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 Wed  Chaitra
 crores  while  the  Indian  Government’s

 nesday,  poy  eal
 8,  charge  in  regard  to  our  Embassies

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Spgaxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 PL  480  Funds  used  in  Elections

 +
 *109,  Shri  H.  N.  Mukerjee:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Home

 है. अ  pleased  to  state:
 Affairs

 (a)  whether  Government  have  made
 any  investigation  into  the  charg
 made  by  responsible  public  leaders
 that  PL  480  counterpart  funds  had
 been  used  in  the  recent  General  Elec-
 tions;  and

 (b)  if  so,  the  findings  thereof?  १

 The  Minister  of  Home  Affairs  (Shri
 ¥.  8,  Chavan):  (a)  and  (b).  Govern-
 ment  have  recently  ordered  the
 Intelligence  Bureau  to  make  inquiries
 into  the  allegations  that  in  the  recent
 General  Elections  money  from  foreign
 sources  had  been  used,

 Shr  H.  N  Mukerjee:  In  view  of

 st

 and  Legations  never  exceeded  Rs.  §
 crores  a  year,  and  the  expenditure
 of  the  United  States  Information
 Service  had  come  to  Rs.  i6  47  crores
 while  our  entire  broadcasting  system
 never  costs  nearly  half  as  much,  may
 I  know  if,  in  view  of  this,  enquiries
 would  be  made  of  the  American
 Government,  so  that  they  give  us
 details  in  regard  to  the  expenditure
 which  they  have  made  out  of  these
 PL  480  funds?  Otherwise  this  pro-
 posed  investigation  about  interven~
 tion  in  our  elections  would  be  mnfruc-
 tuous.

 Shri  Y.  B.  Chavan:  I  thought  this
 was  a  limited  question  about  making
 enquiries  into  the  use  of  PL  480
 money  in  the  general]  elections.  So
 far  as  the  general  way  of  Using
 PL  480  money  is  concerned,  that  is  a
 matter  about  which  this  Ministry  is
 not  in  a  position  to  answer  imme-
 diately.  Naturally,  this  is  a  question
 that  the  Finance  Mimstry  will  have
 to  look  into.  The  particular  question
 that  is  before  the  House  today  is
 about  the  use  of  foreign  money  in
 the  recent  general  elections,  and
 PL  480  can  be  one  of  the  sourcen
 That  is  the  matter  for  enquiry  which
 the  Government  has  asked  the  Intel-
 ligence  Bureau  to  look  into.

 Shri  H.  N.  Mukerjee:  May  I  know,
 if  Government’s  attention  has  been
 drawn  to  certain  reports  which
 appeared  in  the  UAR  neyspapers  Al
 Gamhoria,  which  mentioned  the  fact,
 according  to  their  correspondent,  of
 PL  480  funds  being  spent  for  elec-
 tions  in  North  Bombay  where  Mr.
 Krishna  Menon  was  a  candidate  and
 the  fact  of  certain  photographs  in
 American  papers  several  years  ago
 having  been  supplied  by  PL  480
 American  agencies  to  those  who  were
 contesting  Mr,  Menon?
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 Shri  Y.  B.  Chavan:  I  have  not  seen
 this  report.

 Shri  Indrajit  Gupta:  I  am  glad  to
 hear  that  an  enquiry  has  been  order-
 ed.  In  yiew  of  the  fact  that  it  has
 been  stated  in  this  House  and  not
 been  denied,  as  far  as  I  know,  by
 the  Government  that  an  amount  of
 about  Rs.  30  crores  was  withdrawn
 by  the  American  Embassy  from  the
 PL  480  funds  just  on  the  eve  of  the
 elections,  may  I  know  whether  there
 is  anything  in  the  PL  480  agreement
 itself  which  actually  prevents  our
 Government,  despite  any  desire  it
 might  have  to  make  an  enquiry,  from
 actually  finding  out  -how  this  money
 was  spent?

 Shri  Y.  B.  Chavan:  I  cannot  either
 accept  or  reject  this  particular  state-
 ment,  because  this  js  not  a  matter
 with  which  the  Home  Ministry  is
 directly  concerned.  But  if  the  enquiry
 discloses  anything  of  that  nature,
 certainly  I  will  be  willing  to  place  it
 before  the  House.

 Shri  Indrajit  Gupta:  That  is  760
 my  question  at  all.  My  question  is,
 whether  under  this  PL  480  law  any
 agreement  which  is  made  _  prevents
 the  recipient  country  from  finding
 out  exactly  how  the  funds  are  spent
 in  that  country  by  the  donor  coun-
 try.  If  that  is  so,  the  whole  inquiry
 will  be  infructuous.

 Shri  Y.  B.  Chavan:  I  will  require
 Notice  to  answer  this  particular  ques-
 tion

 Shri  S.  M.  Banerjee:  I  wish  to
 know  whether  it  has  beeen  brought
 to  the  notice  of  the  hon.  Minister
 that  during  the  elections  or  before
 the  elections,  just  in  the  month  of
 December,  a  sum  of  Rs.  30  crores  or
 Rs.  3  crores,  which  is  an  abnormally
 big  amount,  was  withdrawn  by  the
 authorities  who  were  responsible  for
 operating  the  PL  480  funds;  if  30,
 whether  this  was  done  to  finance
 some  individuals  or  political  parties
 during  the  elections?  If  that  is  so,
 may  I  know  whether  the  Finance
 Ministry  or  the  apparatus  of  the
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 Finance  Ministry  have  instituted  any
 inquiry;  if  not,  whether  this  will  form
 part  of  the  inquiry  by  the  Intel'i-
 gence  Bureau?

 Shri  Y.  B.  Chavan.  My  answer  is
 the  same.

 श्री  मशपाल  सिह  :  क्‍या  यह  सही  है  कि

 पिछले  जो  हमारे  मंत्री  श्री  टी०  टी  ०  क्ृष्णमा-
 चारी  थे  उन्होंने  इलज़ाम  लगाया  है  कि  पी०

 एल०  480  के  3i  करोड़  रुपये  को  एकाऊंट
 फौर  नहीं  किया  गया  और  वह  चाहे  जिस

 एलेक्शन  में  और  चाहे  जिस  परपज्  में  खर्च

 कर  सकते  हैं  ?

 Shri  Y.  B.  Chavan:  I  have  no  in-
 formation  about  what  Shri  T.  T.  Kri-
 shnamachari  said.

 Shri  S.  M.  Banerjee:  Sir,  the  Min-
 ister  of  Finance  also  should  have
 been  here.  This  question  relates  to
 the  Finance  Ministry  as  well.  Sir,  I
 want  to  know  from  you  whether  this
 Cabinet  functions  collectively  or  not?

 Mr.  Speaker:  That  is  a
 question.

 Shri  Strendranath  Dwivedy:  Does
 he  deny  that  Shri  Krishnamachari
 made  any  such  statement  or  is  he  not
 aware  of  it?

 Shri  Y.  B.  Chavan:  I  said,  I  do  not
 know  about  it.

 Shrimati  Tarkeshwari  Sinha:  Sir,
 the  ex-Finance  Minister,  Shri  T.  T.
 Krishnamachari  made  this  statement
 at  the  forum  of  the  AICC  meeting.
 Does  the  hon.  Minister  say  that  he
 was  not  there  in  the  meeting  or  did
 he  not  hear  what  he  said  there?  Why
 did  he  not  ever  think  it  desirable  to
 discuss  this  matter  with  Shri  Krish-
 namachari?

 separate

 Mr.  Speaker:  He  might  have  been
 there  but  he  might  not  have  taken
 any  serious  notice  of  what  he  said.

 Shrimati  Tarkeshwari  Sinha:  Sir,
 when  a  responsible  person  makes
 such  a  statement,  is  it  not  desirable
 to  discuss  the  matter  with  him?  Has
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 anybody  discusseg  this  matter
 him?

 with

 श्री  जाजें  वरतेन्डीज्  :जब  पी०  एल०  480

 के  पैसे  के  इस्तेमाल  के  बारे  में  कई  किस्म  के

 आरोप  कुछ  दिनों  से  इस  मू  लक  में  लगाने  में

 आ  रहे  हैं  श्रौर  सरकार  अब  खुद  यह  महसूस
 करती  है  कि  दरद हैलिजेंस  ब्यूरो  द्वारा  इन  आरोपों

 की  जांच  की  जाय  तो  क्या  अमरीकी  सरकार

 के  साथ  जो  पी०  एल०  480  का  करार  होता

 है  वह  तमाम  पैसों  के  ऊपर  हिन्दुस्तान  की

 सरकार  के  हमेशा  के  लिए  जांच  करने  के

 अधिकार  को  अपनी  सरकार  अभी  प्राप्त

 कर  लेगी  ?

 Shri  Y,  5.  Chavan:  I  would  again
 like  to  make  this  clear  to  this  hon.
 House  that  the  operation  of  the  whole
 PL  .480  is  a  separate  question  alto-
 gether,  the  details  of  which  I  just
 cannot  give  like  this.  Certainly  it  is
 a  legitimate  question,  and  if  asked  of
 the  Government  with  proper  notice
 somebody  could  give  the  necessary
 information  about  it.  I  am  concerned
 here  with  certain  allegations  about
 the  use  of  such  money  in  the  general
 elections.  I  am  trying  to  confine  my
 answer  to  that  particular  aspect.

 श्री  जाज  फरनेन्डीज :  भ्रष्यक्ष  महोदय,
 मेरा  प्रश्न  वैसा  नहीं  है।  मेरा  प्रश्न  गृह  मंत्री

 से  ही  सम्बन्धित  है।  मेरा  यह  कहना  है  कि

 जब  आज  गृह  मंत्री  खुद  यह  महसूस  करते  हैं  कि

 जांच  करने  की  ग्रावश्यकता  है,  इंटेलिजेंस

 ब्यूरों  के  हाथ  में  उन्होंने  मसला  सौंप  दिया  है

 ऐसा  वह  कहते  हैं  तो  फिर  आज  गृह  मंत्री  जी

 क्या  यह  कहने  के  लिए  तैयार  हैं  कि पी०  एल०

 480  फंड्स  के  ऊपर  चाहे  कुछ  उसकी  रक़्स  के

 ऊंपर  सिर्फ  अमरीकी  सरकार  ही  अपना  दावा

 रखती  है  उसका  हिसाब  किताब  हिन्दुस्तान
 की  सरकार  को  नहीं  देती  है  तो  वह  हिसाब
 किताब  मांगने  की  सिफारिश  गृह  मंत्री  साहब
 करेंगे  ?

 Shri  Y.  B,  Chavan:  Whatever  mat-
 ters.  will  be  disclosed  in  the  course
 of  the  inquiry,  certainly  they  will
 have  to  be  looked  into  carefully.
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 श्री  सच  लिमये :  यह  सवाल  नहीं  है

 उनका  1  वह  कह  रहे  हैं  कि पी०  एल०  480

 के  पैसे  का  कुछ  अंश  ऐसा  है  कि

 जिस  पर  आपका  कोई  नियन्त्रण  नहीं  है  वह

 चाहते  हैं  कि  हम  लोगों  का  नियन्त्रण  रहे  और

 यह  मामला  अमरीकी  सरकार  के  साथ  लें।

 यह  उनका  कहना  है।  उसके  बारे  में  आप

 जवाब  दीजिये  ।

 श्री  यशवन्तराव  चब्हाण  :  मैं  जवाब

 क्या  दूं।  उन्होंने  यह  सजेशन  दिया  है,  सजेशन

 का  जवाब  क्या  हो  सकता  है  ?

 श्री  मधु  लिसये  :  उन्होंने  सवाल  पूछा

 है  कि  क्या  अमरीका  सरकार  के  साथ  आप  इस

 मामले  को  ले  रहे  हैं  !

 Mr,  Speaker:  The  hfon.  Minister
 says  that  a  number  of  hon.  Members
 have  asked  supplementaries  on  the
 question  whether  the  Government  of
 India  has  the  authority  and  power  ta
 inspect  their  accounts.  He  says  that
 he  ig  not  prepared  to  answer  that
 question  now.

 Shri  J.  M.  Biswas:  I  want  to  know
 from  the  hon.  Minister  whether  a
 fund  of  Rs.  6  lakhs  was  allotted  from
 the  PL  480  funds  for  Purulia  district
 and  the  Chairman  of  that  PL  480
 fund  was  the  late  Shri  Sudhir  Chan-
 dra  Ghosh,  a  member  of  the  Rajya
 Sabha.  Will  the  hon.  Minister  kindly
 bring  to  light  the  position  of  that
 fund?  I  am  asking  this  question  be-
 cause  the  information  that  we  have
 received  is  that  there  is  no  account
 of  that  fund  and  it  is  understood  that
 the  entire  fund  has  been  spent  for
 election  purposes.  Will  the  hon,  Min-
 ister  apprise  the  House  of  the  posi-
 tion  of  the  fund?

 Shri  Y.  B.  Chavan:  I  would  again
 mention  that  these  are  specific  instan-
 ces  that  they  are  mentioning  which
 need  to  be  looked  into.  Without  that
 how  do  I  answer  the  question?  The
 very  purpose  @f.  the  original  question
 was  to  start  an:  inquiry  about  it.  The
 inquiry  has  been  ordered.  And  even
 before  the  inquiry  has  been  started  I
 am  asked  ito.  give  specific  informa-
 tion  and  opinion  about  specific
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 amounts  which  it  is  difficult  for  me
 to  give,

 at  wa  fort:  कुछ  रोण  पहुले  जब
 सेंट्रल  इंटेलिजेंस  एजैन्सी  की  कार्रवाइयों  पर
 षहां  बहस  हुई  थी  तब  श्री  चागला  से  सदन  को
 झाश्वासन  दिया  था  कि  हिन्दुत्तान  की  राज-
 नीति  में  जो  विदेशी  पसा  भाता,  चाहे  बी  ०  एल०
 480  के  मातहत  या  किसी  शौर  तरह  ी

 उसके  बारे  में  एक  उच्चस्तरीय  जांच  ५  द्  गन
 बिठाने  के  सम्बन्ध  में  वह  मंत्रिमंडल  *  सलाह
 मश्विरा  क  रेगे  और  सदन  को  झवगत  करायेंगे।
 मैं  गृह  मंत्री  स ेजानना  चाहता  हूं  कि  क्या  उसके

 पश्चात्‌  इस  तरह  की  कोई  चर्चा  मंत्रिमडल  में

 हुई  है  भौर  कोई  फैसला  हुआा  है  ?
 Shri  Y.  B.  Chavam;  Certainly,  the

 Foreign  Mimster  did  discuss  this
 matter  with  me  and  there  was  some
 correspondence  between  him  and  me
 about  it.  He  has  certainly  acquaint-
 ed  us  with  the  trend  of  the  discussion
 that  took  place  in  this  hon.  House.
 He  has  also  acquainted  me  with  the
 assurance  that  he  has  given  that  this
 question  would  be  enquired  into.  As
 &  result  of  that  this  inquiry  has  been
 ordered.

 Shri  P.  Venkatasubbaiah:  May  I
 know  from  the  hon.  Minister  whe-
 ther  this  inquiry  will  be  confined
 only  to  PL  480  funds  that  are  alleged
 to  have  been  spent  for  election  pur-

 Shri  Y.  B.  Chavan:  This  inquiry
 would  be  a  very  comprehensive  one,
 ‘he  use  of  foreign  money  in  the  re-
 eent  elections.  PL  480  fundg  is  in-
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 Shri  Y.  B.  Chavan:  It  is  only
 the  discussion  in  this  hon.  House  and
 the  assurance  given  by  the  Foreign
 Minister  that  this  inquiry  was  or-
 dered  very  recently.

 Shri  Shivaji  Rap  s.  Deshmukh:
 What  35  the  nature  ang  extent  of  co-
 operation  from  the  Election  Commis-
 sion  in  the  investigation?

 Shri  Y.  B.  Chavan:  I  do  not  think
 the  E'ection  Commission  comes  into
 the  picture  in  this.

 भी  विमति  मिश्र  :  मैं  गृह  मंत्री  महोदय
 से  जानना  चाहता  हूं  कि  क्या  यह  सच  है  कि

 न्यू  स्टेट्समेन  ऐंड  नेशन  भ्रखबार  जो  इंग्लेड
 से  छपता  है  उसके  पिछले  श्रंक  में  लिखा  हुआ
 है  कि  बम्बई  में  अमरीका,  रूस,  चीन  ध्रौर
 पाकिस्तान  का  पैसा  चुनाव  में  खर्च  हुआ  है,
 झौर  क्या  यह  भी  सही  है  कि  नेपाल  में  जो
 वीरगंज  शहर  है  वहां  से  विभिन्न  इम्बेसियों  के
 द्वारा  पैसा  झाया  है  भौर  वह  चुनाव  में  लगाया
 गया  है  ?

 भी  यदाबग्तराय  शब्हाण :.  यह  सब

 [ऐलिगेशन्स  हैं  भौर  इनकी  इन्कवायरी  प्रार्डर  की

 [गई है
 oh  विभूति  मिथ :  एन्ववायरी  में  यह

 [सब  कुछ  है  या  नहीं  ?

 थी  यशयन्तराब  चब्हाण:  जी  हां,
 यह  सब  है

 1
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 for  winning  the  elections  in  the  Mr,  Gpeaker:  Order,  order.  Ques-
 e@ountry?  tion  No.  110.  8त  Biswanarayan

 Shastri.
 Seme  hon.  Members:  No,  no.

 fam  बिड्रोहियों  वर  सतशान  केम्डों  पर
 Mir.  Speaker:  It  does  not  lead  us  झाकमण

 anywhere.  +

 गयी  किय  चन्द्र  er:  पूछना  चाहता  1160.  ह  बविश्वनारायण  शास्त्री  :

 हूं  कि  to  एल०  480  जो  है  किस  तरह  से  भी  |...  चख  कछबाय  :
 |  उसके  फंड  भ्राम  चुनाव  में  इस्तेमाल  नहीं  किये

 हि
 [  शये  हैं,  भौर  किस  तरह  से  वह  भमरीकी  साजिश  क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा

 का  एक  हयकंडा नहीं  है?  मैं  भापसे  कहना.  करेंग  किः
 खाहता  हूं  कि  पं०  जवाहरलाल  नेहरू  जब  पहली  (क)  क्या  यह  सच  है  कि  मिज़ो  विद्रोही
 दफा  धमरीका  गये  थे  तब  उनको  गेहूं  गिफूट  में...  गत  दो  महीने  से  भारी  लूट  तथा  हत्या  के  कार्यों

 |  मिला  था  लेकिन  बाद  मे  भ्रमरीकी  साजिश  का.  क्ष  लगे  हुए  हैं;
 हथकंडा  उस  पर  लगाया  गया।  पी०  एल०

 चुनावों 490  या  जो  दूसरी  मददें  मिलती  हैं  मोटे  तौर  (ख)  क्या  यह  सच  है  कि  चुनावों  के

 भर  सब  भ्रमरीकी  साज्राज्यवाद  के  हथकंडे
 |

 Mr,  Speaker:  You  are  making  a
 speech.

 sh  शाससेबक यादव  :  मैं  मंत्री  महोदय
 खे  जानना  बाहूंग  कि  क्या  इस  तरह  की  भी

 खबरें  मंत्री महोदय को  पहुंची  हैं  कि  भमरीका
 सरकार  की  झोर  से  पी०  एल०  480  का
 धन  यहां  के  उद्योगपति  श्री  बिड़ला  के  जरिये

 कांग्रेस को  दिया  गया  है  ?  यदि  हां,  तो  क्‍या
 इसकी  भी  जांच  कराई  जायेगी?

 Shri  Y.  B.  Chavan:  Personally,  I
 ‘would  request  the  hon.  House  that
 making  specific  allegations  against
 ene  party  is  very  unfair.  Allegations
 ब्ल्ड,  be  made  against  all  political
 parties.  Possibly,  you  can  make
 allegations  against  this  party,  this
 party  can  make  allegations  against
 other  parties....  (Interruption).

 Shri  V.  Krishnameoorthi:  She  has
 made  allegations  against  our  party...
 (Interruption).

 Ghrimati  Tarkeshwari  Ginha:  It  is
 a  wery  wrong  statement  made  by  the
 thon.  Member....  (Interruption).

 दौरान  उन्होंने  कई  मतदान  केन्द्रों  पर  आक्रमण
 कियाथा  ;

 (ग)  यदि  हां,  तो  पिछले  दो  महीनों  में

 उन्होंने  कितना  नुकसान  किया  श्र  कितनी

 हत्याएं  की  ;  भोर

 (घ)  उनकी  गतिविधियों  को  रोकने  के
 लिये  क्‍या  कार्यवाही  की  गई  है  ?

 गृह-कार्य  SRT  में,  राज्य-मर्त्री  (थी
 विधा  लरज  शुक्ल):  (क)  पिछले  दो

 महीनों  में  मिद्धो  विद्रोहियों  हारा  हत्या
 तथा  लूट  मार  की  कुछ  घटनाएं  हुई
 हैं।

 (ल)  सरकार  के  पास  ऐसी  कोई
 सूचना  नहीं  है।

 (ग)  इस  भ्रवधि  के  दोरान  5  नाग-
 रिको  के  मारे  जाने  की  सूचना  प्राप्त  हुईं
 है  ।  3  झोपड़ों  के  जलये  ८ ने,
 एक  टाइपराइटर  तथा  नकद  शौर  मूल्यवान
 बरतूझों  की  लूट  के  रूप में  9,079  रुपये
 की  हानि  बताई  जाती  है!

 (=)  मिज्ो  बिड्ोहियों की  गतिविधियों
 को  रोकने  के  लिये  जो  कदम  चढाये
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 गये  हैं  उनमें  दल  बनाने  की  योजना  को

 लागू  करना  तथा  सुरक्षा  सैनिकों  की  गश्त
 को  बढ़ाना  शामिल  है।

 Shri  B,  N.  Shastri:  There  are  three
 constituencies  in  Mizo  Hilis—Aijal
 East,  Aijal  West  and  Lungleh.  So
 far  as  my  knowledge  goes,  only  one
 candidate  filed  his  nomination  from
 two  constituencies  and  he  was  return-
 €q  uncontested  from  both  the  consti-
 tuencies.  The  election  could  not  be
 held  in  the  other  two  constituencies.
 May  I  know  from  the  hon.  Minister
 as  to  when  election  in  the  other  two
 constituencies  will  be  held?

 Shri  Vidya  Charan  Shukla,  It  is  a
 matter  for  the  Election  Commission
 to.  decide.

 Shri  Swell:  The  other  day  the
 Home  Minister  confirmeg  in.  this
 House  that  q  good  number  of  Mizo
 rebel  prisoners  escaped  from  Aijjal
 Jail.  Soon  after  that  there  was  a
 news  report  that  more  of  these  rebels
 had  escaped  from  the  Silchar  Jail.  Al-
 most  every  day  we  hear  of  incidents
 in  Mizo  Hills  ang  even  this  morning
 we  get  the  news  of  a  police  inspector
 being  murdered  right  in  the  heart  of
 Aijal  which  is  the  hub  of  our  secu-
 rity  activities.  What  I  would  like  to
 know  from  the  hon.  Minister  is  whe-
 ther  it  is  not  a  fact  that  in  the  wake
 of  this  regrouping  of  villages  in  the
 Mizo  Hills  the  activities  of  the  Mizo
 rebels  have  intensified  and  increased
 and  that  this  masure,  rather  than
 achieve  the  objective  of  breaking  the
 backbone  of  the  rebels,  is  making  the
 Mizo  people  even  more  resistant  and
 rebellious,

 Shri  Y,  B.  Chavan:  It  is  a  matter  of
 assessment  of  the  situation,  Person-
 ally,  I  do  not.  take  the  view  that  the
 hon.  Member  is  inclined  to  take.
 This  regrouping  system  was  intend-
 ed,  ag  a  matter  of  fact,  to  make  the
 backbone  of  the  resistance  movement
 as  such,  and  if  we  patiently  wait  for
 sometime  more  and  see  the  regroup-
 ing  scheme  through  completely,  I  am
 sure  this  will  be  found  to  be  success-
 ful.
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 श्री  श्यो ०  पी०  त्यागी  :  क्या  यह  सत्य  नहीं  >

 है  कि  हमारी  गवत्तमट  ने  नागा  होस्टाइल्ज  के
 साथ  जो  कि  देश  के  साथ  विद्रोह  कर  रहे  हैं
 लगातार  बातचीत  करके  मिजो  लोगों  को

 विद्रोह  करने  के  लिए  भड़काया  है  ?  इसके
 अतिरिक्त  मैं  यह  भी  जानना  चाहता  हूं  कि

 क्या  हिल  एरियाज़  में,  जो  कि  थिनली  पापु-
 लेटिड  हैं,  गवर्नमैंट  हमेशा  के  लिए  इस  प्रकार

 की  रिबेलियन  को  समाप्त  करने  के  लिए
 फौजी  जवानों  को  जो  कि  एक्स-स्विसमंन  हैं
 या  और  दूसरे  जो  खेतिहर  लोग  हैं  जैसे  जाट
 झ्रादि,  उनको  वहां  बसा  कर  खेती  की  समस्या

 को  हल  करने  के  साथ  साथ  वहां  विद्रोह  की

 भावता  को  भी  समाप्त  करने  का  विचार

 रखती  है  ?

 Shri  Y.  B.  Chavan:  The  hon.  Mem-
 ber  has  expressed,  in  the  first  part
 of  his  question,  an  opinion  as.  to
 whether  the  talks  with  the  Naga
 rebels  have  encouraged  the  Mizo
 rebels.  I  personally  do  not  take  that
 view.  About  the  other  part  of  his’
 question,  whether  we  can  rehabilitate
 ex-servicemen  in  the  Mizo  areas,  it
 is  a  suggestion  which  had  been  con-
 sidered  before  and  tried  to  be  imple-
 mented  in  some  way.  But  it  has  not
 produced  the  results  very  favourably,
 Even  then,  it  is  a  suggestion  which
 can  be  kept  in  mind.

 Shri  S.  8,  Kothari:  Are  there  mili
 tary  operations,  and,  if  not,  can  we
 not  have  full-scale  military  opera-
 tions?  Pfr  #

 Shri  Y.  B.  Chavan:  As  I  said,  cer-
 tainly  there  were  military  operations
 also.  But  these  military  operations
 cannot  be  of  that  nature  that  we  can
 have  against  enemies.  There  are
 other  things  also  which  I  mentioned.
 We  must  not  forget  that  the  Mizo
 people  are  our  own  people,  4

 Shri  Hem  Barua:  Sir,  the  Mizo
 rebels  have  intensified  their  hostile
 activities.  of  late  with  arms  and
 ammunition  procured  from  Pakistan
 and  it  is  also  reported  that  the  Mizo
 hostiles  are  having  their  training  in
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 guerilla  warfare  in  camps  inside
 Pakistan  territory  organised  by  the
 Pakistan  authorities  and,  unfortu-
 nately,  our  civil  administration  has
 not  extended  so  far  into  700  villages
 in  the  Mizo  Hills  district.  In  the  con-
 text  of  that,  may  I  know,  since  Pakis-
 tan  has  been  actively  encouraging
 these  people  to  subvert  our  sove-
 reignty,  why  is  it  that  our  Home
 Minister  has  not  considered  it  desir-
 able  to  tell  the  Pakistan  authorities
 that  they  should  demolish  these  train-
 ing  camps  inside  their  territory  and,
 if  that  is  not  done,  it  will  be  the  pain-
 ful  duty  of  the  hon.  Home  Minister
 to  ask  our  Army  to  march  inside
 Pakistan  territory  and  destroy  these
 camps  there?  We  should  be  firm
 about  it.

 Shri  Y.  B.  Chavan:  I  wish  he  were
 the  Home  Minister  or  the  Defence
 Minister  today  to  decide  that.

 As  I  said,  we  certainly  have  taken
 notice  of  this  and  have  continuously
 brought  this  to  the  notice  of  the
 Pakistan  Government  which  has,  un-
 fortunately,  denied  this  fact.  In  these
 matters,  ultimately,  we  have  to  win
 over  our  own  people  and  establish
 peace  there.  You  just  cannot  start
 &  war  on  such  counts.

 Shri  Hem  Barua:  Sir,  I  was  com-
 pletely  misunderstood,  I  did  not  want
 the  Home  Minister  to  start  a  war  on
 our  people.  I  wanted  him  to  start  a
 limited  war  on  Pakistan.

 Shri  P.  Venkatasubbaiah:  Just  now,
 the  hon.  Minister  stated  that  re-
 grouping  of  villages  has  got  a  socio-
 economic  impact  on  them,  Apart
 from  that,  may  I  know  whether  suffi-
 cient  precautions  have  been  taken  to
 end  the  infiltration  of  the  Mizo  rebels
 in  the  villages  and  to  avoid  troubles
 there  and,  if  so,  what  arrangements
 are  being  made  in  that  direction?

 Shri  Y.  B.  Chavan:  The  Mizo  re-
 bels  also  belong  to  the  people.  It  is
 not  a  question  of  infiltration,  They
 are  from  the  people,  That  is  the  main
 point  that  we  have  to  take  into  ac-
 count,
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 श्री  जगज्नाय  राव  जोशी  :  पाकिस्तान  के

 खुले  समर्थन  से  मिजोज़  में  जो  विद्रोह  की.

 भावना  बड़ी  है  उसको  रोकने  के  लिए  सरकार

 ने  क्या  कोई  उपाय  सोचे  हैं  ?  साथ  ही  मैं  यह
 भी  जानना  चाहता  हुं  कि  पाकिस्तान  का  यह

 खुलेझाम  बरताव  क्या  ताशकन्द  भावना  के.

 बिल्कुल  विपरीत  नहीं  है  ?

 श्री  यद्ववन्तराव  चव्हाण  :  इसका  उत्तर

 तो  दे  दिया  गया  है  |  बिल्कुल  विपरीत  तो  है

 ही,  इसमें  कोई  शक  नहीं  है  ।

 Mohit  Chaudhuri  Espionage  Case

 #111.  Shri  S.  M.  Banerjee:
 Shri  D.  C.  Sharma:
 Shri  S,  C.  Samanta:
 Shri  Madhu  Limaye:  i
 Shri  Indrajit  Gupta:

 e

 Shri  Atal  Behari  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  inquiries  into  Mohit
 Chaudhuri  espionage  case  have  been
 completed;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  ‘The  inquiries
 are  still  in  progress.

 (b)  Does  not  arise.

 Shri  S.  M.  Banerjee:  It  has  been-
 brought  to  our  notice  that  -in  the
 case  of  Mohit  Chaudhuri  and  Sunil
 Das,  a  case  of  espionage,  one  of  the
 ex-members  of  this  House  from  West
 Bengal,  who  has  fortunately  been
 defeated  this  time,  was  involved.  No
 action  was  being  taken  either  by  the
 West  Bengal  Government—not  the
 present  West  Bengal  Government  but
 the  past—or  by  the  Centre.  I  want
 to  know  whether  an  inquiry  is  being
 conducted  by  any  Central  machinery
 and  if  so,  what  is  that  machinery.

 Shri  Y.  B.  Chavan:  Is  he  mention-
 ing  Mohit  Chaudhuri’s  case  or  some.
 other  case?
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 Shri  8,  M.  Banerjeo:  The  case  of
 Mohit  Chaudhuri  and  Sunil  Das  in
 which  Mr.  Atulya  Ghosh  wag  involv-

 ‘ed,

 Shri  Y.  B.  Chavan:  He  has  made
 a  mention  of  Mr.  Atulya  Ghosh.  There
 certainly  was  a  forged  document  that
 was  being  circulated.  Even  the
 Pakistan  High  Commissioner  has  said,
 that  it  is  a  forged  document;  they
 have  contradicted  this  document.
 “(Interruptions).

 sh  रामसेवक  यादव  :  मेरा  इसी  पर

 एक  व्यवस्या  का  प्रश्न  है  ।

 Shri  Hem  Barua:  On  a  point  of
 order.

 Mr,  Speaker:  He  has  not  even
 answered  the  question.  Let  him  com-
 plete  the  answer.

 Shri  Hem  Barua:  It  is  sub  judice.
 Therefore,  he  cannot  say  like  this.
 That  is  my  point  of  order.

 Shri  रु,  B.  Chavan:  I  am  only
 ‘giving  facts  which  are  known  public
 ‘facts.

 As  far  as  the  machinery  of  inquiry
 is  concerned,  it  is  the  West  Bengal

 “C.D.  which  is  making  this  inquiry.

 Shri  Madhu  Limaye  rose—

 Mr.  Speaker:  Let  him  ask  his
 :second  supplementary.

 Shri  8,  M.  Banerjee:  I  want  to
 "know  whether  it  is  a  fact  that  the
 wresent  Chief  Minister  of  West  Bengal
 thay  already  approached  the  Central
 Government  because  this  inquiry

 wwhich  was  being  conducted  in  Wesi
 Bengal  could  not  be  completed
 tbecause  of  many  restrictions  imposed
 by  the  threatening  attitude  of  one

 cof  the  ex-members  of  this  House  on
 witnesses  and  so  on.  They  wanted
 that  the  inquiry  should  be  done  by
 the  Centre.  When  this  question  was
 raised,  an  assurance  was  given  in

 this  House  by  the  ex-Home  Minister,
 “Mr.  Nanda,  that  it  would  be  a  proper
 dnquiry;  the  present  Wome  Minister
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 has  perhaps  not  assured,  I  think  he
 will  agsure  today.  I  want  to  know
 why  the  Centre  is  not  making  any
 inquiry  into  this,  when  this  is  a  ques-
 tion  of  espionage—a  document  was
 handed  over  to  Pakistan  with  the
 connivance  of  an  ex~Member  of  this
 House.

 Shri  Y.  8,  Chavan:  As  a  matter  of
 fact,  there  are  different  charges  in
 different  cases.  On  ane  major  party,
 the  CIB  has  registered  a  case  and
 they  are  investigating  the  whole
 matter  Wherever  those  Police
 authorities,  the  West  Bengal  authori-
 ties,  want  co-operation  from  the  Cen-
 tral  agency,  it  can  always  be  made
 available.

 eft  राभसेवक  यादव  :  व्यवस्था  का  मेरा
 एक  प्रश्न  है,  श्ध्यक्ष  महोदय  |

 श्री  मधु  लिमये  :  व्यवस्था  का  प्रश्न  है.  .

 Mr  Speaker;  The  hon.  Member  is
 gotting  his  chance  next.

 aft  ay  लितये  :  मैं  सवाल  नहीं  पूछता
 हूं  व्यवस्था  का  प्रश्न  उठा  रहा  हूं।  मन्त्रिमण्डल
 मे  तबदीली  होती  रहती  है  ।  पहले  वाले  गृह
 मन्त्री  क्‍या  कहते  हैं,  दूसरे  नए  मन्ली  नहीं  जानते  ।
 इसो  सदन  में  राज्य  गृह  मन्त्री  श्री  हाथी  साहब
 को  माफी  मांगनी  पड़ी  थी  क्योकि  उन्होंने  गलत
 बयानी  की  थी  ।  उस  वक्‍त  उन्होंने  प्राश्वासन
 दिया  था  कि  झब  केन्द्रीय  सरकार  मोहित
 चौधरी  सुनील  दास  काण्ड  की  जांच  अपने  हाथ
 में  लेगी  पुरानी  कार्रवाई  को  वह  देख  लें  ।

 यह  श्राश्वासन  दिया  गया  है  इसलिए  बनर्जी

 साहब  का  सवाल  बिल्कुल  ठीक  सवाल  था  झौर
 उसका  ठीक  उत्तर  भाना  बाहिये  था  कि  इस
 कम  के  बारे  में  केन्द्रीय  सरकार  क्या  कर  रही
 है  ?  शायद  गृह  मन्वी  साहब  भूल  गए  कि

 चुनाव  से  पहले  उन्होंने  मुझे  एक  चिट्ठी भी
 लिखी  थी।  मुझे  समय  नहीं  मिला  उसका

 जवाब  देने  का  उस  क्‍झ्लाइबासन  की  पृद्धि  होगी
 चाहिए  |
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 aft  are  तिचारी  :  मेरा  पायंट  श्राफ
 झाड़ेर  है  n  उस  वक्‍त  मह  भ्ायजैक्शन  था  कि
 खंगाल  में  कांग्रेसी  सरकार  थी  भ्ौर  इसलिए
 हम  लोगों  का  खयाल  था  कि  जिस  भेम्बर  का
 ये  रेफरेंस  दे  रहे  हैं,  उसका  उस  सरकार  पर

 इन्फ्लूएन्स  था  भ्रब  बंगाल  मे  इन  की  सरकार
 2  1  इसलिए  शब  बहू  सवाल  नही  उठाया  जा
 सकता  है,  क्योंकि  इन  के  सन  के  मुताबिक  वहा
 पर  सारा  काम  हो  रहा  है

 Shri  8.  0,  Samanta:  Is  it  not  a  fact
 ‘that  Shri  Mohit  Chaudhuri  ee  .

 sh  wry  लिममे  :  प्रध्यक्ष  महोदय,  इस
 बात  का  खुलासा  होना  चाहिए  भाष  तो  मेरे
 श्रश्न  को  ख़त्म  कर  रहे  हैं  ।

 Mr.  Speaker:  This  is  a  point  of
 order  which  the  hon.  Minister  would
 not  be  able  to  answer.  It  is  for  the
 Chair  to  decide  on  the  point  of  order.

 Shri  8.  M.  Banerjee:  Will  you
 kindly  protect  us  against  the  Home
 Minister?

 Mr.  Speaker:  I  have  called  Shri
 S.  0.  Samanta.

 Shri  ७,  M.  Banerjee:  On  a  point  of

 Mr.  Speaker:  I  have  called  Shri
 S.  C.  Samanta.  He  can  raise  7  after-
 wards,

 Shri  S.  Mi  Banerjee:  A  solemn
 assurance  had  been  given  here.  Do
 we  take  it  then  that  alj  those  assur-
 ances  are  hollow?

 Mr.  Speaker:  Now,  Shri  S.  C.  Sa-
 manta.

 aft  रामसेचक  यादव  :  प्रध्यक्ष  महोदय,
 मेरे  व्यवस्था  के  प्रश्न  का  क्‍या  हुआ  ?  आपने
 उसको  तो  सुना  नहीं  A

 Shri  8.  C.  Samanta:  Is  it  not  a  fact
 that  Shri  Mohit  Chaudhuri  wes  an
 office-bearer  of  some  Congress  Com-
 mittee  in  Bihar....

 किल  gurendranasth  Dwivedy,  Sin-
 gebhun.
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 Sari  8.  0.  Samanta:...and  he  was
 carrying  on  business  fron:  Orissa  and
 from  West  Bengal....

 =
 Surendramath  Dwivedy:  And

 Shri  8,  C.  Samanta:  एज)!  the  non.
 Minister  tell  us  why  the  Central
 Government  are  not  taking  the  res-
 ponsibility  on  themselves?

 Shri  Hem  Barua:  He  i.as_  married
 six  girls.

 Shri  Y.  B.  Chavan:  Again,  certain
 allegations  are  made.  I  do  not  know
 how  I  can  answer  about  some  specific
 allegstions.  When  the  invcstigation  is
 on,  how  am  I  expected  either  to  ac-
 cept  or  to  reject  these  allegations?

 Shri  S.  M.  Banerjee:  Get  the  Home
 Minister  do  it.  Let  the  Central  Gov-
 ernment  do  it.

 Shri  Y.  B.  Chavan:  We  are  cuing
 it.  The  CBI  is  doing  it.

 Shri  s.  M.  Banerjee’  What  j-  the
 fear  now?  He  is  no  longer  a  member
 of  the  syndicate.

 Mr.  Speaker:  The  hoa.  Minster
 has  gaig  that  he  is  not  prepared  to
 aceert  or  reject  the  allegations.  It
 is  still  being  inquired  in  and,
 therefore,  he  is  not  in  a  vus‘tion
 either  to  accept  or  reject  the  alle-
 gations.  When  the  inquiry  ft:  going  on,
 what  can  we  expect  him  to  «sy?

 श्री  मथ  लिमये  :  झध्यक  महोदय,  मैं  गृह
 मन्त्री  महोदय  से  यह  जानना  चाहता  हूं  कि  क्या
 उनका  ध्यान  इन  तथ्यों  की  भोर  गया  है  कि

 सुनील  दास  ने  एक  चिट्ठी  बंगाल  के  भूतपूर्व
 मुख्य  मली,  प्रफुल्ल  सेन,  को  लिखी  थी,  जिसमें

 बह  साहब  कहते  हैं

 ‘Again,  I  do  not  kno~-  whose
 influence  he  wielded  and  utilised
 to  get  his  industrial  licence  app-
 lication  recommended  by  we
 State  Government  and  how  in
 leas  than  g  year  or  80  he  obtained
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 the  industrial  Beanne,  Yau  Lact  This  alto  cotitaiig  many  specific
 this  could  not  be  done  it  +  fare  charges  of  allegations,  He  has  only
 mal  way  and  how  long  it  tekés  0...  saig  that  possibly  he  will  have  to  {ell
 get  on  industrial  licence  from  the  truth  in  his  own  defence  th
 the  Government  ef  fefita.  Wo  the  court  of  law.  Possibly,  this  letter

 were
 the  people  that  backed  §§  must  be  with  the  CBI...,

 ही  का  मतलब  है  मोहित  चजाधरी  t  श्  मधु  लिमये  :  क्या  मन्ती  महोदय  ने
 श्रागे  यह  साहब  कहते  हैं:  वह  ख़त  देखा  है  ?  क्‍या  वहू  उनको  मिला  है  ?

 होल  ¥.  a  Chavan:  The  detailed

 The  person,  mille  fo
 investigations  are  by  the  CBI  Surety,.

 grant  him  fertiliser  distributor-

 ting  the
 sere

 ment,  responsib'e  for
 recommen  his  industrial  i-
 cénoa  application,  respvnsible  for
 backing  him  in  Delhi....

 झांगे  येह  धमकी  भो  देते  हैं  :
 “What  I  am  afraid  of  is,  once

 the  case  comes  up  before  the
 court,  I  shall  have  to  speak  out
 for  my  defence,  particularly,
 when  everybody  left  we  in  the
 furch,”.

 क्या  यह  ख्त  मन्त्री  महोदय  के  पास

 क्हूंचा  है,  यदि  नहीं  पहुंचा  है,  तो  इस  तरह  की
 जानकारी  इकट्ठी  करने  के  लिए,  जबकि

 सुनील  दास  सारे  तथ्य  रखने  के  लिए  तैयार हैं,
 उन्होंने  क्या  कार्यवाही  की  है  ?

 Shri  8,  M.  Banerjee:  This  should
 be  Jaid  on  the  Table  of  the  House.

 shri  Y.  B.  Chavan:  I  hope  hon.
 Membres  will  be  patient  with  me  in

 Shri  S.  M.  Banerjee:  I  rise  on  a
 point  of  order  under  rule  369...

 Mx.  Speaker;  No;  let  the  hon.  Mi-
 nister  complete  hig  answer.

 the  hon.  Member  does  not  expect  the
 Home  Minister  to  the  investi-
 gations  and  lodk  into  all  the  docu-
 ments.  It  is  physically  impossible  to:
 do  30.  So,  I  cannot  express  any  opi-
 nions  about  thi¢  particular  matter.  It
 is  unwise  for  me  or  it  is  wrong  for
 Mme  to  speak  about  investigations.

 Giri  M.  Banerjee:  My  point  of
 order  is  under  ru'e  388,  Papers  quot-
 ed  to  be  laid  on  the  Table’.  The  rule
 says  about  a  Minister:

 “tf  a  Minister  quotes  in  the
 House  a  despatch  or  other  State
 paper  which  has  not  been  pre-
 sented  to  the  House,  he  shall  lay
 the  relevant  paper  on  the  Table”.

 Rule  36903)  says:

 “A  paper  or  dacument  to  be
 laid  on  the  Table  shall  be  duly
 authenticated  by  the  member
 presenting  it”.

 Now,  Shri  Madhu  Limaye  has  refer-
 red  to  a  particular  letter  said  to  have
 been  written  by  Shri  Sum]  Das  in
 connection  with  his  own  case,  how
 he  has  been  threatened  and  s0  on.
 He  has  disclosed  it;  it  hag  gone  to
 the  press,  Under  the  rules,  Shri
 Limaye  shoulg  be  asked  to  duly  au-
 thenticate  it  and  lay  it  on  the  Table.

 aft  |  fern?  :  अध्यक्ष  महोदय,  मैं

 वैबार हूं हूं  1

 Mr.  Speaker:  It  is  all  right.

 थी  |  लिमये  :  मानमीय  सदस्य,  थी

 ब्तर्जी,  से  जी  बात  कहीं  है,  चेह  विल्कुल  ठोक:
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 है  |  जब  किसी  दस्तावेज  में  से कोई  बात  इस
 ६...  में  उद्धृत की  जाती  है, तो  सदस्यों  फो  यह

 चि  करते  का  पूरा  अिकार  है  कि  मूल  दस्ता-
 ह]  [  ले  पर  रखा  जाये। मैं  इसके  लिए

 तैयार  हूं  शौर  धाप  इसकी  इजाजत  दीजिए  |

 Shri  S.  M.  Banerjee:  What  is  your
 -wuling?

 ah  ey  लिमये :  प्रध्यक्ष  महोदय,  श्राप

 इस  पर  निर्णय  दीजिए  कि  वह  दस्तावेज़  सदन-

 पढ़ल  पर  क्‍यों  न  रखा  जाये  ।

 Mr,  Speaker:  Let  me  hear  the

 eother  point  of  order  also.

 oh  रामसेवक  यादव  :  इस  सदन  में  जब
 प्रहल दूछे जादे हैं, श्रे  जावे  हैं,  तो  ह  भावश्यक  है  कि  उनका
 सीधा  जवाब  दिया  जाये  भर  उसके  लिए  ही
 हमें  झापकी  सहायता  1 - अ  जरूरत  पड़ती  है  ।
 झभी  कुछ  काराज़ात  को  लेकर  मोहित  चौधरी

 शौर  सुनील  दास  का  ताम  लिया  गया  और
 अन्सी  महोदय  से  प्रश्न  किया  गया,  तो  उन्होंने
 उसके  ह '; ह  को  टालते  हुए  कहा  कि  पाकि-
 स्तानी  हाई  कमीशन  ने  यह  कहा  है  कि  ये  जाली
 दस्तावेज़  थे  शौर  उसने  इस  बात  को  कान्द्रा-

 डिक  किया  है  ।  मैं  लिवेदन करना चाहता हूं हरना  चाहता  हूं
 “कि  जो  स्पाइंग,  खुफियागीरी,  हो  रही  थी,

 वह  पाकिस्तान के  लिए  ही  झो  रही  थी  ।  इस
 “लिए  इस  तरह  की  खचर  बात  कह  कुर  जबाब

 से  दिया  जावे,  बल्कि  प्रश्न  का  जवाब  दिया
 जाये  ।  बेरी  समाध  में  तही  झ्याता  है  कि  दे

 “डाकूमेट्स  फोज्चे  थे,  पाकिस्तात  के  इस
 सर्टिफिकेट  का  उल्लेख  गृह  मन्त्री  के  मुह  से  कैसे

 पनिकलता  &

 t  सभु  जिसे  :  कवी  म्रहोदय  ने  प्रश्न
 “का  उत्तर  नही  दिया  है  ।  क्‍या  पाकिस्तानी  हाई

 “कमिश्वर  का  कहना  इस  के  लिए  बेदू  वाक्य  है  ?

 यहू  अपनी  राय  दें  कि  वह  दस्तावेज़  जाली
 कहै,  सदी  है  प्रा  बबत है 1

 की  बहावण्दरद्द चहक : में पपनी राय ष्ह्  :  में  सपनी  राय
 ग्ची  दंगा  ।
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 Shri  Infrajit  Gupta:  My  question
 arises  out  of  the  point  of  order  which
 Shri  Yadav  fas  raised.  About  a  week
 or  ten  days  ago,  a  spokesman  of  the
 West  Bengal  Government  told  the
 State  Legislative  Council  that  in  the
 matter  of  this  document  which  the
 Home  Minister  has  said  is  a  forged
 document—here  I  have  got  a  copy
 with  me;  it  has  been  circulated  wide-
 ly—the  State  Government  had  asked
 the  Central  Government  whether  they
 should  proceed  in  this  matter  or  not,
 and  they  were  awaiting  a  reply,  but
 no  instructions  of  any  kind  had
 reached  them  from  Delhi.  That  is
 why  I  also  want  to  know  whether  in
 this  matter  concerning  a  document
 which  purports  to  be  a  letter  from
 the  High  Commissioner  for  Pakistan
 in  Delhi  addressed  to  the  Foreign
 Minister  of  Pakistan  containing  very
 serious  allegations  about  their  connec-
 tions  with  Shri  Atulya  Ghosh,  he  is
 really  interested  in  an  inquiry  being
 conducted  inte  the  genuineness  or
 otherwise  of  this  document  either  by
 himself  or  by  the  State  Government.
 Or  is  he  simply  going  to  be  satisfied
 by  the  denial  of  the  Pakistan  autho-
 rities  who  are  bound  to  contradict  it
 anyway?  They  are  not  goifig  to  admit
 that  they  have  been  doing  this.

 Shri  Y.  B.  Chavam:  About  the  letter
 and  the  statement  made  on  the  floor
 of  the  West  Bengal  Assembly,  a  reply

 the
 persons  involved  in  such  a  cyst.  That
 was  one  aspect,  The  answer  we  ga
 was  ‘no’.  This  is  ००९३

 thls assurance  we  have  given  to  he
 Mowlse  that  except  in  certain  areas
 border  States  the  Defence  of  In
 Riles  will  not  be  applied.

 :  emech,  Eakiran's  word
 is  a  document  which  is  conside:
 he  a  ‘letter  ह... अ  the  Pakistan
 Commisgion  itgelt.

 ्  टूट
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 In  thig  matter  certainly  it  has  a
 value,  you  may  not  concede  it.
 Ciaterruptions)  At  the  same  time,  we
 are  carrying  on  further  investigations,
 and  will  certainly  try  to  find  out
 whether  it  is  genuine  or  not,  but  our
 basic  inference  is  that  this  is  a  forged
 document.

 भी  झटल  बिहारी  बाजपेधी  :  सभापति
 जी,  अभी  मंत्री  महोदय  ने  जो  कुछ  जवाब
 दिया  क्‍या  उस  का  यह  श्रर्थ  निकाला  जाय  कि
 जिन  व्यक्तियों  के  विरुद्ध  जासूसी  के  झारोप

 हैं  भर  जो  देश  की  सुरक्षा  के  लिए  घातक  हैं
 उन  के  विरुद्ध  भी  डिफेंस  झाफ  इंडिया  रूल
 के  मातहत  कार्यवाही  न  की  जायगी  ?  क्या
 इस  मामले  में  श्री  भ्रतुल्य  धोष  का  नाम  आया

 है  इसीलिए  सरकार  यह  रवैया  भ्पना  रही  है
 या  भविष्य  में  भी  अगर  जासूसी  के  निश्चित
 आरोप  लगें  तब  भी  सरकार  सुरक्षा  की  चिन्ता

 नहीं  करेगी  और  डिफेंस  श्राफ  इंडिया  रूल  के
 झन्तगेत  कार्यवाही  करने  से  इनकार  कर
 देगी  ?

 Shri  Y.  B.  Chavan:  I  am  afraid  the
 hon.  Member  has  not  understood  what
 I  said.  It  is  not  a  question  of  using
 this  document  against  a  spy  or  espion-
 age  activity.  It  was  a  question,  if  as  a
 result  of  investigations  arrests  are  to
 be  made  for  the  forged  document,
 whether  they  can  make  use  of  the  De-
 fence  of  India  Rules,  and  our  answer
 was  “no”.  Certainly  we  have  the
 forged  document.  Our  idea  was
 not  to  make  use  of  these  powers  in
 respect  of  espionage  activities,  that
 was  not  my  intention.

 Shri  Krishng  Kumar  Chatterji:  On
 @  point  of  order,  under  rule  42  which
 reads  like  this:

 “In  matters  which  are  or  have
 been  the  subject  of  correspondence
 between  the  Government  of  India
 and  the  Government  of  a  State,  no
 question  shall  be  asked  except,  as
 to  matters  of  fact,  and  the  answer
 shall  be  confined  to  a  statement
 of  fact.”

 att  मु  लिमये  :  तथ्यों  के  बारे  में  ही  तो

 पूछ  रहे  हैं।  फिर  से  पढ़िए  नियमों  को  ।  हैं

 &*... ३  Anpwere  1

 Shri  Krishna  Kamer  Chatlerji:  My
 point  of  order  is  this,  This  ig  the
 subject  matter  of  cotrespondehce:
 between  the  Government  of  India  and
 the  State  Government.  After  the
 statement  of  fact  given  by  the  hon.
 Minister,  are  they  entitled  to  go  on.
 like  this?

 My,  Speaker:  After  ll,  if  the
 Minister  does  not  want  to  give  out  any
 secret  correspondence,  he  can  say  80,
 Nobody  is  forcing  him  to  dispose  it.

 Shri  Jyotirmoy  Basu:  Has  the
 police  interrogated  Mr.  Atulya  Ghosh
 on  this  subject;  if  so,  with  what
 result?

 shri  Y.  B.  Ohavan:  The  investiga-
 tions  about  this  document  are  going  on
 in  thig  sense  that  we  are  proceeding
 on  this  basis  that  it  is  a  forged  docu-
 ment.

 sit  wy  लिमये  :  क्यो  यह  मानकर
 |

 चलते  है  ?  (!
 चलते  है  ?  ४  ।।

 श्री  यहशावग्तराव  सव्हाण  :  मानकर  नहीं
 श्चलते  हैं  1
 Our  preliminary  inquiry  shows  that

 it  38  a  forged  document.  Even  the
 internal  evidence  of  the  document
 shows  that  it  is  a  forged  document,  but
 it  does  not  eliminate  further  enquiry.
 If  in  the  course  of  the  enquiry,  some-
 thing  else  is  proved,  that  also  will  have-
 to  be  taken  note  of.

 Shri  Jyotirmoy  Basu:  He  has  not
 replied  to  my  question.  Has  Mr.
 Atulya  Ghosh  been  interrogated  by
 the  police?  It  is  a  specific,  direct  ques-
 tion.  I  am  entitled  to  an  answer  to  my
 question

 Mr.  Speaker:  He  has  answered  al-
 ready.

 Shri  Jyotirmoy  Basu:  If  you  con-
 sider  that  an  answer,  I  am  very  help-
 lesa,

 Shri  Y.  B.  Chavan:  I  will  answer
 this,  becduse  Mr.  Atulya  Ghosh  him-
 self  wrote  tO  me  categorically  stating’
 that  it  is  a  forged  gocument,  and  he-
 has  askeq  for  further  investigation.

 Shri  Jyotirmoy  Basu:  Why  is  the
 police  not  interrogating  Mr,  Atulya
 Ghosh?
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 Shri  Surendranath  Dwivedy:  After
 a  full-dress  discussion  in  this  House
 about  this  matter,  a  definite  assurance
 was  given  that  this  inquiry  would  be
 conducted  by  the  Central  Government,
 through  the  agencies  of  the  Central
 Government.  As  ६  understood  from
 the  replies  of  the  Home  Minister,  cer-
 tain  cases  are  being  inquired  into  by
 the  CBI,  and  other  cases  are  probably
 being  inquired  into  by  the  State  Gov-
 ernments.  I  want  to  know,  therefore,
 which  is  the  particular  case  of  espio-
 nage  which  is  being  inquired  into  by
 the  CBI  and  what  are  the  other  cases
 against  this  particular  gentleman.

 bri  Y.  B.  Chavan:  There  are  many
 allegations.  Espionage  activity  does
 not  consist  of  one  particular  act;  it  is
 the  conduct  of  a  person  in  the  course
 of  many  years.  The  whole  thing  is
 to  be  gone  into  and  it  is  the  respon-
 sibility  of  the  CBI.  They  can  take
 the  help  of  the  local  CID  also  when
 they  need.

 Shri  Surendranath  Dwivedy:  Are
 there  any  other  cases  against  him?

 Shri  Y.  B.  Chavan:  The  important
 point  to  understand  is  that  the  espio-
 mage  case  consists  of  many  acts,
 many  allegations.

 Shri  Surendranath  Dwivedy:  He
 avoids  the  question.  We  were  pro-
 mised  in  this  House  that  the  espio-
 mage  case  would  be  taken  up  by  the
 CBI.  But  at  the  same  time  he  stated
 that  there  were  several  other  cases
 also  which  were  being  taken  up  by  the
 State  Government.  These  persons
 operate  from  Bengal,  U.P.  and  from
 Bihar  also.  There  ate  several  cases
 against  him.  Are  these  cases  also
 being  taken  up  by  the  CBI?

 Shri  Y.  B.  Chavan:  These  cases  also
 are  being  taken  up  by  the  CBI.

 श्री  कंबर  लाल  गुप्त  :  क्‍या  मिनिस्टर

 साहब  बतायेंगे  कि  इस  सारे  कांड  में  शोर
 जो  दूसरे  केस  हैं  इनमें  इन  महाशव  के  अलावा
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 are  भी  किन्हीं  के  नाम  हैं  ?  झगर  हैं  तो

 वह  कौन  कौत  से  नाम  एन्कयायरी  मे  भ्रभी  तक
 आये  हैं  ?

 Shri  Y.  B,  Chavan:  I  have  not  got.
 all  the  investigation  papers  with  me.

 at  कंबर  स्तल  गधष्त  :  जो  एन्क्‍्वायरी
 झभी  तक  हुई  है  उस  में  भ्रभी  तक  किस  किस  के
 नाम  भाये  हैं  ?

 कली  यदावन्तराव  चय्हाण  :  मेरे  पास
 जब  तक  इन्वेस्टिगेशन  रिपोर्ट  न  श्रा  जाय
 तब  तक  मैं  कोई  नाम  नही  बता  सकता  I

 Shri  Tridip  Kumar  Chaudhuri:  The
 hon.  Munster  stated  that  there  were
 many  specific  charges  against  this
 Mohit  Chaudhuri.  May  I  enquire  if
 hig  attention  has  been  drawn  to  the
 fact  that  the  West  Bengal  Govern-
 ment  has  instituted  a  caSe  m  a  magis-
 trate’s  court  in  Calcutta  against  this.
 Mohit  Chaudhuri  for  issuing  a  cheque
 which  was  dishonoured.  That  cheque
 wag  issued  in  favour  of  the  Govern-
 ment  of  West  Bengal  for  the  sole  dis-
 tributorship  of  fertilisers  given  to  this
 Mohit  Chaudhuri  by  the  previous
 Government  of  West  Bengal.  Has  it
 come  to  the  notice  of  the  Government
 and  have  they  found  out  how  this  man
 could  get  the  sole  distributorship  of
 fertilisers  from  the  previous  Govern.
 ment  of  West  Bengal?  The  whole
 thing  is  fishy,  Has  the  Central  Gov-
 ernment—not  the  West  Bengal  Gov-
 ernment,  because  those  officialg  may-
 be  involved—taken  cognisance  of  this?
 Will  they  institute  an  enquiry  into
 this?

 Shri  Y.  B.  Chavan:  I  have  no  infor-
 mation  about  the  facts  which  the  hon,
 Member  is  now  giving.  He  has  men~
 tioned  that  it  is  before  a  court  of
 law;  then  it  should  not  be  our  concern
 to  go  into  cases  which  are  before  a
 court  of  law.  I  would  like  to  make  it
 clear  again  that  espionage  activity
 consists  of  a  series  of  activities  under.
 taken  by  &  man  in  the  course  of  many’
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 years,  Tay  he,  if  this  case  also  has
 any  connection  wth  tue  espionage  ac-
 tivities  is  a  consequenee  of  certain
 esidonnge  activi  y,  thar  Is  a  general
 question  which  the  CEI  will  have  to
 gointo.  Breaking  of  the  law  by  itself
 is  another  thing,  Put  it  is  this  parti-
 eculas  aspect  Which  the  CLI  is  taking
 inte  account.

 ग्न  चिनूति  मिशन :  अध्यक्ष  जी,  तीन

 सवालों  पर  पचास  मिनट  के  लगभग  लगे  हैं
 तो  हम  लोगों  के  सवाल  रखने  का  सतलब

 क्या  रह  जाता  है  ?

 Mr.  Speaker:  I  agree  with  you.

 Shri  Virendrakumar  Shah:  What
 about  the  point  of  order  raised  by
 Mr.  Inderjit  Gupta?

 Mr.  Speaker:  We  will  look  into  it.

 Shri  Hem  Barua:  It  has  been  re-
 ported  that  Mohit  Chaudhuri  married
 as  Many  as  six  girls  in  this  country
 although  it  is  difficult  for  most  Mem-
 bers  of  Parliament  to  find  even  one
 girl  for  marriage...  (Interruption).
 One  girl  whose  name  is  Anjali  is  sup-
 posed  to  be  the  niece  of  Mr.  Atulya
 Ghosh.  In  this  context,  may  I  know
 whether  our  hon,  Home  Minister  has
 tried  to  find  out  how  Mr.  Mohit
 Chaudhuri  could  afford  to  be  so  pro-
 lific?

 Mr.  Speaker:  Don’t  bring  in  girls  in
 espionage  case.

 Shri  Hem  Barua:  Was  it  done  with
 the  active  help  and  co-operation  of
 Mr.  Atulya  Ghosh?

 Assaait  on  Shri  Madhy  Limaye,  M.P.

 +
 402.  Shri  5.  M.  Banerjee:

 Shri  Yashpal  Singh:
 Shri  Sezhiyan:

 .  Will  the  Minister  of  Heme  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 :Prime  Minister  has  ordered  an
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 enauiry  into  the  criminal  assault  on
 Shri  Madhu  Limaye,  M.P.  during  the
 General  Elections;

 (b)  if  so,  the  machinery  which  is
 investigaiing  this  matter  and
 whether  the  investigations  have  been
 completed:

 pate

 (cj)  i2  so,  the  result  thereof;  and

 (d)  whether  any  arrests  have  been
 made  in  this  connection?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (०).  The
 Prime  Minister  had  asked  the  Minis-
 try  of  Home  Affairs  to  look  into  the
 matter  and  the  Home  Ministry  advised
 the  Bihar  Government  to  make  every
 effort  to  trace  out  the  assailants  as
 also  thcse  who  may  have  instigated
 the  assault.  They  further  suggested
 to  the  Bihar  Government  that  the
 State  CID  should  assist  in  the  investi-
 gation  and  the  Bihar  Government
 replied  that  the  State  CID  had  already
 assumed  control  of  the  investigation.
 The  investigation  by  the  Bihar  C.I.D.
 is  still  in  progress.

 (d)  Eight  persons  have  been  arrest-
 ed  so  far.

 Shri  S.  M.  Banerjee:  It  appears
 from  the  answer  given  by  the  hon.
 Minister  that  the  criminal  assault  on
 Shri  Madhu  Limaye,  a  Member  of
 this  House,  during  the  elections,  was
 due  to  political  rivalry  and  so  on.
 This  question  was  referred  to  the
 Prime  Minister  and  we  are  interested
 to  know  this.  It  is  also  a  fact  that
 during  the  course  of  various  debates,
 Shri  Madhu  Limaye  has  exposed
 many  business-houses  including  Amin-
 chand  Pyarelal.  We  demanded  pro-
 tection  for  Shri  Madhu  Limaye  when
 be  was  staying  in  Delhi  itself.  So,
 I  want  to  know  whether  it  is  a  fact
 that  these  business  people  were  after
 his  life  and  whether  it  is  also  a  fact
 whether  Tammany  Hal!  in  Bombay
 and  Calcutta,  both  were  interested  to
 see  that  he  is  absolutely  liquidated,
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 aud  why  the  Central  machinery  is
 net  investigating  into  this  whole
 affair.

 Shri  Vidya  Oharan  Shukla:  This
 caste  is  before  the  Bihar  CID,  and  if
 they  feel  that  Central  enquiry  is
 necessary,  and  if  they  ask  for  any
 help  from  us,  we  shall  certainly  give
 that  help.

 Shri  S.  M.  Banerjee:  Sir,  I  want  a
 clarification.

 Mr,  Speaker:  He  can  put  his  second
 supplementary  question.

 Shri  S.  M.  Banerjee:  I  want  first  a
 clarification,  and  then  I  will  put  my
 second  question.

 Shri  Randhir  Singh:  Sir,  we  have
 come  only  to  the  fourth  question  now.
 We  must  be  enable  to  put  supple-
 mentary  questions.  This  is  the  second
 time  that  I  am  raising  this  point.
 (Interruption).

 Mr.  Speaker:  I  agree  with  him.
 But  the  questioner  gets  the  priv'lege
 of  asking  the  supplementaries  first
 You  are  a  new  Member  and  therefore
 you  may  not  know  the  procedure.  I
 am  obliged  to  call  the  hon.  Member,
 Shri  Banerjee;  the  question  is  in  his
 name,  besides  the  names  of  others
 You  want  to  put  only  supplementaries
 How  can  [  help  it?

 Shri  s.  M.  Banerjee:  I  want  your
 guidance.  Now,  had  it  been  a  ques-
 tion  of  law  and  order  alone,  I  know
 this  question  would  not  have  been
 admitted  here.  We  know  the  rules.
 This  question  was  admitted  and  it
 was  ‘abled  here,  when  we  read  the
 reports  in  the  newspapers  that  the
 Prime  Minister  was  kind  enough  to
 order  an  enquiry  into  the  matter.  But
 now  we  find  here  that  the  Home
 Ministry  has  referred  back  the  whole
 question  to  the  Bihar  Government.

 <I  want  to  know  whether  it  is  not  a
 fact  that  the  circumstances  are  such
 that  they  lead  to  a  deep-rooted  con-
 spitacy  behind  this  assault  against
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 Shri  Madhu  Limaye  and  that  it  should
 be  unearthed,  and  why  the  Central
 Government  machinery  should  not  be
 put  into  action  and  not  the  State
 Government  of  Bihar.

 Shri  Vidya  Charan  Shukia:  I  have
 replied  to  the  question  very  clearly.
 We  have  asked  the  Bihar  CID  to  look
 into  the  matter,  and  if  they  find  that
 this  question  has  ramifications  outside
 Bihar  and  if  they  ask  for  our  help,
 we  shall  certainly  give  that  help  to
 them.

 Shri  S.  M.  Banerjee:  The  state-
 ment  says  that  eight  persons  have
 been  arrested  so  far.  (Interruption).

 aft  शिव  नारायण  :  दो  सवाल  पूछने  की
 इजाज़त  है  लेकिन इन  को  तीन-तीन  पूछने  का
 मौका  दिया  गया  है  1

 भी  स०  मो०  बनजों  :  इन  को  मना
 कीजिये  कोट  पहन  कर  जाते  हैं  इस  लिये
 इन  को  गर्मी  ज्यादा  लगती  है  ।

 Mr.  Speaker:  Order,  order.  We
 have  to  finish  the  questions.  The
 list  of  people  who  have  tabled  the
 question  is  long.  (Interruption).
 Order,  order.  Please  go  ahead,  Mr.
 Banerjee.

 Shri  ss.  M.  Banerjee:  The  hon.
 Minister  has  mentioned  that  eight
 people  have  been  arrested  so  far.  I
 want  to  know  who  are  those  persons
 and  whether  it  has  been  established
 by  the  Government  after  due  en-
 quiry  that  there  is  an  invisible  hand
 of  very  big  people,  politicians,  in  the
 country,  who  were  defeated  later  on
 either  in  Bombay  or  Calcutta  or  in
 Bihar,  and  whether  it  is  a  fact  that
 an  ex-Minister  had  a  hand  in  trying
 to  liquidate  Shri  Madhu  Limaye.
 This  must  be  enquired  into  by  the
 Centre  and  not  by  the  State.

 Shri  Vidya  Charan  Shukla:  I  have
 already  answered  this  question.
 Eight  persons  have  been  arrested  so



 495  Qrmil  Answers

 far;  and  the  investigations.  are  going
 om,  (interruptions).

 Mg.  Speaker:  Shri  Yaeshpal  Singh.

 aft  यत्ञपाल  सिंह  :  क्‍या  यह  सही  है  कि
 श्री  मु  लिमये  को  बचाने  वाले  छात्र  नेता
 थी  राम  देव  सिह  को  कत्ल  की  धमकियां  दी

 जा  रही  हैं  उन  को  ऐसे  खतूत  हासिल  हुए  हैं
 [कि  तुम  ने  श्री  मप्रु  लिसये  को  बचाया  है

 इसलिये  तुम  को  कत्ल  किया  जायगा  ?  क्या
 सरकार  के  इल्म  में  यह  बात  है  तथा  उन  को

 “बजाने  के,  लिये  सरकार  को  तरफ़  से  क्‍या
 कोशिशें  हुई  हैं  ?

 Shri.  Vidya  Charan  Shukla:
 mot  been  brought  to  our  notice.

 aft  यद्रपाल  सिह  :  प्रध्यक्ष  महोदय  यह
 बात  साफ़  नही  हुई  है  यह  छोटीसी  बात

 सश्कार के शान में नहीं है के  ज्ञान  में  नहीं  है  ।  एक  लड़के ने
 जितना  अच्छा  काम  किया  है,  बहादुरी  का
 काम  किया  है,  एक  नेता  को  बचाया  है,  बजाय

 इसके  कि  सरकार  उसको  पुरस्कार  देती,
 उसको इस  तरह  की  धमकियां दी  जा  रही  हैं।

 Shri,  Hem  Barua:  There  was  an
 attack  on  Mr.  Limaye  and  there  was
 also  an  attack  on  our  Prime  Minis-
 ter,  Mrs.  Indira  Gandhi  and  she  had
 to  withdraw  from  the  meeting  with
 a  bleeding  nose.  All  this  shows  that
 unabashed.  gangesterism  is  growing
 in  this  country  very  rapidly.  In
 that  context,  may  I  know  what  steps
 the  Home  Minister  has  taken  or  pro-
 poses  to  take  to  check  this  unaba-
 shed  goondaism  growing  into  a  ter-
 rifle  menace  in  this  country?

 has

 Shri  Vidya  Charan  Shukla:  This
 is  a  general  question  which  has  no
 bearing  on  this  particular  question.

 Shri  RBaburao  Patel:  On  5th
 March,  at  a  public  meeting  in  Bom-
 hay,  Shri  Madhu  Limaye  made  a
 specific  charge  against  a  member  of
 this  House—who  is.a  minister—to
 the  effecf  that  there  wag  a  conspi-
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 racy  to  murder  him.  Tie  person
 referred  to  was  Shri  Ball:  Rese  Bhe-
 gat.  In  thia  context,  is  it  proper,
 honourable  and  morally  correct  for
 Shri  Bali  Ram  Bhagat,  Minister  of
 State  for  Defence,  to  continue  in
 office  till  he  has  cleared  himself  of
 the  serious  charge  of  conspiracy  to
 murder  Mr.  Madhu  Limaye,  made  at
 a  public  meeting  on  Sth  March  in
 Bombay?

 The  Minister  of  State  in:  the  Mints
 try  of  Defence  (Shri  B.  R.
 Since  the  matter  refers  to  me,
 request  you  to  permit  me  to  say
 few  words.  This  question  has  plauged
 me  for  severa]  weeks  and  I  am  gtad
 the  hon.  Member  has  provided  me  an
 opportunity  to  share  my  anguish  with
 this  honourable  House.  I  have  had  the
 honour  to  sit  continuously  in  this
 House  for  !7  years.  I  think  Members
 on  both  sides  of  the  House  to  know
 that  I  am  the  last  person  to  have  any
 animus  or  illwill  against  any  person.
 The  Members  have  expressed  their
 anxiety  about  people  trying  to  liqui-
 date  physically  certain  persons  out  of
 vendetta.  As  soon  as  I  learnt  about:  it,
 immediately  I  sent  a  telegram  on  l4th
 morning  to  Shri  Madhu  Limaye  ex-
 pressing  my  sympathy  and  shock  at
 this  cowardly  and  dastardly  attack
 on  him,  There  is  also  this  vendetta
 going  on  against  me.  It  is  for  the
 House  to  consider  to  what  standards
 public  life  has  come  to  when  out  of
 Political  animus,  a  person  like  me
 who  has  nothing  to  do  with  it  is
 sought  to  be  connected  with  it.  This
 has  been  going  on  for  some  time.  As
 soon  as  this  appeared  in  a  certain
 section  of  the  Bombay  Press  to  which
 the  hon,  Member  referred,  I  did  not
 believe  that  Mr.  Limaye  would  have
 made  such  a  statement.  Immediately
 I  sent  a  telegram  to  him  to  find  out
 whether  he  had  been  correctly  re-
 ported.  When  he  came  here  on  the
 i6th,  I  met  him  in  the  lobhy  and  later
 on  we  had  a  chance  to  meet  again  at
 the  house  of  Dr.  Lohia,  There,  we
 discussed  this  matter.  I
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 fiden,  The  two  yersons:  who  have
 miffered.  in  this  are  Mr  Limaye.  and
 myself.  An  attempt  was  made  to
 liquidate  him  physically  and  by  con-
 necting,  me  with  it  an  attempt  was
 made.  to  liquidate  me  politically.  Only
 last  evening  I  received  a_  letter
 from.  him  and  I  crave  the  in-
 duigence  of  the  House  to  read
 certain  portions  of  it,  Firstly
 about  that  newspaper  report  in  which
 he  is  said  to  have  made  the  allega-
 tion  that  I  am  involved.  in  this  con-
 spiracy  to  murder  him—He  has  said
 in  the  letter:

 “बम्बई  की  झाम  सभा  में  मैंने  इस
 ध... द  का  उल्लेख  किया  था  1  भ्रखबारों  में
 प्रकाशित  मेरे  भाषण  की  रपट  ठीक

 नहीं  थी।"

 What  he  referred  to  was....

 Bo  राम  मनोहर  लोहिया  :  मधु  लिमये
 से  इतना  तो  सीखो  कि  हिन्दी  में  बोलो  ।
 दोनों  की  दोस्ती  हुई  है  इतना  तो  सीख  लो  कि

 हिन्दी  में  बोलो  ।

 Shri  8,  RB.  Bhagat:  I  shal]  read
 the  other  portions  also.  That  is  also
 in  Hindi:

 “डाक्टर  साहब  के  घर  पर  आप  ने

 कहा  कि  झाप  का  उस  लोगों  से  कोई
 सरोकार  नही  था  ,

 An  hon,  Member:  Why  in  Hindi?

 डा०  राम  सनोहर  लोहिता  :  तामिल  बोलो
 झप्तनी  भाषा  बोलो  |

 Mr.  Speaker:  The  Question  Hour
 will  be  over  now.

 लो,  ao  We  भवत :  “ब्ाप  ने  भौर  भागे

 बहू भी "कहा भी  कह  कि  ऐसे  गन्दे  कामों  से  कापर  को
 सदा  नफरत  रहीं है  भोर  यह  झाप  के  स्वभाव

 के  बिलकुल  विपरीत  भी  है।  मैंने  (श्री  लिमये)
 मे झाप  की  बात  को  खुले  दिल,  से  स्वीकारा
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 और  कहा  कि  परब  मैं  भपने  मन  से  इस  बात  को
 निकाल  दूंगा  भौर  किसी  प्रकार  का  मनो-
 मालिन्य  नहीं  रखूंगा  -  भाप  के  कथनासुसार
 में  इस  मामले  को  खत्म  करना  चाहता  हूं  ।
 झाप  की  बातों  से  पता  चक्सा  कि  इस  जा  से
 और  इस  तरह  की  अफवाहों  से  श्राप  को
 काफी  कष्ट  हुआ  है  ।  मुझे  भी  इन  सारी  बातों

 से  काफी  परेशानी रही  लेकिन मम  यह  चरण
 मेरे  लिए  समाप्त  है

 Orat  Answers

 With  your  permission,  Sir,  I  would
 like  to  place  this  on  the  Table  of  the
 House:

 Shri  D.  N.  Tiwary:  One  thing  is
 not  clear,  whether  he  said  it  in  the
 meeting  or  not.

 Bro  शाम  मनोहर  लोहिया  :  ज्यादा
 झच्छा  हो  कि  पूरा  पत्न  पढ़  दें  ।  पूरा  पत्र

 पढ़  देना  ही  झच्छा  होगा  ।  पर्स  पत्र  पढ़
 दिया  जाय  |

 इस  के  अलावा  एक  व्यवस्था  का  प्रश्त

 है।  मेरे  ऊपर  भी  कई  दफ़े  पत्थर  फेंके  गये  |
 किसी  की  जान  लेने  में  श्रौर  किसी  के  ऊपर
 पत्थर  फेंकने  में  बड़ा  प्रन्तर  हैं  यह  फर्क
 मंत्रियों  और  सदन्‌  को  ध्यान  रखना  चाहिए  |

 मधु  लिमये  यी  जात  लेने  की  कोशिश  की
 गई  थी  पत्थर  नहीं  फेंका  गया  था।

 शी  Wo  भल :  श्मर  झाप  की
 झ्राज्ञा  हो  तो  इसे  सदम्‌  की  मेज  पु  रख
 दिया  जाय  ।

 भी  मु  लिसते  :  सवन  की'  बुल  क्र
 रखा  जाय  |

 {Shri  B.  R.  Bhagat  laid  the  copy  of
 the  letter  on  the  Table  of  the  House
 —Plased.in  Library,  See  No.  LT-
 २७  (87).
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Arrests  under  Ban  Cow  Slaughter’
 Movement

 *I3,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:  ५

 (a)  the  number  of  persons  arrested
 in  Dethi  during  the  ‘Ban  Cow  Slau-
 ghter’  movement  so  far;

 (b)  whether  some  of  them  died  in
 the  jail,  and  if  so,  the  reasons  there-
 for;

 (c)  whether  it  is  a  fact  that  the
 top  leaders  of  Jan  Sangh  were  arrest-
 ed  in  Delhi  under  Sections  07  and
 35]  of  the  Indian  Penal  Code  after
 the  7th  November,  966  incident;

 (d)  whether  they  were  released  by
 the  orders  of  the  High  Court  and  the
 High  Court  passed  strictures  against
 the  Magistrate  and  the  Police;  and

 (e)  the  action  taken  by  Govern-
 ment  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  5999  upto  23-3-
 1967.

 (b)  One  Shri  Kishan  Chand  died  on
 8th  January,  1967.  He  died  of  heart
 failure.  One  Shri  Sohan  Singh  died
 on  2lst  March,  967  as  a  result  of  in-
 juries  sustained  in  a  fight  between
 some  prisoners.

 (c)  Some  Jan  Sangh  leaders  were
 arrested  under  Sections  07  and  5l
 of  the  Criminal  Pocedure  Code  after
 the  7th  November,  966  incidents.

 (a)  Shri  Balraj  Madhok  and  some
 others  were  released  by  the  Hon'ble
 High  Court  of  Delhi  on  acceptance
 of  their  writ  petitions,  In  their
 judgement  the  High  Court,  held  that
 the  arrests  and

 a
 of  the

 petitioners  were  not  accordance
 with  the  law.  The  Hon'ble  Court
 also  disapproved  of  the  action  of  the
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 magistrates  in  giving  thelr  effidavits
 in  the  hands  of  the  prosecuting
 agency,

 (e)  The  Delhi  Administration  have
 drawn  the  attention  of  the  magistrates
 and  the  police  officers  to  the  errors
 noticed  in  this  case,  and  to  the  neces-
 sity  of  utmost  vigilance  in  complying
 with  the  provisions  of  the  law.

 Ctroult  Bench  of  the  Delhi  High  Court
 at  Simla

 *114,  डिंपल  Hem  Raj:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  on
 the  lst  September,  966  during  the
 debate  on  the  Delhi  High  Court
 Bill,  the  then  Minister  of  State  in  the
 Ministry  of  Home  Affairs  had  assur-
 ed  the  House  that  the  Himachal
 Pradesh  Government  had  agreed  for
 the  extension  of  the  jurisdiction  of
 the  Delhi  High  Court  to  Himachal
 Pradesh;

 (b)  if  so,  the  reasons  for  not
 establishing  the  Circuit  Bench  of  the
 Delhi  High  Court  at  Simla;  and

 (c)  whether  the  various  Bar
 Associations  of  Himachal  Pradesh
 have  demanded  early  extension
 thereof  for  the  betterment  of  the
 judiciary?

 The  Minister  of  Home  Affaits  (Shri
 Y  B.  Chavan):  (a)  Yes,  Sir.

 (b)  It  is  proposed  to  extend  the
 jurisdiction  of  the  Delhi  High  Court
 to  Himachal  Pradesh  with  effect  from
 lst  May,  1967,  ang  to  have  a  perme-
 nent  Bench  of  the  High  Court  at
 Simla.  The  proposal  could  not  be  im-
 plemented  earlier  as  the  High  Court
 had  its  full  complement  of  Judges
 only  recently.

 (c)  No,  Sir.
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 पी  भाकिस्तान  से  झाते  वाले  झरणाजियों
 का  बुर्भबास

 #145. ३  &  भी  विभूति  मिर  :
 शी  So  ता०  तिवारी  :

 क्या  अम  तथा  पुनर्वास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पूर्वी  पाकिस्तान
 से  झाने  वाले  शरणाथियों  को  बिहार  में  जिला
 चम्पारन  (के  पुलिस  स्टेशन  मोतिहारी  के
 अधीन  3  स्थानों  पर  बसाया  गया  है;

 ख)  यदि  हां  तो  क्‍या  उनको  दी  गई
 जमीन  का ध्भी  तक  कोई  स्पष्ट  सीमांकन

 नहीं  किया  गया  है  ताकि  यह  पता  लगाया  जा
 सके  कि  यह  भूमि  उस  भूमि  से  भ्रलग  है  जिस
 पर  किसान  काफी  दिन  से  रह  रहे  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  जमीन  का
 स्पष्ट  सीमांकन  न  होने  के  कारण  बार  बार
 झगड़े  होते  रहते  हैं;  भौर

 (घ)  कया  सरकार  का  विचार  जमीन
 की  माप  करने  के  बाद  उसका  स्पष्ट  सीमांकन
 करने  का  है  ताकि  क्षगड़ा  न  हो  ?

 श्रम  तया  पुसर्वारा  भन्‍्त्रारूय  में  राज्य
 मन्च्री  (क्षी  ललित  नारायण  मिश्र)  :  (क)
 से  (घ).  जानकारी  एकत्रित  की  जा

 रही  है  शौर  उपलब्ध  होने  पर  सभा  की
 मेज  पर  रख  दी  जायेगी।

 Telegrams
 *116,  Shri  Bal  Raj  Madhok:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  number  of  English  and
 Hindi  ordinary,  Express  and  Press
 telegrams  posted  during  January  and
 February,  967  throughout  the
 country;

 (b)  the  reasons  for  this  large-scale
 posting;  and

 (c)  the  steps  taken  to  achieve  the
 target  promised  by  the  P.&T.
 Department  four  years  ago?

 Written  Answers  CHAITRA  8,  1880  (SAKA)  Written  Anewers  502
 The  Minister  of  State  in  the  Depart.

 ments,  of  Paritamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  Total  number  of  telegrams  posted
 was  9,22,39i  during  January  and
 February.  The  detailed  break  up  is
 not  readily  available,

 (b)  Mostly  due  to  the  ‘go-slow’  agi-
 tation  and  en-masse  absenteeism  re-
 sorted  to  by  the  telegraphists.

 (c)  The  following  are  some  of  the
 steps  that  have  been  taken  recently
 or  are  being  taken  to  reduce  delay  on
 telegrams.

 (i)  More  telegraph  branches  are
 being  opened  in  Post  Oftices
 in  rural  areas.

 (ii)  Extension  of  working  hours
 of  telegraph  offices,  88  far  as
 possible,  ig  being  effected.

 (ii)  Replacement  of  Morse  work-
 ing  by  high  speed  working
 on  teleprinters  and  provision
 of  alternative  circuits  to  clear
 traffic  in  case  of  interruptions
 on  direct  circuits  is  being
 arranged.

 (iv)  Open  wire  main  lines  which
 are  very  much  susceptible  to
 the  vagaries  of  nature  are
 being  replaced  coaxial
 cable  and  micro-wave  हन
 tems,

 (v)  In  order  to  avoid  prolonged
 interruptions  on  circuits  due
 to  copper  wire  thefts,  copper

 _  wire  ig  being  replaced  by
 copper  weld  wire  in  theft
 affected  areas.

 (vi)  Better  type  of  VFT  systems
 (which  provide  telegraph
 circuits  using  speech  fre-
 quencies  and  Telephone
 channels)  which  are  more
 stable  have  been  designed
 and  are  being  installed  pro-
 gressively.

 (vii)  Telex  service  is  being  intro-
 duced  ely  in  the
 principal  cities  m  India,
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 ‘“vilt)  Zonal  télivery  cilfices  in
 large  Cities  have  been  opened.
 Under  thig  system  the  deit-
 very  is  deceritrdliseq  and
 effected:in  an  area  ‘by  a  single
 Oftice  round  the  clock.

 (ix)  Supervision  on  delivery  points
 has  been  strengtheneg  and
 handling  procedure  stream:
 lined.

 x)  ‘Test  checks  have  been  intro-
 duceil  to  check  delays  in
 delivery  of  telegrams  and
 eliminate  such  delays.

 (xi)  ‘The  operators  are  being  given
 better  training  to  cope  with
 the  increased  volume  of
 ‘traffic  through  modern  system
 of  :transmission.

 (xii)  The  standards  for  sanctioning
 Operative  staff  in  telegraph
 offices  have  ‘recently  been
 ‘liberalised  which  wil]  make
 more  men  available  for  the
 disposal  of  telegrams.

 (xili)  Arrangements  have  been
 Made  to  provide  additional
 delivery  staff  in  small  tele-
 graph  offices  in  rural  areas.

 “xiv)  A  publicity  programme  has
 ‘been  arranged  not  only  to  in-
 form  the  public  in  general
 about  the  facilities  provided

 iby  ‘the  Department  but  also
 %o  educate  them  in  the  cor-

 “She,  vect  addressing  of  telegrams.

 (av)  To  cut  down  delays  at  the
 adressing  point,  a  new  ‘C’
 message  form  has  been  intro-
 duced  ay  an  -experimental
 meosure  in  the  telegraph
 ‘ces  in  State  capitals  with
 ‘effect  from  28th  August,  1965.

 txvi)  With  effect  from  ist  July,
 1965,  a  system  of  refunding
 Cost  of  telegrams  which  are

 Cheating  of  Delhi  Students  by
 Private  Institutions

 “ni.  Shri  N.  ©.  Chatterjee:
 Shri  S.  C.  Samanta:
 ‘Shri  है  K.  Ghosh:  @
 Shri  Zashpal  Singh:
 Shri  Kansari  Halder:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 educational  shops  in  Delhi  duped  a
 large  number  of  students  who  had
 failed  in  the  Xth  class  examination  in
 Delhi,  by  assuring  them  that  they
 would  enable  the  students  to  appear
 at  the  Higher  Secondary  ¥xamina-
 tion  of  Madhya  Pradesh  Boura  of
 Education;

 (b)  if  so,  the  number  of  students
 who  ‘were  thus  duped  and  the  ‘money
 realised  by  such  institutions  ‘from
 them;  and

 (e)  the  action  taken  against  such’
 institutions?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shti  Bhagwat  Jha
 Azad):  (a)  A  report  to  this  effect  has
 been  received  from  an_  individual.
 Reports  to  similar  effect  have  appear-
 ed  in  ‘the  Press  also.

 (b)  It  has  not  been  possible  to  col-
 lect  any  accurate  data  in  regard  either
 to  the  number  of  students  or  ‘the
 money  realised  from  ‘them.

 (९)  The  students  or  their  perenits
 must  ‘have  arranged  ‘privdtdly  ‘with
 the  private  teaching  sheps.  ‘Tf  and
 when  they  report  against  these  edu-
 -eational  shops  about  cheating,  Dalhi
 Administration  will  take  action  under
 the  law.
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 Wage  Beard  Yor  ‘Rnginetring  Industry

 #118,  Bhti  Indrajit  Gupta:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  the  interim  relief
 recommended  by  the  Central  Wage

 Board  for  Engineering  Industries  has
 Ween  paid  by  all  the  Engineering
 units  in  all  States  in  India;

 (b)  if  not,  the  number  of  units,
 State-wise,  which  have  not  paid  the
 interim  relief;  and

 (e)  the  stepg  taken  to  secure  the
 implementation  of  the  Wage  Board's
 recommendations?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  ang  Re-
 habilitation  (Shri  L.  N.  Mishra):  (a)
 Not  yet.

 (b)  Information  is  being  collerted
 and  will  be  placed  before  she  House
 when  received,

 (c)  The  recommendationg  of  the
 Wage  Board  are  being  implemented
 through  the  State  Governments.  The
 latter  are  making  all  efforts  to  pur-
 uade  the  employers  concerned  to
 Brant  the  interim  relief  as  recom-
 mended  by  the  Wage  Board,

 7  मजम्थर,  966  को  पुलिस  द्वारा  गोली  बारी

 “org,  भी  प्रटल  बिहारी  बामपेयी  :

 हो  कंधर  लास  गप्त  :
 श्री  स०  Wo  सामनन्‍्त  ४
 शनी  क०  नाज  तिवारी  :
 श्री  लिपूति  मिश्र  :
 शी  झोंकार  जाल  बेरणा  :

 क्या  गृह-कार्य  मंत्री  यह  बसाने  की  कृपा

 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  7  नवम्बर,

 1966  को  दिल्ली  में  हुई  अटता  की  जांच

 पूरी हो  गई  है;
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 (a)  यदि  हां  तो  यह  जांच  किस

 अ्रप्चिकारी  से  करवाई  गई  थी;

 (ग)  उसके  क्‍या  परिणाम  निकले  हैं;
 झौर

 (घ)  क्‍या  इस  प्रतिवेदन  की  एक  प्रति

 सभा-पठल  पर  रखी  जायेगी  ?

 गृह-कार्य  भनन्‍्त्रालय  में  राज्य-सरत्री  (भौ
 विद्या  चरग  शुक्ल)  :  (क)  से  (ज).7  नवम्बर,

 966  को  दिल्ली  मे  हुई  घटना  से  सम्बन्धित

 मामलो  की  जाच  जो  दिल्ली  पुलिस  के  एक

 उप-महानिरीक्षक  की  देखरेख  में  चल  रही  थी,

 पूरी  हो  बुकी  है।  इन  जाचो  के  परिणामस्वरूप

 5 माम ते  जिनमें  o:  व्यक्तियों  पर  विभिन्न

 झपराधों,  दंगा,  हत्या  करने  का  प्रयत्न,

 सरकारो  कर्मचारी  के  कतंव्यपालन  में  बाधा

 पहुधाने  के  लिये,  चोट  पहुंचाने  के  कारण

 कमी
 जैसे  अभियोग  लगाये  गये  थे,  न्यायालयों

 में  कल  रहे  हैं।  7  नवम्बर  की  भटनाओं  की

 कोई  सामान्य  जांच  नहीं  हुई  शौर  किसी

 प्रतिवेदन  कौ  प्रति  सभा-पटल  पर  रखने  का

 प्रश्न  ही  नहीं  उठता  ।

 Law  against  resorting  to  political  fasts
 and  Self-humetations

 Shri  0.  com  Desai:
 Shri  R.  Barua:

 Will  the  Minister  of  Heme  Affairs
 be  pleased  t0  state:

 (a)  whether  Government  have  under
 consideration  any  छज्जा  ध्०  prevent
 people  by  law,  from  resorting  to  fasts
 and  vwelf-imiviationg  on  different
 political  issues;  and
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 (b)  if  so,  the  details  of  the  measure
 contemplated  in  thie  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charen  Shukla):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Code  of  Discipline  for  Govt,
 Employees

 *121,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  Government  have  _in-
 troduced  the  Code  of  Discipline  for
 employees  in  the  Ministries,  Depart-
 ments  and  Undertakings  of  the  Centra:
 Government,  where  it  has  not  already
 been  introduced;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  the  time  by  which  it  is  likely  to
 be  introduced?

 The  Minister  of  State  in  the  Minis.
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  (a)
 to  (ce).  The  Code  of  Discipline  38  not
 yet  applicable  to  the  Railways,  Ports
 and  Docks  and  public  sector  under-
 takings  (registereg  as  Companies)
 under  the  Defence  Ministry.

 2.  No  agreement  has  been  reached
 between  the  Railway  Board  and  the
 employees’  Federations  on  a  revised
 Code  prepared  by  the  Board.  One
 of  the  Federations  has  taken  the  view
 that  the  existence  of  the  Permanent
 Negotiating  Machinery  renders  the
 Code  superfiuous  so  far  as  the  Rail-
 ways  are  concerned.

 8.  In  the  Ports  and  Docks  no  agree-
 ment  has  yet  been  reached  amongst
 the  workers’  representatives  on  the
 Criteria  for  Recognition  of  Unions,
 which  is  an  integral  part  of  the  Code.
 Thus,  the  Code  has  not  yet  been  ap-
 Plied  to  the  Ports  and  Docks,  Efforts
 to  secure  agreement  on  this  point  are
 continuing.

 “4  Some  progress  hag  been  made  in
 the  introduction  of  the  Code  in  the
 public  sector  undertakings  under  the
 Defence  Ministry.
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 9422,  Shri  George  Fernandes:

 Shri  Bibhuq,  Mishra:
 Shri  K.  N,  Tiwary:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  suggestion  made  by  the  former
 ruling  families  in  India  who  are  re-
 cipients  of  privy  purses  that  they  do
 not  desire  the  continuation  of  the
 privy  purses  any  more;

 (b)  whether  Government  are  consi-
 dering  any  proposal  for  the  abolition
 of  privy  purses  to  these  erstwhile
 rulers  and/or  their  dependerits  and
 heirs;  and

 (९)  the  total  amount  of  money  paid
 in  the  form  of  privy  purse  since
 itg  introduction,  year-wise?

 The  Minister  of  Home  Affaits  (Shri
 Y¥,  V.  Chavan):  (a)  The  Government
 of  India  have  not  received  any  such
 suggestion  from  the  Rulers  who  are
 getting  privy  purses.

 (b)  No,  Sir.

 (c)  The  payment  of  privy  purses
 became  the  responsibility  of  the  Cen-
 tral  Government  with  effect  from  ist
 April,  1950.  A  statement  showing  the
 amounts  paid  as  privy  purses  is  laid
 on  the  Table  of  the  House.  [Placed
 mm  Library.  See  No,  LT-35/67].

 Assurance  to  Non-Hind!l  Speaking
 People

 #123,  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 2908

 (a)  whether  Government  have  taken
 any  decision  to  give  statutory  form  te
 the  assurance  given  by  the  late  Prime
 Minister  Shri  Nehru  to  the  non-Hindi
 Speaking  States;

 (b)  whether  Government  have  any
 proposal  to  consult  the  non-Hindi
 States  in  this  behalf;  and

 (c)  whether  Government  propose  to
 bring  a  suitable  legislation  before  the
 House?
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 The  Minister  of  State  in  the  Minis-
 fry  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  Further  consultations  may  be
 held  if  necessary,  before  finalising  the
 Bill.

 (c)  Legislation  to  give  statutory  re-
 cognition  to  the  assurances  given  in
 regard  to  the  official  language  of  the
 Union  will  be  shortly  introduceg  in
 the  House.

 Escape  of  Hostile  Mizos  from  Jail

 *i24.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  25  a  fact  that  twenty
 four  hostile  Mizos,  including  a  few
 leaders  of  the  outlawed  Muzo  Na-
 tional  Front  escaped  from  the  Ayal
 Jail  on  the  7th  March,  ‘1967;  and

 (b)  if  so,
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  On  the  night  of
 6th|7th  March  1967,  22  prisoners  es-
 caped  from  the  jail  at  Aijal.

 (b)  A  detailed  investigation  has
 been  ordered  by  the  State  Govern-
 ment  and  meanwhile  security  mea-
 sures  have  been  tightened.

 Government's  reaction

 Wage  Board  for  Engineering  Industry

 #125,  Shri  A.  K,  Gopalan:
 Shri  Umanath:
 Shri  Nambiar:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  progress  made  by  the  Cen-
 tral  Wage  Board  for  Engineering  ain-
 dustries  so  far;

 (b)  whether  Government  propose  to
 fix  any  time-limit  for  the  finalisation
 of  Report  by  the  Wage  Board;  and

 (९)  the  steps  Government  propose  to
 take  against  the  employers  who  have
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 not  yet  implemented  the  recommenda-
 tions  of  the  Wage  Board  regarding  in-
 terim  relief  to  the  workers?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N,  Mishra):  (a)
 The  Wage  Board  has  submitted  its
 recommendations  for  interim  relief
 which  have  been  accepted  by  Govern-
 ment.  The  final  report  of  the  Board
 is  still  awaited.

 (b)  No.  The  Board,  however,  is
 making  all  possible  efforts  to  com-
 Plete  its  work  expeditiously.

 (c)  The  recommendations  of  the
 Wage  Board  are  being  implemented
 through  the  State  Governments  large-
 ly  by  persuation  and  advice.  The
 progress  of  implementation  is  being
 watched.

 E.  Pak.  Raid  on  Jalpaiguri  Distt.

 #126.  Shri  6.  K,.  Bhattacharyya:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 muscreants  from  East  Pakistan  raided
 South  Berubarj  in  Jalpaiguri  District
 on  the  9th  March,  1967;

 (b)  whether  the  house  of  one  Trini
 Ray  was  attacked  by  them;

 (c)  whether  Shri  Ray  was  beaten
 and  his  property  looted  by  the  mis-
 creants;  and

 (d)  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  On  the
 night  of  9th{l0th  March,  967  at  about
 0400  hours,  some  5  Pak  criminals,
 armeg  with  guns  and  other  deadly
 weapong  raided  the  house  of  Shri
 Tarani  Roy  (not  Trini  Ray)  of  Soutr
 Berubari,  Jalpaiguri  District.  Sor
 memberg  of  the  house-hold  were
 assaulted  by  the  miscreants  who  took
 away  cash  and  ornaments  worth
 Rs.  450,
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 Patrolling  has  been  intensified  in  the
 arse.

 Enibemtlement  at  Bolleauganj  Post
 ‘Office,  Agra

 जुड़ा,  Shri  जाइल्स,  Verma:  Will
 the  Minister  of  Communications  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  594  on  the  30th
 November,  968  ung  state:

 (a)  the  result  of  the  enquiry  con-
 ducted  by  the  Special  Police  Establish-
 ment  in  the  Boileauganj  Post  Office,
 ‘Agra  Embezzlement  case;

 (b)  whether  the  claims  of  the  de-
 frauded  depositors,  who  have  been  put
 to  considerable  hardship  on  account  of
 the  non-payment  of  their  savings,  have
 since  been  settled;

 (९)  if  not,  how  much  more  time  is
 likely  to  be  taken  by  Government  in
 this  regard;  and

 (d)  the  action  taken  to  bring  the
 culprits  to  book?

 The  Minister  of  State  in  the  Do-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I.  XK.
 Gujral):  (a)  The  investigations  by  the
 Special  Police  Establishment  have  not
 been  completed  so  far.

 (b)  and  (c).  The  claim  of  one  of
 the  defrauded  depositors  has  been  al-
 ready  settled  and  the  settlement  of
 other  claims  is  being  vigorously  pur-
 sued.  The  question  of  expediting
 the  procedure  for  the  settlement  of
 claims  in  such  cases  ig  also  being
 taken  up.

 (d)  The  culprit  has  been  arrested
 by  the  police  and  prosecution  proceed-
 ings  will  be  launched  against  him.

 Oostract  with  Kalinga  Airways
 #128,  Shti  Madhu  Limaye:  Will  the

 Minister  of  Home  AHairg  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  thdt  ह९... अ

 ~ervimterit's  voritrect  with  ‘thy  'हएिच्डड
 Airways  ds  ‘being  terminated  ‘this  year;

 (b)  the  number  of  people  likely  to
 be  thrown  out  of  job  as  a  result  there-

 (ce)  whether  these  wetnployees  -are
 likely  to  be  absorbed  in  Governmerit
 service;  and

 (8)  other  alternative  employment  fo
 be  provided  for  them?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  (a)  The  question  is
 under  examination.

 (b)  to  (a).  Do  not  ariee.

 दानितार  की  श्द्टी

 *i29.  sit  शथणीर  सिंह  शास्जी  :
 श्री  रासचमा  उलाका  :
 थ्री  धुलेदअर  सीना  :
 श्री  खगपति  प्रभानी  :

 क्या  गुड-कार्य  मंत्री  महू  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 सरकार  केकर्मचारी  यह  माग  करते  भा  रहे  हैं
 कि  वेतन  झायोग  द्वारा  की  गई  सिफारिशों  के

 अनुसार  महीने  मे  दो  शनिवारों  की  छुट्टी
 घोषित  की  जानी  चाहिये;  और

 (ख)  उनकी  प्रार्थना  स्वीकार  न  किये
 जाने  के  क्‍या  कारण  हैं  ?

 गृह-कार्य  सन्त्रालय  में  राज्य  मम्त्री  (भी
 विद्या  चरण  शुक्ल)  :  (क)  जी  हां  t

 (ख)  मामला  केन्द्रीय  सरकारी  कर्म-
 चारियों  के  लिये  संगुक्त  परामलें  समिति  तथा
 अझनिवाय  फ्च  मि्णय  की  योजना  के  भ्र्तगत
 स्थाप्रित  की  गई  राष्ट्रीम  प्रश्वित््‌  के  पास

 अमझौताधीन €  |
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 We  Meets  tor  Working  Journalists
 end  Non-Journalichs

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  Wage  Boards  for
 Working  Journalists  and  Non-Journa-
 lists  have  submitted  their  reports;

 (b)  if  not,  the  reasons  for  the  delay;
 (c)  whether  it  is  g  fact  that  some  of

 the  employers  and  newspaper  owners
 have  put  obstacles  to  the  smooth
 working  of  the  Wage  Boards;  and

 (d)  if  so,  the  steps  taken  by  Govern-
 ment  to  remove  such  difficulties?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N,  Mishra):  (a)
 Not  yet.

 (b)  The  Wage  Boards  have  to  deal
 with  complex  issues  requiring  detail-
 ed  investigations  and  take  into  ac-
 count  the  view  points  of  various  it-
 terests.

 (०)  and  (d).  The  members  of  the
 Boardg  have  been  requested  to  co-
 operate  fully  in  the  finalization  of  the
 recommendations  of  the  Boards  and
 their  submission  to  the  Government.

 Attack  by  Mizos  on  P.W.D.  Camp  in
 Tripura

 *J3i,  Shrimati  Jyotsna  Chanda:  Wil!
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 P.WD.  camp  at  Labchari  Village  in
 Tripura  was  attacked  by  the  Mizos  on
 the  2ist  Pébruary,  ‘1987;

 (b)  whether  it  is  also  a  fact  that
 booklets  were  distributed  in  Mizo
 language  among  the  ‘Jocal  Mizos
 purported  to  have  been  issued  ‘by  the
 MINE;  and
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 (9)  if  sp,  the  contents  vf  ‘the  buok-
 lets?

 The  Minister  of  State  in  ‘the  Mints.
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  The  P.W.D.  camp
 at  Laluri  m  Tripura  was  attacked

 by  about
 ten  Mizos  on  lst  February,

 (b)  and  (c).  Some  threatening
 notices  in  Lushai  language  were  re-
 ceived  by  some  prominent  persons  of
 Jampui  Hills  range.  These  notuces
 purported  to  issue  from  the  MN.F.
 and  warned  the  recipients  agairist
 their  behaviour  with  “Mizo  Govern-
 ment  Employees”.

 Earned  Leave  for  Industrial  Staff

 #182,  Shri  K.  R.  Ganesh:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleaseg  to  state:

 (a)  whether  it  has  come  to  his
 notice  that  numerous  representations
 have  been  sent  to  the  Central  Gov-
 ernment  by  labour  unions  in  the
 Andaman  and  Nicobar  Islands  for  in-
 crease  in  the  Earned  Leave  of  the
 Industrial  staff  employed  in  the
 Islands;  and

 (b)  if  so,  the  decision  taken  on  these
 representations?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Jaisukhlal  Hathi):
 (a)  Resolutions  passed  by  Andaman
 ang  Nicobar  Government  Employees
 and  Workers  Federation  have  been
 received.  One  of  the  demands  re-
 lates  inter  alia  to  increase  in  ‘the
 earned  leave  admissible  to  the  indus-
 trial  staff  employed  in  the  Islands;

 (b)  The  matter  is  under  considera-
 tion,

 Explosives  recovered  from  a  Naga
 *133.  Shri  Surendranath  मपीच्च्लैड:

 Shri  Hem  Barua:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
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 trunk-loads  of  high  explosives  were
 discovered  from  a  Naga  at  Amguri  in
 Assam  on  the  morning  of  the  l5th
 March,  ‘1967;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  measures  taken  to  tighten
 up  the  security  in  the  sensitive  areas
 of  the  State  of  Assam?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  On
 l4th  March,  ‘1967,  two  trunks  contain-
 ing  explosives  were  seized  from  a
 Naga,  while  he  was  waiting
 for  transport  at  a  petrol  pump
 at  Amguri,  Sibsagar  district.  The
 Naga  and  the  chowkidar  of  the
 pump  suspected  to  be  in  collusion
 were  arrested.

 (c)  The  State  Government  have
 taken  necessary  steps  to  tighten
 security  measures,

 Withdrawal  of  Central  Scholarships

 *134,,  Shri  Umanath:
 Shri  C.  K.  Chakrapani:
 Shri  Jyotirmoy  Basu:
 Shri  K.M  Abraham:
 Shri  V.  झ,  Menon:
 Shri  K.  Anirudhan:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Khagapathi  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  any  centrally-sponsored
 scholarships  conferred  on  various  stu-
 dents  in  Madras  State,  have  been  with-
 drawn  or  suspended,  for  alleged  parti-
 cipation  in  the  anti-Hind:  movement
 of  1965;

 (b)  if  so,  the  number  of  students
 affected;  and

 (c)  whether  it  28  proposed  to  recon-
 sider  the  action  and  if  not,  the  reasons
 therefor?

 The  Minister  of  State  in  the  Minis-
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 try  of  Education  (Prof.:  Sher  Singt):
 (a)  No  scholarship  heg  beet  with.
 drawn  or  suspended  by  the  Ministry
 of  Education  on  this  account.

 (7)  and  (c).  Do  not  arisé.
 Overseas  Scholarships  for  8.C.  and

 8.T  Students

 #135,  Shri  Kansari  Halder:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  overseas  scholarships
 for  scheduled  castes  ang  scheduled
 tribes  students  have  been  stopped  for
 several  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  if  not,  the  number  of  scholar-
 ships  awarded  to  the  various  States
 and  Union  Territories  in  the  Third
 Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Prof.  Sher  Singh):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  26  Scheduled  Castes  and  37
 Scheduled  Tribes  students  were
 awarded  the  scholarships  during  the
 third  plan  period.  They  are  as
 follows:

 State  Number  of  Number  of
 S.C.  ST.

 Andhra  Pra-
 desh  2  Nil

 Assam  Nil  8
 Bihar  Nil  5
 Madras  5  Nil
 Maharashtra  5  I
 Punjab  I  3
 Orissa  I  Ni
 Uttar  Pradesh  I  Nil
 West  Bengal  i  Nil

 TOTAL  :  26  7

 महाराष्ट्र-मेस्र-केरलत  सीमा  विवाद

 *136.  थी  झॉकार  लाल  बेरथा  :
 शी  दे०  कि०  पाटिल  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :
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 (कर)  क्या  महाराष्ट्र,  मैसूर  तथा  केरल
 के  बीच  सीमा-विवाद  को  हल  करते  के  लिए
 नियुक्त  किसे  शये  झायोग  ने  भ्रपना  कार्य
 झारम्भ  कर  दिया  है;  शौर

 (ल)  यदि  हां,  तो  इसके  पूरा  होने  में
 कितना  समय  लगने  की  सम्भावना  है  ?

 nla  oa,

 गृह-कार्य  नग्यालप  में  राज्य-मत्त्री  पब
 बचा  चरण  शुक्ल)  :  (=)  जी  हा  ।

 (ख)  सम्भव  है  कि  भायोग  जून,  967
 के  झन्त  तक  झपना  प्रतिवेदन देने  की  स्थिति
 में  हो  जाय  |

 Salary  Scale  of  College  Teachers

 *137,  Shri  Chintamani  Panigrahi:
 Will  the  Minster  of  Education  be
 pleased  to  state:

 (a)  the  position  regarding  the  im-
 Plementation  of  the  University  Grants
 Commission’s  recommendations  regard-
 ing  the  new  salary  scales  for  college
 teachers  in  Orissa,

 (b)  whether  it  has  been  fully  um-
 plemented  by  the  State  Government,
 and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  and  (b).  The
 Government  of  Orissa  have  not  so  far
 communicated  their  decision  on  the
 ymplementation  of  the  recommenda-
 tions  regarding  the  revised  salary
 scales  for  University  and  College
 teachers  in  Orissa,

 (ec)  The  State  Government  are
 awaiting  the  recommendations  of  the
 Pay  Commission  appointed  by  them
 for  revision  of  pay  scales  of  their  em-
 ployees.

 Cultural  Delegations  sent  Abroad

 *i$8,  Shri  B.  N.  Shastri:  Wil)  the
 Minister  of  Education  be  pleased  to
 state:
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 (a)  the  number  of  cultural  delega-
 tions  sent  to  foreign  countries  duriag
 the  periog  from  January  to  December,
 37966  and  the  countries  visited  by  such
 delegations.

 (9)  the  result  achieved  from  the
 visits  of  such  delegations;  and

 (c)  whether  Government  propose  to
 3९०0  such  cultural  delegations  during
 the  current  financial  year  also?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  Number  of  Dele-
 gations—8.

 Countries  visited:  Austraha,  Fiji,
 Burma,  Nepal,  Afghanistan,  the
 USSR,  Bulgaria,  Hungary,  Poland,
 Zechoslovakia,  and  German  Democra-
 tic  Republic.

 (b)  The  performances  of  our  artist-
 es  were  highly  appreciated.  Through
 lectures,  exhibitions  and  performances
 India’s  heritage  was  presented  in  its
 true  perspective  abroad.  The  visits
 also  helped  to  promote  mutual  under-
 standing  and  goodwill  and  foster
 closure  relations  with  foreign  coun-
 tries,  '

 (c)  Yes,  Sir

 Assurances  to  Sant  Fateh  Singh

 93.  Dr.  Karni  Singh:  Wil  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  the  assurances,  written  or  oral,
 given  by  Government  to  Sant  Fateh
 Singh  leading  to  his  giving  up  the  re-
 cent  fast  and  the  proposal  of  self-
 immolation?

 The  Minister  of  Honfe  Affairs  (Shri
 Y¥.  B.  Chavan):  The  Government  of
 India  had  announced  that  if  either  of
 the  two  State  Governments  recom-
 mended  the  establishment  of  separate
 High  Courts  or  appointment  of  sepa-
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 rate.  Governors,  action.  woudld  be
 taken.  accordingly.  The  Chief:  Mints
 ters  of  Punjab  ang.  Haryana  thers-
 efter  announced.  their  intention  to
 have  separate  Governors  and  separate
 High  Courts  as  soon  as  these  could
 be  arranged.  Government’s  accept-
 ance  of  the  proposal  of  the  Chicf
 Ministers  of  Punjab  and  Haryana
 that  the  Prime  Minister  shouig  arbi-
 trate  on  questions  of  Chandigarh  and
 Bhakra  was  conveyed  to  Sant  Fateh
 Singh  on  behalf  of  the  Central  Gov-
 ernment.  It  is  also  proposed  that  a
 Committee  may  be  appointed  with
 the  concurrence  of  the  Chief  Ministers
 of'  Punjab,  Haryana  and  Himachal
 Pradesh  to  go  into  other  claims  and
 counter  claims  for  territorial  readjust-
 ments  with  a  view  to  assisting  the
 Prime  Minister  in  giving  an  award.
 Apart  from  this  the  Central  Govern-
 ment  gave  no  written  or  oral  assur-
 ance  to  Sant  Fateh  Singh,

 Coal  Mines  Provident  Fund

 *  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (x)  the  amount  credited  to  the  Coal
 Mines  Provident  Fund  during  1986;

 (b)  the  number  of  employees  subs-
 cribing  to  the  Fund;  and

 (c)  the  manner  in  which  the  fund
 has  been  invested?

 The  Minister  of  Labour  and  Re-
 habilitatien  (Shri  Jaisukhlal  Hathi):

 (a)  Rs.  8,72,00,000.,

 (9)  4,38,565.

 (९)  (i)  National  Defence  Certificates
 and  Defence  Deposits—20
 per  cent.

 (di)  Other  Government  of  India
 Securities—80  per.  cent,
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 ,  Stiri  Dituleshwer-  Mbena:
 Shri.  Ramachandim.  UiaRa:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  educated  unem-
 ployed  in  Orissa  as  on  the  Sist  Decem-
 ber,  1966;  and

 (b)  the  number  of  Stheduled  Castes
 and  Scheduled  Tribes  among  them?

 The  Minister  of  Labour  and  Be-
 habilitation  (Shri  Jaisukhial  Hathi):
 (a)  13,402  educated  job  sevkers
 (matriculates  and  above)  were  on
 Live  Register  of’  Employment  Ex-
 changes  in  Orissa  as  on  $lst  Decem-
 ber,  1966.

 (b)  Scheduleq  Castes—399,

 Scheduled  Tribes—366,
 Vacancies  in  the  Public  and  Private

 Sector  Establishments  in  Orissa

 96.  Shri  Dhuleslwar  Meena:
 bri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  vacancies  noti-
 fied  to  the  Employment  Exchange  by
 the  Public  and  Private  Sector  estab-
 lishments  in  Orissa  as  on  the  Sist  De-
 cember,  i966;  and

 (b)  the  number  of  vacancies  filled
 up  in  these  establishments  through
 various  Employment  Exchanges  till
 the  end  of  December,  ‘1966?

 The  Minister  of  Labour  and  Rehabi-
 litation  (Shirt  Jaisukhial  Hath):  (a)
 and  (b>:  The  information  is  given
 below:—

 e  of,
 eats

 ment

 Public  Sector
 Private  Sector

 No.  of  vacan-  No.  of  vacan-
 cies  notified  cies  fed
 during  1966  during  7965

 37524  17,692
 2/752  872.
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 भा.  Shri  D.  C.  Sharma
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Communica-
 tlons  be  pleased  to  state:

 (a)  whether  Pakistan  proposal
 for  an  official  level  meeting  to  consi-
 der  the  restoration  of  tele-communica-
 tion  linkg  between  the  two  countries
 has.  been  considered;

 (b)  if  so,  the  result  thereof;  and

 (e)  the  steps  taken  in  the  matter?

 The  Minister  of  State  in  the  De-

 Gujral):  (a)  to  (c).  The  Government
 of  India  made  several  proposals  to
 the  Government  of  Pakistan  for  re-
 storing  normalcy  in  all  types  of  com-
 municationg  between  the  two  Coun-
 tries.  The  Government  of  Pakistan
 have  expressed  willingness  to  hold
 talks  for  the  restoration  of  certain
 types  of  Communications  between  the
 two  Countries.  The  Government  of
 India  have  welcomed  the  prospect  of
 talks  and  are  in  contact  with  the
 Government  of  Pakistan  through
 diplomatic  channels  in  this  matter.

 Inorsase  in  Fees  paid  by  Overseas
 Students  in  U.K.

 98.  Shri  Nath  Pai:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  U.K.  have  decided  to
 inerpase  the  fees  to  be  paid  by  Over-
 sees  students;

 (9)  if  ४७,  whether  the  Union  Gov-
 ernment  have  ascertained  from  the
 U.K.  Government  the  ground  on  which
 this  increase  has  been  effected;  and

 (९)  the  extent  of  this  increase  and

 id
 Indian  students.  are  affected

 Tie  Minister:  of  Mate  in  the  Minis.
 trey  ef  Mducation  (Brot  Sher  Singh):
 (a)  Yes,  Sir.  The  imerease  will  be
 effective  from  October,  067  onwards.

 (b)  No,  Sir.

 (०)  The  increase  in  fees  in  respect
 of  fresh  students  is  proposed  to  be
 from  about  £70  to  £250  p.a,  and  by
 £50  p.a.  in  case  of  continuing
 students.

 l00  Indian  students  are  expected
 to  continue  their  studies  in  the  UK.
 beyond  October,  ‘1987.  It  is  not  possi-
 ble  to  estimate  at  present  the  number
 of  Indian  students  who  will  go  for
 study  to  the  U.K.  in  future.

 Enforcement  of  Central  Acts  in  the
 Union  Territory  of  Chandigarh

 Or,  Shri  Shri  Chand  Goel:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  names  of  the  Central  Acts
 made  applicable  in  the  Union  Terri-
 tory  of  Chandigarh  so  far;

 (b)  the  likely  period  during  which
 the  other  Central  Acts  are  to  be  en-
 forced  in  the  Union  Territory  of
 Chandigath  in  order  to  bring  about
 uniformity  in  this  Territory  in  tune
 with  other  Union  Territories;  and

 (c)  the  proposal,  if  any,  to  intro-
 duce  the  Rent  Restriction,  Act  in  the
 Union  Territory  of  Chandigarh?

 The  Minister  of  State  in  the  Mini»
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  As  pro-
 vided  in  Section  88  of  the  Punjab
 Reorganisation  Act,  1966,  all  Central
 Acts  which  were  applicable  to  Chandi-
 garh  area  immediately  before  the  Ist
 November,  1966,  when  it  was  part  of
 the  composite  State  of  Punjab  con-
 tinue  to  apply  to  the  Union  Territory
 of  Chandigarh,  Central  Acts  enacted
 by  Parliament  thereafter  will  also
 apply  to  Chandigarh  uniess  they  are
 local  Acts  applicable  to  specified  areas.
 It

 is.
 proposed  to  enforce  from  Ist
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 April,  ३887  the  Post-Graduate  Institute
 of  Medical  Education  and  Research,
 Chandigarh,  Act,  1966,  which  was
 recently  enacted  by  Parliament,  It
 has  hot  been  found  necessary  to
 enforce  any  other  Centra]  Act  in  this
 territory  for  the  time  being.

 (c)  All  Punjab  Acts  which  applied
 to  the  Chandigarh  area  when  it  was
 part  of  the  composite  State  of  Punjab
 still  apply  to  Chandigarh  The  East
 Punjab  Urban  Rent  Restriction  Act,
 1949,  howevér,  extends  only  to  urban
 areas,  namely,  areas  administered  by
 municipal  committees,  cantonment
 boards,  town  committees,  notified  area
 committees  or  any  area  declareg  to
 be  urban  for  the  purpose  of  the  Act.
 This  Act  has  not  been  enforced  in
 Chandigarh  on  the  ground  that  it  will
 act  as  a  disincentive  to  the  develop-
 ment  of  the  Capital  Project  Area.
 There  is  no  proposal  before  the  Gov-
 ernment  for  the  mtroduction  of  this
 Act  in  Chandigarh.

 foreigners  asked  to  leave  India

 100.  Shri  Yashpal  Singh:  जरा  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  foreigners  coun-
 try-wise  who  have  been  asked  to  leave
 India  during  the  last  one  year;  and

 (b)  the  reasons  in  each  case?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b),  A
 statement  73  laid  on  the  table  of  the
 House  [Placeg  in  Library.  See  No
 LT-36/67].

 National  Museum,  Murshidabad

 01.  Shri  Yashpal  Singh:  Will  the
 Minster  of  Education  be  pleased  to
 state:

 (a)  whether  the  proposal  to  take
 over  the  palace  at  Murshidabad  and  to
 convert  it  into  a  national  museum  has
 since  been  finalised;  and

 (b)  if  so,  the  details  thereof?
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 The  Mihister  ef  State  in  the  कियोंदन

 try  of  Education  (Pref.  Sher  Singh):
 (a)  ang  (b).  The  matter  &  still
 under  consideration.

 feat  भागा

 102.  1  बलराज  मथोक  :  क्या

 गृह-कार्य  मंत्री  यह  बताने  की  हुपा  करेंगे  कि

 (क)  दिसम्बर,  i966  से  लेकर
 झब  तक  उन  चौकियों  पर,  जहां  भारतीय
 सशस्त्र  बलों  के  सैनिक  तैनात  हैं,  बिद्रोही
 नागा  लोगों  ने  कितनी  बार  हमले  किये;

 (ख)  न  के  परिणामस्वरूप  कितने
 सैनिक  मारे  गये  और  कितने  जख्मी  हुए;
 और

 (ग)  इन  हमलो  को  रोकने  के  लिये  कया

 कार्यवाही  की  जा  रही  है  ?

 जह-कार्य  सन्त्रालय  में  राज्य  मन्त्री  भी
 विद्या  चरण  शुक्ल)  (क)  कोई  नहीं।

 (ख)  और  (ग)  प्रश्न  ही  नही  उठते  1

 Education  Commission’s  Recommenda-
 tions

 Shri  D  C  Sharma:
 Shri  C.  C.  Desai:
 Shri  Bibhuti  Mishra:
 hri  K  च  Tiwary:

 Shri  Prakash  Vir  Shastri:
 Shri  Vishwa  Nath  Pandey:
 Shri  B.  Barua:
 Shri  Hem  Barua:

 bri  F.  H.  Mohsin:

 Will  the  Mimster  of  Education  be
 pleased  to  state:

 103.

 (a)  whethe:  the  recommendations
 made  by  the  Education  Commission
 have  been  considered;

 (b)  if  so,  the  recommendations  that
 have  been  accepted;  and

 (c)  the  steps  taken  to  implement
 them?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  (a)  These  are  under
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 active  consideration  of  the  Govern-
 ment  of  India  and  the  State  Govern-
 ments.

 (9)  and  (c).  Do  not  arise.
 Indian  Institute  of  Oceanography

 304,  Shri  D,  0,  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  scheme  formulated
 by  the  Indian  Institute  of  Oceanogra-
 phy  to  launch  a  vigorous  search  for
 oil  in  India’s  coastal  seas  has  been
 implemented;

 (b)  if  so,  the  progress  made  so  far,
 and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Education  (Dr.

 Triguna  Sen):  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 (c)  The  scheme  is  pending  imple-
 mentation  as  a  suitable  research
 vessel]  required  for  this  work  is  yet
 to  be  acguireq  by  the  National  In-
 stitute  of  Oceanography.

 Appointment  of  Vice-Chancellors  of
 Universities

 105,  Shri  D.  6,  Sharma:  Will  the
 Minister  of  Eduaction  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  482  on  the  i7th  August,
 966  and  state:

 (a)  the  efforts  made  to  evolve  an
 all-India  policy  regarding  the  appoint-
 ments  of  the  Vice-Chancellors  of  the
 Universities  in  consultation  with  the
 University  Grants  Commission;  and

 (b)  the  results  achieved  so  far?

 The  Minister  of  Education  (Dr.
 Triguna  Sen);  (a)  and  (b),  The  re-
 actions  of  the  State  Governments  on
 the  recommendations  of  the  Model
 Act  Committee  for  Universities  are
 still  awaited.  The  Education  Commis-
 sion  in  its  report  has  also  made  re-
 commendation  on  the  appointment  of

 2694  (ai)  LS—3
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 Vice-Chancellors.  These,  along  with
 other  recommendations  of  the  Com-
 mission,  are  proposed  to  be  discussea
 in  a  meeting  of  the  State  Education
 Ministers  in  April,  ‘1967.

 Administrative  Reforms  Commission

 ‘106.  shri  N.  C.  Chatterjee:
 Shri  D.  C.  Sharma:
 Shri  8.  0.  Samanta:
 Shri  P.  K.  Ghosh:
 Shri  S.  Supakar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  proposed  to  recon-
 stitute  the  Administrative  Reforms
 Commission  in  view  of  the  fact  that
 some  of  its  members,  who  were  Mem-
 bers  of  Parliament  have  lost  in  the
 elections;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  No.  Sir.

 (b)  Does  not  arise.

 Anti-National  Activities  of  Naga  and
 Mizo  Hostiles

 Shri  Prakash  Vir  Shastri:
 shri  D.  Cc  Sharma:
 shri  C.  C.  Desai:
 Shri  Hem  Barua:
 Shri  B.  दे,  Shastrt:

 ‘107.

 Wul  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  concrete  steps  against  the  hostile
 Nagas  and  Mizos  who  have  been  car-
 rying  on  anti-national  activities  in  the
 recent  past;  and

 (b)  if  90,  the  broad  outlines  of  the
 measures  taken  to  check  their  hostile
 activities  and  the  results  a
 thereby?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukia):  (a)  Yes,  Sir.
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 (b)  Naga  Hostiles:

 (i)  An  agreement  for  suspension  of
 operations  was  reached  with  Nagas
 on  6th  September,  ‘1964,  which  applied
 to  the  State  of  Nagaland  and  the
 Naga  inhabited  areas  of  3  sub-
 divisions  of  Manipur,  namely,  Ukhrul,
 Tamenlong  and  Mao  (excluding  the
 Sadar  tehsil).  ‘This  agreement  has
 been  extended  from  time  to  time.
 Efforts  have  continued  to  be  made  for
 a  peaceful  settlement  with  the  Naga
 underground.

 (ii)  Vigilance  has  continued  to  be
 maintaineq  in  the  areas  covered  by
 the  suspension  of  operations  agree-
 ment,  And  in  the  bordering  areas  of
 Assam  and  Manipur,  where  there  has
 been  some  activity  by  the  Naga
 hostiles,  security  arrangements  have
 been  strengthened.

 Mizo  hostiles:

 (i)  The  grouping  scheme  involved
 the  shifting  to  some  selected  centres
 the  entire  population  in  an  area
 within  0  miles  on  either  side  of  the
 road  from  Silchar  to  lLungleh  wa
 Aijal  in  Mizo  Hills  district.  The  opera-
 tion  was  completed  recently  and  the
 population  of  the  ground  ccntres,
 after  completion  of  the  operations,  is
 46,868,

 (ii)  Operations  of  the  Security
 Forces  against  the  Mizo  hostiles  have
 been  intensified.

 Delhi-Bikaner  Trunk  Telephone  and
 Telegraph  Services

 108,  Dr,  Karni  Singh:  Wil!  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  there  is  a  frequent
 breakdown  of  trunk  telephone  system
 between  Bikaner  and  Delhi  in  spite  of
 Government  assurances  tO  put  this
 service  on  sound  footing;

 (b)  whether  there  has  also  been  a
 breakdown  in  the  telegraphic  services
 between  these  towns  resulting  in  the
 Express  telegrams  being  forwarded  by
 ordinary  post;
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 (९)  whether  it  is  a  fact  that  during
 the  Fourth  General  Elections,  the  trunk
 and  telegraph  out-ward  services  from
 Bikaner  remained  unserviceable  for  a
 large  number  of  days;  and

 (a)  if  so,  the  reasons  therefor  and
 the  steps  taken  to  rectify  this  im-
 portant  line  of  communication  with  a
 border  area?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I,  K.  Gujral):
 (a)  to  (d),  Communications  between
 New  Delhi-Bikaner  have  not  been
 satisfactory  and  a  number  of  steps
 like  construction  of  new  pair  of  wires
 and  installing  a  new  Eight  Channel
 Carrier  System  have  been  taken  by
 the  Department.  Unfortunately  the
 carrying  out  of  these  works  caused
 some  disruption  to  the  service.  The
 naw  Fight  Channel  carrier  system
 installeg  in  November,  966  necessitat-
 ed  the  opening  of  two  _  repeater
 stations  at  Loharu  and  Ratangarh
 where  the  local  power  supply  turned
 out  to  be  very  unstable  causing  fre-
 quent  interruptions  to  communications.
 The  Department  has  since  arranged
 for  making  its  own  standby  power
 supply  arrangements  Unfortunately
 this  period  coincided  with  the  Elec-
 tions  and  the  ‘work  to  rule’  agitation
 of  telegraphists  resulting  in  some
 Ordinary  and  Express  telegrams  being
 posted.
 Strike  by  Employees  of  Hindustan

 Lever  Ltd.

 Shri  S.  M.  Banerjee:
 Shri  Hukam  Chand

 Kachhavaiya:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  lock-
 out  has  been  declared  in  the  Hindustan
 Lever  Ltd.,  Delhi  since  February,  1966;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  the  employees’  demand
 for  a  National  Tribunal  has  been  con-
 ceded;  and

 (d)  if  not,  the  reasons  therefor?

 10.
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 The  Minister  of  Labour  and  Ke-
 habiiitation  (Shri  Jaisukhial  Hathi):
 (a)  and  (b).  The  management  of
 Hindustan  Lever  Ltd.  declared  a  lock-
 out  from  27th  February,  729897  on
 account  of  alleged  stay-in-strike  and
 other  agitational  activities  (including
 hunger  strike  of  workers  inside  the
 office  premises.

 (c)  No.  .
 (d)  The  Delhi  Administration  has

 referred  the  dispute  to  the  Additional
 Industrial  Tribunal,  Delhi,  for  adjudi-
 cation,  on  l0th  March,  1967.

 Admission  in  Delhi  Colleges

 il0,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Education  be  pleased
 to  state  the  steps  Government  propose
 to  take  to  solve  the  problem  of
 admission  in  colleges  in  De'hi?

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  The  Working  Group  on
 advance  planning  of  admissions  in
 Delhi  colleges  m  the  next  academic
 year,  appointed  by  Government,  is
 expected  to  submit  its  report  shortly.
 Meanwhile,  two  private  organizations
 have  been  permitted  to  set  up  two
 colleges  for  girls  in  Delhi  from  the
 next  academic  session.  The  Delhi
 Administration  has  also  decided  to
 open  a  college  at  Nerala

 झलीगढ़  मुस्लिम  विश्वविद्यालय  के  उप-

 कुलपति  पर  हमला

 ६11.  श्री  शिव  कुमार  शास्त्री  क्‍या

 दिका  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (=)  क्‍या  भलीगढ़  मुस्लिम  विश्व-

 विद्यालय  के  उप-कुलपति  पर  हमले  के  बारे  मे

 प्रारम्भ  की  गई  जांच  पूरी  हो  गई  है;

 (ख)  क्‍या  यह  सच  है  कि  उप-कुलपति
 पर  हमले  में  विश्वविद्यालय  के  कुछ  अधि-

 कारियों  का  हाथ  था;

 (ग)  क्‍या  ऐसे  तत्व  जो  समय  समय  पर

 झारदीलनों  को  भड़काते  हैं  झभी  भी  बिश्व-

 विद्यालय  में  विद्यमान  हैं;  भौर
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 (घ)  यदि  हां,  तो  इनको  रोकने  के  लिए
 क्या  उपाय  किये  गये  हैं  ?

 शिक्षा  मम्त्री  (डा०  त्रिगुण्  सेव)  :
 (क)  से  (च).  उत्तर  प्रदेश  सरकार  से

 अपेक्षित  सूचना  भेजने  के  लिए  अनुरोध  किया
 गया  है।  उनके  उत्तर  की  प्रतीक्षा  है  ।

 Action  against  Government  Employees
 for  Practicing  Untouchability

 i2,  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have  any
 Proposal  under  consideration  to  pro-
 vide  for  the  taking  of  disciplinary
 action,  against  the  Government  ser-
 vants  who  are  found  guilty  of  the
 practice  of  untouchability;  and

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  @).  Instruc-
 tions  on  the  subject  were  issued  in
 1961.  A°copy  is  placed  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-37/67].

 Retrenchment  in  Oil  Companies
 in  Madras

 113,  Shri  Sezhiyan:  Will  the  Minis-
 ter  of  Labour  and  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Oil  Companies  have  decided  to  re-
 trench  a  large  number  of  employees
 in  their  Offices  in  Madras;

 (b)  if  so,  the  number  of  employees
 affected;  and

 (c)  the  steps  taken  by  Government
 to  avoid  retrenchment  and  consequent
 hardship  to  the  employees?

 The  Minister  of  Labour  ang  Ee-
 habilitation  (Shri  Jaisukhial  Bathi):
 (a)  The  Central  Government  has  no
 information.  ‘The  matter  falls  in  the
 State  Sphere.
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 (b)  and  (ec).  Do  not  arise.  The
 complaint  has  been  “brought  to  the
 notice  of  the  Government  of  Madras.

 Protection  to  Prime  Minister

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ade-
 quate  protection  had  not  been  arrang-
 ed  for  the  Prime  Minister  on  the  8th
 February,  967  during  her  visit  to
 Orissa;

 (b)  whether  any  enquiry  has  been
 conducted  and  the  responsibility  for
 the  failure  fixed;  and

 (९)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 tery  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  to  (c).  The
 enquiry  being  made  by  the  State
 Government  is  still  in  progress

 Hindi  Advisory  Committee

 ls,  Shri  Hukam  Chand  Kach-
 havaiya:  Will  the  Minister  of  Home
 Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2744  on  the  30th  November,  966
 and  state:

 (a)  the  decision  taken  on  the  re-
 commendations  of  the  Hindi  Advisory
 Committee  in  regard  to  the  creation
 of  a  general  pool  of  the  employees
 doing  Hindi  work;  and

 (b)  the  number  of  such  of  the  em-
 ployees  as  have  been  promoted  to  the
 post  of  Hindi  Officers?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Qharen  Shukla):  (a)  Because  of  the
 decentralisation  of  cadres  of  Section
 Officers  and  below  of  the  Central  Sec-
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 retariat  Service,  the  formation  of  such
 8  poo}  has  been  found  difficult,  How-
 ever  this  matter  is  under  considera-
 tion.  Uniform  recruitment  rules  are
 being  prepared  so  that  selection  for
 the  post  of  Hindi  Officer  is  made  from
 Hindi  Assistants,  Research  Assistants
 and  Hindi  Translators  etc.

 (b)  Such  appointments  can  be  con-
 sidered  only  after  the  proposed  re-
 cruitment  rules  have  becn  finalised

 Cadre  of  Hindi  Stenographers

 116,  Shri  Hukam  Chand  {Kachha-
 vaiya:  Will  the  Minister  of  Home
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  2945
 on  the  30th  November,  966  and  state.

 (a)  the  decision  taken  in  regard  to
 the  inclusion  of  Hindj  Stenographers
 in  the  cadre  of  English  Stenographers
 as  recommended  by  the  sub-comn  it
 tees  of  Hind:  Advisory  Committee;
 and

 (b)  if  no  decision  has  been  taken,
 further  time  likely  to  be  taken  in
 arriving  at  a  decision’

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
 matter  is  8४07]  under  consideration  and
 a  decision  38  expected  to  be  taken
 soon.

 Arrest  of  Car  Lifters  in  Delhi

 nN.  Shri  Hukam  Chana  {Kachha-
 vaiya:  Wuill  the  Minister  of  Home
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  33
 on  the  2nd  November,  966  and  state:

 (a)  whether  five  persons  belonging
 to  a  gang  of  car  lifters  were  appre-
 hended  in  Delhi;

 (b)  if  so,  the  quantity  of  car  parts
 recovered  from  them;  and

 (९)  the  action  taken  against  them’

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidys
 Charan  Shykla):  (a)  Yes,  Sir,
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 (9)  No  car  pants  were  recovered
 from  them  However,  9  stolen  cars
 were  recovered  at  their  instance

 (c)  All  the  five  accused  persons  are
 facing  trial  in  court

 Assam-Nagaland  Boundary  Disputes

 118,  Shri  Hukam  Chand  Kachha-
 valya;  Will  the  Munister  of  Home
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  39
 on  the  2nd  November,  2966  and  state

 (a)  whether  a  final  decision  has
 since  been  taken  on  the  Assam-Naga-
 land  boundary  dispute  which  was  un-
 der  the  corsideration  of  the  Centre,
 and

 (9)  7  so,  the  basis  on  which  these
 States  have  been  divided  and  the  de-
 tails  thereof?

 The  Minister  of  Home  Affairs  (Shri
 Y.  B  Chavan):  (a)  As  stated  in  reply
 to  Unstarred  Question  No  39  on  2nd
 November  966  the  Chief  Munuster,
 Nagaland  had  written  to  the  Prime
 Minister  suggesting  the  appointment
 of  a  Commission  for  demarcating  the
 boundaries  between  Assam  and  Naga-
 land  This  matter  is  still  under  con-
 sideration  of  the  Government

 (b)  The  State  of  Nagaland,  consit-
 ing  of  the  Naga  Hills—Tuensang  Areas
 of  Assam,  was  created  under  the  pro-
 visions  of  the  State  of  Nagaland  Act,
 962

 धर्मपुरा,  बिल्ली  मे  सकान  का  गिर  जाना

 119.  भरी  प्रकाशबोर  शास्त्री  :
 श्री  क्कम  ग्चन्द  कछवाय  :
 श्री  बलराज  मधोक  :

 क्या  गृह-कार्य  मन्त्री  2  नवम्बर,  966
 के  ताराकित  प्रश्न  क्या  43  के  उत्तर के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेगे  कि
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 (क)  क्‍या  i5  अगस्त,  966  को
 धर्मपुरा  दिल्‍ली  में  गिरने  बाले एक  मकान  के
 बारे  मे,  जो  एक  भयकर  दुर्घटना  थी,  जाँच  करने
 वाले  श्रायोग  ने  झपनी  रिपोर्ट  पूरी  कर  ली

 है,

 (ख)  यदि  नही,  तो  उसके  क्‍या  कारण

 (ग)  जाच-कार्य  इस  समय  किस  भ्रवस्था
 मे  है,  और

 (धघ)  जाच-कार्य  के  कब  तक  पूरा
 हो  जाने  की  सम्भावना  है  ?

 गृह-कार्य  सनन्‍्त्रालय  में  राज्य  मस्ती  (ो
 विद्या  चरण  शुबल)  (क)  जी  नही  1

 (ख)  कई  सुनवाइयो  में  शहादत  लेनी
 पड़ी  ।  श्रायोग  के  झ्केले  सदस्य  के  दिल्‍ली  उच्च
 न्यायालय  का  न्यायाधीश  नियुक्त  होने  से  भी
 थोडी  देरी  हुई  ।

 (ग)  शहादत  पूरी  हो  चुकी  है  भौर  तर्क

 सुनने  बाकी  है  ।

 (घ)  आयोग  की  वधि  30  अ्रप्रैल,
 967  तक  बढा  दी  गई  है  और  उस  तिथि

 तक  जाच  कार्य  पूरा  होने  की  भ्ाशा  है  ।

 राष्ट्रीय  सप्रहालय,  विल्ली  में  चोरी

 I20  श्री  विश्यताय  पाण्डेय  :
 थी  हुक्म  सन्द  कलबाय  :
 श्री  प्र०  के०  बेब :
 श्री  जी०  सी  नायक  :
 श्री  Bo  पी०  सिह  बेब  :
 श्री  ०  दोपा  :
 थ्री  बाबू  ाव  पटेल  :

 क्या  शिक्षा  मन्त्री  यह  बताने  को  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  नई  दिल्‍ली  के

 राष्ट्रीय  सम्रहालय  से  2500  रुपये  के  मूल्य
 के  भ्राभूषणो की  चोरी  हो  गई  है  ;
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 (w)  af  हां,  तो  क्या  इस  सम्बन्ध  में
 कोई  गिरफ्तारियां  की  गई  हैं  ;  श्रौर

 हे
 (गे)  यदि  नहीं,  तो  इसके  क्या  कारण

 ?

 शिक्षा  मन्त्रालय  सें  राज्य  सन्त्री  (प्रो०
 शेर  सिह):  (क)  राष्ट्रीय  संग्रहालय,
 नई  दिल्‍ली  से  लगभग  2080  रुपयों  के

 मूल्य  के  मिलावट  वाली  चांदी  और  सोने  के
 झाधुनिक  झादिम  जातीय  झौर  लोक  झाभूषण
 चोरी  चले  गए  हैं  tT

 (ख)  भौर  (ग).  मामले  को  पुलिस  द्वारा
 पड़ताल  की  जा  रही  है  ।

 Pay  Scales  and  Training  of  Tele-
 sraphists

 22l.  Shri  Bal  Raj  Madhok:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  pay  scales  of  the  Junior  and
 Senior  telegraphists  working  in  the
 Overseas  Communications  Service
 and  the  P  &  T  Department;

 (b)  whether  they  are  trained  by
 their  respective  Departments  before  or
 after  their  appointments  in  the  cadre;
 and

 (c)  the  duration  of  their  training,
 remuneration  offered  and  the  subjects
 dealt  with  during  such  training?

 The  Minister  of  State  in  the  De.
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  I.  K.
 Gajral):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha
 [Placed  in  Library.  See  No.  LT-38/
 67.)

 Telegraphists

 ‘122.  Shri  Bal  Raj  Madhok:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state.

 (a)  whether  it  is  a  fact  that  the
 Telegraphists  in  the  P.  &  T.  Depart-
 ment  besider  performing  identical
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 duties,  possess  many  additiona]  quali-
 fications  as  compared  to  their  coun-
 terparts  in  the  Overseas  Communica-
 tions  Service;

 (b)  whether  there  w  a  marked  dis-
 crimination  between  their  scales  of
 pay;  and

 (ec)  if  so,  the  steps  taken  to  remove
 this  disparity?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  L  हू,  Gujral):
 (a)  to  (ec).  The  duties  of  Telegraphists
 m  the  P.  &  T.  Department  are  not
 identical  to  those  performed  by  Tele-
 graphists  in  the  Overseas  Communi-
 cations  Service.  The  question  of  dis-
 crimination  in  pay  scales  does  not,
 therefore,  arise.  The  Pay  Commis-
 sions  have  equated  Telegraphists  in
 the  P  &  T,  Department  with  other
 allied  adres  in  the  Department  who
 are  on  the  same  time-scale  of  pay.

 Telegrams  sent  from  New  Dethi
 C.T.0.

 123,  Shri  Bal  Raj  Madhok:  Will  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  the  number  of  telegrams  sent
 by  post,  the  number  of  telegrams
 posted  in  original  and  the  number  of
 telegrams  transferred  to  local  sub-
 offices  from  New  Delhi  Central  Tele-
 graph  Office  during  January  and
 February,  1967,

 (b)  the  total  number  of  man-hours
 employed  for  the  purpose  and  the
 total  expenditure  involved  in  the
 shape  of  salary  and  overtime;  and

 (ce)  the  average  per  hour  output
 per  official  in  the  process?

 The  Minister  of  State  in  the  De-
 partments  of  Pariiamentary  Affairs
 ang  Communications  (Shri  I  8.
 Gujral):  (a)  to  (c).  The  information
 is  given  in  the  form  of  a  statement
 given  below:--
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 STATEMENT  Ps
 Jan.  67  Feb.  67

 (a)  (i)  No.  of  telegrams  sent  by
 post.  9846  8705

 Qi)  No.  of  telegrams  posted  in
 original.  43440  37883

 (ur)  No.  of  telegrams  transferred
 to  local  offices  BY-HAND.  49432  4442i

 (b)  (i)  Total  No.  of  man  hours  em-
 Ployed  for  the  purpose.  2536  Hours  962  Hours

 (ii)  Total  expenditure  involved
 in  the  shape  of  salary  and
 overtime.  8,991.26  7,083.56

 (c)  Average  output  per  official  per
 hour  in  respect  of:
 qa)  Messages  fully  copied  and

 posted  2.5
 an  Messages  posted  in  original  75.0

 (ui)  Messages  transferreq  by
 hand  after  keeping  skele-
 ton  copies  30.0

 Payment  of  Bonus  Act,  965
 14.  Shri  Indrajit  Gupta:

 Shri  K.  N.  Pandey:
 Shri  Vasudevan  Nair:
 Shri  KE.  Umanath.
 Shri  Anirudhan:
 Shri  K.  M.  Abraham:
 Shri  V.  Vishwanatha  Monen.
 Shri  Jyotirmoy  Basu:
 Shri  0.  K.  Chakrapani:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  the  bipartite  Commut-
 tee  on  bonus  appointed  by  the  Stand-
 ing  Labour  Committee  has  conc'uded
 its  work;

 (b)  if  so,  whether  any  agreement
 has  been  reached  on  the  proposals  for
 the  amendment  of  the  Bonus  Act,  1965;
 and

 (c)  if  not,  the  steps  Government
 propose  to  take  to  amend  the  Bonus
 Act  in  the  light  of  the  preposals  mad-
 by  the  workers’  organisations?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Jaisukblal  Hathi):  (a)
 Yes,  Sir.

 {b)  No,  Sir.
 (०)  The  matter  will  be  considered

 by  the  Standing  Labour  Committee  at
 ite  next  Session  which  is  proposed  to
 be  held  on  25th  April,  1967,

 Bharat  Heavy  Electricals,  Ltd.
 125.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  the
 Hardwar  Unit  of  the  Bharat  Heavy
 Electricals,  Ltd.  has  not  been  imple-
 menting  provisions  of  Certified  Stand-
 ing  Orders;  and

 (b)  whether  the  management  re-
 cently  signed  an  agreement  with  a
 Union,  in  contravention  of  the  previ-
 sions  of  the  Certifieq  Standing  Orders?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Jaisukblal  Hathi):  (a)
 and  (b),  Enquiries  are  being  made  on
 the  representations  received.  An
 answer  will  be  placed  on  the  Table  of
 the  House  as  soon  as  possible,
 Revision  of  D.A,  in  Public  Sector  Units

 126,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Labour  ang  Rehabilitation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  D.A.
 revisions  have  been  made  in  public
 sector  units  (except  coal  and  steel)
 following  such  revisions  for  Central
 Government  employees;

 (b)  whether  any  public  sector  unit
 has  refused  to  revise  the  D.A.  follow-
 ing  the  Gajendragadkar  Commission
 Award  on  the  grounds  that  it  has  im-
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 plemented  the  Wage  Board  recom-
 mendation  on  interim  re'ief;

 (c)  whether  it  is  a  fact  that  in  Bom-
 bay  Hngineering  industry  dearness
 allowances  ig  being  revised  every
 month  at  the  textile  D.A.  rates,  even
 after  being  covered  by  the  Wage
 Board;  and

 (d)  whether  public  sector  enginecr-
 ing  workers  are  being  unfairly  discri-
 minated  in  the  matter  of  periodical
 D.A.  revision?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Jaisukhla)  Hath):  (a)
 to  (a),  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  when  received.
 Damage  caused  in  the  7th  November,

 4866  Incident
 127.  Shri  8,  Cc.  Samanta:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  owners
 of  private  property  and  carg  which
 were  burnt  as  a  result  of  arson  by  the
 anti-cow  slaughter  processionists  on
 the  7th  November,  4966  have  asked
 Government  to  compensate  them  for
 the  loss  of  their  property,  including
 the  claims  which  have  been  put  for-
 ward  by  the  Delhi  Transport  Under-
 taking;

 (b)  the  total  amount  of  the  claims
 made  so  far  and  the  decision  taken
 by  Government  in  this  behalf;  and

 (९)  whether  any  estimates  have
 been  made  of  the  loss  of  the  public
 Property  on  that  day  and  if  so,  the
 details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  Yes,  Sir.

 (b)  62  claims  for  the  grant  of  ex-
 gratua  assistance  were  received  from
 the  Central  Government  employees
 whose  vehicles  were  damaged  while
 parked  inside  or  within  the  premises
 of  the  Government  offices  or  build-
 ings  during  the  disturbances  of  7th
 November,  1966,  A  total  amount  of
 Rs,  1,838,000  approximately  has  been
 sanctioned  against  these  claims.  Out
 of  the  7  claims  which  were  received
 by  the  Deputy  Commissioner,  Delhi,
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 the  amount  of  claim  was  mentioned
 only  in  4,  and  it  totalleg  Rs,  5,090:75
 only.  Three  of  these  claims  were
 considered  ang  rejected.  The  fourth
 case  is  under  consideration.  The
 claim  made  by  the  DTU  is  also  under
 consideration.

 (c)  As  a  result  of  the  incidents.  25
 DTU  buses,  4  postal  vans  and  45  Gov-
 ernment  vehicles  were  partially  or
 completely  damaged.  The  cost  of
 damage  to  public  vehicles  has  been
 assessed  at  Rs,  +1,00,405-06,  The  cost
 of  damage  to  public  buildings  has
 been  assessed  at  Rs.  2,20,375.

 Dissatisfaction  among  Government
 Employees

 128,  Shri  C.  C,  Desai;  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  3st  is  a  fact  that  there  75
 a  lot  of  dissatisfaction  among  the
 Central]  Government  emp  07९९३  part-
 cularly  at  the  level  of  Assistants.
 Upper  Division  Clerks  and  Lower
 Division  Clerks  regarding  thir  pro-
 motion  prospects;

 (b)  whether  it  is  also  a  fact  that
 such  a  situation  has  been  refiected  in
 a  survey  conducted  recently  (and  re-
 ported  in  the  Press)  by  some  Govern-
 ment  or  private  organisation;  and

 (c)  if  so,  the  remedial  measures
 proposed  to  be  taken  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (c).  Repre-
 sentations  have  been  received  from
 Associations  representing  the  cate-
 gories  of  staff  referred  to  about  in-
 adequate  promotion  prospects.  They
 have  been  carefully  considered  by
 Government,  but  because  of  non-
 availability  of  vacancies  in  higher
 grades  in  adequate  numbers  due  to
 economy  measures,  increase  in  the
 age  of  superannuation  and  other
 factors,  it  has  not  been  found  possible
 to  do  anything  in  the  matter.

 (b)  No  such  survey  was  conducted
 by  Government;  nor  are  they  aware
 of  any  survey  conducted  otherwise.
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 Grievances  of  Assistants
 129,  Shri  ए  C,  Desai:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  a  Com-
 mittee  of  Joint  Secretaries  was  set  up
 in  March,  966  to  study  the  grievance»
 of  the  Assistants  in  the  Central  Gov-
 ernment  including  those  Assist2.t.
 whose  seniority  ig  also  alleged  tu  have
 been  fixed  wrongly;

 (b)  if  so,  the  progress  rrade  by  that
 Committee;  end

 (c)  when  it  33  likely  to  submit  it
 report?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  to  (c)  The  question  of
 revision  of  seniority  in  the  grade  of
 Assistant  was  One  among  various
 items  referred  for  consideration  of
 this  Committee.  This  particular  item
 is  currently  under  consideration  of
 the  Committee  and  its  recommenda-
 tions  thereon  are  expected  shortly.

 Mizo  Hill  Villages
 130.  Shri  C.  C.  Desai:

 Shri  Hem  Barua:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state’
 (a)  whether  the  regrouping  of  Huy

 villages  by  the  Army  as  a_  drive
 against  the  Mizo  rebels  has  been  com-
 pleted;

 (b)  if  so,  the  main  features  thereof
 and

 (e)  how  far  it  has  helped  in  afford-
 ing  protection  to  the  civil  population
 against  hostile  gangs?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  Yes,  Sir.

 (b)  The  grouping  scheme  involved
 the  shifting  to  some  selected  centres
 the  entire  population  in  the  area  of
 0  miles  on  either  side  of  the  Silchar
 -Lungieh  road  in  Mizo  Hills  district.
 The  task  were  completed  in  three
 phases.

 (e)  The  grouping  scheme  has  been
 completed  recently  and  its  full  impact
 will  be  noticeable  only  after  some
 time.  Steps  have  been  taken,  how-
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 ever,  to  make  grouped  population  safe
 against  depredations  by  MNF  hostiles.
 Raid  by  Mizo  Rebels  in  Cachar  Distt.

 33l,  Shri  6.  0,  Desai:  Will  the
 Mnnister  of  Home  Affairs  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  a  gang
 of  50  armed  Muzo  rebels  raided  Char-
 mura  Bazar  in  Cachar  District  on  the
 night  of  the  8th  November,  7966  and
 looted  almost  all  the  shops  and  de-
 camped  with  the  booty  after  setting
 the  bazar  on  fire;  and

 (b)  if  so,  the  steps  taken  to  protect
 the  life  and  property  of  the  people  in
 that  area?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  On  the  9th  November,
 1966,  about  450  armed  Muzo  hostiles
 looted  5  shops  in  Gharmura  Bazar
 (Cachar  district)  of  which  74  were
 burnt  by  them

 (b)  To  protect  the  life  and  property
 of  the  people  the  police  posts  already
 established  in  the  areg  have  been
 reinforced

 Police  Firing  in  Jaipur
 ‘132.  Shri  Yashpal  Singh:

 Shri  K.  N,  Tiwary:
 Shri  Onkar  Lal  Berwa:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Po'ice  opened  fire  on  the  public  in
 Jaipur  in  March,  1967;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  number  of  persons  killed  as

 a  result  thereof;  and
 (d)  whether  any  judicia]  inquiry  has

 been  ordered?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya  Cha-
 ran  Shukla):  (a)  yes,  Sir.

 (b)  The  police  are  reported  to  have
 fired  in  self-defence  in  controlling  a
 violent  mob.

 (c)  Eight  persons.

 (d)  A  judicial  inquiry  will  be  held
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 Indian  Administrative  System
 333  Shri  &,  C.  Samanta:

 Shri  Yashpal  Singn:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state
 (a)  whether  over-centralization  was

 one  of  the  failings  of  the  Indian
 administrative  system,  as  reported  in
 the  Hindustan  Times,  dated  the  6th
 March,  (1067,  and

 (b)  if  so,  the  action  taken  in  the
 matter?
 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs:  (Shri  Vidya  Charan
 Shukla):  (a)  and  (b)  The  Adminis-
 trative  Reforms  Commission  appointed
 to  examine  the  public  administration
 of  the  country  ts  also  likely  to  go  into
 this  problem  Such  recommendations
 as  may  be  made  by  the  Commussion
 in  this  behalf  will  be  given  due  con-
 sideration  by  the  Government

 Unemployment  Insurance  Scheme
 ३334  Shri  Yashpal  Singh

 Shri  D  C.  Sharma.
 Will  the  Minister  of  Labour  and

 Rehabilitation  be  pleased  to  state
 (a)  whether  any  final  decision  has

 been  taken  to  introduce  Unemploy
 ment  Insurance  scheme  for  persons
 who  are  employed  but  may  lose
 empleyment,  and

 (b)  if  not,  when  a  decision  is
 likely  to  be  taken  in  this  regard?

 The  Minister  of  Labour  and  Relia-
 bilitation  (Shri  Jaisukhlal  Hathi)
 (a)  No

 (b)  The  matter  73  proposed  to  be
 placed  before  the  Standing  Labour
 Committee  at  its  next  meeting  sche-
 duled  *u  be  held  on  the  25th  April
 967

 Special  Status  for  Hill  Areag  of
 Amam

 ३3858  Shrt  Seshiyan:
 Shri  Yashpal  Singh:
 Shri  Vishwa  Nath  Pandey

 Will  the  Minster  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  Government  have
 decided  to  establish  a  federal  type
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 of  Government  in  Assam  whereunder
 Assam  Hills  would  be  given  special
 status,  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 The  Minister  of  Home  Affairs:  (Shr:
 Y  B  Chavan):  (a)  and  (b)  A  state-
 ment  on  the  question  of  reorganisation
 of  State  of  Assam  was  issued  on  the
 13th  January  7397  A  copy  of  that
 statement  is  attached

 STATEMENT

 On  the  conclusion  of  discussions  by
 the  Prime  Minister  and  the  Home
 Munster  with  the  leaders  of  the  Ali
 Party  Hil)  Leaders  Conference,  tne

 ‘nion  Home  Munistry  ha»  issued  the
 following  statement  today

 The  Prime  Minister  and  the  Home
 Minster  have  held  detailed  discus-
 sions  with  the  leaders  of  the  APHL.
 C  The  Government  of  India  appre-
 Clate  the  political  aspirations  of  the
 people  of  the  Hili  areas  of  Assam
 and  have  decided  to  reorganise  the
 S  ate  of  Assam

 Bearing  in  mmd  the  geography
 and  the  imperative  needs  of  security
 and  coordinated  development  of  this
 region  as  a  whole  the  Home  Minister
 discussed  with  the  APHLC  leaders
 the  proposal  that  a  federal  structure,
 composed  of  federating  umts  having
 equal  status,  not  subordinate  to  one
 another,  should  provide  the  basis  for
 this  reorganisation  Under  this  arra-
 ngement  a  limited  number  of  essen-
 tial  subjects  of  common  interest  would
 be  assigned  to  the  regional  federation
 leaving  the  rest  of  the  State  functions
 to  the  federating  units  which  will
 have  their  own  legislative  assemblies,
 councils  of  Mimisters  ete  Details  of
 the  scheme,  including  the  subjects  to
 be  allocated  to  the  regional  federation,
 would  be  worked  out  within  six  mon-
 ths  by  a  committee  on  which  all  con-
 cerned  interests  would  be  represented
 At  a  later  stage,  other  administrative
 units  in  the  eastern  region  may  also

 yoin  this  regional  federation.
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 Neolithic  settlements  traced  in
 Darjeeling  District

 186.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Education  22
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 of  the  largest  neolithic  settlements  of
 the  Indian  stone  age  has  been  traced
 at  the  sub-Himalayas  terrain  near
 the  plateau  of  Kalimpong  in  Darjeei-
 ing  District  of  West  Bengal  by  the
 State  Directorate  of  Archaeology
 during  the  explorations  conducted
 in  that  region;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Prof,  Sher  Singh)
 (a)  ang  (b):  In  the  exploration  con-
 ducted  im  +1962,  in  the  terrian  of
 Kalimpong,  a  number  of  neolithic  celts
 were  found.  In  September,  966  the
 State  Directorate  of  Archaeology,
 undertook  an  exploration  in  Darjee-
 ling  District,  and  found,  among  other
 things,  a  chipped  neolithic  handaxe.
 The  discovery  of  neolithic  imple-
 ments  in  this  area  js  not  the  first  of
 its  kind.  However,  detailed  informa-
 tion  has  been  called  for  from  the
 State  Government  to  determine  the
 archaeological  potentialities  of  the
 sites.

 Gandhi  Murder  Case

 187.  Shri  Vishwa  Nath  Pandey:
 Ghri  6.  Snpakar:
 @hri  Ramachandra  Ulaks:

 bri  Dhuleshwar  Meena:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 appointed  a  one-man  Commission  to
 go  into  the  circumstances  relating  to
 Mahatma  Gandhi's  assassination;  and

 (b)  if  so,  when  the  report  of  the
 Commission  is  likely  to  be  submitted?
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 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  (a)  and  (b).  A  one-man
 Commission  has  been  appointed  by
 the  Government  to  inquire  into  the
 following  matters:—

 qQ  Whether  any  persons,  in  par-
 ticular  Dr.  Gajanan  Viswa-
 nath  Ketkar,  of  Poona,  had
 prior  information  of  the  con-
 spiracy  of  Nathuram  Vinayak
 Godse  and  others  to  assassi-
 qate  Mahatma  Gandhi;

 (a)  Whether  any  of  such  persons
 had  commmunicated  the  said
 information  to  any  authorities
 of  the  Government  of  Bom-
 bay  or  of  the  Government  of
 India,  in  particular,  whether
 the  aforesaid  Dr  Ketkar  had
 conveyed  the  said  information
 to  the  late  Bal  Gangadhar
 Kher,  the  then  Premier  of
 Bombay,  through  the  late
 Balukaka  Kanetkar;

 (Qn)  If  so,  what  action  was  taken
 by  the  Government  of  Bom-
 bay,  in  particular  by  the  late
 Bal  Gangadhar  Kher,  ang  the
 Government  of  India  on  the
 basis  of  the  said  information.

 The  Commission  is  expected  to
 make  its  report  to  the  Central  Gov-
 ernment  by  30th  September,  1967,

 Employment  Exchange  im  Orissa

 39  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Labour  and  Re-
 habilitation  be  pleased  to  state:

 (a)  the  number  of  persons  regis-
 tered  in  the  Employment  Exchanges
 from  ‘1961-62  to  1968-67  in  Orissa
 (year-wise);

 (b)  the  number  of  unemployed
 Graduates  Intermediates,  and
 Matriculates  among  them;  and

 (c)  the  number  of  the  registered
 unemploved  who  were  provided
 with  jobs?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Jaisukhial  Mathi):
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 (a)  to  (c).  Information  is  given  in
 the  attached  statement.  [Placed  ww
 Library.  See  No.  LT-39/67]

 P.  and  T.  Circle,  Lucknow

 140.  Shri  Atal  Behari  Vajpayee:
 Will  the  Mnnister  of  Communications
 be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  four-
 teen  posts  of  Upper  Division  Clerks
 are  lying  vacant  since  Ist  January,
 988  m  the  Posts  and  Telegtaphs
 Circle  Office,  Lucknow;

 (b)  whether  it  is  also  a  fact  that
 these  posts  are  to  be  filled  in  by  the
 Directorate  General,  Posts  and  Tele-
 graphs  and  not  by  the  Post  Master
 General,  Uttar  Pradesh,  and

 (c)  :f  so,  the  reasons  for  not  filling
 these  posts  by  confirming  officials
 who  held  substantive  posts  on  the
 ist  January,  953  as  directed  in
 DG's,  communication  No  PE  18-6/5
 dated  the  28th  August,  19537

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communication,  (Shri  I  K  Gujral):
 48)  No,  Sir

 (b)  and  (c)  Do  not  arise

 Division  of  services  in  Punjab,
 Haryana  and  Himachal  Pra-

 desh

 4l.  Shri  Hem  Raj:  Will  the  Munis-
 ter  of  Home  Affairs  be  pleased  to
 state’

 (a)  the  number  of  appeals  (State-
 wise,  Union  Territory-wise  and
 Cadre-wise)  of  Government  emp-
 loyees  of  various  Departments  receiv-
 ed  by  the  Allocation  of  Services
 Committee  regarding  their  postings
 in  the  States  of  their  domicile  wz,
 Punjab,  Haryana  and  Union  Territo-
 ries  of  Himachal  Pradesh  and
 Chandigarh;

 (b)  the  number  of  appeals  dispos-
 ed  of  so  far;  and
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 (९)  when  the  ‘emaining  appeals
 will  be  decided?

 The  Minister  of  Home  Affairs  (Shri
 Y¥  B.  Chavan):  (a)  to  (e).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Compulsory  Primary  Education
 42  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  the  scheme  of  com-

 pulsory  primary  education  has  been
 implemented  throughout  the  country,

 (b)  if  so,  the  details  thereof;  and
 (c)  ४  not,  the  States  where  has  not

 been  implemented  and  the  reasons
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  to  (c)  Most  of  the  States
 have  passed  legislation  for  enforcing
 compulsory  attendance  in  the  schools.
 The  emphasis  all  along,  however,  has
 been  on  persuasion,  propaganda  and
 provision  of  incentives,  rather  than  on
 the  application  of  punitive  measures
 As  a  result  of  these  steps  about  80
 per  cent  and  32  per  cent  of  the  child-
 ren  the  age  group  6-11  and  ‘11-14
 respectively  are  estimated  to  have
 been  brought  to  schools  by  the  end
 of  the  Third  Five  Year  Plan

 Arrests  made  under  D.LR.
 43  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshkwar  Meena:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  persons  arrested,
 detained  and  prosecuted  so  far
 under  different  sections  of  the  D.LR.
 in  each  State  upto  date;  and

 (b)  the  details  of
 awarded  to  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  The
 information  is  being  collected  from
 the  State  Governments  and  will  be
 placed  on  the  Table  of  the  Houge.

 punishment
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 Home  Guards

 14,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  Government  propose
 to  raise  the  strength  of  Home
 Guards  Force  in  the  country;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  There  is  no  such
 proposal]  under  consideration  at
 present.

 (b)  Does  not  arise.

 Employees  State  Insurance  Scheme
 145,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Labour  and

 Rehabilitation  be  pleased  to  state:
 (a)  whether  T.B  and  eye  diseases

 are  on  the  increase  among  the  indus-
 trial  workers  who  come  under  the
 Employees  State  Insurance  Scheme,

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  to  check  the
 increase  of  these  diseases?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Jaisukhial  Hathi):  (a)
 (a)  The  incidence  of  Tuberculosis
 during  the  Thytd  Five  ‘Year  Plan
 (96—66)  has  been  more  or  less
 Static.

 For  diseases  of  the  Eye,  there  has
 been  slight  steady  increase  during
 this  period

 (b)  Details  are  as  follows:—

 Incidenence  of  Sickness  per  thousand
 insured  persons  in  respert  of—

 Year  TB,  of  TB.  Diseases
 respiratory  other  of  eye

 system.  forms

 1961-62  00  3.6  88.6
 1962-63  24  5.2  96.0
 1963-64  2.6  49  97.1
 ‘1964-65  8.6  5.3  98.0
 965-8R  12  47  101  8
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 (९)  (i)  Tuberculosis.  The  following
 measures  are  taken:—

 Preventive  measures—Mass  mini-
 ature  radiography,  tuberculin
 test  ang  B.C.G  Vaccination.

 Curative  measures—T.B.  Specia-
 lists  are  appointed  under
 the  Scheme  in  the  diagnostic
 centres/specialist  centres
 Separate  TB.  Clinics  are
 being  established  under  the
 Scheme  for  an_  insurable
 population  of  50,000  or  more.

 In-pateent  treatment——TB.  pati-
 ents  are  given  _  in-patient
 treatment  in  E.SJ.  "१8  Hos-
 pitc!ls/Annexcs  or  in  the  beds
 reserved  in  the  TB.  Hospitals|
 wards  of  the  State  Govern-
 ments  and  other  hospitals

 Domiciliary  treatment—lIs  being
 given  under  the  ESI  Scheme
 80  as  to  reduce  pressure  on
 the  Hospitals  beds.

 (a)  Diseases  of  Eye’  Eye  specialists
 are  available  under  the  ES}  Scheme
 in  all  implemented  areas  and  all
 cases  needing  specialist-check-up
 and  treatment  are  referred  to  them

 Beds  for  in-patient  treatment  are
 arranged  in  the  ESI  Hospitals  and
 State  Government  Hospitals

 The  insured  persons  are  also  pro-
 vided  with  spectacles  at  the  sole  cost
 of  the  Corporation  if  there  As  impair-
 ment  of  vision  due  to  employment
 injury

 Employment  Situation  in  the  Country

 146.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Labour  and
 Rehabilitation  be  pleased  to  state:

 (a)  the  latest  figures  regarding
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 the  employment  aituation  in  the
 country;  and

 (9)  the  steps  taken
 situation?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Jaisukhial  Hathi):
 (a)  4  Estimated  unemployment  at  the
 beginning  of  the  Fourth  Plan  (April

 to  meet  the

 968)  9-10  mulion

 2  Estimated  increase  in  labour  force
 during  the  Fourth  Plan  23
 million

 (Source  Draft  Outline  of  the  Fourth
 Five  Year  Plan)

 (b)  Development  schemes  included
 in  the  Fourth  Plan  are  expected  to
 create  9  millnon  jobs  Traimung  3s
 also  being  imparted  for  development
 of  skills  ५0  meet  the  manpower  re-
 quirements  of  the  Fourth  Plan

 New  Universities  in  Orissa

 47  Shri  Chintamani  Panigrahi.
 Shri  है  K.  Deo.
 Shri  G  C.  Naik
 Shri  K.  ह  Singh  Deo
 Shri  A.  Dipa:

 Wu  the  Minister  of  Education  be
 pleased  to  state

 (a)  whether  the  University  Grants
 Commission  has  given  any  grant  to
 the  two  new  Universities  set  up  in
 Orissa,  one  m  Sambalpur  and_  the
 other  in  Berhampur  and  if  so,  the
 amount  thereof,

 (b)  whether  any  other  assistance
 besides  monetary  has  been  given  to
 these  two  new  Universities,  so  far,
 and

 (6)  7  not,  the  reasons  therefor’

 The  Minister  of  Education  (Dr
 Triguma  Sen):  (a)  to  (c)  The  ques-
 tion  of  giving  a  grant  or  any  other
 assistance  to  the  two  universities  has
 not  been  considered  by  the  University
 Grants  Commission  as  no  proposals
 have  been  received  for  such  assistance
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 दिल्‍ली  में  1. 2  कालेज

 148.  थी  रथुबीर  सिह  शासी  :  कया
 श्िज्ञा  मन्ती  यह  बताने  की  कृपा  करेंगे  कि

 45§2

 (क)  दिल्ली  के  सघ  राज्य  क्षेत्र  म ेकितने
 नये  कालेज  खोलने  का  विचार  है  ,

 ख)  क्‍या  यह  सच  है  कि  अगले  शिक्षा
 वर्ष  में  नरेला  मे  भी  एक  कालेज  खोला  जायेगा,
 झौर

 (ग)  यदि  हा,  तो  क्‍या  उस  कालेज  में
 विज्ञान  की  कक्षाए  चालू  की  जायेंगी  ?

 शिक्षा  मस्त्री  (डा०  ज्िगुण  सेल)  :  (क)
 अगले  शैक्षिक  सब्र  से  लडकियों  के  दो  कालेज
 शरू  करने  की  अनुमति  निजी  सगठनो  की  दी
 गई  है  ।  दिल्ली  प्रशासन  द्वारा  और  ज्यादा
 कालेज  शुरू  करने  का  प्रश्न  विचाराधीन  है  ।

 (ख)  और  (ग)  दिल्‍ली  प्रशासन  ने
 नरेला  में  एक  कालेज  चलाने  का  फैसला  किया
 है  ।  शुरू  मे  इस  कालेज  में  विज्ञान  की  कक्षाए
 चलाना  शायद  सम्भव  नही  हो  सकेगा  |

 सेक्दाम  झ्राफिसिर

 149.  श्री  रघुबीर  सिंह  शास्त्री  :  क्‍या

 गृह-कार्य  मन्त्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  ऐसे  सैक्शन  आफिसरो  की  सख्या
 क्या  है  जो  लगातार  सात  वर्षों  से  भ्रधिक  तक
 स्थानापन्न  रूप  से  काम  कर  रहे  है  ,

 (ख)  क्या  यह  सच  है  कि  उस  वेतनक्रम
 में  स्थायी  न  किये  जाने  के  कारण  उन  में
 ब्रसन्‍्तोष  की  भावना  उत्पन्न  हो  गई  है  ,  और

 (ग)  यदि  हा,  तो  क्‍या  उनका  मन्त्रालय

 ऐसे  प्रस्ताव  पर  विचार  कर  रहा  है  कि  ऐसे
 व्यक्ति  को  जो  लगातार  7  वर्षों  से  प्रधिक  तक
 'स्वानापत्न  रूप  से  काम  पर  रहा
 हो  उसे  उसके  वेतनक्रम  मे  सामान्य  रूप  से  स्थायी
 कर  दिया  जाना  चाहिये  ?
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 गुह-मग्जालप  में  राश्य-सप्णी  भी  जिशा
 शरण  शुक्ल)  (क)  लगभग  439  |

 (ख)  जीहा।

 (ग)  जी  नहीं  ।  किसी  वेंतनक्रम  में
 स्थाथित्त  उसमे  उपलब्ध  रिक्नियों  के  भ्राधार
 पर  होता  है  न  कि  सेवा  की  किसी  न्यूनतम
 झवधि  पर  ।  प्रत्येक  वेतनक्रम  की  अ्रधिकृत
 स्थायी  सख्या  के  प्रतिवर्ष  पुनरवलोकन  तथा

 पुननिर्धारण  तथा  कुछ  शर्तों  के  पूरा  होने  की
 स्थिति  मे  अस्थायी  पदो  को  स्थायी  मे  परिवर्तित
 करने  के  बारे  मे  भ्रनदेश  पहले  से  ही  लागू  है  |
 उपरोबत  प्रक्रिया  द्वारा  अधिकृत  स्थायी  सख्या
 में  जितनी  भी  वृद्धि  होगी  उतनी  ही  भ्रधिक
 संख्या  में  स्थानापन्न  रूप  से  कार्य  करने  वाले
 अधिकारियो  को  स्थायी  कर  दिया  जायगा  |

 Wage  Board  for  Leather  Industry

 50  Shrimati  Sushila  Rohatgi:  Wil
 the  Minister  of  Labour  and  Rehabili-
 tation  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Interrm  Report  of  the  Wage  Boatd
 for  Leather  Industry  has  not  been
 mplemented  in  many  units  in  UP,

 (७)  af  so,  the  steps  taken  by  Gov
 cinment  to  ask  the  employers  to
 mplement  the  decision,  and

 (c)  the  number  and  names  of
 units  which  have  not  yet  implement-
 ed  the  recommendations?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Jaisukhlal  Hathi).
 (a)  and  (c)  Information  is  _  being
 obtained  from  the  Government  of
 UP  and  will  be  placed  before  the
 House  when  received

 (b)  The  State  Government  through
 whom  the  implementation  of  the  re-
 commendations  is  being  secured,  pro-
 Pose  to  convene  a  tripartite  conference
 of  leather  and  leather  goods  indus-
 tries  to  consider  the  question  of  ex-
 peditious  implementation.  Meanwhile
 ¢
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 the  field  staff  of  the  State  Government
 are  making  all  efforts  to  get  the  recom-
 mendations  implemented  voluntarily

 Award  of  Industrial  Tribunal,
 Andaman  and  Nicobar  Islands

 8i.  Shri  K.  B.  Ganesh:  Will  the
 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state

 (a)  whether  Government  are
 aware  of  the  award  of  Industrial  Tri-
 bunal,  Andaman  and  Nicobar  Islands,
 in  the  matter  of  industria]  dispute
 between  the  workmen  of  Wimco
 Factory,  Port  Blair  and  the  Anda-
 man  Timber  Industries  and  their
 respec  ve  managements,  and

 (b)  whether  Government  propose
 to  implement  this  award  m  the  Gov-
 ernment  industrial  undertakings
 also?

 The  Minister  of  Labour  and  Re-
 habilitation  (Shri  Jaisukhial  Hathi):
 (a)  and  (b)  Information  has  been
 called  for  from  the  Andaman  and
 Nicobar  Administration  A_  further
 answer  will  be  placed  on  the  Table
 of  House  after  the  information  8
 received  by  the  Government

 Insult  to  National  Flag  by  a  Seaman

 52  Shr:  Ram  Kishan  Gupta’  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  a
 Pakistani-inspired  Seaman  in_  the
 Minicoy  Islands  insulted  the  Indian
 National  Flag  on  the  Independence
 day  this  year  and

 (9)  ४  so,  the  action  taken  in  this
 regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla)  (a)  No,  Sir

 (b)  Does  not  arise

 Emoluments  of  Telegraphists  and
 Tele-printer  Operators

 153.  Shri  Satya  Narain  Singh:  Will
 the  Minister  of  Communications  be
 pleased  to  sate
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 “"(a)  the  qualificattons  ang  training
 required  for  a  Telegraphist  in  the
 P&T  Departmest;

 (b)  whether  it  is  a  fact  that  the
 qualifications  and  training  required
 for  a  Telegraphist  in  the  P  &  T  Deptt.
 are  the  same  as  required  for  a  Tele-
 printer  Operator  in  some  other  Depart-
 ments;

 (c)  whether  the  emoluments  of
 Telegraphists  in  the  P  &  T  Deptt.  are
 lower  than  those  of  Teleprinter  opera-
 tors  in  other  Departments;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 (a)  Matriculation  or  equivalent
 examination.  Training  perod  is  9
 months.

 (b)  In  the  absence  of  the  names  of
 other  Departments  being  specified,  7६
 is  not  possible  to  make  a  comparative
 analysis.

 (c)  The  pay  scale  of  telegraphists
 in  the  P.  &  T.  Department  is  Rs.  0
 to  240,  with  3  advance  increments  on
 completion  of  training.  In  the  absence
 of  names  of  other  Departments  being
 specified,  :t  is  not  possible  to  make  a
 comparative  analysis.

 (a)  In  view  of  reply  to  (c)  above.
 the  question  does  not  arise.

 District  Telegraph  Office,  Varanasi

 154.  Shri  Satya  Narain  Singh:  Will
 the  Minister  of  Communications  be
 Pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  proposal  to  acquire  the
 Hathua  Kothi  of  Varanasi  for  the  new
 puilding  of  District  Telegraph  Office,
 Varanasi;

 (b)  if  so,  the  decision  taken  in  the
 matter;  and

 (c)  the  steps  taken  to  expedite  the
 acquisition?

 MARCH  29,  i967

 (b)  and  (c).  A  negotiation  Committee
 has  been  appointed  to  negotiate  with
 the  owner,  the  price  of  the  property,
 and  the  Committee  is  likely  to  meet
 the  owner  in  early  May,  67.

 Telegraph  Employees
 155.  Shri  E.  K.  Nayanar:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  the  services  of  any  of
 the  telegraph  employees  or  workers  in
 Palghat  Circle  have  been  terminated
 by  the  Department;

 (b)  if  so,  the  number  of  employees
 thus  involved  and  the  reasons  there-
 for;  and

 {c)  whether  Government  propose  to
 re-consider  their  demands  and  the
 cancellation  of  retrenchment  order?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parliamentary  Affairs  and
 Communications  (Shri  I.  K.  Gujral):
 ta)  There  is  no  Palghat  Circle.  It  is
 presumed  that  Honourable  Member’s
 reference  is  to  Palghat  Departmental
 Telegraph  Office.  If  so,  there  has  been
 No  such  case.

 (b)  and  (c).  Do  not  arise.

 Repatriates  from  Ceylon
 156,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Labour  and  Rehabilitation
 be  pleased  to  state:

 (a)  the  number  of  persons  of  Indian
 origin  repatriated  ‘from  Ceylon  ६०  far
 since  the  treaty  for  giving  statehood
 to  such  persons  was  signed  with  Cey-
 lon  Government;  and

 (b)  the  details  as  to  where  and  how
 far  they  have  been  settled?

 The  Minister  of  State  in  the  Minis-
 try  of  Labour  and  Rehabi'itation  (Shri
 L.  N.  Misra):  (aJ  Repatriation  of  per-
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 sons  of  Indian  origin  unddr  the  Indo-
 Ceyton  Agreement  964  has  not  yet
 commenced.

 {b)  Does  not  arise.

 wee  सचित  दोजरा  के  सस्यग्य  में  प्रशिक्षण

 1387  बनी  झ्लोंकार लाल  बेरवा  :  क्‍या

 शुह-कार्य  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  जन  शक्ति
 ओजना  के  सम्बन्ध  में  प्रशिक्षण-कार्ये  आरम्भ
 किया  गया  है  ;  भौर

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बातें
 क्‍या  हैं?

 भृह  कार्य  सस्जालय  में  राज्य-मन्जी  (भी
 विच '  चरण  शक्ल)  (क)  नई  दिल्‍ली  की

 ड्यावहारिक  जन  शक्ति  ध्नुसन्धान  सस्था  ने
 उपक्रमों  के  स्तर  पर  एक  प्रशिक्षण  पाठ्यक्रम
 3I--67  से  L:-2~967  तक
 बलामा  ।  इस  सस्था  को  स्थापना  962  में
 भारत  सरकार  द्वारा  की  गई  थी  और  जन  शक्ति
 झायोजन  तथा  प्रशासन  के  लिये  व्यावसायिक
 सकनीक  मे  उच्चतर  प्रशिक्षण  प्रदान  करना  इस
 संस्था  के  उद्देश्यों  मे  स ेएक  है

 (ख)  सरकारी  तथा  निजी  क्षेत्रों  के
 उपक्रमों  द्वारा  नामित  24  व्यक्तियों  ने  इस

 पाद्यक्रम  में  प्रशिक्षण  प्राप्त  किया  ।  इस

 पाद्यक्रम  में  भाषणों,  वाद  विवादों  तथा
 अभिषद-सत्त  का  सबालन,  निजी  तथा  सर-
 कारी  क्षेत्रों  क ेउपकर्मो,  सरकारी  विभागों  तथा

 व्यावहारिक  जन  शक्ति  प्रनुसन्धान  सस्या  में
 जन  शक्ति  झायोजन  के  विभिन्न  पहलुभो  के
 'विलेषज्ञों  ह्वारा  कया  गया  ।  यह  पाठ्यक्रम
 इस  प्रकार  का  बनाया  गया  था  कि  इसमे  भाग
 सेने  बालोको को  जन  शक्ति  आयोजन  की  समेकित

 जकति  का,  उन  विभिन्न  तत्वो  का  जिन्हें  ध्यान
 में  रखना  होता  है  तथा  भौद्योगिक  उपक्रमो  में

 जन  शगित  झायोजन  के  लिये  काम  में  लाये
 अपने  वाले  विभिन्न  तत्वों  के  थारे  में  शान  प्राप्त
 कराना  जा  सके  r
 2  a)  LS—4
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 पुस्तकों  को  जब्त  करना

 158,  थी  झंकार  लाल  बेरवा  :  क्‍या
 गृह-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 7555

 (क)  वर्ष  i966-67  सें  उनके

 मन्त्रालय  ने  कितनी  पुस्तकें  जब्त  कीं;  शौर

 (ख)  उन  पुस्तकों  के  शीर्षक  क्या  हैं  ?

 गृह-कार्य  मन्त्रालय  में  राज्य-भरञो  (भी
 बिद्य  चरण  शक्ल):  (क)  गृह  मन्तालय  द्वारा
 1966-67  #  5  पुस्तकों  झयवा  प्रकाशनों  के

 विरुद्ध  जब्ती  के  धझादेश  भ्रधिसूचित  किये
 गये  थे  ।

 (ख)  सभा  पटल  पर  एक  विवरण  रख
 दिया  गया  है  t

 विवरण

 L  द  नागाज-इडियाज़  प्रोब्लम  झौर
 द  व््ईंज़  ?  द  सर्च  फ़ार  पीस

 2.  ग्रोझा-इन्वोकैडा  ना  भर्सम्बलियां
 नेक्शनल  (लिसबोधा)  ई  ना
 कमारा  डास  कामन्स  लंडेस)  |

 3.  जिहाद  t

 4.  ताशकन्द  डिक्लेरेशन  एण्ड  ¢
 प्राब्लम  झाफ  «=  इडो-पाक  माहता-
 'रिदीद्ध  ।

 s.  पीपल  झाफ़  इंड़िया,  डिफेंस  योर
 सैल्ज  ।

 सरकारी  कर्मचारियों  के  विरुद्ध  अ्ष्टाचार  के
 झारोप

 159.  भी  झोंकार लाज  शेरथा  :  कया

 शुह-कार्य  मनत  यह  बताने की  कृपा  करेंगे कि  :

 (क)  1966-67  में  केन्द्रीय  सरकार
 के  कितने  राजपत्नित  पदाधिकारियों  के  विरुद्ध
 क्रष्टाचार  के  मामलो  की  जांच  की  गई;  सौर
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 ्य)  or  भावलों  में  कर्व  में  से  कितने
 पदाधिकारियों  को  दण्ड  दिया  गया  ?

 द  यं  |  (ली  मशवन्तराय  चव्हाण):
 (क)  i7I-66  से  28-2-67  तक  की
 अवधि  में,  उन  600  व्यक्तियों  के  मामलों  को
 मिला  कर  जो  i--66  से  पहले  के  शेष  थे,
 विशेष  पुलिस  संस्थान  द्वारा  चलाये  गये  मामलों
 का  राजपत्रित  स्तर  के  202  सरकारी  कर्म-
 चारियों  से  सम्बन्ध  था  ।

 (ख)  उन  मामलों  में  जिनकी  कार्यवाही
 उसी  झवधि  में  पूरी  हो  गई  अधिकारियों
 को  न्यायालयों  द्वारा  दण्डित  किया  गया  तथा
 08  को  विभागीय  स्तर  पर  दण्ड  दिया  गया।

 (a)  whether  recently  there  has  been
 a  conference  of  Industria]  Engineers
 in  Calcutta  on  the  subject  of  automa-
 tion  in  Industry;

 (b)  if  8०,  the  recommendations  made
 dy  them  in  this  regard;  and

 (९)  the  reaction  of  Government
 thereto?

 The  Minister  of  Labour  and  Reha-
 bilitation  (Shri  Jaisukhlal  Hathi):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House  when  received.

 Assistance  to  Cultural  Institutions  of
 Bhubaneshwar

 १6  Shri  Chintamani  Panigrahi:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 {a)  whether  applications  for  finan-
 <ig]  assistance  from  different  cultural
 institutions  of  Bhubaneshwar  have
 deen  received;

 (bp  if  20,-the  nateg-Of  these  institu.
 tion  and  the  amount  of  assistance
 they  have  asked  for;  and

 (c)  the  amount  sanctioned  to  those
 institutions  ३0  far?

 The  Minister  of  State  in  the  Mimis-
 try  of  Education  (Prof.  Sher  singh):
 (a)  to  (ce).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  jin  due  course.

 Oemtral  School  in  Bhubaneshwar

 268,  Shri  Chintamani  Panigraht:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  q  Centra]  School  has
 been  established  at  Bhubaneshwar,
 and  if  so,  the  strength  of  the  school;

 (b)  whether  the  school  has  got  a
 permanent  building;  and

 (e)  if  not,  the  latest  position  in  re-
 gard  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  (Shri  Bhagwat  Jha
 Azad):  (a)  Yes,  Sir.  The  strength  of
 the  school  is  74

 (०)  and  (०),  No,  sir.  For  the  pre-
 sent,  accommodation  for  the  school
 has  been  arranged  by  the  State  Gov-
 ernment,  which  has  also  agreed  to
 provide  a  site  for  a  new  building.
 The  actual  site  has  not  yet  been  set-
 tled.  The  matter  is  being  pursued
 with  the  State  Government.

 Senthanam  Committee’s  Recom-
 mendations

 163.  Shri  Abdul  Ghani  Dar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  extent  to  which  the  recom-
 mendationg  of  the  Santhanam  Com-
 mittee  on  eradication  of  corruption
 have  been  implemented;  and

 (9)  when  the  remaining  recommen-
 dations  are  likely  to  be  implemented?

 The  Minister  of  Home  Affairs  (Siri
 Y.  B.  Chavan):  (a)  and  (b).  Out  of
 of  १87  recommendations  (including
 parts  of  recommendations)  made  by
 the  Santhanam  Committee,  ३77  have
 been  accepted  with  or  without  changes.



 cg  «=  Weitten  Anqwers  ‘CHAITRAS, 8,  I688  (SAKA)

 QE  these  277  have  since  been  imple-
 meanted.

 8  recommendations  have  not  been
 accepted  and  the  remaining  2  are  still
 under  examination,  Every  effort  is
 being  made  to  expedite  decisions  on
 the  pending  recommendations

 Obscene  Publications
 164,  Shri  8.  N.  Shastri:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  nature  of  the  existing  Gov-
 ernment  machinery  for  screening  pub-
 lications  with  a  view  to  determine
 whether  they  are  obscene  or  not;  and

 (b)  whether  Government  propose
 te  constitute  a  board  of  experts  for
 the  purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  (a)  and  (b).  Obscene
 publications  are  actionable  under  the
 provisions  of  sections  292  and  293  of
 the  Indian  Penal  Code)  and  section  52i
 of  the  Code  of  Criminal  Procedure.
 Enforcement  of  these  provisions  of  the
 law  is  the  responsibility  of  the  con-
 cerned  State  Governments.  In  some
 cases  we  suggest  action  by  the  State
 Governments  on  the  basis  of  legal
 advice.

 Obscene  publications  sought  to  be
 imported  from  abroad  are  actionable
 under  notifications  No  77-Customs
 dated  the  22nd  September,  956  issued
 under  the  Sea  Customs  Act,  878  and
 No,  I-Customs  dated  the  l8th  Janu-
 ary,  964  issued  under  the  Customs
 Act,  1962.  The  provisions  of  these
 notifications  are  enforced  by  the  Cus-
 toms  authorities  who  take  decisions  in
 this  respect  in  consultation  with  one  or
 more  members  of  a  panel  of  Advisers
 consisting  of  men  of  eminence  in  the
 field  of  literature  etc.  This  panel  has
 been  drawn  up  by  the  Government
 of  India  to  render  assistance  to  the
 Cuatums  autorities  in  the  scrutiny  of
 publications  which  appear  obscene.
 Doubtful  cases  are  referred  to  the

 Goceninet
 of  ndia  also  for  deci-
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 Gandhi  Bhavane

 165.  Shri  Shastri;
 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  738  on  the  &th
 December,  965  and  to  state:

 (a)  whether  the  Gandhi  Bhavans
 have  since  started  functioning  in  all
 the  forty  universities;  and

 (b)  if  not,  names  of  the  Univer-
 sities  in  which  Gandhi  Bhavans
 have  started  functioning?

 The  Minister  of  Education
 Triguna  Sen):  (a)  No,  Sir.

 (b)  Delhi,  Jadavpur,  Karnatak,
 Nagpur,  Panjab  and  Rajasthan.

 fog  त्योहारों  की  तारीखें

 166.  Sto  महादेव  प्रसाद  :  क्‍या  गृह-
 कार्य  मम्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (Dr.

 (क)  कया  सरकार  का  ध्यान  इस  बात
 की  झोर  दिलाया  गया  है  कि  हिन्दू  त्यौहारों
 की  तारीजे  निर्धारित  करने  में  श्राम  तौर  पर
 विवाद  उत्पन्न  होता  रहता  है  ;  भौर

 (ख)  यदि  हां,  तो  हिन्दू  त्थौहारों  के
 सम्बन्ध  में  राजपत्रित  छुट्टियों  को  निर्धारित
 करने  के  मामले  में  सरकार  किस  कैलेंडर,
 संस्था  झयवा  व्यक्ति  विशेष  की  राग  को
 मानती  है  भौर  उसके  क्या  कारण  हैं  ?

 गह-कार्य  भन्त्रालय  में  उपभग्त्री  भी  Bo

 एस०  शमास्वामी)  (क)  भौर  [वय )..  भाम
 तौर  पर  सम्बन्धित  वर्ष  के  भारतीय  पंचांग

 तथा  जनते  (राष्ट्रीय  पंचांग)  मे ंदी  गई  लिथियों
 पर  छूट्टियां  निर्धारित  करने  की  प्रथा  है  v

 किन्तु  जब  कभी  जन्बे  में  दी  हुई  तिथियां  उन
 तिथियों  से  भिन्न  होती  हैं  जिन  पर  किसी  स्थान
 विशेष  के  लोग  वास्तव  में  त्योहार  मनाते  हैं,
 तब  भारत  सरकार  के  कार्यालय  त्यौहार
 मनाये  जाने  की  तिथि  पर  बन्द  किये  जाते  हैं  ’

 दिल्‍ली  में  त्योहारों  क ेमनाये  जाने की  वास्तविक

 तिथियां दिल्‍ली  प्रशासन  के  परामर्श से  तै  की
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 जाती  हैं  भौर  दिल्‍ली  प्रशासन,  स्थानीय  धाभिक
 जेदाशीं  से  परामर्श  लेता  है  t

 साहित्य  रतन  स्वातर

 167.  भी  प्रकाशवीर  शास्त्री  :  क्‍या
 लिका  मनवरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  समय  पूर्व
 यह  निर्णय  किया  गया  था  कि  उन  कर्मचारियों
 को,  ओ  प्रयाग  के  हिन्दी  साहित्य  सम्मेलन  के

 साहित्यरत्न  स्नातक  हैं,  170-300  रुपये
 का  बेतन  क्रम  दिया  जायेगा  ;

 (@)  यदि  हां,  तो  क्‍या  कुछ  साहित्य-
 रत्न  सस्‍्नातकों  को  भी  तक  यह  वेतन-कम
 नहीं  दिया  गया  है  ;  धौर

 (ग)  यदि  हा,  तो  उनको  वह  बेतन-कम
 कद  दिया  जायेगा  ?

 शिक्षा  TORTT  में  राज्य-मस्त्री  (भी
 आागवत  झा  झाजाद)  :  (क)  जी  हां  ।  झपैल
 966  में  यह  निर्णय  किया  गया  था  कि  पग्रेजी

 में  मैट्रिक  के  साथ  हिन्दी  साहित्य  सम्मेलन
 प्रयाग  की  हिन्दी  साहित्य  रत्न की  योग्यता  रखने
 बाले  व्यक्ति  दिल्ली  के  हायर  सेकेण्डरी  स्कूलों
 170-380  रुपये  के  वेतनमान मं  (170
 300  ९०  के  बेतनमान  में  नही,  जैसा  कि  प्रश्न

 में  उल्लिखित  है),  नियुक्ति  के  लिए  पात्र  होंगे,
 बशर्तें  कि  ने  भ्रन्य  निर्धारित  शर्तों  को  पूरा  करते
 ह्ों।

 (ख)  जी,  हां

 (ग)  उपर्युक्त  (क)  में  उल्लिखित
 योग्यतापों  बाले  व्यक्ति  स्वतः  170-380
 श्पये  का  वेतनमान  पान  के  हकदार  नहीं  हो
 जाते  t  भर्ती  के  निर्धारित  नियमों  के  अनुसार
 भाषा  अध्यापक  छे  पद  पर  नियुक्त  होने  पर  ही
 ्  वह  बतममान दिया  जाएगा।
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 झम्तर्राण्द्रीष  अध्ययत  स्कूल,  मई  दिल्‍ली

 भी  चू  लिसये  :
 डा०  राम  मनोहर  लोहिया  :

 क्या  शिक्षा  मन्वी  यहू  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्या  यह  सच  है  कि  भन्तर्राष्ट्रीय
 झध्ययन  स्कूल,  नई  दिल्ली  के  एक  भ्रन्वेषण-
 छात्र,  श्री  बेद  प्रताप  बैदिक  को  इस  संस्था  से
 निकाल  दिया  गया  है  क्योकि  उसने  झपनी

 अन्वेषणपूर्व  परीक्षा  एक  भारतीय  भाषा  के
 माध्यम  से  दी  थी  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उपरोक्त
 छात्र  स ेलगभग  4500  रुपये  की  उस  राशि  को
 लौटाने  को  कहा  गया  है  जो  उसे  छात्रवृत्ति  के
 रूप  में  मिली  थी;  भौर

 (ग)  यदि  हां,  तो  इस  मामले  में  क्‍या

 कार्यवाही  की  गई  है  ?

 शिक्षा  मस्त्रो  (डा०  त्रिगुण  सेन)  :  (क)
 स्कूल  के  नियमों  के  भनुसार,  पूर्व-प्रनुसन्धान
 परीक्षा  का  माध्यम  भप्रेजी  है  1  श्री  बैदिक  ने

 एक  प्रश्न-पत्र  का  उत्तर  झप्रेजी  में  दिया
 था  शौर  उन्हें  उस  प्रश्त-पत्न  में  उत्तीर्ण  घोषित
 कर  दिया  गया  था  ।  पूर्व-झनुसन्धान  परीक्षा  के

 लिए  निर्धारित  बाकी  प्रश्न-पत्रों  का  उत्तर  शौर
 निबन्ध  श्री  वैदिक  ने  हिन्दी  में  लिखा,  हालांकि
 उनको  स्पष्ट  हिंदायतें  दे  दी  गई  थी  कि  इस
 भ्रयोजन  के  लिए  भ्रग्रेजी  माध्यम  का  प्रयोग
 किया  जायेगा।  इसलिए  उनके  प्रश्न  पत्रों
 झोर  निबन्ध  का  मूल्याकन  नहीं  किया  गया
 भौर  उन्हें  प्रनुपूरक  परीक्षा  में  बैठते  का  एक
 मौका  और  दिया  गया  t  भनुपूरक  परीक्षा  के
 बैठते  से  मना  करने  पर  उनका  नाम  स्कूल  से

 दिसम्बर,  .966  से  काट  दिया  गया  था,
 क्योंकि  पी०  एच०  डी०  डिग्री में  दाखिले  के

 लिए  पूर्व-प्रनुसन्धान  परीक्षा  में  उत्तीर्ण  होगा
 झावश्यक  है।

 ्)  जी,  हां  ।



 355  Written  Answers  CHAITRA  8,  889  (SAKA)

 (4)  भारत  सरकार  द्वारा  कोई  कारे-

 बाई  करना  भपेक्षित  नही  है।

 इत्तर्राष्ट्रीय  ग्रध्ययम  स्क्ल  के  एक  गबेषणा-

 शान  को  विधार-गोष्ठो  से  निराला  जाता

 369  भो  मधु  लिमये  :
 20  शाम  भनोहर  लोहिया  +

 क्या  शिक्षा  मन्त्री  i6  नवम्बर  966
 के  ताराकित  प्रश्न  संख्या  309  के  उत्तर
 के  सम्बन्ध  में  रह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  भ्नत्तर्राष्ट्रीय  अध्ययन
 सम्बन्ध  भारतीय  स्कूल  के  भनुसन्धान  करने
 बाले  एक  छात्र  को  विचार-गोष्ठी  से  इसलिये
 निकाल  दिया  गया  था  क्योकि  उसने  एक
 भारतीय  भाषा  का  प्रयोग  किया  था  ;  शझौर

 (थ)  यदि  हां  तो  इस  मामले  मे  सरकार
 ने  क्या  जांच  की  है  झौर  जांच  के  निष्कर्ष  कया

 हैं?

 शिक्षा  भली  (डा०  ज़िएुण  सेव)  :  (क)
 सम्बन्धित  छात  इस  कारण  विचार-भगोष्ठी  से

 नहीं  निकाल  दिया  गया  था  कि  उसने  एक  भार-
 हीय  भाषा  का  प्रयोग  किया  था  बल्कि  जब  उससे
 झंंग्रेजी  मे  बोलने  के लिए  कहा  गया  जिससे
 विचार-गोष्ठी  में  भाग  लेने  वाले  सभी  लोग
 उसकी  बात  समझ  सके  तो  उसने  स्वयं  यह
 चोषित  किया  कि  वह  बाहर  चला  जाएगा
 जब  विदयार-गोष्ठी  के  सभापति  ने  कहा  कि
 उनको  उसके  बाहर  चले  जाने  में  कोई  झ्रापत्ति
 नहीं  है  तो  वह  छात्र  तक  क  रन ेलगा  भौर  गलत
 बर्ताव  करने  लगा  ।  तब  विचार-गोष्ठी  के
 सभापति  ने  उससे  बले  जाने  को  कहा  ।

 थ)  प्रश्न  नहीं  उठता  ।

 घूरन  छपरा  (बिहार)  में  उप-डाकथर

 170.  जी  कमला  मिथ  मधुकर:  क्‍या
 संचार  मस्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  i965  में

 विहार में  बन्द रत  जिसे  में  पूरत  छपरा  नामक

 Written  Answers  7566

 स्थान  पर  एक  उप-डाकथ र  जिसमें  टेलीफोन
 की  व्यवस्था  हो,  खोलने  का  निर्णय  किया  गया
 गया  था  ;  भौर

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में  क्या

 कार्यवाही  की  गई  है  ?

 संतद-कार्य  बिभाग  तथा  संचार  विभाग  से
 रात्य-भत्त्री  (भी  इस  कुमार  गुजराल)  +

 (क)  और  (ख).  जी  नहीं  ।  अतिरिक्त
 विभागीय  शाखा  ढाकघर  दर्जा  बढ़ाकर  उसे
 उप-डाकघर  बना  देने  के  लिए  निर्धारित
 मानकों  को  पूरा  नहीं  करता  ।  प्रतिरिक्त
 विभागीय  शाला  डाकध र  में  सावंजनिक  टेली-
 फोन  की  व्यवस्था  करने  का  कोई  भी  प्रस्ताव
 विभाग  के  पास  नहीं  है  ।

 दिक्षा  सम्यालय  के  प्रकाशन

 व 714  शनी  राम  चरण  :  क्‍या  छिक्षा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मन्लालय  द्वारा  कितने
 मासिक  तथा  पाक्षिक  प्रकाशन  निकाले  जाते
 हैं  भौर  प्रत्येक  प्रति  का  मूल्य  क्या  है;

 (ल)  इनके  ग्राहकों  क  कुल  संख्या  कका
 है;  भोर

 (ग)  इन  प्रकाशनों  को  प्रकाशित  करते
 के  कार्य  पर  लगाये  गये  कर्मचारियों  तथा
 भधिकारियों  के  वेतन  तथा  भत्तों  पर  कुल
 कितना  वार्षिक  खर्च  प्राता  है  ?

 सिक्ा  मस्ती  (डा०  जिगृण  सेव)  +  (क)
 से  (ग).  मुख्य  मन्तासय  में  एक  भी  नहीं  ।
 झपीनस्थ  कार्यलयों  के  बारे  में  जानकारी
 इकट॒ठी  की  जा  रही  है  भौर  पथा-समगय इचा-
 पटल  पर  रख  दी  जायेगी  1
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 Peatal  Facilitieg  in  24  Parganas,  Wen
 Bengal

 I72,  Shri  Jyotirmoy  Basa:
 Shri  A.  K.  Gopalan:
 Shri  Umanath:

 Will  the  Minister  of  Conumunica-
 ताड  be  pleased  te  state:

 (a)  the  total  annual  revenue  क्रिट
 crued  from  the  Post  Offices  within  the
 jurisdiction  of  ql)  Sonarpur,  (a)
 Barnipur,  (3)  Diamond  Harbour,  (4)
 Falta,  (5)  Bishnupur  and  (6)  Budge
 Budge  Police  Stations,  24  Parganas,

 oe  a
 from  the  years  1949-50  to

 <b)  the  total  number  of  Post  and
 Telegraph  Offices  operating  within  the
 same  area  from  1949-50  to  1965-08;
 and

 (९)  the  steps  taken  to  increase  the
 postal  facilities  in  the  region?

 The  Minister  of  State  in  the  Depart-
 ments  of  Parllamentary  Affahsy  and
 Communications  (Shri  I.  K.  Gujral):

 (a)  The  total  annual  revenue  of  all
 the  Post  Offices  in  the  area  is  not
 available  as  such  information  ig  only
 collected  in  respect  of  experimental
 Post  Offices  and  not  permanent  Post
 Offices.

 (b)  The  information  is  being  col-
 Jected  and  will  be  laid  on  the  table
 of  the  Lok  Sabha  m  due  course.

 (ey  In  order  to  give  better  postal
 facilities  in  the  region  ag  many  as  82
 new  Post  Offices  were  opened  during
 the  period  from  1-4-1950  to  1-4-1968
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 the
 Many  days

 fo)  the  steps  taken  by  the  ह  &  शु
 Department  to  avert  that  closure?

 The  Minister  of  State  im  the  Depart- ments  of  Parliamentary
 Communications  LK.  फिच्ुबा)
 (a)  and  (b).  The  Extra  Departmental

 ub-office'  remained  closed  for  three
 days  00  account  of  the  sudden  absence

 (c)  The  matter  is  being  looked  into.

 Part-time  Employed  Staff  in  Post
 Offices

 1%  Shri  J;  Basu
 Shri  A.  K.  Gopalan
 Shri  Umanath:

 Wul  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  total  number  of  Post  Offices
 and  Telegraph  Offices  within  the
 jurisdiction  of  qa  Sonapur,  (2)  Barni-
 pur,  (3)  Diamond  Harbour,  (4)  Falta,
 (5)  Bishnupur,  and  (6)  Budge  Budge
 Police  Stations  in  West  Bengal;

 (b)  the  number  of  Post  Offices  run
 by  full  and  part-time  employed  staff
 separately;

 (c)  whether  Government  propose
 to  employ  full-time  employed  staff  in
 all  the  Post  Offices;  and

 (d)  if  go,  when?

 The  Minister  of  State  in  the  De-
 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  L  KE.
 Gujral):  (a)  113.

 (b)  8  full  time  staff.

 208  part-time  staff.

 (cy  No,  Sar.

 (a)  Does  not  atise  in  view  of  reply
 ta  (c).



 989  Abducation of
 ‘CORRECTION  OF  ANSWER  TO  USQ
 (No.  28i8  dated  30-I-968,

 The  Minister  of  State  in  the  Depart-
 met,  of  Parliamentary  Affairs  and
 Gommunications  (Shri  JI.  K,  Gujral):
 In  the  reply  given  to  the  Lok  Sabha
 in  response  to  the  unstarred  question
 No.  268  of  30th  November,  966  tabled
 by  Dr.  Saradish  Roy,  it  was  stated
 that  there  were  only  8  villages  in  the
 Birbhum  Division  with  a  population  of
 more  than  2,000  and  still  without  a
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 Post  Office.  It  has  now  been  reported
 that  there  is  one  more  village  called
 Papuri  with  a  population  of  over  2,000
 where  a  Post  Office  ig  justified  under
 the  prescribed  standards.  However,  in
 view  of  the  current  financial  string-
 ency,  restrictions  have  been  imposed
 on  the  opening  of  new  Post  Offices,
 and  the  proposal  for  the  Post  Office
 at  Papuri  would  therefore  have  to
 pend  for  some  time.  The  reply  to  the
 question  may  kindly  be  read  as
 follows:

 QUESTION
 (a)  whether  post  Offices  have-been

 opened  in  all  the  villages
 having  population  of  more
 than  2,000  in  Birbhum  Divi-
 sion  (West  Bengal);

 (b)  if  not,  the  names  of  such
 villages;  and

 .(c)  the  reasons  for  not  opening  the
 Post  Offices?

 ANSWER
 (a)  No,  Sir

 (l)  Kanutia,  (2)  Mehagram
 (3)  Tentula  (4)  Ambhua

 (5)  Bhitora  (6)  Makhlispur
 (7)  Dantura  (8)  Dumaragram

 (9)  Bhariswar  (10)  Papuri

 (c)  Except  in  the  case  of  Papuri
 the  opening  of  Post  Offices  is
 not  justified  as  the  standard  re-

 garding  distance  is  not  ful-
 filled.  A  Post  Office  at  Papuri
 would  be  opened  as  soon  as
 the  current  finahcial  string-
 ency  is  over,

 (b)

 73  hrs.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE

 ALLEGED  ABDUCATION  OF  SOME  GIRLS  IN
 Dear

 थी  मु  लिसये  (मुंगेर)  :  मैं  झविलम्ब-
 नीय  लोक  महत्व  के  निम्नलिखित  विषय  की
 झोर  गृह-कार्य  मंत्री  का  ध्यान  दिलाता  हूं
 और  प्रार्थना  करता  हूं  कि  वह  इस  बारे  में  एक
 वक्तव्य  दें:

 “पिछले  दो  महीनों  में  दिल्ली  में

 कुछ  सड़कियों  के  झपहरण
 के  समाचार

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  Reports  have  appear-
 ed  recently  in  the  Press  about  inst-
 ances  in  Delhi  of  disappearance  of
 girls  who  have  not  been  recovered.
 During  the  months  of  January,  Feb-
 ruary  and  March  (up  to  25-38-1967),  54
 girls  and  women  were  reported  to
 have  been  kidnapped  or  abducted.  4l
 of  them  have  already  been  recovered.
 The  Delhi  Police  are  making  vigorous
 efforts  to  trace  the  remaining  mis-
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 छस की  ठीक  तरीक ेसे  जांच  नहीं  हो  रही
 है,  क्या  उसके  पीछे  यह  बात  है  कि  दिल्ली  का
 शासन  और  झासपास  के  जो  राज्य  हैं
 जैसे  उत्तर  प्रदेश,  इन  दो  शासनों के
 या  तीत  शासनों  के  बीच  में  झापसी
 सहयोग  नहीं  है।  एक  बात  ।  धौर

 दूसरी  बात  जो  दिल्ली  में  नई  कार्यकारिणी
 स्थापित  हो  गई  है,  नये  कानून  के  भनुसार
 झौर  जिसमें  विरोधी  दल  का  कब्जा  है,
 जनसंध  का,  उसके  साथ  केन्द्रीय  सरकार
 ठीक  तरीके  से  सहयोग  नहीं  कर  रही
 है  भोर  उसको  वजह  से  इन  मामलों  की
 जांच  ठीक  तौर  पर  नहीं  हो  पा  रही  है?

 Ghri  Y.  8,  Chavan:  Sir,  there  is  no
 question  of  having  any  non-co-
 operation  between  the  Delhi  Adminis-
 tration  and  the  Government  of  India,
 and  it  has  nothing  to  do  with  it  being
 a  non-Congress  Administration,  be-
 cause  the  non-Congress  Administra-
 tion  came  into  existence  only  two
 or  three  weeks  before  This  type  of
 thing  has  been  happening  here  for
 quite  a  long  time.  But  the  point  that
 the  hon.  Member,  Shri  Limaye,  has
 raised  is  a  very  important  one,  and
 that  will  have  to  be  gone  into,  that
 this  is  something  very  unusual—such
 a  large  number  of  women,  girls  and
 children  to  be  kidnapped.  So  we  will
 have  to  work  out  some  sort  of  co-
 ordination  and  co-operation  between
 the  Delhi  Administration  and  other
 areas  also.  I  am  taking  up  this  matter
 very  vigorously.

 aft  कंबर  लाल  भुप्ता  (दिल्ली  सदर):
 जब  दिल्‍ली  में  ला  एंड  भाडर  की  सियुएशन
 डिटौरियेरेट  हो  रही  हैं और  एक  दिन में
 एक  लड़की  जो  32  साल  से  ऊपर  है  वह
 किडनैप  होती है,  54  केस  जो  आपने
 बतलागे  यह  तो  थे  हैं  जो  पुलिस  में  रिपोर्ट

 हुए  हैं  लेकिन  बहुत  सारे  केसैज  ऐस ेहैं  जो  कि
 पुलिस  में  नहीं  जाते।  इन  तीन  भह्दीनों में
 ह ।.. | अ  100 &  शगभग  जो  i2  ae

 से  ऊपर  है बहू  किटनैप हुई  हैं।  इस  के
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 झलावा  झाज  ऐसे  कितनी  लड़कियों  के
 धौर  धौरतों  के  केस  हैं  जो  कि  दो,  दो
 झौर  एक,  एक  साल  से,  श्वास  तौर  से
 एक  प्राश्नम  का  केस  है  जिसमें दो  लड़कियां
 पिछले  एक  साल से  रिकवर  नहीं  हुईं,  पुलिस
 मे  उस  पर  कोई  कार्यवाही  नहीं  की।
 इसी  तरीके  का  मैन्ट  का  एक  केस है  जो
 पिछले  दो  वर्ष  में  हां  से  गुम  हुए  चार
 बच्चे  प्रभी  सके  रिकवर  नहीं  हुए  हैं।
 दरभसल  यहां  पर  पुलिस के  पास  उस  के  लिये
 कोई  मोबित्टी  नहीं  है,  उस  के  पास  जो

 गाड़ियां हैं  वह  जराब  पड़ी  रहती  हैं,
 कोई  मौडने  ऐपरेट्स  और  लैबोरेटरी  नहीं
 है,  जो  है  भी  वह  झाउटडेटेड  भौर  प्राउट-
 मोडैड है भौर उसको है  भौर  उसको  ठीक  करने  की  बड़ी
 झावश्यकता  है  ताकि  पुलिस  रिकवरी  कर
 सके  ।  इन  मामलों  क ेबारे में  मैंने  पुलिस
 बालों  से  बातचीत  की  है  और  वह  कहते
 हैंकि  यह  कोई  बहुत  सीरियस  प्रौफैस  तो
 है  नहीं,  इसमें  कोई  कत्ल  होता  नही  है
 कोई  सोशली  बुरी  बात  हो  गई तो  यह
 झाउटनुक  बदले  पुलिस  का,  यह  सोशल

 बुराई  क्‍यों  नहो  लेकिन  यह  बहुत  बड़ा
 सीरियस  झौफेस  है  झौर  मैं  जानना  चाहता
 हं  कि  उस  की  रोक  थाम के  लिए  होम
 मिनिस्टर  साहब  क्या  कदम  उठा  रहे
 हैं?
 Ghri  ९,  8,  Chavan:  I  think  the  hon.

 Member  has  emphasized  rightly  that
 it  is  no  use  taking  a  technical  view
 of  thig  matter.  Whether  it  is  a
 serioua  offence  or  not,  certainly  it  is
 a  very  sensitive  question  as  far  as
 the  society  is  concerned.  re-
 presentations  have  been  made  to  the
 Prime  Minister  and  she  has  asked  us
 to  go  into  the  matter  very  thoroughly.

 go  into  the  question,  because  the
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 modernisation  of  the  police  forces,
 though  a  very  urgent  matter,  takes
 some  time,  But  I  can  assure  the
 House  that  we  will  look  into  this
 matter.

 aft  रामस्वरूप  विद्यार्यी  (करोलबाग):
 इसी  प्रकार  का  एक  केस  सराय  रोहिल्ला
 में  हुआ  ।  22  फरवरी,  सन्‌  967  को

 बह  लड़की  अगवा  को  गई  ।  उसके  मो
 बाप  लगातार  दो  दिन  तक  सराय  रोहिल्ला
 झौर  सम्जीमंडी  पुलिस  स्टेशन  के  चक्कर
 काटते  रहे  लेकिन  केस  रजिस्टर  कही दो
 दिन  बाद  में  जाकर  हुआ  v  जब  उसके

 मां,  बाप ने  बताया  कि  एक  गैंग है  जो  कि
 सराय  रोहिल्ला  में  रहता  है  गवर्नमेट  हाप्र
 सेकेंडरी  स्कूल  फार  गर्ल्स  के  पास  रहता
 है  झौर  उसकी  यह  साजिश  है  भौर  जिस  के
 कि  खिलाफ  दो  साल  पहले  पुलिस  को

 इत्तिला  द ेदी  गई  थी,  उन  को  पुलिस  ने

 बिलकुल  तफ़्तीश  में  शामिल  नहीं  किया

 एक  या  दो  प्रादमियों को  तफतीश  में  शामिल

 किया,  बाको  बहुतों  को  छोड़  दिया  गया
 जब  मैंने  स्वयं  डो०  झाई०  जी०  का  ध्यान
 दिलामा  झगले  रोज  ही  वह  लड़को  बरामद
 हो  गई।  इसलिये  मैं  मंत्री  महोदय  से  यह
 पूछना  चाहता  हूं  कि  क्या  वह  इस  प्रकार
 का  कोई  सेल  स्थापित  करना  चाहते  हैं
 जिससे जो  भगवा  शुदा  लड़किया  हैं,  लड़के
 हैं,  उनकी  फोरन  इत्तिला  दी  जाय  भौर
 फौरन  पुलिस  हरकत  मे ंभा  जाय।  ऐसी
 लो  'चटनायें  दिल्ली  के अन्दर  हुई  हैं  वहन
 हो  पायें  शौर  पुलि  जो  चक्कर
 कटवाती  है  लोगों  को  इधर  से  उधर
 दौड़ा  अथवा  भगा  कर  शौर  झासानी  से
 केस  रजिस्टर  नहीं  करती  है तो बहू  न  दो
 पाये  ?

 Shri  Y.  B.  Chavan:  The  ides  of  hav-

 Personally,
 ia  merely  having  some  sort  of  cell  at
 tht  highest  organisation  level  of  the
 Polina  ig  not  going  to  help,  because

 these  offences  take  place  in  all  parts
 of  Dethi.  As  a  matter  of  fact,  it  is  a
 question  of  having  some  sort  of  cell
 at  the  horizontal  level,  not  at  the
 vertical  level.  I  think,  the  most  im-
 portant  thing  in  this  matter  will  be
 to  make  aware  all  the  police  stations
 and  whenever  they  hear  about  these
 Matters  they  will  have  to  take  up  the
 matter  seriously  and  investigate  it.
 Also,  better  facilities  for  transport  ete.
 will  have  to  be  provided  so  that  they
 take  very  quick  action  in  this  matter.

 Dr.  Karni  Singh  (Bikaner):  We
 have  had  a  spate  of  thefts  in  this
 country,  but  the  citizen  after  a  while
 has  taken  to  accepting  it  knowing  full
 well  that  the  Government  cannot
 catch  the  thieves.  After  that,  we  had
 a  spate  of  murders,  but  the  citizen
 managed  to  accept  that  also  that  this
 is  one  of  the  things  that  the  Govern-
 ment  hag  shown  its  incapacity  in
 handling.  But  how  long  can  a  citizen,
 or  a  parent  at  that,  put  up  with  the
 abduction  of  his  daughters?  How  long
 a  law  and  order  situation  like  this  can
 be  allowed  to  deteriorate  at  this  stage
 when  parents  and  children  are  not
 safe  in  society?  In  a  situation  like  this
 I  woulg  like  to  know  whether  Gov-
 ernment  has  any  proposals  to  bring
 about  stringent  deterrent  measures  to
 contro]  such  things  from  continuing
 and  whether  Government  would  con-
 sider,  in  the  case  of  proven  abductions
 of  children,  giving  capital  punishment.

 Shri  Hem  Barua  (Mangaldai):  It  is
 8  good  suggestion.

 Shri  ¥.  B.  Chavan:  It  is  the  right  of
 this  hon.  House  to  provide  for  capital
 punishment  or  not;  it  is  not  my  dis-
 creation...  (Interruption).

 Dr.  Karni  Singh:  Why  do  you  not
 bring  forward  a  law?  You  are  a
 father.  We  are  all  fathers  of  children.

 Shri  Y.  B.  Chavan:
 children  can  be  abducted  by  wrong
 ideas.  I  will  have  to  take  care  of
 that.  Death  penalty  is  a
 question  and  I  do  not  want  to  go
 this.  But  I  certainly
 anxiety  of  the  hon.  Members  in

 F
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 matter  and  we  will  take  stringent
 Measures  which  are  permissible  under
 the  law.

 Bro  शाम  मनोहर  लोहिया  (कन्नौज):
 चूंकि  एक  भ्रपराध  दूसरे  अपराधों क ेके  साथ

 जुड़ा  हुआ  रहता  हु,  जैसे  भ्रफीम  की  चोरी
 का  व्यापार,  शराब  की  चोरी  का  व्यापार
 और  सोने  की  चोरी  का  व्यापार,  जो  कि  तीनों
 मिल  कर  साल  का  00  करोड़  रुपये  तक

 होता  है,  उसी  तरह  से  लड़कियां  उड़ाने  या
 कत्ल  वगैरह  का  सवाल  उठता  है,  तो  क्‍या

 कोई  एसा  तरीका  निकाला  जा  सकता  है
 जिससे  पुलिस  की  सारी  व्यवस्था  बदल  जाये  ।

 पहले  तो  गृह  मंत्री  से  मेरा  सवाल  यह  है  कि
 जितनी  ऐसी  धारायें  हैं,  चाहे  वह  ताजीरात  हिन्द
 की  हों  या  जानता  फौजदारी  की  हों,  जैसे  209
 धौर  07,  जो  एक  तरफ़  गुण्डों  या  बदमाश
 लोगों  को  पकड़ने  में  मदद  देती  हैं  दूसरी  तरफ़
 साधारण  जनता  के  ऊपर  पुलिस  के  भत्यात्रार

 बढ़ाने  में  भी  मदद  देती  हैं,  उन  के  बारे  में
 क्या  झाप  कुछ  करेगे  ?  दूसरी  तरफ़  पुलिस
 और  भ्रपराधियों  के  गठबन्धन  शौर  सम्बन्ध  को

 तोड़ने  के  लिये  मैं  तो समझता  हूं  कि  माननीय

 गृह  मंत्री  अगर  भ्रपनी  ग्देन  को  हथेली  पर

 लेकर  ही  चलेंगे  तभी  काम  चल  सकता  है
 सब  पुलिस  वाले  भ्रपराधियों  से  मिले  हुए  हैं  ।
 जब  मैं  पुलिस  वाला  कहता  हूं  तो  मेरा  मतलब
 झाप  समझ  लें  ।  यह  मैं  कांस्टेबल  के  लिये

 नहीं  कहता  हूं  t  कांस्टेबल  तो  बेचारा  रिक्शा
 शाले  से  बीड़ी  की  घूस  लेता  है।  लेकिन  पुलिस
 के  मंत्री,  सब  मंत्री,  भाप  अपने  लिये  ही  न  समझ

 लें,  बड़ें  बड़े  अफमर  भौर  बडे  बडे  अपराधी

 इतने  ज्यादा  जुड़े  हुए  हैंकि  जब  तक
 झाप  प्रपनी  गर्दन  भर  जान  को  हथेली  एर

 लेकर  नहीं  चलेंगे  तब  तक  कुछ  होने  वाला

 नहीं  है  t

 चर,  झाप  हथेली  वाला  उत्तर  तो  क्‍या

 देते,  लेकिन  भेहरबानी  करके  मेरे  दोनों  भश्नों
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 के  उत्तर  एक  तो  शारा  207  भौर  09
 वाला  झौर  दूसरे  पुलिस  और  अपराधियों  के
 सम्बन्ध  के  बारे  सदन को  में  कुछ  तसल्ली  देने
 वाली  बात  झाज  कहें  ।

 Shri  Y.  8,  Chavan:  The  hon.  Mem-
 ber  has  certainly  raised  a  very  impor-
 tant  question;  I  have  no  doubt  about
 it.  These  matters  cannot  be  consider-
 ed  in  isolation,  There  are  other  social
 and  economic  factors  involved  in  this;
 other  things  that  happen  in  the  social
 and  economic  life  also  are  responsible
 for  this.  The  law  and  order  question
 cannot  be  isolated  from  the  social
 and  economic  background  of  society.
 As  far  as  that  is  concerned,  certainly
 I  agree  with  him.  If  he  has  got  any
 specific  suggestions  as  to  how  we  can
 reflect  it  in  the  administration,  I  am
 prepared  to  discuss  matters  with  Dr.
 Ram  Manohar  Lohia.

 An  hon.  Member:  Call  a  meeting.
 Shri  . 4a  8,  Chavan:  As  far  as  my

 gardan  is  concerned,  it  is  in  his
 hands....  (Interruption).

 डा०  शाम  सतोहर  जोहिया  :  पृरे,
 भेरे  हाथ  में  नहीं  है,  यह  तो  मजाक  वाली
 बात  है  |  अगर  शाप  मेरे  हाथ  में  अपनी
 गर्दन  दें  तो  सब  से  पहल  आप  को  हधर  बिठ-
 लायेंगे  ।  वहां  कँसे  बैठे  रहोगे  ?  शब  मेरा
 चेहरा  इतना  खूबसूरत  नही  तो  भी  यहां  बैठना
 पड़ता  ।

 श्री  बलराज  मघोक  (दक्षिण  दिल्ली)  :
 मंत्री  महोदय  से  जैसा  अभ्रभी  कहा  गया,  इस
 प्रश्न  के  दो  पहलू  है,  सामाजिक  भौर  ला  ऐंड
 झार्डर  के  ।  जो  हमारा  सामाजिक  पहलू  है
 उसके  पीछे  हमारी  शिक्षा  पद्धति  और  सामाजिक
 सीति  था  जाती  हैं  |  जो  इसका  ला  ऐंड
 भ्रांर  का  पहलू  है  उसके  सम्बन्ध  में  मैं  कहना
 चाहता हूं  कि  दिल्‍ली के  धन्दर  ला  ऐंड
 झार्डर  सेंट्रल  गवर्नमेंट  की  रिस्पांसिबिलिटी
 है।  यहां  की  पुलिस  का  जो  कंट्रोल  है  बह
 मेट्रोपोलिटत'  कॉंसिल  के  पास  बहीं  है,  इस
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 लिये  सेंट्रल  गवर्भेभेंट  की  डाइरेक्ट  रिस्पांसिबि-
 लिटी  है।

 सा  ऐंड  झा्डर  की  जो  स्थिति  पैदा  हुई
 है  वह  नई  नहीं  हैं।  यह  दिन  प्रति  दिन  बढती
 जा  रही  है,  भौर  इसकी  मुख्य  रूप  में  जिम्मेदारी

 है  कुछ  पुलिस  के  भ्रफसरों  की  ।  लेकिन  उससे
 बढ  कर  कुछ  पालिटीशियन्स  हैं  जिनका  पता
 आपको  होना  चाहिये  ।  जो  पालिटीशियन्स,

 गुष्डों  को  पालते  हैं  श्रौर  पुलिस  से  मिले  हुए  हैं
 उनका  पता  लगाइये  ।  श्लाज  पालिटीशियन्स

 गुण्डे  और  पुलिस  झाफ़िसस,  इन  तीनों  का
 रिंग  हैं  7  यह  जो  रिंग  है  यह  सारे  मिल  कर

 चाहे  झफीम  की  चोरी  हो,  चाहे  शराब
 का  व्यापार  हो,  चाहे  औरतों  को

 उड़ाने  का  काम  हो,  उस  को  करते  हैं  t
 जब  तक  इस  रिंग  को  नहीं  तोड़ा  जायेगा
 झोर  उस  के  लिये  कोई  विशेष  कार्यवाही
 नहीं  की  जायेगी  तब  तक  कुछ  नही  हो  सकता  है
 इस  सम्बन्ध  में  सब  से  भावश्यक  बात  यह  हैं  कि
 जो  लोकल  कॉसिलें  बनाई  गई  हैं  उनमें  श्राम
 तौर  पर  दस  नम्बरी  गुंडे  श्रौर  पुलिस  अफसर
 मेम्बर  रहते  है  ।  मैं  चाहूंगा  कि  उनके  बारे  में
 एन्क्वायरी  की  जाये  और  पता  लगाया  जाये
 कि  कौन  से  लोग  उन  में  हैं  ।

 मेरा  प्रश्न  यह  हैं  कि  क्या  मंत्री  महोदय
 इस  बात  पर  विचार  करेगे  कि  दिल्ली  के  भ्रन्दर
 जितने  रजिस्टरड  गुंडे  हैं  उनकी  लिस्ट  लेकर  के
 उनके  जो  सम्बन्ध  पुलिस  के  थानों  के  साथ  हैं
 उनके  बारे  में  एन्क्वायरी  की  जाये,  शौर  उनके
 बारे  में  जो  पुरानी  शिकायतें  भाई  हुई  हैं  उनको
 देखते  हुए  सारा  पुलिस  का  जो  सिस्टम  हैं
 उसको  रिकास्ट  किया  जाये  ?

 Shri  Y.  B.  Chavan:  These  are  cer-
 tainly  very  good  suggestions  that  the
 hon.  Member  has  made.  But  it  is  not
 8  question  of  registered  goondas.  The
 difficulty  is  more  about  the  un-
 registered  goondas,
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 Shri  Hem  Barua  (Mangaldai):
 What  is  the  number  of  registered
 goondas  in  Dethi?

 Shri  Y.  B.  Chavan:  If  it  is  a  politi-
 cian,  if  it  is  a  goondas,  if  it  is  a  criml-
 nal,  I  am  prepared  to  take  action
 against  anybody.  I  do  not  want  to
 shirk  my  responsibility  in  this  matter.
 Certainly,  the  Central  administration
 is  responsible  for  law  and  order  in
 the  city.  But  I  seek  the  cooperation
 from  the  hon.  Members  also  in  this.

 श्रीमतो  तारकंश्थरी  सिन्हा  (बाढ़)  :
 मैं  जानना  चाहती  हूं  कि  कितने  ऐसे  मामलात
 जाये  हैं  जिनके  बारे  में  जानकारी  करने  के  बाद

 पुलिस  ने  फैसला  किया  है  कि  झब  उनके  बारे
 में  कुछ  नहीं  हो  सकता  है  श्र  उन  केसेज  को
 बन्द  कर  दिया  गया  कितने  ऐब्डक्शन  केसेज
 बन्द  कर  दिये  गये  इसके  बारे  में  गृह  मंत्री
 महोदय  जानकारी  दें  ।  दरसरी  बात  यह  है
 कि  जिन  लोगों  के  केसेज  बन्द  कर  दिये  गये  हैं
 क्या  उनके  परिवार  वाले  यह  मान  लें  कि
 उनकी  लड़की  झन  मिलने  वाली  नही  है  भौर

 बहू  सन्तोष  कर  लें  कि  वह  नहीं  मिलेगी.  या
 कि  कोई  झौर  कारंवाई  की  जायेगी  ?

 Shri  Y.  8,  Chavan:  She  has  made  a
 very  good  suggestion.  Sometimes  the
 police  do,  in  the  course  of  investiga-
 tion,  file  the  cases.  But  we  will  not
 treat  them  as  filed.  We  will  ask  them
 to  reopen  the  cases  and  pursue  the
 investigation.

 st  यशपाल  सिह  (देहरादून)  :  क्‍या
 इस  तरह  का  कोई  नियम  बनाया  गया  है  कि
 जिन  पुलिस  भ्रधिकारियों  के  इलाके  में  भ्रपहरण
 के  केसेज  नहीं  होंगे  उनको  साल  भर  में  प्रमोशन
 दिया  जायेगा  झौर  उनको  पुरस्कृत  किया
 जायेगा  ?  जब  तक  आप  उनको  एनकरेंज
 नहीं  करेंगे  तब  तक  ऐसे  केसेज  कैसे  रुक  सकते

 हें?
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 33.38  brs.

 APOLOGY  BY  EDITOR  OF
 BINDUSTAN  TIMES

 Mr.  Speaker:  On  the  27th  March,
 1967,  I  had  informed  the  House  re-
 garding  a  notice  of  question  of  privi-
 lege  given  by  Sarvashri  Madhu
 Limaye  and  George  Fernandes  against
 the  Hindustan  Times  for  publishing
 8  report  in  its  issue  dated  the  24th
 March,  1967,  which  was  allegedly  a
 misrepresentation  of  certain  proceed-
 ings  of  the  House  and  cast  a  reflec~
 tion  on  Shri  George  Fernandes,  3
 Member  of  the  House.  The  House
 bad  then  agreed  that  the  Editor  of
 the  Hindustan  Times  might  be  asked
 in  the  first  instance  to  state  what  he
 had  to  say  in  the  matter  for  the  con-
 sideration  of  the  House.

 I  have  now  received  the  following
 reply,  dated  the  28th  March,  1967,
 from  the  Editor  of  the  Hindustan
 Times:

 “We  regret  the  inadvertent
 lapse  in  the  publication  of  our
 report  on  the  Lok  Sabha  pro-
 ceedings  of  March  23,  967  in  res-
 pect  of  Mrs.  Tarkeshwari  Sinha’s
 reference  to  the  utilisation  of  CIA
 funds.

 I  have  inquired  into  the  matter
 and  find  that  the  proceedings  do
 not  entirely  justify  the  statement
 attributed  by  our  Specia)]  Corres.
 Ppondent  to  Mrs.  Sinha.  In  our
 report,  she  is  credited  with  having
 alleged  ‘the  S.S.P.  leader  George
 Fernandes  had  benefited  from
 C.I.A.  sources  when  he  was  con-
 nected  with  the  Hind  Mazdoor
 Sabha’.  he  correspondent,  who
 covered  the  proceedings,  did  not
 Yeproduce  the  exact  statement
 made  by  Mrs,  Sinha,  His  explana-
 tion  ig  that  he  misheard  her.

 I  apologize  for  any  misun
 ing  that  the  news  item  may  have
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 caused  and  assure  you  that  the  publi-
 cation  was  a  genuine  error.”

 If  the  House  agrees,  the  spol
 tendered  by  the  Editor  of  the  Hindus-
 tan  Times  may  be  accepted.  He  may,
 however,  be  asked  to  publish  his  letter
 of  apology  together  with  the  actual
 Statement  made  by  Shrimati  Sinha  in
 the  House  on  the  28rd  March,  ‘1967,
 in  the  next  issue  of  his  paper  on  its
 front  page.  The  matter  may,  thereafter,
 be  closed.

 2.2  bre

 RE  POINT  OF  PRIVILEGE

 aft  wry  लिमपे  (मुंगेर)  :  विशेषाधिकार
 खत्म  नहीं  हुप्रा  है

 भध्यक्ष  महोदय  :  यह  तो  खत्म  हुआ।

 श्री  णु  लिसपये  :  यह  तो  खत्म  हुभा ।
 लेकिन  दूसरा  सवाल  है  ।

 प्रत्यक्ष  महोदय  :  दूसरा  केसा  है?  यह
 तो  हो  गया  है  न  ?

 बी  |.  लिमये  :  यह  तो  हो  गया  है।
 विशेषाधिकार  के  बारे  म  मने  दूसरा  नोटिस

 दियाह  ।

 क्अ्क  महोदय  :  उसको  फिर  देखेगे  1

 थी  ु  लिमये  !  तीन  मिनट  मेरी  बात
 धाप  पुन  लीजये  उसके  बाद  निएयि  दें  ।

 Mr.  Speaker:  We  are  going  to  the
 next  subject.

 भी  मधु  लिले ।  भाप सुन  वो  लें  थो

 ाप  निर्णय  देंगे  उसको  हम  मान  लेंगे  ,

 Mr,  Speaker:  I  have  sent  him  a
 reply.

 oft  wy  सिगमे :  :  पापने  जो  उत्तर  भेजा
 है  उसीके  सम्बन्ध में  हैं।  हम  सोचते थे  कि
 झाप  मौका  देंगे  t
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 Mr.  Speaker:  Will  he  kindly  ait
 down?  I  will  explain  it.

 Whatever  notices  have  been  given,
 decisions  have  been  taken  and  they
 have  been  communicated  to  them,  If
 the  decision  is  questioned  in  the  House,
 then  there  will  be  no  end  to  it.  I  will
 discuss  this  with  Mr.  Limaye  and  take
 a  decision.  If  there  is  anything  wrong,
 I  will  correct  myself.  There  is  ab-
 solutely  nothing  wrong  in  that.  But  if
 anything  done  by  the  Speaker  in  the
 chamber  is  questioned  here,  then
 there  ig  no  point  in  taking  a  decision
 there.

 डा०  राम  मनोहर  लोहिया  (कन्नौज)  :
 मेरी  झाप  से  करीब  करीब  दो  घंटे  बात  हुई
 थी  उसमें  भौर  भी  बहुत  सी  बातें  हुई  थी
 शौर  इस  पर  भी  हुई  थी।  भ्राप  से  बात  हो
 आुकी  है  मैं  भी  इस  विशेषाधिकार  प्रस्ताव
 पर  दस्तक्षत  कर  चुका  हूं  शौर  मेरे  पास  जो
 कल  श्षत॒  ग्राया  जो  मैंने  यहां  सदन  पटल
 पर  रखा  स्वेतलाना  जी  का,  उससे  बिल्कुल
 साफ  साबित  हो  जाता  है  कि  मती  महोदय  ने
 झसत्य  बोल  कर  इस  सदन  को  गुमराह
 किया

 Mr.  Speaker:  That  is  coming.  He
 will  get  the  communication  about  that
 case  also  today.

 Bro  राम  मोहर  लोहिया  :  वह  अलग

 है  f  यह  विशेषाधिकार  है।  मैं  अपने
 विशेषाधिकार  प्रस्ताव  के  बारे  में  आपसे
 निवेदन  करना  चाहता  हूं  शौर  इसलिये  मैं
 भाषको

 Mr.  Speaker:  Why  does  he  want  to
 raise  it  here  now?

 इसलिए Tro  रस  मतोहर  लोहिया
 आपसे  मैं  पहले  बातें  कर  चुका  हूं  भ्रौर  भ्रापको
 मैंने  तक॑  भी  बता  दिये  हैं  7  भ्रब  तो  आपसे
 बात  करने  के  लिए  कोई  चीज  नहीं  रह  गई

 है।  झब  तो  मैं  केवल  इस  सदन  को  ही  बता

 सकता  हूं  कि  क्‍यों  विशेषाधिकार  का  प्रश्न
 उठता  है  ?
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 Mr.  Speaker:  I  do  not  think  that  it
 is  proper.  It  will  become  a  prece-
 dent.

 है 1 (  राम  मरोहर  लोहिया  :  भाप  से  बातें
 कर  चुका  हूं  ।  खाली  भापसे  एक  प्रश्न  पूछ
 रहाहू  t

 Mr.  Speaker:  This  will  become  a
 precedent.  Every  day  some  Member
 or  other  will  raise  it  and  then  there
 will  be  no  end  to  it.  Thée-whole  day
 we  will  be  discussing  the  motions
 that  have  been  rejected  or  transfer-
 Ted.  In  this  case  :t  has  been  allowed
 and  half  an  hour  is  being  given  for
 this.  The  only  thing  is  that  it  has
 not  been  accepted  as  a  privilege
 motion.

 I  get  so  many  notices—call  atten-
 tion,  adjournment  motion,  etc—and
 we  allow  one  or  two  depending  on
 the  importance.  We  are  doing  all
 that.  If  everything  related  to  that
 is  discussed  again  in  this  House,  where
 will  it  lead  us?  I  want  to  discuss
 this  matter  with  the  Leaders  of  all
 Parties.  All  of  them  can  come  and
 we  can  sit  together  and  discuss  it—
 whether  everybody  is  entitled  to  raise
 like  this.  ]  have  absolutely  no  objec-
 tion.  I  would  like  to  be  guided  by
 the  whole  House  and  the  Leaders  of
 all  the  Parties  in  this  House.  I  have
 absolutely  no  objection.  But  he  may
 not  please  raise  it  here.  We  shall
 discuss  it  if  he  wants.  Raising  it  like
 this  leads  us  nowhere.  It  will  only
 end  in  caos.

 Bo  राम  मरोहर  लोहिया  :  प्रश्त  तो

 पूछते  दीजिये  ।  खाली  आपसे  एक  प्रश्न

 पूछ  रहा  हूं  ।

 Mr.  Speaker:  No.  Even  then  it
 will  lead  us  to  that.  Dr.  Chenna
 Reddy.

 The  Minister  of  ‘Steel,  Mines  and
 Metaly  (Dr.  Chenna  Reddy):  I  beg
 to  lay  on  the  Table....
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 Wo  राम  शमोहर  लोहिश  :  :  मैं  एक
 व्यवस्था का  प्रश्न  उठा  रहा  हूं  i  श्राप  उसको
 सुरन  ।  ग्रापने  रोज  रोज  की  जो  बात  कही  है
 उसके  बारे  में  मेरा  व्यवस्था  का  प्रश्न  है  ।
 झगर  मंत्री  महोदय  रोज  रोज  भझसत्य  बोलते

 रहेंगे तो  फिर  रोज  व्यवस्था  के  भौर
 रोन  ही  विशेषाधिकार  के  प्रश्न  उठते  रहेगे  ।
 सबाल  मुझसे  भाप  मत  करिये  ।  झाप  मतियों
 को  बताइये  कि  वे  असत्य  न  बोला  करे

 बिल्कुल  साफ  तौर  से  भसत्य  कहा  गया  है

 कि  स्वेतलाना जी  ने  इस  देश  में  रहने  के  लिये

 किसी  मंत्री से  कुछ  नही  कहा  (व्यय-
 धाम)  सभापतित्व  ाप  कर  रहे  हैं  या  ये  कर

 रह ेहैं  ।  भ्रापसे  मैं  मिल  चुका  हू  ।  मेरे  पास
 कोई  रास्ता  नही  हैं  ।  यहा  एक  औरत  कह
 रही  है  कि  उसको  बिल्कुल  जबरदस्ती  इस  देश
 से  निकाला  गया
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 Mr.  Speaker:  It  is  no  use  raising  it
 now.  I  have  told  him  already  that
 it  should  not  be  raised  in  this  manner.

 Bro  राम  भगोहर  लोहिया  यह  खत
 तब  तो  नही

 भरी  शक्षिमुषण  घाजपेयी  (खारगोन):
 इस  प्रकार  से  प्रगर  सदन  में

 Mr.  Speaker:  Let  the  hon.  Member
 resume  his  seat.  Let  him  not  add
 to  the  confusion.

 Bo  राम  सनोहर  लोहिया  :  इस  तरह
 से  भगर  शाप  कहेगे  तो  भशौर  क्‍या  चारा  रह
 जाएगा  ।

 Mr,  Speaker:  I  am  only  sorry  that
 Dr.  Ram  Manohar  Lohia  should
 continue  in  this  manner.  If  he  wants
 to  do  it,  I  would  only  say  that  I  am
 unhappy  about  it.  I  have  allowed  a
 discussion,  and  he  can  say  all  this  at
 that  time.

 Bro  राम  भभोहर  लोहिया  :  इन  मंत्रियों
 के  इस  सदन  को  झूठ  का  गढ़  बना  दिया  है  1
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 Mr.  Speaker:  I  have  allowed  a  dis-
 cussion  already,  and  he  cen  distuss
 it,  I  have  already  given  half  an  hour
 for  it,  but  certainly  net-on  an  adjourn-
 ment  motion.  He  can  say  all  that  he
 wants  to  say  at  that  time.
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 श्री  णु  लिमये  :  एक  वात  श्राप  सुन
 लीजिये  ।  श्राप  225  देखिये  ।  मैं  प्रापको
 रास्ता  बता  रहा  हूं  ।  इससे  समय  बरबाद

 नहीं  होगा  ।  उसमें  दो  प्रकार  का  वर्गीकरण
 ाप  करिमे  t  विशेशाधिकार  के  ऐसे  प्रस्ताव
 जिनको  श्राप  उठाने  की  सीधे  इजाजत  देते

 Mr.  Speaker:  That  is  exactly  what
 I  have  allowed  I  have  allowed  half
 an  hour  or  so  for  it  already  and  he
 can  say  all  this  at  that  time.

 भी  मषु  लिमये  :  में  वर्गोकरण  करना

 चाहता  हूं  ।  225  नियम  में  विशेषाधिकार
 प्रस्ताव  का  इस  तरह  वर्गीकरण  किया  जा
 सकता  है  ।  एक  वर्ग  वह  हुआ  जिसकी  सीधे
 इजाजत  आप  देते  हैं  1  कुछ  प्रस्ताव  ऐसे  होते
 हैं  जिनके  बारे  मे  झाप  और  हम  मे  मतभेद

 होता  है  इसके  लिये  225  का  प्राविज्ञों  हैं
 जो  इस  प्रकार  है

 “Provided  that  where  the
 Speaker  has  refused  his  consent
 under  rule  222  and  is  of  opinion
 that  the  matter  proposed  to  be
 discussed  is  not  in  order,  he  may,
 if  he  thinks  it  necessary,  read  the
 notice  of  question  of  privilege
 and  state  that  he  refuses  consent
 or  holds  that  the  notice  of  ques
 tion  of  privilege  is  not  in  order”

 मतलब  इन  बातों  को  पाप  यहां  रण  सकते
 हैं।  ब  इस  में  चार  बातें  हैं।  मैं  समय  नहीं
 सेना  चाहता  हूँ  -  एक  तो  प्रसत्य  भाषण,
 गलत  बयानी  है  1  एक  इंसानियत  की
 बात  है  1  निजी  नागरिक  के
 अधिकार  बनाम  बेरहम  शासन  दूसरी  बात
 है  I  फिर  एक  सहुदय  झौरत  के  दिल  को  बलेश

 भर  चोट  ।  तीसरे  रूस-भारत रिश्ते  भौर
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 श्ौंगे  भ्रमरीका-भारत  रिश्ते  ।  इसलिए  झाप

 हमें  इसको  उठाने  दीजिये  n  बाद  में  श्राप  जो
 सिर्चय  करना  चाहेंगे  उसको  हम  मानेगे  !

 Mr.  Speaker:  I  have  allowed  a  dis-
 cussion  on  this  under  rule  193,  There-
 fore,  it  can  be  taken  up  some  time
 later.  I  shall  fix  some  time  for  it.

 oft  |  लिसये  :  93  मे  कोई  सब्स्दे-
 द्वि  मोशन  नहीं  झ्ाता  है।  184  में
 लीजिये  ।  हम  इसके  लिये  तैयार  हैं  i

 Mr.  Speaker:  I  have  allowed  it
 under  rule  193.

 थी जाज  फर्ेहेस  (बम्बई  दक्षिण)  :

 इसी  मसले  पर  मेरा  एक  व्यवस्था  का  प्रश्न

 है।  भ्ापने  भ्रभी  ऐसी  बात  कहो  है  कि  भ्रगर
 विशेषाधिकार  का  कोई  भी  मसला  पेश  किया
 जाता  है  और  उस  पर  झाप  झ्पनों  मजूरी  नही
 देते  हैं  तो  उसके  बारे  में  झापके  कक्ष  मे  श्राकर
 विचार  विनिमय  किया  जाना  चाहिये  ।
 झध्यक्ष  महोदय,  मैंने  तो  अ्ापके  सामने

 Some  hon.  Members  rose—
 Mr.  Speaker:  Order,  order.  4  would

 request  all  hon.  Members  to  resume
 their  seats.  Now,  Papers  to  be  Laid
 on  the  Table,

 32.28  brs.

 PAPERS  LAID  ON  THE  TABLE

 Notiwicarion  oF  THE  Mrnes  AND
 (Reeu.aTIon)  AND

 DEVELOPMENT,  Act,  Erc.

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  I  beg

 to  lay  on  the  Table:—
 (1)  A  copy  of  Notification  No.

 GSR  24  published  in
 Gazette  of  India  dated  the
 28th  January,  1967,  under
 sub-section  (l)  of  section  28
 of  the  Mines  and  Minerals
 (Regulation  and  Develop-

 ment)  Act  1967,  declaring  salt
 gpetre  to  be  a  minor  mineral.

 Papers  Laid  75586

 (Placed  in  the  Library.  See
 No.  LT-8/87].

 (i)  A  copy  of  the  Annual-
 Report  of  the  Hindustan

 Steel  Limited,  Ranchi,  for
 the  year  ‘1965-68,  along  with
 the  Audited  Accounts  and

 the  comments  of  the  Com-
 Pptroller  ang  Auditor  General
 thereon,  under  sub-section
 (l)  of  section  68795  of  the
 Companies  Act,  1956.
 [Placed  in  the  Library  See
 No  LT-9/67  }

 (i)  Review  by  the  Government
 on  the  working  of  the  above
 Company.  [Placed  in  the
 Library.  SeeNo  LT-9/67.]

 (i)  A  copy  of  the  Annual
 Report  of  the  Nationa]  Coal
 Development  Corporation
 Lumited,  Ranchi,  for  the  year
 1965-66  along  with  the  Audi-
 ted  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon,  un-
 der  sub-section  qa  of  sec-
 tion  69A  of  the  Companies
 Act,  1956.

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Corporation.  [Placed  in  the
 labrary  See  No  LT-20/67.]

 (2)

 (3)

 ANNUAL  Report  or  UNIVERSITY  GRANTS
 Commission,  1965-66,

 The  Minister  of  Education  (Dr.
 Trigana  Sen):  I  ‘beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report  of
 the  University  Grants  Commission
 for  the  year  1965-66,  under  section
 i8  of  the  University  Grants  Commis-
 sion  Act,  1956,  [Placed  १४  the  Library.
 See  No.  LT-2/67]

 ham  Sabhag  Singh):  J  beg  to  lay  on
 the  Table  a  copy  of  the  Indian  Tele-
 graph  (Third  Amendment)  Rules,
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 (Dr.  Ram  Subhag  Singh)
 1987,  published  in  Notification  No.
 G.S.R.  3i8  in  Gazette  of  India  dated
 the  llth  March,  1987,  under  sub-
 section  (5)  of  section  7  of  the  Indian
 Telegraph  Act,  1885.  [Placed  in  the
 Library,  See  No.  LT-22/67.]
 Annvat  Accounts  of  EMmpPLovzns’

 PROVIDENT  FUND  ORGANISATION,
 Avprr  Reporr  etc.

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitation  (Shri  L.  N.  Mishra):  I
 deg  to  lay  on  the  Table:—

 qd)  A  copy  of  the  Annual
 Accounts  of  the  Employees’
 Provident  Fund  Organisation,
 along  with  the  Audit  Report
 thereon,  for  the  year  1964-

 65.  [Placed  in  the  Library.
 See  No,  LT-~23/67.]

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (2)  of  section  7  of
 the  Employees’  Provident
 Funds  Act,  952:—

 (i)  The  Employees’  Provi-
 dent  Funds  (Eighteenth
 Amendment)  Scheme,  1968,
 published  in  Notification  No
 GSR.  770  in  Gazette  of
 India  dated  the  26th  Nov-
 ember,  1966.

 (ii)  The  Employees’  Provident
 Funds  (Nineteenth  Amend.
 ment)  Scheme,  ‘1966,  pub-
 lished  in  Notification  No.
 G.S.R.  772  in  Gazette  of
 India  dated  the  26th  Nov-

 ber,  1966.
 (iii)  The  Employees’  Provi-

 dent  Funds  (Twentieth
 Amendment)  Scheme,  ‘1966,
 published  in  notification  No.
 GSR.  858  in  Gazette  of
 India  dated  the  l0th  Dece-
 mber,  1966.

 (iv)  The  Employees’  Provident
 Funds  (Amendment)  Sche~
 me,  ‘1967,  published  in
 Notification  No  G.S.R.  68
 in  Gazette  of  India  datsd
 the  llth  February,  ‘1967.
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 (२)  The  Employses’  Provident
 Funds  (second  Amend-
 ment)  Scheme,  1067,  publi-
 shed  in  Notification  No.
 G.8.R.  67  in  Gazette  of
 India  dated  the  llth  Feb-
 ruary,  967  [Placed  in  the
 Library.  See  No.  LT=24/
 67)

 (3)  A  copy  of  the  Annual  Report
 on  the  working  of  the  Emp-
 loyee’s  Provident  Funds
 Scheme,  952  for  the  year
 ‘1905-66,  [Placed  in  the  Libra~
 ry.  See  No.  LT-25/67].

 (4)  A  copy  of  the  Coal  Mines
 (Second  Amendment)  Regu-
 lations,  1966,  published  in
 Notification  No.  G.S.R.  202

 in  Gazette  of  India  dated  the
 S8lst  December,  1966,  under
 sub-section  (7)  of  section  59
 of  the  Mines  Act,  1952,
 (Placed  in  Library.  See  No.
 No,  LT-26/87.]

 (5)  A  copy  of  the  Report  of  En-
 quiry  on  the  fatal  accident
 in  Borgafall  Iron  Ore  Mine,
 Goa  on  the  2nd  August,  966
 [Placed  in  Library,  See  No.
 LT-27/67.]

 (6)  A  copy  of  the  Delhi  Shops
 and  Establishments  (Amend-
 ment)  Rules,  ‘1966,  published
 in  Notification  No.  ¥.20(7),
 60-Lab.  in  Delhi  Gazette

 dated  the  9th  January,  1967,
 under  sub-section  (38)  of
 section  47  of  the  Delhi
 Shops  and  Establishment  Act,
 ‘1954,  [Placed  in  the  Library.
 See  No.  LT-28/67.]

 INTERNATIONAL  coPpyricHT  (Fist
 AMENDMENT)  ORDER  aND  ANNUAL

 Rerorr  oF  Inpiaw  Mus¥om
 The  Minister  of  State  in  the  Minis-

 try  of  Education  (Prof.  Sher  Singh):  7
 beg  to  lay  on  the  Table:—

 qd)  A  copy  of  the  International
 Copyright  (First  Amend-
 ment)  Order  1967,  published
 in  Notification  No.  S&S  oO
 764  in  Gazette  of  India  dated
 the  8rd  March,  ‘1967,  under
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 section  43  of  the  Copyrigit
 Aci,  ‘19.7,  [Placed  in  tne
 Library.  See  No.  LT-229  (87.1

 @Q)  A  copy  of  the  Annual  Report
 of  tne  Indian  Museum  Cal!
 cutta,  for  the  year  ‘1965-60.
 (Placed  द. उ  the  Library.  See
 No  I.T-30  ‘187,)

 NotiFICATIONS  UNDER  ‘DeLar  LaNnp
 Rerorms  Act,  Deter  MunicrPan

 Corporation  Act  AND  ALL-
 Inpia  Services  Acr.

 The  Minister  of  State  in  the  Minis.
 tey  of  Home  Affairs  (Shri  Vidya
 Charan  Shokla):  I  beg  to  lay  on  the
 Table:

 ay  A  copy  each  of  the  following
 Notifications  under  sub-section
 (3)  of  section  9]  of  the

 Delhi  Land  Reforms  Act,
 954,—

 di)  The  Delhi  Land  Reforms
 (Amendment)  Rules,  1966,
 published  in  Notification
 No  F(3),  L.RO/66  in
 Delhi  Gazette  dated  the  8th
 July,  ‘1966,

 Gii)  The  Delhi  Land  Reforms
 (Amendment)  Rules,  ‘1968,

 published  5४  Notifiction  No
 मा (4)  LRO./66  5  Deltii
 Gazette  dated  the  30th
 June,  966  [Placed  in  th3

 Library.  See  No.  LT-3/
 67  ]

 (2)  A  copy  each  of  the  followirg
 Notifications  under  =  sub-
 section  (2)  of  section  479  of
 the  Delhi  Municipal  Corpora-
 tion  Act,  957.—

 (i)  The  Delhi  Municipal  Corpo~
 ration  (Election  of  Council-
 lors)  Amendment  Rules,
 1967,  published  in  Notifica-
 tion  No  F2(2)  67-LSG  in
 Dethi  Gazette  dated  the
 llth  January,  1967.

 (ii)  The  Delhi  Municipal  Cor-
 poration  (Election
 Councillors)  Second  Amend-
 ‘ert  Rules,  1967,  published
 wm  Notification  No.  ¥F.2(2)/

 2894  (al)  LS—5
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 €7-LSG  in  Delhi  Gazette
 dated  the  ८  ry  January,
 i967.

 (ii)  The  Delhi  Municipal  Cor-

 (3)

 (4)

 Poration  (Election  of  Coun=
 cillors)  Third  Amendment
 Rules,  1967,  published  =  in
 Notification  No  F2(2)/67-
 LSG  in  Delhi  Gazette  dated
 the  6th  February,  ‘1987.

 [P'aced  in  the  Library.
 See  No.  LT-32/67]

 A  cony  of  Notification  No
 F  39(45)-Rev/64  published
 in  Tripura  Gazette  dated
 the  llth  Januarv  967
 making  certain  amendment  to
 the  Tripura  Land  Revenue
 and  Land  Reforms  (Alict-
 ment  of  Land)  Rules,  ‘1962,
 under  section  98  of  the  Tri-
 pura  Land  Revenue  and  Land
 Reforms  Act,  960  [Placed
 in  the  Library.  See  No  LT-
 133|67  ]

 A  copy  each  of  the  following
 Notifications  under  suo-sec=
 tion  (2)  of  section  3  of  the
 All  India  Services  Act,  95i:—

 (i)  The  Indian  Forest  Serv’ce
 (Fixation  of  Cadre  Stren-
 gth)  Regulations,  1966,
 published  m_  Notification
 No  GSR  672  in  Gazctte
 of  India  dated  the  3ist
 Oc'‘ober,  968

 (ai)  The  Indian  Forest  Service
 (Fixation  of  Cadre
 Strength)  Amendment  Re-
 gulations,  1966,  published
 in  Notification  No  GSR.
 i673  in  Gazette  of  India
 dated  the  3ist  October,
 3966.

 (४0  The  Indian  Forest  (Service
 (Appointment  by  है.
 motion)  Regulations,  1908,
 published  in  Notification
 No,  GSR.  !774  in  Gazette
 of  India  dated  the  26th
 November,  1066.
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 (iv)  The  indian  Forest  Service

 (Fixation  of  Cadre  Stren-

 @d  in  Notification  No.
 GSR.  77  in  Gazette  of
 India  dated  the  7th  Janu-

 ary,  1967.  [Placed  in  the
 Library.  See  No,  LT-34/
 67.)

 22.8¢  brs.

 ANNOUNCEMENT  RE.  PANEL  OF
 CHAIRMEN

 Mir.  Speaker:  I  have  to  inform  the
 House  that  under  sub-rule  q)  of
 fule  9  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha,  I
 mominate  the  following  Members  on
 the  Panel  of  Chairmen:—

 3.  Dr.  0.  S.  Raju,
 a.  Shri  P.  K.  Deo,
 &  Shri  K.  Manoharan
 4  Shri  C.  K.  Bhattacharyya,
 हैं,  Shri  Gurdial  Singh  Dhillon,

 and
 है,  Shri  Bal  Raj  Madhok.

 22.303  hrs,

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Thirty-seventh,  Thirty  eighth
 Thirty-ninth  Reports

 Secretary:  The  Chairman,  Com-
 mittee  on  Public  Undertakings  97095
 gented  to  the  Speaker  on  the  3rd
 March,  1967,  the  following  Reports: —

 l.  Thirty-seventh  Report  of  the
 Committee  on  Public  Under-

 takings  on  the  Hindustan
 Shipyard  Ltd.

 Thirty-Eighth  Report  of  the
 Committee  on  Public  Under-
 takings  on  the  Pyrites  and
 Chemicals  Development  Co.

 Ltd.
 t  Thirty-Ninth  Report  of  the

 Committee  on  Public  Under-
 takings  on  the  Bharat  Heavy
 Electricals  Ltd.

 and

 12.30)  hrs.

 ANNOUNCEMENT  RE:  PANEL  67
 CHAIRMEN—contd,

 Shri  Hem  Barua  (Mangaldai):  In
 the  pane]  of  names  you  have  an-
 nounced,  ig  there  a  Lady  Member?

 Mr,  Speaker:  Unfortunately  na

 Shri  8  M.  Banerjee
 There  should  be  one.

 Mr.  Speaker:  Next  time  I  an-
 nounce  it  we  will  have  a  lady  Mem-
 ber  also.

 (Kanpur):

 Shrimati  Tarkeshwari  Sinka
 (Barh):  Add  him.  It  will  compen-

 sate  for  everything.

 32.30३  hres,

 PERSONAL  EXPLANATION  BY
 MEMBER

 (Shri  Masant)

 Shri  M.  R.  Masani  (Rajkot)  Mr.
 Speaker,  Sir,  I  was  sorry  to  learn
 that  yesterday,  after  I  and  other
 members  of  the  Opposition  had  left
 the  House  during  the  election  of  the
 Deputy  Speaker,  the  Prime  Minister
 chose  in  our  absence  to  say  certain
 things  which  are  at  variance  with
 the  truth.  Since  she  has  misquoted
 what  I  had  said  to  her  when  I  saw
 her  at  l  am.  on  the  27th  March,
 with  @  view  to  creating  prejudice
 against  me,  I  wish  to  state  the  core
 rect  facts  by  way  of  persdnal  छ्ीकेन
 nation.



 Sate  Prinie  Minister  has  uated
 goe.  ag  saying  that  ग्  admitted

 “to.  me  that  there  were  three
 _.groups,  large  groups  with  large

 numbers  involved,  within  the  Op-
 position  who  did  not  support  their
 nomination.  But  he  said  you  should  not

 -pother  about  these  people’.  I  am
 sorry  to  have  to  say  that  I  did  not
 say  anything  of  the  kind.

 When  I  saw  the  Prime  Minister  at
 il  a.m.  on  the  27th,  I  went  specifi-
 cally  to  plead  with  her  not  to  make
 any  nomination  from  among  the
 Congress  Party.  I  told  her  that  I
 was  authoriseg  to  negotiate  this  mat-
 ter  on  behalf  of  all  seven  Opposition
 parties.  When  she  mentioned  that
 several  people  had  b-en  to  her  to  say
 that  they  did  not  accept  Mr.  Kunte,

 I  asked  her  to  tell  me  who  those  peo-
 ple  w-re.  She  said  she  was  not  at
 liberty  to  mention  ‘their  names  as
 they  did  not  wish  their  names  to  be
 mentioned,  I  told  her  that  this  was
 very  strange  and  rcquested  her  not
 to  take  any  notice  of  such  unautho-
 riseg  persons  I  assured  her  that
 Opposition  unity  was  there  and
 would,  in  any  event  b>  re-established
 completely  by  the  time  we  met  her
 at  5  p.m.  that  afternoon.

 I  am  sorry  that  the  Prime  Minister
 also  told  the  House  that  “the  position
 last  night  was  not  at  all  clear”  after
 all  of  us  including  Mr,  Gopalan  and
 Mr,  Ananda  Nambiar  of  the  Left
 Communist  Party,  had  _  specifically
 told  her  at  meeting  with  her  at  her
 initiative  at  5  p.m.  that  afternoon  that
 the  Oppssition  was  compl-tely  united
 behing  Mr.  Kunte.

 32.33  hrs.
 ARMED  FORCES  (SPECIAL

 POWERS)  CONTINUANCE  BILL
 Mr.  Speaker:  Shri  Chagla.
 The  Minister  of  Par  iamen‘ary -  Affairs  and  Communications  (Dr.  Ram

 Snbhag  Singh):  On  behalf  of  Shri
 MM  c  Chagia,  I  beg  to  move:

 “That  the  Bill  to  continue  the

 =.  CATERAS,  2880  (SAKA)  Fovees  (Special  3904
 Powers)  Continuance

 Bin
 Armed  Forces.  (Special  Powers
 Regulation,  1958,  for  a  further
 period,  be  taken  into  considera-
 tion”.

 डा०  राम  मनोहर  लोहिया  (कन्नौज)  :
 संत्द  भौर  सेना  को  एक  किये  दे  रहे  हो।

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill  to  continue  the
 Armed  Forces  (Special  Powers)
 Regulation,  ‘1958,  for  a  further
 period,  be  taken  into  considera-
 tion”,

 st  मधु  लिमये  (मुंगेर)  :  भ्रध्यक्ष

 महोदय,  मेरा  सुझाव  हैकि  इस  विधेयक  को  बाद

 में  लिया  जाये  और  खाद्य  को  बहस  को  पहले
 ख़त्म  किया  जाये  ।

 Mr.  Speaker:  We  have  one  hour
 for  this,  Later  we  shall  continue  with
 the  discussion  on  the  Food  situation.

 eft  पटल  बिहारी  बाजपेयी  (बलरामपुर):
 भ्रध्यक्ष  महोदय,  कोन  से  मंत्री  यह  विधेयक
 पेश  कर  रहें  हैं  ?  बहू  मंत्री  कहां  हैं  ?

 Bro  राम  सुभग  तिहु  से  श्रो  चागला
 की  तरफ़  से  यह  बिल  पेश  कर  रहा  हूं  ।

 शी  झटल  बिहारी  बाजपेयी  :  क्‍या  श्री
 चागला  ने  इसको  भ्रथिकार  दिया  है  कि  यह
 उनको  तरफ  से  यह  जिधेशक  पेश  करें  या  यह
 झपनों  तरफ  से  पेश  कर  रहें  हैं  ?

 Bo  राम  सुभग  सिंह:  कोई  भी  मंत्री
 पेश  कर  सकता  है  |

 Ganesh  Ghosh  (Calcutta
 I  want  to  speak  on  this,

 Shri
 South):

 Mr.  Speaker:  Shri  Indrajit  Gupta.

 Shri  Indrajit  Gupta  (Alipore):  I
 would  request  you  to  send  for  :the.
 Minister.  Otherwise,  there  is  no  point.
 in  speaking.
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 rirypery  {oes  Hy  |  '
 -  Sursndranath  Dwivedy  (Kend-

 wapara):  Since  the  Minister  is  not
 here,  let  the  debate  on  the  food  situa-
 tion  be  taken  up  first.

 Shri  Ganesh  Ghosh:  I  want  to  speak
 on  this  Bull.

 Mr.  Speaker:  We  shall  take  it  up
 now.  The  Prime  Minister  is  also  here.

 Shri  Surendranath  Dwivedy:  No
 Minister  is  to  make  a  speech?

 Shri  Indrajit  Gupta:  Who  will
 Teply?

 Shri  Namblar  (Tiruchirappalli):
 Shri  Ganesh  Ghosh  is  already  on  his
 legs.

 Shri  Shri  Chand  Goel  (Chandigarh):
 I  want  to  submn  that  the  suggestion
 made  by  Mr.  Limaye  be  adopted,
 because  in  the  absence  of  the  Minister
 who  is  piloting  the  Bill,  it  will  not  be
 proper,  because......

 Mr.  Speaker:  You  are  repeating
 what  has  been  said.  All  the  Minusters,
 including  the  Prime  Minister,  are
 here.  I  am  sure  they  are  going  to  take
 notes  ang  will  reply.  Therefore,  I  call
 Mr.  Indrajit  Gupta.

 Shri  Indrajit  Gupta:  I  do  not  know
 who  is  going  to  reply  to  this  debate,
 because  he  could  authorise  Dr.  Ram
 Subhag  Singh  to  move  the  Bill,  but
 he  cannot  be  authorised  to  reply  +o
 the  debate  I  am  quite  sure.

 Is  it  your  wish  that  I  should  speak?

 Mr.  Speaker:  ‘Yes,  because  all  of
 them  are  there,  they  will  take  notes,
 and  one  of  them  will  reply.

 Shri  Hem  Barua  (Mangaldai):  As
 a  matter  of  fact,  Mr.  Chagla  should
 explain  to  the  House  why  he  is  late.

 The  Minister  of  External  Affairs
 (Shri  wm  C.  Chagia):  May  I  offer  my
 apologies?  I  just  thought  that  papers
 were  being  laid  and  that  Mr.  Maseni
 had  to  make  his  statement.  Therefore,

 Forces.  (apteial  i996
 .  Powers)  ee

 I  came  rushing  and  I  am  out  of
 breath.  ३  apologise  to  the  House,

 Shri  indrajit  Gupta:  This  Sill
 seeks,  in  essence,  to  continue  the
 special  powers  which  were  conferred
 on  the  officers  of  the  armed  forces  to
 enable  them,  as  is  stated  in  the  state-
 ment  of  Objects  and  Reasons,  to  aid
 effectively  the  civil  power  in  the  dis-
 turbed  areas  of  Kohima  and  Mokok-
 chung  of  the  Naga  Hills  and  ‘Tuensang
 area.  That  means  that  this  Bill  is  a
 Measure  which  seeks  to  continue  to
 pursue  a  military  solution  of  this
 Problem.  My  contention  is  that  it  is
 regrettable  that  the  first  measure
 which  this  Government  is  taking  im-
 Mediately  after  the  election  is  once
 again  to  seek  not  a_  political  but  a
 military  solution  of  this  problem.

 We  all  remember  that  before  the
 elections  were  held,  the  last  round  of
 talks  between  the  representatives  of
 the  hostile  Naga  Government  and  the
 Government  of  India  concluded  some
 time  in  the  last  week  of  January.
 After  those  taiks,  it  was  stated  on
 behalf  of  the  Government  of  ‘ndia  that
 the  air  of  mutual  suspicion  had  bl-wn
 over.  This  statement  aopeared  in  the
 press.  It  was  stated  on  the  other  hand
 by  a  svokesman  of  the  hostile  Nagas
 that  although  they  adhered  to  and
 would  never  give  up  ther  demand
 for  secessicn  and  for  a  completely
 independent  Naga  State,  nevertheless
 they  would  talk  and  continue  to  talk
 untill  a  settlement  was  reached.

 It  seems  that  after  the  last  round  of
 talks  was  held,  both  sides  had  arrived
 at  a  position  where  they  were  quite
 eager  and  keen  to  see  that  instead  of
 the  resumption  of  hostilities,  further
 talks  and  peaceful  negot’ations  shsuli
 be  continued.  I  say  this  because  it  is
 well  known  that  there  are  certa‘n  sec-
 tions  of  public  opinion  in  this  country,
 certain  quarters  who  are  virlently  and
 publicly  opposed  to  the  periodical  ex-
 tension  of  the  cease-fire  truce,  There
 are  some  people  who  keeo  on  saying
 that  such  a  cease-fire  agreement
 only  helping  the  hostile  ह... ड  to  carty
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 om  ali  sorts  of  activities  under  cover
 of  this  cease-fire,  and  they  demand
 that  a  firm  policy  should  be  adapted
 by  the  Government  of  India,  meaning
 thereby,  I  presume,  that  force  should
 be  used  in  a  more  determined  way.
 But  I  would  just  ask  the  hon.  Minis-
 ter  to  share  with  this  House  his  feel-
 ings  as  to  whether  this  cease-fire
 agreement  and  the  subsequent  series  of
 talks  that  have  taken  place  have  not,
 in  actual  fact,  helped  greatly  to  pocity
 the  situation.  In  fact,  instead  of  bring-
 ing  new  strength  to  the  underground
 Naga  hostiles,  it  has  made  their  atti-
 tude  somewhat  more  flexible.  Those
 who  study  the  Naga  problem  know  in
 recent  months  there  is  evidence  of  the
 fact  that  some  sort  of  difference  of
 opinion  or  some  division  has  been
 generated  between  what  may  be
 called  the  hard-liners  among  the  un-
 deground  Nagas  who  want  the  re-
 sumption  of  host{iities  and  those  who
 are  eager  for  g  political  settlement.
 There  is  evidence  that  among  the  rank
 and  file  of  the  hostile  Nagas  there  is
 a  keen  desire  now  that  there  should
 be  further  peaceful  talks  so  that  some
 settlement  can  be  reached.  Even  last
 November,  a  circular  issued  by  the  so
 called  Federal  government  of  Naga-
 land  was  widély  publicised  and  it
 reads,  inter  aha,  2s  follows:  “While
 asserting  that  the  Nagas  maintain  the
 Position  that  fhere  can  be  no  question
 of  any  departure  from  their  basic
 stand  whatever  may  be  the  course  of
 future  talks,  deadlock  or  no  deadlock,
 there  can  be  no  other  course  than
 peaceful  means”.  In  other  words,
 Nagas  shall  not  choose  the  path  of
 war.  In  other  words,  the  situatinn  at
 the  moment,  especially  after  the  gene-
 ral  elections  in  any  opinion  was  parti-
 eularly  ripe  for  the  Government  of
 India  to  seize  the  initiative  and  for
 pressing  forward  on  the  path  of  re-
 conciliation.  During  the  last  few
 months,  fhere  have  been  only  some
 scattered  and  sporadic  incidents  of
 hostilities  in  an  area  which  prev  ously
 used  to  be  so  much  disturbed  and  in
 hig  House  too  we  had  almost  every
 Gav  references  to  large  stale  activitiet
 taking  place  there,  We  ell  had  hoped

 ,
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 that  that  phase  is  over.  Only  spora-
 dic  ineidents  are  occurring  in  certain
 parts  of  that  area.  I  am  not  taking
 about  the  Muzo  hills  at  the  moment.
 These  incidents  are  in  certain  parts  of
 Kohima  district  only  and  in  Ukrul
 area.  There  have  been  no  recent  re
 ports  of  any  major  clashes;  Govern-
 ment  itself  has  not  made  any  such
 allegation  that  the  Nagas  infiltrated
 into  Pakistan  or  returned  from  there
 with  arms  and  so  on.  In  view  of  alk
 these  developments  which  I  have  nar-
 rated,  perhaps  they  themse’ves  have
 decided  not  to  rely  any  further  on
 Pakistani  assistance  as  they  had  been
 doing  in  the  past.  It  is  &  good  thing,
 There  is  no  evidence  whatsoever  to
 suggest  that  in  these  hostilities,  the
 Nagas  had  received  any  kind  of  assis-
 ances  from  China.  What  §  mean  to
 say  is  that  in  the  new  atmosphere  ge-
 nerated  in  this  country  after  the
 General  elections,  which  has  been
 such  a  mighty  and  massive  experi-
 ment  in  democracy,  was  it  not  a  fit
 moment  for  the  Government  to  come
 forward  with  a  new  initiative  in  the
 direction  of  further  reconciliation  and
 try  to  win  over  the  Nagas  as  friends,
 as  members  of  the  great  Indian  family.
 I  am  sorry  to  say  that  instead  of  dong
 that,  they  are  keeping  quite.  In  the
 President's  Address  delivered  to  Par-
 liament  a  few  days  aga.  there  is  no
 mention  even  by  accident—it  cannot
 be  by  accident  it  must  be  deliberate—
 of  the  Naga  problem.  No  appeal  is
 addressed  to  the  Naga  people.  On  the
 contrary,  they  have  come  forward
 with  this  Bill  after  the  general  elec-
 tions  and  this  Bill  speaks  in  the  usual
 terms  of  the  Armed  Forres  special
 powers:  this  is  avain  handled  bv  the
 External  Affairs  Ministry  so  that  the
 whole  world  can  know  and  the  Nagas
 can  know  that  we  continu  to  treat
 them  as  an  external  problem  as
 though  they  have  nothine  to  do  with
 our  own  family  of  the  Indian  nation.
 हू  am  sorrv  that  this  कने  of  psycho-
 logical  atmnenhere  persists  in  the
 ranks  of  the  Government  Thev  heve
 lost  an  opportunity  for  which  the  situ.
 ation  wae  rine  now.  when  thev  could
 have  made  an  entirely  new  approach.

 3598°
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 {Shri  Indrajit  Gupta]
 Therefore,  I  say  that  the  psychologi-

 cal  origin  of  this  Naga  revolt  must
 never  be  forgotten  by  the  Government,
 However  grave  provocation  way
 be,  it  is  essential  to  understand  that
 this  so-calied  rebel  government  is
 the  child  of  continued  and  bitter  and
 genuine  also,  I  would  say,  feeling  of
 frustration  on  the  part  of  the  Nagas.
 It  is  born  out  of  years  and  years,  long
 before  Independence,  of  isolation,
 political,  economic,  social  and  moral
 isolation  in  which  they  were  kept,
 through  the  deliberate  propaganda
 against  India  carried  on  pre-eminently
 by  British  officials  and  non-officials,
 We  all  know  that.  That  is  the  histori-
 eal  background  fact  of  this  problem.
 But  the  tragedy  of  the  situation  is  that
 even  in  the  20  years  since  Indepen-
 @ence  we  have  failed  to  break  this
 isolation  and  that  is  why  this  pro-
 blem  persists.

 Things  have  been  further  compli-
 cated,  I  would  say,  by  the  fact  that
 very  bitter  memories  have  been
 aroused  among  the  Nagas  by  certain
 excesses  and  atrocities  which  have
 been  committed;  it  is  no  use  trying  to
 deny  them;  they  were  committed  at
 one  time,  not  now.  During  the  worst
 period,  when  the  hostilities,  were  at
 their  height,  certain  excesses  were
 committed  by  the  security  forces  in
 that  area;  in  the  course  of  their  opera-
 tions  against  the  rebels,  a  very  large
 number  of  innocent  man,  women  and
 children,  ordinary  villagers,  had  to
 suffer.  Whether  it  was  justified  or
 not,  it  is  for  the  Government  to  say.
 But  the  memory  of  that  remains,  ran-
 kles,  in  the  minds  of  the  Nagas,  and
 it  will  require  a  very  special  effort,
 almost  a  superhuman  effort,  on  the
 part  of  India  to  erase  those  memories,
 to  inspire  faith  and  confidence  in  the
 minds  of  the  Nagas  and  try  to  win
 them  back  into  the  great  family  of
 which  they  are  definitely  members,
 according  to  us.

 Therefore,  I  would  say  that  this  task
 of  reconciliation  and  the  tesk  of  ७७-

 permanent  peace  hes  never
 % Set
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 in  the  past  been  and  will  never  In  the
 future  be  accomplished  by  relying  on
 the  bureaucratic  State  machinery.
 They  may  build  a  few  roads  or  set  up
 a  school  or  a  hospital  here  and  there,
 but,  however  important  that  may  be,
 the  mere  physical  development  of  that
 area  can  never  be  a  substitute  for  the
 complete  emotional]  integration  which
 is  required  before  the  Nagas  can  realy
 feel  that  they  are  part  and  parcel
 of  India.  The  fight  has  to  be  carried
 on  not  only  in  the  jungles  and  the
 hills;  it  has  to  be  carried  on  inside  the
 hearts  of  every  Nagas  by  us,  to  win
 the  Nagas  over,  to  re-inspire  confid-
 ence,  and  it  will  not  be  done  by  this
 kind  of  studied  negligence  of  their  pro-
 blem.  I  say  it  is  studied  negligence,
 by  the  mere  fact  that  this  kind  of
 Bill,  which  is  essentially  a  military
 measure,  should  have  been  brought
 forward  by  the  Defence  Ministry  and
 not  by  the  External  Affairs  Mimstry
 in  the  first  place.  This  kind  of  Bill
 is  brought  forward,  may  be  it  is  neces-
 sary,  for  certain  security  reasons,  but,
 at  the  same  time,  no  Naga  will  omit
 to  see  that  not  a  single  mention  was
 made  about  the  Nagas  in  the  Presi-
 dent’s  Address.  No  appeal  has  been
 directed  to  them  even  in  the  new
 situation  prevailing  after  the  general
 election.  Now  new  initiative  has
 been  taken  for  reconciliation,  of  pur-
 suing  further  the  path  of  peaceful
 negotiations,  and  in  the  first  measure
 adopted  after  February,  this  Bill  is
 talking  about  special  powers  for  the
 armed  forces,  talking  about  it  as
 though  it  is  some  external  matter  to
 India,

 Therefore,  I  am  very  sorry  that  we
 have  to  make  these  points  in  order
 to  show  that  the  Government  of
 India  seems  to  have  learnt  precious
 little  from  the  great  changes  which
 have  taken  place  ang  which  have
 been  brought  about  by  the  people's
 verdict.  That  people’s  verdict  पा
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 Bro  शाम  मनोहर  लोहिया  :  भ्रष्यक्ष

 अद्दोदय,  इस  प्रश्न  को  एक  तो  भारतीय  जनता
 की  दृष्टि  से  दूसरे  नागा  प्रदेश  भौर  वहां  के
 लोगी  की  दृष्टि  से  भौर  तीसरे.हमारे  उत्तर-पूर्व
 इलाके  की  दृष्टि  से  देखना  चाहिए।  सब  से

 बहले  मैं  भारतीय  जनता  की  दृष्टि  से  एक
 बात  कहना  चाहता  हूं  कि  जिस  देश  की  सेना
 झन्दरनी  मामलों  के  लिए  लगातार  शौर
 बार-बार  इस्तेमाल  की  जाती  है  वह  सेना

 हूरो  हमतों  में  नाकाफी,  नाॉकाबिल  और
 कमजोर  पड़  जाया  करती  है  |  जब  किसी  देश
 की  सेना  लगातार  देश  के  प्रन्दर  शान्ति
 स्थापन  करने  के  लिए  प्रपने  ही  लोगों  के  ऊपर
 गोली  चलाया  करती  है  तो  फिर  उस  के  हाथ
 झौर  दिल  परदेशी  हमलावरों  के  ऊपर  गोली
 चलाने  में  कुछ  कमज़ोर  हो  जाया  करते  हैं
 इसलिए  सब  से  पहली  बात  जो  इस  सरकार
 को  सीखनी  चाहिए  वह  हू  कि  इस  देश  की
 सेना  को  जि  ना  कम  हो  सके  भ्रन्दरनी  मामलों
 में  इस्तेमाल  किया  जाय  ।  जिस  तरीके  से

 पूर्वोत्तर  इसाके  में  लगातार  सेना  का  इस्तेमाल

 चालू  रखा  है  और  केवल  इस्तेमाल  नही  बल्कि
 उन  के  प्रश्लियारों  को  लगातार  बढ़वाने  की
 कोशिश  कर  रखी  है  उसे  बन्द  करना  चाहिए  |
 ह  तो  सरकार  से  चाहूगा  कि  उन  के  पास
 अनेकों  हथियार  है,  पूरा  ताजीरात  हिन्द  पढ़ा

 हुआ  है  पूरा  जाब्ता  फौजदारी  पडा  ह्भा  है
 पूरे  पांचो  हथियार  पडे  हुए  हैं  मौर  वह  जो

 ब्याहे  कर  सकते  हैं।  सिर्फ  बड़े  लोगों  के

 लिए  नज़रबदी  कानून  होता  है  साधारण
 झादमियों  फे  लिए  तो  पिछले  t00-250
 बर्ष  से  एक,  एक  नज़रबन्दी  की  107,  109,

 cg  जाने  कितनी  पड़ी  हुई  हैं  तो  वैसी  प्रवस्था
 में  कभी  भी  पुलिस,  पलटन,  सेना  के  अफसरों
 को  जो  उनके  पास  पखषत्पार  होते  हैं  उन  से
 श्यादा  भ्रलत्पार  देते  नहीं  चाहिए।  इस  सदन

 झद्तियार
 देने  का  कोई  प्रस्ताव  भागे  तो  विलकुण
 व्यवहारिक,  स्वाभाविक  धौर  स्वयं  स्फूति
 की  भावना  से  मन  में  एक  बात  जगानी  चाहिए
 कि  ऐसे  प्रस्ताव  को  फेंक  दो  इस  से  कोईं
 सम्बन्ध  नही  रखना  चाहिए  ।  यह  हमारे
 भ्रधिकारों  को  कुठित  करता  है  t  यह  हमारे
 देश  को  कमजोर  बनाता  है।  विदेशी  हमलावरों
 के  सामने  रही  पड़  जाता  है  मैं  एक  बार
 नह  कईंबार  कह  चुका  हूं।  मैं  भी उस  इलाके
 में  दो,  तीन  बार  गिरफ्तार  किया  गया  सिख
 जाने  के  कारण,  जाने  की  इच्छा  के  कारण  |
 सीमा  तक  गया  झौर  झट  से  पुलिस  ने  मुझे
 गिरफ्तार  कर  लिया  तब  मैं  ने  कहा  कि  देखो
 मुझ  जैसे  निहल्ये  प्रादमी  को,  कमजोर  भादमी
 को  झाप  भ्रासानी  से  गिरफ्तार  कर  लेते  हैं  .  .  .  .

 भौमती  लरकेदवरी  सिस्ट  (बाढ़)  :
 झाप  झौर  कमजोर  ?

 Bro  शाम  सनोहर  लोहिया  :  कमजोर
 तो  हूं  ही  तारकेश्वरी  जी  भगर  झाप  बगल  में
 होती  तो  में  भी  शक्तशाली  बन  जाता  t
 इतनी  ज्यदा  गिरफ्तारी  करते  हो  यानी
 देश  के  बाहरी  हिस्से  से  धाये  हुए  भादमी  को

 निहत्ये  को  गिरफ्तार  करते  हो  तो  फिर  नतीजा

 होगा  कि  उत्तर  से  जब  शक्तिशाली  पलटन
 लेकर  परदेशी  शापेगा  तब  उस  के  सामवे

 घुटने  टेक  रेगी  भौर  बिलकुल  वही  हुआ ।
 तो  पहली  बात  मुझे  यह  कहनी  है  कि  घुटने
 टेक  दिये  चौ  इस  बेशरमी  से  घुटने टेके  थे  कि
 इस  सारे  सदन्‌  को  झौर  मुझ  को  शर्म  भ्राती

 है  ।  घुटने  तो  उन  लोगों  ने  टेफे  थे  लेकित
 शर्म  मुझ  को  भाती  है  |  इतना  बुरा  मामला

 हुआ  था  तो  पहली  बात  तो  मुझे  यह  कहनी  है
 कि  भारत  को  सेना  को  झन्दर  जनता  के  ऊपर

 इस्तेमाल  नहीं  करने  देना  चाहिए  न  उस  को
 दबाने  के  लिए  न  उस  के  ऊपर  गोली  चलाते
 के  लिए  उस  इलाके  में  भझब  रह  जाता  हैं

 दूसरे  नागा  लोगों  का  मामला  तो  नागा  सोर्यों
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 के  समले  में  क्री  गुप्ता  की  बात  का  समर्थन

 करते हुए  कहना  चाहूंगा  कि  मैं  ने  स्वय  राष्ट्रपति
 जी  को  जम  में  एक  बार  मणिपुर  जेल  में  बन्द
 था  तो  मशिप्र  जेल  में,  मुझे  उन  लड़वियो  के
 शाम  मिले  थे  जिनके  ऊपर  भारत  की  सेना  के
 लोगों  ने  बसात्कार  किया  था।  मैं  ने  उन
 नामों  को  दानता  को  नहीं  बताया  लेक्न
 सष्ट्पति  जी  को  मणिपुर  जेल  से  मैं  ने  ह
 मम  लिक्कर  भेज  दिये  थे।  ग्ह  सब  शझत्पा
 आर  हो  चुहा  है  1  यह  भ्रत्यानार  हरगिश
 होना  नही,  च।हिए।  भ्राखिर  को  यह  मैं  मानता

 हू  कि  भात  माता  को  भ्रपने  विद्रोही  लड़कों
 झौर  लड़कियों  को  सज़ा  देने  का  पुरा  भ्रधिकार
 है  भौर  उसे  सज़ा  देनी  चाहिए  मगर  उसे  यह
 कभी  नहीं  भलना  चाहिए  कि  वह  लड़का  है
 झौर  वह  भा  है  भौर  इसलिए  उस  के  ऊपर
 सज़ा  किस  तरीके  की  होनी  चाहिए।  साधारण
 तौर  पर  जो  लोग  विद्रोह  करते  हैं  उन  के  उपर
 सड़ा  होनी  जाहिए  भौर  जो  विद्रोह  में  नहीं  लगे

 हुए  हैं  उन  के  साथ  भ्रच्छा  बर्ताव  होना  चाहिए  1

 मुझे  एक  बात  कहनी  है  कि  जो  विद्रोह
 करते  हैं  वह  लोग  इधर,  उधर  छापा  मार  कर
 जंगल  भें  भाग  जाते  हैं।  उन  का  सेना  पीछा
 भही  करती  चबड़ाती  है  पुलिस  वाले  पीछा
 नही  करते  घबड़ाते  हैं,  साथते  हैं  जगल  है
 बबेरा है है  त  जाने  कहा  विस  जगह  फस  जायेगे।
 जब  कभी  कोई  नागा  प्रथवा  पूर्वोॉसर  के  लोग
 बस  फेकते  हैं,  बस  क्षत्म  करते  हैं,  गोली  चलाते
 हैं;  सिपाही  मारते  हैं  तो  ऐसे  मौके  पर  मुझे
 पुरा  पता  हैं  भारतीय  सेना  झथवा  पुलिस
 के  लोग  उन  का  पीछा  करते  हुए  'चबडाते

 हैं  a  वह  भगलो  में  नही  जाते  प्रौर  वह  कहते  हैं
 कि  बहा  हमर  कंसे  जायेगे  ?  लेविन  जहाँ
 साधारण  जनता  झासानी  के  मिल  सकती  हूं,
 बदला  उन  के  ऊपर  चुकाया  करते  हैं  यह
 हमेशा  से  श्रवत्ति  भ्बली  झाई  है  इसलिए  यह
 दिलकुल  श््त्द  हो  जाना  चाहिए  |  मैं  इस
 बात  को  मानता  हू  कि  जब  कनी  कोई  लोग
 अप,  पिस्तौलस,  बढूक्त  शौर  बड़े  बड़े  विस्फोटक
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 पदाओों  को  लेकर  भारत  की  सता  के  ऊपर

 हमला  करे  तो  उन  को  झाप  सश्ा  दीजिये  १
 सजा  दीजिये,  खाली  सजा  देने  के  लिए  नहीं
 बल्कि  उन  को  भारत  के  अन्दर  शामिल  रखने
 के  लिए  लेगिन  जब  उन  को  सज़ा  नहीं  दे  पाते

 हो,  चाहे  बिसी  कारण  से  हो,  कमजोरी  के
 कारण  हो  भ्रथवा  भौर  गिसी  कारण  से  तो
 बदला  दूसरो  क  ऊपर  रूस  खुबाया  करो  ?
 साधारण  जनता  के  ऊपर  बदला  मत  चुकाया
 करो  ।  साधारण  जनता  को  इन  शोगो  में
 जो  एक  तरीका  रखा  है  ललचाने  का,  प्रलोभन
 देने  का,  मैं  पवका  नहीं  जानता  कि  झाजबल

 बहां  पर  उस  इलाक॑  में  मजदूरों  को  बया

 मजदूरी  दी  जाती  है  लेकिन  मैंने  सुना  है  कि
 सडक  बगरहू  बनाने  के  लिए  दिन  में  8  रुपया,
 7  रुपया,  6  रुपया  9  रुपया  झौर  0  रपये
 तक  दे  दिये  जाते  हैं  यह  सोचकर  कि  भ्रगर

 हम  पैसे  ज्यादा  बाट  देंगे  तो  वह  हमारे  बड़े
 भगत  बन  जायेगे  t  गह  उन्होने  न  सिर्फ
 नागा  प्रदेश  %  किग्रा  है  न  सिर्फ  कथ्मोर  में
 किया  है,  न  सिफं  पूर्वोत्तर  मे  किया  हैं  बाकी
 सब  जगह  किया  है  क्योकि  शायद  उन  का  यह
 स्वभाव  है  सोचते  हैं  कि  जब  पैसा  फ्सी  को
 दे  दोगे  आदमी  झाखिर  झपने  रवभाद  से

 दूसरे  &  स्वभाव  का  निर्णय  कर  लेता  हैं ।
 पैसा  मिल  जाने  पर  जैसे  यह  लोग  ष््द  खश

 हो  जाया  करते  हैं  बैसे  ही  सोचते  हैं  कि  उन

 इलाक़ो  के  लोगो  को  ठ्वी  मजदूरी  दे  देगे
 तो  फिर  यह  लोग  खश  हो  जायेगे  भौर  हमारे
 भगत  बन  जायेंगे  ।  यह  तरीक़ा  हमारी  सब
 सीमाओ  के  इलाकों  मे  बिलकुल  ग़लत  साबित

 ह््भा  है  1  लोगो  का  मन  पैसे  से  नही  लिया

 जाता,  लोगो  का  मन  जुल्म  से  नहीं  लिया
 जाता  1  प्रलोभन  भ्रौर  जुल्म  यह  इतके

 हथियार  हैं।  यह  दो  हथियार  इन  के  हाथो  से
 झध्यक्ष  महोदय  झाप  किसी  तरीके  से  छिन-
 वाइये  भौर  दूसरे  हथियारों  को  दीजिये  ३
 मैं  सब्र  मे  बडी  बात  यह  भी  कहना  चाहूमा  कि
 नापा  इलाके  में  पैसा  दाठ  कण्के  लोगो  की
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 wie  को  सेने  की  कोशिश  इत  तरीके  से  नहीं
 करनी  चाहिए  जिस  तरीके  से  उन्होंने  राजस्थान
 और  उत्तर  प्रदेश  में  कुछ  स्वतंत्र  लोगों  को
 पैसा  बांट  करके  अपनी  सरकार  बनाने  की
 कोशिश  की  है।  यह  सब  जगह  नहीं  कामयाब

 हुआ  करता  ।  दो,  चार,  दस  के  लिए  कामयाब

 हो  जाय  लेकिन  जहां  लाखो  का  मामला  होता
 है  वहां  यह  कामयाब  नहीं  हुआ  करता  |
 माननीय  बागला  साहब  यह  बात  झगर  समझ
 जाय॑  तो  ध्च्छा  होगा  ।

 इसी  तरीक़  से  मैं  एक  बात  और  कहना
 चाहूंगा  इस  नागा  प्रदेश  झौर  पूर्वोत्तर  इलाक़े
 के  बारे  में  कि  वहां  के  लोगों  के  दिमारा  और

 दिख  में  क्या  बातें  धरसी  हुई  हैं।  इसी  सदन्‌  में
 एक  बार  एक  पल्नक  रखा  गया  था  सरकार  की
 तरफ़  से  जो  मीज़ो  के  लालडेंगा  साहब  ने

 हिन्द  ऐशिया  के  सुकण  साहब  को  लिखा  था
 za  पत्रक  से  साफ़  साबित  होता  था  कि  यह
 लोग  झपने  को  भारतीय  समझते  ही  नहीं  हैं  ।

 यह  नागा  वाले  भी  अपने  को  भारतीय  समझते

 ही  नहीं  ।  यह  समझते  हैं  कि  हम  लोग  तो
 कहीं  दक्षिण  चीन  से  धाये  हुए  लोग  है  ।

 यहां  बस  गये  हैं,  परदेशी  हैं,  भारत  से  हमारा
 कोई  सम्बन्ध  है  नहीं  ।  जब  इतिहास  में

 इन  को  यही  बात  सिखाई  जाती  है  तब  कैसे
 झाप  इन  के  झन्दर  नई  भावनाएं  जगा  सकते

 हो ?  इस  में  सब  से  बढ़ा  हाथ  रहा  है  अग्रेड़ी
 साम्राज्यशाही  का  ।  श्ग्रेज़ों  ने  इस  देश  को
 छिन्न-भिन्न  करने  के  लिए  राजकीय  रूप  से
 छिप्न-भिन्न  करने  के  लिए  उन्होंने  इस  की
 भावना  के  ह... द  में  पहले  छिन्न-भिन्न  किया,
 झलग-प्रलग  इलाकों  को  धलग-प्रलग  भावना

 दे  दी।  देखो  तुम  लोग  एक  जाति  के  नही  हो,
 तुम  लोग  कई  बंशों  के  हो,  कई  कुलों  के  हो,
 कोई  चीन  से  भागे  हो,  कोई  मिल  से  आये  हो,
 कोई  भरव से  भागे  हो,  कोई  कही  पौर  से  भाये

 हो  भौर  उस  सारे  इलाके  में  शाज  भी  ह...

 धारणा  धंसी  हुई  हैं  कि  ्भ्हु  दक्षिण  भोग  से
 शापे  हुए  लोग  हैं।
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 मुझे  तो  बड़ा  ताज्जुब  होता  है  कि  अंग्रेज

 साम्राज्यशाही  ने  जो  काम  किया  था  वह
 झपने  मतलब  से  किया  था  इस  देश  को  तोड़ने
 के  लिये  किया  था  लेकिन  की  काम  उन्होंने
 किया  और  फिर  बाद  में  विदेशी  पादरियों  ने
 उस  काम  को  बढाया  इतिहास  की  पुस्तकें  इस
 ढ्ग  से  लिखी  उस  काम  को  इस  सरकार  ने  भी

 चालू  रखा  है  ।  इस  सरकार  की  इतिहास  की

 पुस्तक  भी  इस  ढंग  की  है  जिस  से  इस  देश  के
 लोग  कभी  समझ  ही  नही  पाते  कि  वे  इस  देश  के

 हैं  वह  अलग  भलग  इलाकों  के  साथ  भपनी
 ममता  झपने  स्नेहभ्नपने  नातों  को  जोड  लिया
 करते  हैं  ।  तो  जब  कही  लाखों  लोग  अपने
 सम्बन्ध  इस  तरह  से  जोड़  लिया  करते  हैं  तो
 उस  सम्बन्ध  को  सुधारने  के  लिये  इतिहास
 दूसरे  ढंग  से  लिखा  जाना  चाद्धि ।  इस  को
 माननीय  म्ी  साहब  पहले  नहीं  समझ  पाये
 थे।  मैं  कहना  चाहता  हु  कि  इस  पर  बहस
 हो  चुकी  है  ।  मेहरबानी  कर  के  श्राप  यही
 मत  कह  बीजियेगा  कि  मुझे  याद  है  |  वह
 नही  है  ।  श्राप  ने  भ्पने  राष्ट्रीय  लोगों  से

 इतिहास  लिखाने  के  लिये  कोई  काम  नहीं
 किया  ने  धो  गौरव  की  गाया  गाने  से  काम
 लेगा  न  निन्दा  की  बातें  कहने  से  काम  चलेगा  ॥'
 झसलियत  बतलानी  पड़ेगी  कि  वह  क्‍या  है
 झाज  इतिहास  की  प्सलियत  बतलाई  नहीं
 जा  रही  है  1  भ्रसलियत  की  बात  यह  है  कि
 झब  हमें  झपती  कमजोरियो  को  देखना  है  ।

 मैं  इस  वक्‍त  हिन्दुभो  के  बारे  में  कुछ
 नही  कहना  चाहता  हूं  ।  हिन्दुभों  की  बढ़ाई
 की  बात  नदी  कहना  चाहता  ।  वह  हिन्दू
 छोटा  होता  है  जो  हिन्दू  धमें  के  बड़प्पन  की
 गाथा  गाया  करता  है  ।  मुझे  इस  वक्‍त
 उस  की  कुछ  कमजोरियों  को  बतलाना  है  ।
 सब  से  बड़ी  कमजोरी  यह  है  कि  हिन्दू  अपने
 को  इतना  तिराला  इतना  ऊंचा  समझता  है
 कि  किसी  धौर  के  साथ  सहकार  करने  में,
 उठने  बैठने  में,  खाने  पीने  में,  शादी  विवाह
 करने  में,  सयसता  है  कि  उस  का  मानव  कुछ
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 घट  गया  है  ।  नतीजे  क्‍या  होते  हैं  कि  इस

 नागा  या  पूर्वत्तर  इलाके  के  लोगों  को  ऐपा
 लगता  है  कि  यह  आदमी  तो  बड़ा  घमण्डी  है,

 यह  अपने  को  बड़ा  ऊंवा  समझता  है  ।  मैं

 मंत्री  महोदय  से  जानना  चाहता  हूं,  हालांकि

 यह  उन  के  दायरे  का  नहीं,  बहुत  बड़ा  काम  है,
 लेकिन  एक  बड़े  देश  के  मंत्रों  बने  हो,  कि  क्‍या

 खाली  पलटन  को  इस्तेमाल  करके  काम

 करोगे  या  चाहोगे

 Mr.  Speaker:  It  is  past  ]  O'Clock.
 He  can  continue  his  speech  in  the
 afternoon,  if  he  wants.  Otherwise,  if
 he  can  finish  it  in  g  minute  or  two  he
 can  do  it  now.

 Sto  राम  मनोहर  लोहिया  :  मैं  जल्दी

 ही  खत्म  करता  हूं,  या  फिर  जैसा  आप

 कहें  ।

 Mr.  Speaker:  If  he  will  take  more
 ‘time  he  can  speak  after  lunch.

 Sto  राम  सनोहर  लोहिया  :  मैं  यह

 कह  रहा  था  कि  इस  बड़े  देश  को  सम्भालने

 के  लिये  जरूरत  है  कि  जरा  बड़े  दिल  से  सोचा

 जाये,  छोटे-मोटे  तरीके  से  काम  नहीं  चलेगा  t

 मैं  जानता  हूं,  और  आप  यह  समझ  लेना

 माननीय  मंत्री  जी,  कि  जब  मैंने  हिन्दू  शब्द

 का  इस्तेमाल  किया  तो  इस  ढंग  से  किया  कि

 आप  को  भी  मैं  ने  हिन्दू  समझ  कर  ही  कहा

 है  कि  संक्रीण  बात  कर  के  काम  नहीं  चलेगा  |

 उठना  बैठना,  पना  छाना,  खाना  पीना

 अलगाव,  यह  बड़ी  बुरी  आदत  पड़  गई  हैं  ।

 किसी  और  की  औरत  लेने  में  हिन्दू  को  बड़ा
 सजा  आता  है,  लेकिन  अपनी  बहन  देने  में

 ज्यादा  घबराया  करता  है

 नागा  और  पूर्वोत्तर  इलाके  में  आज

 बहुत  सी  बातें  हुई  हैं  एक  चीज  मैं  और

 भी  बतला  दूं  कि  जो  भी  यहां  से  लड़कियां
 या  लड़के  गये  हैं  और  उन्होंने  वहां  सम्बन्ध
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 करने  चाहे  हैं  तो  आप  ने  रुकावट  की  है
 इस  वक्‍त  में  एक  एक  कर  के  किस्से  नहीं
 बतलाऊंगा  हालांकि  बीसों  मेरे  पास  हैं,
 लेकिन  रकाबडें  डाली  गई  हैं,  और  पूरा

 पूर्वोत्तर  इलाका  इतना  ब्रिगड़ा  हेप्रा  है  कि

 झगर  इस  को  एक्र  व्यापक  द्ष्टि  से  नहीं

 सुलझाया  गया,  खाली  पुलिस  और  पटलन

 वगैरह  से  ही  इस  को  दबाया  गया  तो  मैं

 आप  से  साफ  कह  देना  चाहता  हुं  कि  अभी

 तो  वह  इलाका  अलग  राज्य  की  मांग  कर

 रहा  है  भारत  संघ  के  अन्दर,  लेकिन  बाद  में

 मामले  और  आगे  बढ़  जायेंगे  ।  परदेश  के

 लोगों  ने  आंखें  लगा  रखी  हैं  a  और  लोगों  ने

 आंखें  लगा  रखी  हैं  7  खाली  चीन  की  आंखें

 नहीं  लगी  हुई  हैं  ।  मुझे  तो  ताज्जुब  होता  है
 कि  अमरीका  कम्बख्त  वहां  क्‍यों  आंखें  लगाये

 हुए  है।  चीन  अमरीका  और  न  जाने  कौन  कौन

 देश,  रूप  वगैरह  सब  आंखें  लगाये  हुए  हैं
 कि  कहीं  यह  देश  टूटे  तो  हम  को  भी  जरा

 झपटने  का  मौका  मिल  जाये  ।  अगर  इस

 इलाके  को  आप  ठीक  करना  चाहते  हैं  तो

 इस  बिल  को  आप  वापस  लीजिये  और

 मेहरबानी  करके  वहां  के  दिल  को  और  यहां
 के  दिल  को  पिलाने  के  जिये  कोई  और  तरीका

 अपनाइये  ।

 Mr,  Speaker:  The  programme  for
 the  afternoon  wi-l  be  as  follows.  Shri
 Ranjeet  Singh  will  speak  on  _  the
 Armed  Forces  Bill  ang  then  the  Minis-
 ter  will  reply.  Because,  we  have  to
 begin  the  food  debate  after  that.  After
 the  food  debate,  if  thire  is  time  we
 will  take  up  the  discussion  on  the  Pre-
 sident’s  Address.  Otherwise,  we  will
 take  it  up  tomorrow.

 Shri  Garesh  Ghose:  I  also  want  to
 speak  tomorrow  on  the  Armed  Forces
 Bill.

 Mr.  Speaker:  But  your  name  is
 not  there  in  the  chits  that  I  have  with
 me.  Perhaps  you  are  referring  to  the
 President’s  Address.
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 Forces  Bill,  the  indulgence  of  the  External  "Amtairs

 थी  तुनशोदातस  जावब  (बरामती)  :
 झच्यक्ष  महादय,  धाप  ने  फूड  के  लिये  कितने
 चंदे  दिये  है  1

 Mr,  Speaker:  It  all  depends  upon
 the  time  taken  today,

 Shri  Tulsidas  Jadhav:
 a  whole  day  for  it,

 Mr.  Speaker:  I  will  give  one  more
 hour.  Let  us  see  the  progress.  If
 many  of  you  want  to  speak  on  this
 and  more  time  its  given  to  it,  to  that
 extent  the  time  at  our  disposal  for  the
 other  discussion  will  be  cut.

 Shri  Indrajit  Gupta:  There  are  very
 few  Members  who  want  to  speak,
 You  can  allow  one  or  two  more,

 Mr.  Speaker:  To  that  extent,  you
 ‘will  loss  time  on  food  debate.  Any-
 way,  Shri  Ranjeet  Singh  wil)  speak
 and  if  anybody  else  wants  to  speak
 after  him,  I  have  no  objection.  But,
 to  that  extent,  the  time  on  food  debate
 will  be  cut.  After  this  Bill  is  passed.
 we  wi'l  take  up  the  motion  on  food
 situation  in  the  country.

 We  will  adjourn  now  and  meet
 again  after  luch  at  4.00  hrs.

 Please  give

 33.05  hrs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  fourteen  of  the  Cloca.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  fourteen  of  the  Clock,

 (Mr.  Depury-Srraxer  in  the  Chair]

 Shri  Ranjeet  Singh  (Khalilabad):
 Mr,  Deputy-Speaker,  Sir,  this  is  the
 ninth  year  that  this  Act  is  being  ex-
 tended  year  by  year.  It  is  again  a
 tragic  affairs  that  in  spite  of  assur-
 ances  that  as  soon  as  possible  the
 entire  problem  would  be  given  over
 to  the  Home  Ministry,  it  is  the  Minis-
 ter  of  External  Affairs  sti'l  moving
 the  Bill.  The  very  fact  that  this  is
 being  trented  as  a  problem  of  the  Ex-

 Minister;  may  the  hon,  Mister  be
 Pleased  to  hear;  Mr.  Deputy-Speaker,
 Sir,  you  are  not  listening  and  he  dues
 not  want  to  listen;  what  is  the  use
 of  my  speaking?

 Shri  M.  ©.  Chagla:  I  beg  the  hon.
 Member's  pardon,

 Shri  Ranjeet  Singh:  I  crave  the
 indu  gence  of  the  hon,  Minister.  My
 voice  is  the  humble  voice  of  the  Armed
 Forces,  I  happen  to  be  a  representa-
 tive  of  the  army  who  has  come  into
 the  Lok  Sabha  ang  I  request  that  you
 would  pay  more  attention  now  to  the
 Opposition.  ‘There  ‘are  people  with
 persona]  experience  of  every  depart-
 ment.  You  had  an  ex-guard  of  the
 railways  tearing  down  the  Railway
 Minister  yesterday.  So,  I  request  you
 to  listen  to  first-hand  experience.

 As  I  was  saying,  it  is  q  tragic  affair
 that  the  Naga  problem,  which  started
 as  a  mere  spark,  was  permitted  to
 grow  into  a  conflagration  unmanage-
 able.  It  was  permitted  to  grow  into
 this  conflagration  by  the  incompetence
 of  the  Government,  by  a  recalcitrant
 attitude,  by  an  attitude  of  murder
 and  treason.

 There  was  a  group  in  Nagaland
 which  demanded  a  separate  State,  se-
 parate  from  the  Union  of  India.  By
 no  stretch  of  imagination  could  any-
 body  be'ieve  that  a  patriotic  gover-
 ment  woulg  concede  this  demand  or
 would  even  negotiate  with  people
 who  are  demanding  such  a  separate
 State  and  a  break  from  the  Union;
 but  our  Government  gave  quarter  to
 those  people  and  the  problem  kept
 on  growing  year  by  year,

 You  use  the  army;  you  extend  the
 powers  of  the  army,  rather  extend
 this  Act,  so  that  the  problem  may  be
 finally  finished  but  problem  keeps  on
 growing;  the  conflagration  keeps  on
 spreading  to  other  areas  also,

 It  is  not  that  we  do  not  support
 the  Bill,  but  we  say  that  it  is  not  8



 misconceved.  When  you  use  the
 Army  in  order  to  suppress  a  rebel-
 Hon  over  such  a  wide  area,  you  have
 te  concede  two  factors,  firstly,  either
 you  do  not  limit  the  powers  of  the
 Army  at  all  and  let  it  be  treated  ful-
 ly  as  a  military  problem  or  you  do
 not  use  the  Army  at  all  and  use  the
 other  means  at  your  disposal  and  treat
 the  problem  im  al)  its  aspects—poli-
 tieal,  economic  ang  even  relsgious.
 You  are  treating  this  problem  as  a
 Problem  of  External  Affairs.  You  are
 from  that  very  moment  creating  a
 separatist  tendency  amongst  the
 Nagas  and  while  a  section  of  the
 Nagas,  while  a  section  of  what  they
 call  their  Army  goes  about  looting,

 and  killing  our  men,  you  sit
 here  in  Delhi  negotiating  with  their
 leaders.  ‘You  might  as  well  have
 negotiated  with  Man  Singh,  you
 might  as  wel]  have  negotiated  with
 Tahsildar  Singh.  They  were  at  least
 patriots;  they  had  offered  their  ser-
 vices  on  the  borders  to  combat  the
 Chinese  and  other  enemies  of  India.
 Ie  shows  that  they  were  patriots.

 were  not  at  least  demanding  a
 Separate  State,  but  they  were  indulg-
 ing  in  the  same  kind  of  activities—
 wiolence—as  Nagas.  You  took  a  firm
 hand,  you  took  a  firm  decision  and
 you  suppresseq  them,  you  killed
 them,  but  here....

 Shri  Shivajirao  8.  Deshmukh  (Par-
 Dhani)  Whom  is  he  addressing?

 @bri  Ranjeet  Singh:  When  I  say
 ‘you’,  I  mean  the  Government.

 The
 he

 Shri  Shivajirao  Deshmukh:
 fules  of  the  House  require  that
 should  address  the  Chair.

 Shri  Ranjeet  Singh:  No  that  the
 Tule  is  not  known.  When  I  look  at
 the  Speaker,  I  address  him  and  when
 I  look  at  the  hon  Muuster,  I  ai-
 Gresy  him.  Of  course,  this  is  through
 the  Chair.  I  hope  the  hon  Memb:2r
 will  understand  the  substance  and
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 will  not  go  merely  according  to  the
 Jetter.

 Mr.  Speaker,—I  mean  him  now—
 as  I  was  saying,  you  have  been  tr:  al-
 ing  this  probiem  in  quite  a  wrong fashion.  You  want  the  Army  to  sup-
 press  the  Naga  rebellion.

 Excuse  me,  Mr.  Speaker,  I  am  new
 to  the  House  and  as  my  frend  pomts
 out,  this  is  my  maiden  speccn,  heuce
 this  mistake.  When  I  said  Sou’.  I
 meant  the  Government,

 The  Government  has  been  treating
 this  problem  not  as  g  full  military
 problem,  not  even  as  a  full  political
 problem.  It  has  been  treating  this
 partly  as  a  political  problem,  but  us-
 ing  the  Army  to  solve  this  political
 problem  which  is  a  very  wrong  use
 of  the  Army.

 An  hon.  Member:  What  is  the
 aolution?

 Shri  Ranjeet  Singh:  I  can  give
 provided  you  are  ready  to  listen  and
 implement  that  solution.

 The  Nagaland  borders  our  Arch
 enemy  China.  China  ig  all  the  time
 propagating  that  the  Nagas  are  des-
 cended  from  them  Foreign  powers
 are  interfering  with  the  solution  of
 that  problem.  Here  is  one  piace
 where  possibly  the  CIA  is  being  used
 on  a  very  large  scale.  The  entire
 Naga  problem  has  been  created  by
 Christian  missionaries  and  still  that
 problem  is  maintained  by  the  Chris-
 tian  missionaries  and  our  Government
 has  taken  no  action  against  them.
 There  are  stil]  foreign  missionaries
 roaming  about  in  that  area  They  are
 untouched  by  our  own  men.  They  are
 welcomed  by  the  rebel  Nagas.  There
 are  elements  amongst  the  Nagas
 which  are  loyal  to  the  Union  and  do
 not  want  to  break  away  from  the
 Union;  they  want  their  special  rights;
 they  want  their  special  privileges  as
 tribels  and  they  want  to  be  frag  to
 develop  in  their  own  way  with  their
 own  culture.  But  there  is  this  one-
 thirg  of  the  population  consisting  of
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 and  being  led  by  Christians  from
 foreign  lands  which  js  jeupavdiz-
 ing  the  security  of  the  rest  of  the
 two-thirds  of  the  population,  and
 Government  are  hobnobbing  with  that
 one-third  and  not  even  with  the  fuil
 portion  of  that  cne-third  but  with  a
 handful  of  that  one-third,  and  there-
 by  enhancing  this  problem  by  itself.
 At  the  same  time,  along  with  the
 fant  that  we  have  permited  the  Na-

 as  to  be  exploited  by  the  Chinese
 we  have  permitted  them  to  be  ex-
 ploited  b:  these  foreign  missionaries
 as  well  as  Pakistan.

 Government  know  that  the  Nagas
 go  to  Pakistan,  they  ar2  trained  ihere
 in  guerilla  warfare  and  they  are
 given  arms  from  there  and  then  they
 come  back  to  India  and  continue  their
 rebeailion.  Yet,  Government  accept

 Pakistan  that
 this  is  not  happening.  I  hope  that

 the  hon,  Minister  of  External  Affairs
 will  not  give  the  Same  answer  as  the
 Home  Minister  has  given  in  this  res-
 pect;  the  Home  Minister  has  accepted
 Pakistan’s  explanaion  or  even  if  he
 has  not  accepted  it,  he  has  at  least
 quoted  it  in  the  House  meaning  there-
 by  that  this  was.  an  explanation  and
 this  appeared  to  be  enough  of  an  ex-
 planation.  When  we  know  from  the
 past  record  of  Pakistan  that  they  will
 bz  openly,  secretly  and  c'andestinely
 hostile  to  our  nation  on  every  occa-
 sin,  why  should  we  even  ask  them
 for  an  exp’anation?  We  have  cur  own
 agencins  through  which  we  can  stop
 this  incress  and  we  can  stop  the  exo-
 dus  of  the  Nagas  who  are  being  train-
 ed  in  Pakistan.  But  we  are  nct  emp-
 loving  that  machinery.  Instead,  we
 permit  the  problem  to  grow  and  then
 we  ask  a  very  inadequate  force  with
 very  jnadequate  powers  to  quell  that
 rebellion  spreading  over  thousands
 of  squar?  miles  in  such  a  jungle  area
 which  is  considered  to  be  the  most
 imvenetrable  area  of  the  world.  Over
 the  same  area,  to  tackle  the  problem
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 of  the  Japanese  guerillas  left  be-
 hind  the  retreating  Japanese  Army,
 the  Britishers  deployed  6  divisions,
 and  we  have  a  part  of  a  division  only
 to  accomplish  that  job.  And  this  is
 what  happens;  treops  have  to  be  bro-
 ken  up,  they  are  left  without  their
 officers  and  the  bad  elements  amongst
 them  indulge  in  excesses  and  then
 you  shout  hoarse  that  the  Army  has
 committed  excesses,  and  that  they  are
 raping  their  own  population.  There
 are  bad  elements  in  every  Army.  Let
 Me  assure  yoy  from  my  persona]  ex-
 perience  that  there  are  not  so  many
 bad  elements  in  our  Army  as  in  other
 Armies  of  the  world.

 T6%4

 I  have  had  an  opportunity  to  see
 the  other  Armies  of  the  world,  I
 know  that  under  similar  circumstan-
 ces,  the  chastity  of  not  a  single  Naga
 woman  would  have  been  safe.  if  the
 American  Army  had  been  there  or
 any  other  Army  of  the  world  had
 been  there.  I  know  that  during  the
 last  war,  when  the  South  African
 troops  were  there,  when  the  other
 troops  of  the  British  Commonwealth
 were  there,  they  were  indulging  in
 suc  large-scale  loot  and  rape.  What  has
 happened  there  at  the  hands  of  some
 of  our  Armv  people  or  Army  men  is
 indeed  regrettable  and  this  has  hap-
 pened  only  because  jsulated
 sm7lq  batches  of  pennie  were  sent
 without  cfficers  to  deal  with  great
 and  insurmountable  problems  of
 which  they  did  not  have  the  grasp.
 After  all.  an  ordinary  soldier  is  an
 uneducated  and  politically  unawaken-
 ed  man:  he  does  not  know  whether
 be  is  dealine  with  hostiles  or  with
 rebels  or  with  an  enemy.

 There  is  a  difference  between  the
 three.  When  vou  arte  dealing  with
 an  enemv.  vou  go  all  out:  vou  have
 no  hesitation  in  ki'ling  civilians,  in

 bombarding  villages  and  all  that.
 When  you  are  dealing  with  a  rebel-
 lion  of  our  own  population.  vou  use
 force  just  enough  to  deal  with  the
 situstion.  When  vou  are  aang
 with  unruly  elements,  you  have  to
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 {Shri  Ranjeet  Singh]
 deal  with  them  with  more  prudence.
 You  even  try  to  bring  them  round  to
 sour  view.  Our  army,  our  soldier,  is
 incapable  of  dealing  with  the  situa-
 tion  politically.  In  fact,  that  is  so
 with  every  army  in  the  world.

 Government  send  the  soldiers  ther.
 They  seng  them  in  inadequate  num-
 bers  and  give  them  inadequate  power.
 After  all,  this  Bill  that  is  enacted
 gives  them  very  little  power  over
 what  they  already  possess,  That  a
 soldier  can  fire  in  self-defence  is  a
 right  given  to  him  as  to  any  other
 citizen;  that  he  can  open  fire  for
 safeguarding  government  property  35
 a  right  possessed  by  him  here  in  the
 streets  of  Delhi  as  in  the  bills  of
 Nagaland.  All  that  they  have  said
 iy,  the  Bill  that  has  been  enacted  is
 that  when  there  is  a  hostile  mob  of
 more  than  5  persons,  a  soldier  is  per-
 mitted  to  deal  with  them.  How  he  has
 to  deal  with  them  is  left  to  him.  And
 when  a  section  commander,  a  naik
 or  havildar,  uneducated,  in  most  cases
 even  illiterate,  is  left  to  deal  with  a
 situation  of  that  type,  it  is  very  d:ffi-
 cult  for  him  to  deal  with  it  in  the  way
 it  should  be  dealt  with.

 There  is  another  aspect.  The  army
 has  to  deal  with  such  problems  from
 the  angle  of  defence  and  from  the
 angle  of  offence  You  are  taking  pure-
 ly  defensive  measures.  You  have  to
 wait  till  you  are  fired  upon  before
 you  can  fire.  In  an  area  you  may
 8९९  a  group  of  people  assembling.  You
 just  cannot  fire  on  them.  They  arc
 not  enemies.  You  have  to  wait  trl
 they  open  fire  on  you  or  till  they  Ane
 du’ge  in  hostile  activities.  Before  5ou
 know  where  you  are,  you  are  sur-
 roundeg  on  ali  sides.  This  is  the
 peculiar  problem  in  Nagaland  If  Gov-
 ernment  have  to  deal  with  it  m-l.ta-
 rily,  they  have  to  send  at  lcast  two
 corps  over  there.

 There  is,  to  my  mind,  another  pro-
 blem  created  by  this  Government  We
 deal  with  a  firm  hand  not  the  rebels
 in  Nagalang  but  the  nationalist  ihre.
 There  ig  one  Rani  Guedelio  over  there
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 of  whom  I  first  read  in  Panditji’s  Au-
 tobiography.  He  has  praised  her
 greatly  because  she  raised  the  flag  of
 rebellion  against  the  Britishers.  In
 fact,  it  was  a  flag  raised  against  the
 infiltrating  Christin  missionaries  from
 abroad  who  were  preaching  to  the  Na-
 gas  even  then  that  they  were  sep-
 arate  from  the  Indians  of  this  land.
 It  was  ths  Rani  Guedello  who  took
 up  cudgels  against  them.  She  was
 encouraged  by  Panditji  then.  But
 what  has  this  Government  done?  She
 was  put  in  jail.  Only  last  year  she
 was  enticed  into  peaceful  teniitory
 and  then  clapped  in  jail.  This  is  the
 way  this  Government  treat  the  na-
 tionalist  Nagas.

 Here  I  w:]!  deal  with  another  prob-
 lem  Dr.  Lohia  has  raised.  He  talked
 of  Hindu  attitude  ang  non-Hindy  at-
 titude.

 Mr,  Deputy-Speaker:  He  is  mak-
 ing  a  useful  contribution.  But  this
 time  is  up.  Let  him  conclude  in  a
 couple  of  minutes.  I  have  to  look  to
 others  also.

 Shri  Ranjeet  Singh:  For  a  prob-
 lem  that  has  latest  9  years,  give  me
 9  minutes  more.  I  speak  from  p?r-
 sona]  experience  and  I  have  some
 useful  suggestions  to  offer  to  Gov-
 ernment.

 In  Nagaland,  the  population  can-
 sists  of  one-third  Christians  and  two-
 thirds  non-Christians  whom  the
 former  call  heathens,  but  who  in
 actual  fact,  are  Hindus,  There  was
 complete  amity  between  these  two
 commumities,  therew  as  no  religivus
 problem  over  there  till  Rev.  Michuel
 stopped  in.  After  having  been  turn-
 ed  out  of  Southwest  Africa,  be  step-
 ped  into  the  hospitable  Indian
 country.  He  found  fertile  ground
 here,  because,  unfortunately,  such
 people  alwavs  find  a  fertile  ground
 in  India.  They  are  we'comed  by
 the  Government  of  Indig  and  g'v°r
 VIP  treatment,  even  knowing  that
 they  are  a  nuisance.  ‘Bo,  he  came  over
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 here,  and  he  created  these  two  com-  After  all,  Pakistan  has  done  it,  there
 mounithes  and  he  led  the  Nagas  and  is  no  reason  why  we  should  not  do
 formed  af  army  of  the  rebel  Naga‘,  it.  And  in  that  depopulated  area,
 and  we  are  still  negotiating  with  anybody  moving  about  should  he
 them.  dealt  with  by  our  security  forces,  I

 The  solution  to  this  is  as  follows:
 firstly,  not  to  treat  it  as  a  military
 problem  alone.  Secondly,  if  you
 think  that  the  situation  has  gone  so
 far  out  of  control  and  out  of  hand,
 if  you  cannot  deal  with  this  except
 with  the  help  of  the  military,  then,
 as  you  have  done  with  the  Mizos  in
 certain  areas,  concentrate  the  wides-
 pread  population  of  the  Naga  vil-
 lages  in  certain  areas,  where  they
 can  be  afforded  adequate  protection
 against  this  so-called  Naga  army,  Lnose
 areas  should  be  fertile  areas.  Provide
 them  with  land,  as  you  are  doing  to
 the  Mizos,  and  then  use  the  army  for
 rounding  up  those  who  remain  out-
 side  because  then  you  can  take  it  for
 granted  that  these  are  the  rebels.

 At  the  same  time,  try  and  seal
 the  borders.  How  is  it  that  a  large
 number  of  Nagas  are  going  to  Pakis-
 tan,  getting  training  there  and  com-
 ing  back?

 Above  all,  stop  negotiating  with
 murderers,  with  traitors.

 My  party—I  have  the  authority  of
 my  party  to  say  so—half-heartedly
 supports  this  half-hearted  measure  in
 the  hope  that  there  will  be  a  full-
 hearted  measure  on  the  part  of  the
 Government  in  the  near  future  and
 next  year  the  problem  will  not  exist
 and  we  will  not  need  to  extend  these
 special  powers  by  another  year.

 Deputy-Speaker:  Now  he
 should  be  conclude.

 Shri  Ranjeet  Singh;  Let  me  give
 the  finishing  touches.

 I  would  request  the  hon,  Minister
 and  the  Government  to  consider  the
 political  aspect,  to  bring  them  into
 your  fold  by  concentrating  the  popu-
 lation  from  the  widely  spread  areas
 of  Nagaland,  and  by  creating  ४  de-
 populated  area  along  the  border.

 hope  the  Government  will  consider
 this  suggestion  in  order  to  save  the
 fair  name  of  the  army.  Either  the
 army  should  be  given  full  powers  and
 adequate  strength,  or  you  should  deat
 with  the  problem  otherwise.  The  army
 is  the  last  resort.  When  you  resort
 to  this  last  resort,  you  should  pe  ready
 for  a  ful]  measure,  &  ful]  scale  ope-
 ration.

 Mr.  Deputy-Speaker:  Shri  Ganesh
 Ghosh.  I  would  request  hon.  Members
 to  finish  in  ten  minutes.

 Shri  Ganesh  Ghosh:  Military  ope-
 rations  by  the  Government  of  India
 have  been  going  on  against  the  Nagas
 for  the  last  ten  years.  And  the
 fact  that  the  Government  have  today
 come  up  with  this  Bill  seeking  an.
 extension  of  the  period  for  using  the
 country’s  armed  forces  against  the
 Nagas  is  a  candid  admission  by  the
 Government  and  a  clear  demonstra-
 tion,  of  the  failure  of  the  policy  pur-
 sued  by  the  Congress  Gov.rnment  not.
 only  against  the  Nagas  but  against  all
 the  tribals  in  our  country.  The  po  icy
 pursueg  by  the  Central  Congress  Gov-
 ernment  not  only  towards  the  Nagas
 but  also  towards  all  the  tribal  p_ople
 smacks  of  the  so-called  civilising  mis-
 sions  of  the  British  ang  other  co  onia-
 lists  which  they  themselves  vaunt-
 fully  called  the  ‘white-man’s  burden’.

 A’‘l  along,  the  India  Government
 have  had  a  patronising  attitude  towards
 the  tribal  people  of  our  country  who
 strongly  resent  it.  In  1952,  we  ail
 know,  that  the  Nagas  demanded  only
 a  separate  State  for  themselves  within
 the  Indian  Union,  just  like  any  other
 State  of  th:  Umon  but  the  Congress
 Government  imperiously  turned  down
 the  request  and  refused  their  modest
 and  just  demand.  Af.er  this,  when
 they  rose  in  rebellion  and  demanied’
 complete  independence,  the  Govern-
 ment  of  India  without  giving  ह. अ
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 serious  thought  to  the  situation  sent  in
 the  army  and  tried  to  suppress  them;
 but  the  Army  also  did  not  prove  much
 effective  and  a  bitter  struggle  conti-
 mued  between  the  Army  and  the  Nagas
 for  a  long  time  in  96l  or  1962,  in
 their  belated  wisdom  the  Congress
 Government  created  a  separate  State
 for  the  Nagas  the  Nagaland—and  re-
 luctantly  conceded  the  earlier  d2mand
 of  the  Nagas

 But  unfortunately  this  also  did  not
 come  as  a  result  of  the  negotiations
 with  the  real  leaders  of  the  Nagas
 ‘The  Congress  Government  negotiated
 ‘with  the  people  who  were  favourahl>
 to  them  but  who  were  looked  down
 as  traitors  to  the  Nagas  and  came
 to  an  understanding  ang  agreement
 with  them  Meanwhile  9  cause  of
 the  continued  military  operations  and
 talks  with  such  people  the  an  a*onism,
 ‘suspicion,  bitterness  and  hostility  be-
 tween  the  Nagas  and  us  grew  What
 could  have  easily  satisfied  the  poor
 Nagas  m  952  did  not  satisfy  them
 now  80  continues  the  mili‘arv  onera-
 tions  Once  again,  the  fact  that  during
 the  last  one  year  the  Coneress  Gov-
 ernment  had  been  negotiating  with
 the  leaders  of  the  people  in  revolt  con
 clusively  shows  the  utter  barren  ns
 end  meorrectness  of  the  po  icv  pursued
 by  the  Congress  Government  againct
 the  Nagas  and  other  tribals  This  onlv
 shows  in  clear  reli.f  the  :ncorrectncss
 of  their  approach

 Last  year  the  Mizos  were  in  revolt,
 there  is  seriovg  unrest  among  the
 tribals  in  Assam  Some  months  back
 there  was  terrific  unrest  among  the
 tribals  in  Bastar  What  did  the  Con-
 gress  Governmont  do?  It  resorted  tn  a
 brutal  massacre  there  Furth-r,  even
 when  the  Congress  Government  crea‘-
 ed  a  s°parate  Naga  State  they  did  not
 think  it  necessary  to  bring  all  the
 ‘Nagas  together  into  that  and  put
 them  al"  in  one  State  Large  numbers
 of  Nagas  live  in  areas  contiguous  to
 the  Nagaland  They  live  in  ov*rwhel-
 ning  numbers  in  Manmur  and  in
 Assam.  This  is  a  sore  point  with
 them,  Are  we  to  believe  that  this  is
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 a  result  of  their  tack  af  khowledge
 and  inadvertence  or  a  caleulated  853
 deliberate  policy  pursued  by  the  Con-
 gress  Government,  which  is  the  very
 same  po  icy  that  the  British  practised
 in  India  earher?  As  a  result,  the  hosti-
 lity  between  the  Nagas  and  the  Mani-
 puris  continues  The  Nagas,  the  M:zos
 and  other  tribal  people  live  in  our
 border  ang  3  78  particularly  necessary
 inour  own  nationa  interest  that  they
 should  be  a  satisfieq]  people  Asa  re.
 sult  of  the  foolish  po  icy  pursued  by
 the  Congress  Government  the  tribals
 are  in  a  stat>  of  ferment  and  unrest.
 The  oher  day  the  hon  Minister  of
 External  Affairs  stated  here  that  the
 Congress  Government  would  support
 the  Tibetan  question  in  the  United
 Nations  I  cannot  understand  with
 what  face  can  our  Government  do  that,
 when  in  our  own  country  in  our  own
 bori-r,  we  have  the  tribal  problems
 and  the  ००००९  are  being  moved  down
 there  with  brutal  mi:  itary  force?

 Mr.  Deputy-Speaker:  It  is  high  time
 that  the  Congress  Government  gave
 once  more  a  very  serious  consideration
 to  this  whole  tribal  question  Pursu-
 ance  of  military  operations  is  no  solu-
 tion  to  the  problem  The  prolongation
 of  the  miltary  operations  against  them
 wll  not  tak?  us  nearer  to  the  solution
 The  only  way  to  get  a_  contented
 penple  is  to  negotiate  with  them  and
 to  come  to  terms  with  them  And  that
 is  why  the  mihtary  operation  is  no
 soh  tion  Tt  would  ask  the  Government
 to  ¢  onsider  the  whole  position  With
 these  words,  I  stop  Thank  you.

 Shri  B  प  shastri  (Lakhimpur)  On
 a  point  of  information  The  hon  Mem-
 ber  just  now  said  that  there  are  a  good
 namher  of  Naga  people  in  Assam.  May
 I  know  from  the  hon  Member,  in
 which  part  of  Assam  there  is  a  good
 number  of  Naga  people?  ‘Will  he  in-
 form  me?

 Mr.  Deputy-Speaker:  Order,  order.

 Bhri  8,  N.  Shastré.  Could  he  tell  us
 the  number  plesee?

 Mr.  ह  Piense  कयास,
 your  seat.
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 shri  M.  C.  Chagia:  Mr.  Deputy-
 Speaker,  Sir,  may  {  start  by  saying,  to
 wemove  a'l  misunderstandings,  that
 we  look  upon  the  Nagas  as  our  kith
 and  kin,  as  much  as  we  look  upon  the
 people  of  Maharashtra  or  Madras  or
 ‘West  Bengal  or  Kashmir,

 An  hon.  Member:  Why  do  you  deal
 with  it  in  the  External  Affairs  Min-
 detry?

 Shri  M.  C.  Chagla:  I  shall  come  to
 that.  There  xs  a  great  deal  of  what
 any  hon,  friend  Shri  Indrajit  Gupta
 has  said,  with  which  I  am  in  entire
 agreement.  He  said  that  the  Naga
 problem  cannot  lend  itself  to  a  mi  ‘itary
 solution.  JI  agree  with  him.  I  also
 agree  with  my  hon.  friend,  Shri  Ranjeet
 Singh,  whom  I  compliment  on  his
 maiden  speech.  He  spoke  as  an  accom-
 plished  parliamentarian.  (An  Hon.
 Member:  Hear,  hear).  I  agree  with
 him  that  the  army  cannot  solve  a  poli-
 tical  problem.  He  is  perfectly  right.
 Again,  Shri  Indrajit  Gupta  said  that
 we  have  to  have  peace  with  them;  we
 fhave  to  make  them  reconci'e  to  us  and
 we  must  do  what  we  can.  This  is
 exactly  what  we  are  trying  to  do.
 There  have  been  five  rounds  of  talks
 between  our  Prime  Minister  and  the
 Nagas.  There  hag  been  suspension  of
 hostilities.  We  are  not  yet  in  agree-
 ment,  but  at  least  the  very  fact  that
 the  Naga  hostiles  and  the  Indian  Gov-
 ernment  can  sit  across  a  table  and  talk
 fs  a  very  good  thing.  At  least  they
 can  understand  our  point  of  view  and
 We  can  understand  their  point  of  view.

 Now,  ultimately,  we  have  got  to
 follow  the  path  of  reconciliation,  and
 Y  have  every  hope  that  in  the  very
 mear  future  these  ta'ks  which  have
 ‘ben  going  on  will  ultimately  result  in
 a  settlement.  All  that  we  are  insisting
 on,  and  I  am  sure  the  whole  House  is
 part  of  India.

 @hri  Hem  Barua:  It  is  an  integral
 part  of  India.

 हारों  M.  श  Chagia:  It  is,  and  it  should
 fie  and  cotinue  to  be,  My  hon.  friend
 Wari  Indrajit  Gupta  sald  that  we  have
 ss.  (ai)  LS—6
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 done  nothing  to  reconcile  them.  The
 very  fact  that  we  gave  them  Statehood,
 the  very  fact  that  we  gave  them  auto-~
 nomy  which  every  State  in  India  has,
 the  very  fact  that  we  put  them  on  the
 same  level  as  Bengal,  Maharashtra,
 Madras  or  Kashmir,  shows  that  we
 look  upon  the  Nagas  with  the  same
 eye,  without  any  discrimination,  as
 we  do  the  others.

 r623

 An  hon.  Member:  Let  him  take  it
 to  the  Minstry  of  Home  Affairs.

 Shri  M.  Cc  Chagla:  I  will  come  tn
 that.  I  would  also  like  to  refer  to
 what  my  hon,  friend  Dr.  Lohia  said.
 He  35  quite  right  when  he  says  that
 our  history  has  been  written  rather
 badly.  Our  historians  have  not  em-
 Phasised  the  fact  that  in  our  ow.
 country  many  cultures  have  come  in
 and  they  have  been  absorbed  and
 have  become  part  of  Indian  cu'ture.
 Therefore,  if  Nagaland  has  a  separate
 culture,  it  has  also  to  be  absorbed  into
 the  Indian  culture.  One  of  the  last
 things  I  did  ag  Educatidn  Minister
 ‘was  to  see  that  the  history  books  are
 written  from  a  national  point  of  view.
 I  am  very  glad  that  at  least  two
 books  have  come  out—Ancient  History
 and  Mediaeval  History—which  have
 been  written  from  a  national  point  of
 view.  I  hope  others  books  will  also
 tome  out  which  चा!  give  our  boys
 and  girls  a  true  picture  of  our  history
 and  not  the  picture  as  painted  by  the
 British  rulers.

 Mr.  Indrajit  Gupta  said  that  the
 first  act  of  the  Government  towards
 Nagaland  is  to  introduce  this  Bill,  He
 also  said  there  was  no  mention  about
 Nagas  in  the  President’s  Address,  J
 ean  assure  him  that  the  omission  wes
 not  deliberate.  I  hope  he  will  not  say
 80,  because  it  may  be  misunderstood  in
 Nagaland.  We  have  so  many  pro-
 blems.  It  is  impossible  to  enumerate
 each  and  every  one  of  them  in  the
 Address,  We  tried  to  make  the  Add-
 ress  as  brief  as  possible,  because  thie
 is  a  short  session  and  we  have  the
 proper  session  starting  in  May.
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 I  went  to  clear  a  point  raised  by

 Mr.  Indrajit  Gupta  which  was  referred
 to  by  another  hon.  member  also,  viz.,
 why  is  this  matter  being  dealt  with
 by  the  External  Affairs  Ministry?  May
 I  give  a  short  history  of  this  matter?
 As  far  back  as  July,  ‘1960,  a  delegation
 of  the  leaders  of  the  Naga  Peoples
 Convention  met  the  Prime  Minister
 and  placed  before  him  &  6-point
 memorandum,  One  of  the  points  was
 that  Nagaland  should  be  kept  under
 the  External  Affairs  Ministry  and  not
 transferred  to  the  Home  Ministry.

 Shyimati  Lakshmikantamma  (Kham-
 mam):  That  was  because  Prime
 Minister  Nehru  was  in  charge  of  the
 External  Affairs  Ministry.

 Shri  Hem  Barua:  That  matter  came
 up  before  the  House  when  Mr.  Nehru
 wag  the  Prime  Minister,  It  was  ad-
 mitted  on  the  floor  of  the  House  that
 it  was  because  Nagas  had  faith  in  Mr.
 Nehru  and  as  Mr.  Nehru  headed  the
 External  Affairs  Ministry,  they  want-
 ed  Naga'ang  to  be  administered  by
 that  Ministry.  Since  Mr.  Nehru’s  sad
 demise,  I  think  this  state  of  affairs
 should  not  continue,  It  should  be
 shifted  to  the  Home  Ministry.  It  gives
 the  impression  that  the  State  of  Naga-
 land  is  an  external  part  of  India.

 Shri  ML  Cc  Chagia:  I  accept  that
 reason.  Millions  of  people  had  faith
 in  Nehru  and  I  am  not  surpnsed  the
 Nagas  also  had  faith  in  him.  That
 ‘was  one  reason.  Let  us  see  what  hap-
 pened  afterwards,

 As  recently  as  April,  66  we  asked
 the  Governor  of  Assam  to  obtain  the
 views  of  the  Nagaland  Government
 regarding  the  transfer  of  Nagaland
 from  the  External]  Affairs  Ministry  to
 the  Home  Ministry.  The  Governor
 has  intimateg  to  us  that  the  present
 Nagaland  Cabinet  have  considered  this
 matter  and  have  recommended  that
 there  should  be  no  change  at  present.
 Therefore,  at  present  we  are  acting  on
 the  advice  given  to  us  by  the  Naga-

 land  Cabinet.  I  assure  the  House

 we  have  acted  on  that.

 Shastriji  answered  in  I965.  “We
 have  already  said  that  we  have  accept-
 ed  that  it  should  be  transferred  to  the
 Home  Ministry”.  After  that,  we  con-
 sulteq  the  Nagaland  Cabinet  and  as
 recently  as  April,  66  the  advice  they
 gave  ug  was,  don’t  transfer  it  at  pre-
 sent.

 Shri  Sonavane  (Pandharpur):
 they  give  any  reasons  for  it?

 Shri  M.  C,  Chagla:  Yes;  they  had
 given  reasons.  I  will  tell  you  what
 reasons  they  gave.  The  first  reason
 that  they  gave  was  that  the  change  in
 the  present  juncture  may  have  politi-
 cal  repercussions  within  Nagaland.
 The  second  reason  was  that  a  State
 Government  like  Nagaland  was  not
 under  a  particular  ministry,  it  dealt
 with  different  ministries  for  different
 subjects  the  only  exception  being
 matters  of  political  situation  ang  law
 and  order  which  were  being  dealt  with
 by  the  Ministry  of  External  Affairs.
 They  also  felt  that  placing  Nagaland
 under  the  Ministry  of  Home  Affairs
 would  give  an  imperssion  that  Naga-
 land  had  been  relegated  to  the  position
 of  one  of  the  Union  Territories  which
 were  being  controlled  by  that  Ministry.

 Did

 Shri  Hem  Barna:  How  can  that  be?
 Are  you  satisfied  with  this  statement?
 How  could  this  mean  that  it  had  been
 relegated  to  the  position  of  a  Union
 Territory?

 Shri  M.  C,  Chagla:  ‘Yes,  the  Home
 Ministry  deals  with  all  States.  The
 Nagaland  State  Government  saiq  that
 they  dealt  with  various  ministries  for
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 be  deatt  with  by  the  Ministry  of
 Wxternsl  Affairs.  I  assure  you  that  as
 @pon  as  We  get  the  advice  of  the  Naga-
 land  Cabinet  we  will  transfer  this  sub-
 ject  to  the  Ministry  of  Home  Affairs
 and  I  hope  my  hon,  colleague  the  Min-
 ister  of  Home  Affairg  will  be  able  to
 deal  with  it  better  than  I  am.

 Shri  Hem  Barua;  It  is  not  for  that
 that  we  want  it  to  be  transferred,  It
 is  only  your  politeness  that  makes
 you  say  so,

 Shri  M.  C.  Chagia:  My  hon.  friend,
 Shri  Indrajit  Gupta,  said  that  we
 should  try  to  win  the  hearts  of  the
 Naga  people.  I  entirely  agree  with
 bim  and  we  are  trying  to  do  what  we
 can  by  means  of  cul'ural  exchanges,
 by  means  of  getting  Naga  boys  to
 come  to  our  schools,  colleges  and
 universities,  to  make  them  feel  not
 only  that  they  are  politically  an
 integral  part  of  India  but  emotional-
 ly  also  they  are  an  integral  part  of
 India,  After  all,  we  have  to  make  a
 distinction.  {  can  see  the  difference.
 It  is  not  enough  to  make  a  State  feel
 that  politically  it  is  an  integral  part
 of  India,  it  should  emotionally  also
 feel  that  it  is  a  part  of  this  great
 country.  That  is  what  we  are  trying
 to  do.

 Shri  Hem  Barua:  Have  you  given
 these  boys  and  girls  stipends?  -

 Shri  M.  C.  Chagia:  I  think  there
 are  some  scholarships,

 Shri  Hem  Barua:  Very  few,  very
 negligible.

 Shri  M.  C.  Chagla:  As  I  am  not  in
 the  Education  Ministry  I  do  not
 remember  now.  But  I  agree  that
 there  should  be  more  of  them.  I  shall
 certainly  convey  to  my  colleague  the
 Minister  of  Education  the  feelings  of
 the  hon.  Member  and  tell  him  that
 this  should  be  done,

 A  question  was  raised  about  Pakis-
 tan  and  China.  My  hon,  friend  sug-
 gédted  that  there  was  no  infiltration.,
 Tht  48  ‘not  true,  Even  today—this
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 is  also  partly  in  answer  to  the  point
 raised  by  my  hon.  friend,  Shri  Ranjit
 Singh—people  are  infiltrating  into
 Pakistan,  and  from  there  into  China,
 and  after  being  armed  and  trained
 they  come  back  into  our  country  and
 indulge  in  acts  of  sabotage.  Here  I
 must  pay  a  compliment  to  the  Gov-
 ernment  of  our  neighbouring  State,
 our  friendly  State,  Burma,  that  they
 are  giving  us  every  possible  help  to
 prevent  this  infiltration.  But  as
 Major  Ranjit  Singh  would  know—~
 I  take  it  he  has  been  to  that  part  of
 India—the  terrain  is  such  that  it  is
 impossible  to  prevent  this.  There-
 fore,  this  danger  and  threat  remains,
 this  infiltration  into  Pakistan,  this
 training  of  these  hostiles  in  Pakistan
 and  their  coming  back  and  indulg-
 ing  in  acts  of  sabotage  remains.

 Shri  Hem  Barua:  Why  don't  you
 close  down  the  vulnerable  points?

 Shri  Dhireswar  Kalita  (Gauhati):
 Is  there  no  border  security  police?

 Shri  का,  C.  Chagla:  Yes.  It  is  impos-
 sible.  We  have  discussed  it  with  the
 Burmese  Government.  They  are
 prepared  to  co-operate,  but  the  ter-
 rain  is  such—as  Major  Ranjit  Singh
 says  it  is  the  most  impenetrable
 jungle  in  any  part  of  the  world—
 that  it  is  umpossible  to  prevent  five  or
 ten  people  from  getting  into  Burma
 and  going  to  Pakistan.  My  hon,
 friend,  Shri  Hem  Barua  asked,  why
 don't  you  seal  the  border.  How?
 You  will  require  tens  of  thousands  of
 people.  You  will  have  to  post  a
 solidier  or  policeman  every  few  yards
 to  preven'  it  This  is  what  is  hapen-
 pening  in  Kashmir.  There  it  is  much
 easier  to  stop  it  than  to  stop  it  in
 Nagaland.  The  terrain  there  is  not
 so  bad  as  it  is  in  Nagaland.  Even
 there  we  found  it  difficult  to  prevent
 infiltration  from  the  Pakistan  occu-
 pied  part  of  Kashmir.

 Shri  Hem  Barua:
 remedy?

 Shri  M.  C.  Chagla:  I  will  come  to
 the  remedy.  As  some  hon.  Member

 What  is  the
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 has  said—I  think  it  was  Shri  Ranjeet
 Singh  Pakistan  is  actively  कल  Fs  Lie
 ing  them.  We  know  what  Pakistan
 is  doing.  She  is  trying  to  give  trouble
 to  us.

 wr
 have  objected  and  protest-

 bald  हि
 are  not  so  gullible  as  to

 ccept  any  explanation  iven  b:
 Pakistan.  ‘We  know  exactly  what
 mischief  Pakistan  and  China  are  up to,  as  fay  as  our  border  State;
 concerned.

 *  are

 ‘Shri  Hem  Barua:  Has  Pakistan
 Siven  any  explanation  whatsoever?

 Shri  M.  C.  Chagia:  Yes,  an  expla- mation  of  denial.  But  we  did  not
 accept  the  denial  because  we  have
 got  facts.  After  all,  we  have  got  our
 ©wn  agencies  for  observation.

 Shri  Dhireswar  Kalita:  There  is  a
 border  security  force.  If  it  cannot
 prevent  any  infiltration  what  is  it
 Zor?

 Shri  M.  C.  Chagla:  It  is  physically
 impossible.

 Shri  Dhireswar  Kalita:  Then  why
 do  you  run  the  government?

 Shri  M.  C.  Chagla;  There  are  one
 or  two  statements  of  facts  made  by
 Shri  Ranjit  Singh  in  his  maiden
 speech  which  are  not  correct,  The
 first  is  about  missionaries  in  Naga-
 fend.  There  are  no  American  mis-
 sionaries  in  Nagaland  today.  There
 are  three  catholic  Italian  nuns  and
 one  British  lady  as  teacher.  Barring
 this  there  are  no  foreign  missionaries
 in  Nagaland.  Therefore,  the  argument
 that  Shri  Ranjit  Singh  built  on  the
 foundation  of  foreign  missionaries
 trying  to  set  up  the  Naga  people
 against  us  is  not  correct.

 The  other  statement  of  fact  I  want
 to  correct  is  about  Rani  Guidallo.
 On  this,  again,  the  facts  are  not  cor-
 rect,  She  has  never  been  put  in
 ३७४  by  us.  On  the  contrary,  she  was
 given  a  pension  of  Rs.  200  after  inde-
 pendence.  She  remained  under-
 groun&  from  960  onwards  and  came
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 out  only  last  year.  She  was  given
 full  protection  and  her  followers
 were  rehabilitated  by  providing  them
 with  jobs  and  cash  grants.  Therefore,
 far  from  persecuting  her,  far  from
 not  recognising  her  work  as  8
 nationalist,  we  have  given  her  pen-
 sion  and  we  have  rehabilitated  her
 followers.

 Shri  Ranjeet  Singh:  Sir,  premit  me
 to  make  only  one  point  on  this  sub-
 ject.

 Mr.  Deputy-Speaker:  At  this  stage
 only  questions  can  be  asked.

 Shri  Ranjeet  Singh:  About  Rant
 Guidallo,  it  is  true  you  recognised
 her  role  by  giving  her  pension  and
 rehabilitating  her  followers  But,
 then,  it  appeared  in  the  papers  that
 her  movement  has  been  restricted,
 that  she  was  kept  under  surveillance
 and  that  is  why  I  referred  to  the
 restriction  of  her  movements.

 Shri  A.  B.  Vajpayee:  Let  the  Minis-
 ter  deny  it  or  confirm  it.

 ह. 1; ह  M.  C.  Chagia:  I  am  not  aware
 of  this.  I  know  that  slie  was  given  a
 pension  of  Rs  200  even  though  she
 was  underground.

 Shri  Ranjeet  Singh:  That  you  are
 giving  even  to  Sheikh  Abdulla.

 Shri  M.  0.  Chagia:  We  have  tried
 to  rehabilitate  her  followers.  As  to
 whether  she  is  under  restrictive
 orders,  I  will  try  to  find  out.

 Shri  Hem  Barua:  She  is.

 Sbri  M.  C.  Chagia:  One  suggestion
 was  made  that  the  Naga  problem
 shou'd  be  resolved  in  the  same  way  as
 we  are  trying  to  solve  the  Mizo  prob-
 lem.  That  is  a  very  interesting  «ug-
 gestion  and,  certainly,  we  will  look



 हे

 rag

 of  talks  with  the  Prime  Minister.  The
 situation  is  peaceful,  much  more
 peaceful  than  it  has  ever  been.  There
 is  every  hope  of  a  settlement,

 Shri  Hem  Barna:  Not  so.  It  is
 peaceful  inside  Nagaland  but  outside
 Nagaland,  on  the  outskirts  of  Naga-
 land  boundary  adjoining  Assam  area,
 it  has  not  been  peaceful.  They  have
 been  exploiding  bombs  on  railway
 tracks,

 Shri  M.  C.  Chagia:  But  my  hon.
 friend  will  agrea  with  me  that  it  is
 better  than  what  it  used  to  be.

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  ‘You  have  stopped  might
 trains  through  that  area.

 Shri  M.  Ca  Chagia:  We  are  aware
 ef  it.  That  is  precisely  why  we
 have  come  to  this  House  for  this  le-
 gislation.

 My  hon,  friend,  Shri  Indrajit
 Gupta,  does  not  realise  that  this  is
 merely  an  enabling  legislation.  If  you
 look  at  the  origina)  Act,  it  gave  the
 discretionary  power  to  the  Governor.
 It  adds:—~

 “If  the  Governor  of  Nagaland
 is  of  opinion  that  the  whole  or
 any  part  of  the  State  of  Nagaland
 is  in  such  disturbed  oy  danger-
 ous  condition  that  the  use  of  arm-
 ed  forces  to  the  aid  of  the  civil
 power  is  necessary,  he  may,  by
 notification  in  the  official  Gazette,
 declare  the  whole  or,  as  the  case
 may  be,  such  parts  of  the  State
 of  Nagaland  to  be  a  disturbed
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 hon,  friend,  Shri  Baura,  says,  are  we
 Boing  to  allow  bombs  to  be  exploded
 or  agents  of  Pakistan  to  use  neéfari-
 ous  means  against  us?  We  must
 trust  the  discretion  of  the  Governor.
 It  is  only  when  that  discretion  is
 exercised  and  he  declares  either  the
 whole  or  part  ofNagaland  to  be  a
 disturbeq  area  that  the  substantive
 provisions  of  the  Act  will  come  into
 force.  Therefore,  my  hon.  frie
 end,  Shri  Indrajit  Gupta’s  appre-
 hensions  are  entirely  unfounded.

 7690

 We  are  not  coming  to  this  House
 and  saying,  “Arm  us  with  the  autho~
 rity  to  put  down  people  in  Nagaland”.
 All  that  we  are  asking  this  House  is,
 “Give  us  the  power,  in  case  of  need,
 to  declare  Nagaland  or  part  of  it  as
 a  disturbed  area.”  I  hope,  the  Gov-
 ernor  will  never  use  his  discretion.  I
 hope  and  pray  that  peace  will  pre-
 vail  in  the  whole  of  Nagaland,  in
 which  case  this  Act  would  be  a  dead
 letter;  but,  suppose,  there  is  trouble.
 Suppose,  as  I  said,  loyal  Nagag  are
 attacked  and  the  ordinary  police  is
 not  in  a  position  to  deal  with  the
 situation.  Are  we  then  going  to  sit
 in  Delhi  with  folded  arms  ang  let
 that  situation  deteriorate  and  a  most
 explosive  situation  to  develop?  That
 is  the  reason  why  I  submit  that  this
 Bill  should  be  considered  by  this
 House  as  absolutely  non-controver-
 sial.

 I  am  al]  for  peace;  I  am  all  for
 reconciliation.  We  will  go  on  trying
 to  get  a  peaceful  solution.  I  agree
 that  the  Naga  problem  cannot  be
 solved  militarily.  In  this  world  no
 problem  can  be  solved  militarily.  Ule
 timately,  you  have  to  have  a  peace-
 fu)  solution.  After  all,  as  I  said,  they
 are  our  kith  and  kin.  It  hurts  us  to
 take  measures  against  them  which
 are  strong  measures.  But  when  it
 cemes  to  the  security  of  our  country
 and  when  it  comes  to  the  safety  of
 our  country—see  where  Nagaland  is—
 we  have  to  take  strong  action,  All
 that  I  am  asking  the  House  fs  to
 permit  the  €overnor  to  use  his  dis-
 cretion  and  declare  Nagaland  or  a  pert
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 of  it  to  be  a  disturbed  area  and  then
 the  provisions  will  come  into  force,

 I  submit  that  the  House  pass  this
 Bill.  Sir,  I  move:

 Shri  Ranjeet  Singh:  A  question
 arises  out  of  alj  that  the  hon.  Minis-
 ter  has  said.  Firstly,  you  have  said
 how  you  are  trying  to  introduce
 Indancultureamong  the  Nagas  by
 cultural  exchanges.  I  do  not  know
 how  you  regard  Naga  culture  as  a
 culture  separate  from  that  of  the
 test  of  India.  India  is  a  conglomera-
 tion  of  different  types  of  culture.

 Shri  M.  0.  Chagla:  That  is  exact-
 jy  what  I  said.

 Mr.  Deputy-Speaker:  If  he  has  a
 question  to  ask,  he  can  do  so;  but  he
 is  arguing.

 Shri  Ranjeet  Singh:  I  am  not  ar-
 guing;  I  am  asking  him  whether  by
 weaning  the  Nagas  away  from  their
 basic  culture,  by  bringing  them  to
 Delhi  schools  and  colleges  and  पान
 versity,  by  teaching  them  here  noth-
 ing  but  twist  and  rock’n  roll  and  an
 Anglicised  life,  you  are  inducing
 Indian  culture  in  them.

 Another  thing  that  I  ask  you  is
 this.  You  have  said  that  there  are
 only  four  foreign  missionaries  left
 in  the  area.  Do  you  consider  that
 four  are  too  few,  when  a  single
 man,  Michael  Scott,  was  enough  ६०
 create  all  this  Naga  trouble?  Are
 they  being  kept  under  vm
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 is  not  to  permit  any  more
 missionaries,  as  far  as  possible,  to
 come  into  Nagaland,  Those  who
 are  there,  if  they  are  carrying  on
 their  legitimate  avocations  like  tea-
 ching  or  nursing,  they  will  be  per-
 mitted  to  do  80.  But  we  will  not,  cer
 tainly,  permit  any  foreign  mission-
 ary  to  carry  on  any  political  actiyi-
 ty  in  Nagaland.

 Shri  Hem  Barua:  Sir,  I  want  to
 put  one  question.

 Although  Mr.  Phizo  is  a  British
 citizen,  the  Naga  hostile;  are  main-
 taining  communication  with  Mr.
 Phizo  ang  receiving  advice  from  him
 on  the  political  negotiations  with  the
 Prime  Minister.  In  that  context,  may
 I  know  what  steps  Government  pro-
 pose  to  take  to  snap  this  communi-
 cation  between  a  gection  of  the  Indian
 People  and  a  man  who  is  a  British
 national  already?

 Shri  M.  C.  Chagia:  Fortunately  or
 unfortunately,  some  of  these  hostiles
 look  upon  Mr.  Phizo  as  their  leader.
 That  is  the  situation.  I  wish,  they
 would  not....  (Interruption)  I  quite
 agree  Mr.  Phizo  holds  g  British  pass-
 port;  he  is  not  an  Indian  citizen  and
 he  has  no  connection  with  Nagaland
 But  if  some  misguided  people  choose
 to  rely  on  his  advice  or  want  his
 advice,  it  is  very  difficult  for  us....
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 Shri  M.  0,  Chagia:  would  like
 to  answer  that.  I  want  to.  clear
 tmisunderstanding  which  has  existed
 én  the  minds  of  some  people.  I  have
 @een  it  in  the  presg  also.  The  Prime
 Minister  said,  “If  you  want  to  con-
 ault  Mr.  Phizo  for  the  purpose  of  car-
 rying  on  these  talks  or  coming  to  a
 qgettlement,  we  will  not  come  in  your
 way."  But—this  is  an  important
 “but’—“af  you  want  to  go  to  London,
 ‘you  must  apply  for  an  Indian  pass-
 port  and  go  with  an  Indian  passport”.

 Shri  Hem  Barua:  That  is  but  na-
 tural.

 Shri  M.  0,  Chagia:  It  ig  not  natural;
 they  have  not  done  so,

 Shri  Hem  Barua:  It  is  but  natural
 for  Indians  to  have  Indian  passport.

 Shri  M.  6,  Chagla:  But  they  have
 not  done  so  80  it  was  not  at  our
 instance.  Mr.  Hem  Barua  wily  real-
 ise  that  if  the  people  want  to
 consult  somebody  it  is  not  right  that
 we  should  stop  them  from  doing  so
 if  that  helps  ultimately  and  it  28  easier
 to  carry  on  talks  with  them  in  the
 mext  round.

 st  रामसेबषक  यादव  (बाराबंकी)  :
 उपाध्यक्ष  महोदय,  में  प्रणण  नहीं  पूछता  प्रगर

 माननीय  मंत्री  जी  इस  का  उत्तर  दे  देते  क्योंकि
 यह  श्रन  उठाया  गया  कि  क्या  नागा  भूमि
 में  बाहर  के  लोगों  पर  या  जो  विदेशी
 समिशनरी  हैं  उन  के  जाने  पर  प्रतिबन्ध  लगा

 ह्ुधा है  या  सगायेंगे  ।  लेकित  इतना  ही
 देशवासियों  के  वहां  जाने  पर  प्रतिबत्ध  है  ।

 थह  प्रश्त  उठाया  गया  था,  लेकिन  मंत्री

 महोदय  ने  बड़ी  झासानी  से  उस  का  उत्तर
 जहीं  दिया  ।  मैं  जानना  चाहता  हूं  कि  जो

 भारतीय  लोग  हूँ  उन  के  वहां  जाने  पर  से  जब

 अतिबन्ध  उठाया  गया  है  तो  क्या  हर  हिन्दुस्तानी
 को  वह  उक्‍्लभिकार  मिलेगा  कि  वह  हां  जा

 सकिया  सौर  उस  को  किसी  प्रकार  की  परसिशन
 या  जाता  सेने  की  ध्ावश्यकता  नहीं  पढ़ेगी  ?
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 शमी  fe  क०  चामला  :  हर  एक  भारतवासी
 को  तलागासेड  जाने  की  छूट  है  ।

 शी  हेम  कक  परमिशन  ले  कर  ।
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 भी  रामसेबक  यादव  :  डा०  राम  मनोहर
 सोहिया  को  वहां  जाने  की  परमिशन  नहीं
 मिली  थी,  शायद  मंत्री  महोदय  को  यह  नहीं
 मालूम  है

 थी  मु  क०  चागला  :  परमिशन  होगी

 तो,  सब  के  लिये  होगी  ।

 ER  भी  सभ  लिमये  :  यह  गलत  है।  इस  को

 हटा  दीजिये  ।  वह  अपने  देश  का  ही  एक
 हिस्सा  है।  उरवसीयमू,  नेफा  भ्रथवा  तागालैड
 में  यहा  के  लोगों  को  न  जाने  देने  की  बात

 नही  होनी  चाहिये  ।

 ३8  hrs.

 |  हैं  थी  qo  wo  चावला  :  यह  सच  है  कि

 [हिमारे  देश  में  ऐसी  भी  जगहें  हैं  जहां  की

 सिचुएशन  ऐसी  है  कि  जरा  सिक्योरिटी  ज्यादा
 करनी  पढ़ती  है  भौर  इस  सिक्‍योरिटी  के
 सबब  से  ही  वहां  .  .  .

 भी  भषु  लिमये  :  विदेशी  पादरी  जा
 सकते  हैं,  रह  सकते  हैं  शौर  हमारे  पने
 जो  नागरिक  हैं  वे  नहीं  जा  सकते  हैं  ।

 भी  मु  Wo  चागला  :  हमारे  भपने  जो
 झादमी  हैं  उनके  सामते  भी  यह  सिक्योरिटी
 का  मासला  रहना  चाहिये  भौर  इसका  भी
 खयाल  उनको  करना  भाहिये।

 Shri  Tuishidas  Jadhav:  I  want  to
 ask  one  question.  Why  are  these
 padhris  allowed  to  remain  there  for
 80  many  years  and  we  are  not  allow-
 ed.  What  are  the  reasons?

 Shri  M.  C.  Chagla:  Who?

 Shri  Tulshidas  Jadhav:  The  Chris-
 tian  missionaries,

 Shri  M  ©.  Chagia:  They  are  there
 all  the  time.  We  are  not  allowing
 any  others.
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 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill  to  continue  the
 Armed  Forces  (Special  Powers)
 Regulation,  ‘1958,  for  a  further

 period,
 be  taken  into  considera-

 on.”

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  We  take  up
 clause-by-clause  consideration.

 There  are  no  amendments.  So,  I
 shall  put  all  the  Clauses  together.

 The  question  is:

 “That  Clauses  l  to  3,  the  £n-
 acting  Formula  and  the  [itle
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  |  to  3,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.

 Shri  M.  C.  Chagia:
 move:

 “That  the  Bill  be  passed.”

 Mr.  Deputy-Speaker:  The  question

 I  beg  to

 is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 35.03  hrs.
 MOTION  RE:  FOOD  SITUATION  IN

 THE  COUNTRY

 Mr,  Deputy-Speaker:  Now  we  go
 on  to  the  motion  about  food  situation
 in  the  country.

 Shri  N.  Sreekantan  Nair  (Quilon):
 I  rise  on  a  point  of  order  under  rule
 58.  (Interruption).  Let  them  hear
 what  it  is  and  then  let  me  ses  what
 they  have  to  say  about  it.

 Under  rule  56,  I  am  raising  this
 point  of  order.  This  question  refers
 to  the  food  situation  in  the  country
 which  was  the  subject-matter  of  what
 I  raised  on  the  floor  of  this  House

 Food,  situation  MARCH  2,  साहा...  का  the  Country  aD  tg

 along  with  77  Members  from  Keraia

 a  call  attention  notice.
 40  Members  were  signatories  to  that
 motion.  According  to  rules,  when
 a  motion  for  adjournment  is  sent  to
 the  Speaker,  the  Speaker  has  recourse
 to  only  one  of  the  two  alternatives:
 One  is  to  accept  the  motion  or  the
 other  is  to  say  that  the  motion  is  not
 acceptable  and  then  rule  it  out,

 Rule  60  says:

 “The  Speaker,  if  he  gives  con-
 sent  under  rule  56  and  holds  that
 the  matter  proposed  to  be  discus-
 sed  is  in  order,  shall,  after  the
 questions  and  before  the  list  of
 business  is  entered  upon,  cal]  the
 member  concerned  who  shall  rise
 in  his  place  and  ask  for  leave  to
 move  the  adjournment  of  the
 House:

 Provided  that  where  the  Spea-
 ker  has  refused  his  consent  under
 rule  56  or  is  of  opinion  that  the
 matter  proposed  to  be  discussed  is
 not  in  order,  he  may,  if  he  thinks
 it  necessary,  read  the  notice  of
 motion  and  state  the  reasons  for
 refusing  consent  or  holding  the
 motion  as  being  not  in  order.”

 Neither  the  one  nor  the  other  ac-
 tion  was  taken  by  the  Speaker.

 Mr.  Deputy-Speaker:  No,  no.

 Shri  N,  Sreekantan  Nair:  Please
 hear  me,  Sir.

 Speaker  has  not  given  hig  consent,

 Shri  N.  Sreekastan  Nair:  No,  it
 was  not.  Yesterday  I  raised  the
 question.  You  may  look  into  the  pro-
 ceedings.  I  pointed  ont  to  him

 that F  :  ®  8  earl  y  &

 question  whether  alt  the  40  members
 will  got  a  chance  to  speak  on
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 Resolution  and  he  said  that  some  peo-
 ie  took  too  much  time  and  he  could
 not  contro]  them  and  so,  as  many  as
 gesaible  will  get  the  chance.  That
 wes  the  ruling  that  he  gave.  I  then
 understood  that  the  call  attention  mo-
 tion  would  be  treated  as  the  first
 and  substantive  alternative  motion  to
 the  motion  moved  by  the  Food  Mi-
 nister.  Later  on,  motion  by  the  Food
 Minister  was  circulated  this  morning.
 Nobody  had  a  chance  to  put  in  an
 alternative  motion.  Some  people  then
 sent  alternative  motions  and  they
 have  come  in  the  order  paper.  So,
 the  present  position  is  that  there  are
 i8  Members  from  Kerala  who  had
 tabled  the  adjournment  motion,  Then,
 there  are  40  Members  who  had  tabli-
 ed  the  calling-attention-notice,  They
 ought  to  get  a  chanog  because  of  the
 assurance  given  by  the  Speaker  yes-
 terday.  Then,  there  are  Members
 who  have  tabled  substitute  motions
 today.  t

 So,  I  would  request  you  to  main-
 tain  some  order.  The  rule  of  this
 House  are  violated  at  random  by  the
 Speaker  and  it  is  qa  sad  precedent
 that  even  the  rules  of  this  House
 have  been  violated.  If  we  proceed  in
 this  manner  then  there  will  be  no
 eng  to  it.

 So,  I  would  request  you  to  see  that
 some  priority  is  given  to  those  peo-
 ple  who  had  tabled  the  adjournment
 motion.

 Shri  P.  Venkatasubbaiah  (Nand-
 yal):  On  a  point  of  order.  The  hon.
 Member  has  cast  aspersions  on  the
 ruling  of  the  Chair.  I  would  like  to
 know  whether  that  is  in  order.  If
 that  is  not  in  order,  then  it  must  be
 expunged  from  the  proceedings  of  the
 House.  !

 Mr.  Deputy-Speaker:  I  00  not
 think  that  there  was  any  intention  to
 cast  aspersions  on  the  Chair.  He  was
 only  trying  to  explain  what  happen-
 ed  yesterday.

 Ghri  ९,  Venkatasubbaiah:  What  he
 aeid  was  that  the  Speaker  had  viola-

 ted  the  rules  ang  regulations  of  this
 House.

 Shri  N.  Sreekantan  Nair:  Yes;  he
 has  not  conformed  to  the  rules  of  this
 House.  I  have  got  a  right  to  say
 that.  I  have  got  a  right  to  gay  that
 the  Speaker  has  not  conformed  to
 the  Rules  of  Procedure  of  this  House
 and  he  has  violated  them.

 Shri  P.  Venkatasubbaiah:  There  is
 no  need  to  shout.

 Shri  N.  Sreekantan  Nair:  It  is
 my  right  to  say  that.

 Shri  P.  Venkatasubbaiah:  He  can
 say  that  without  shouting.  There  is
 no  point  in  shouting.

 Shri  N.  Sreekantan  Nair:  I  have  a
 right  to  say  that.  Why  shouid  this
 Congress  Member  unnecessarily  in-
 terfere  when  he  knows  nothing  about
 it?

 Mr,  Deputy-Speaker:  The  hon.
 Member  says  that  in  hig  opinion  the
 Speaker  has  not  conformed  to  the
 rules;  he  has  corrected  himself  now.

 Shri  P.  Venkatasubbaiah:  It  is  not
 for  the  hon.  Member  to  say  that  I
 am  unnecessarily  interfering.  It  is  for
 yoy  to  decide  whether  that  is  neces-
 sary  or  unnecessary.

 Shri  N.  Sreekantan  Nair:  He  says
 that  my  words  should  be  expunged.
 What  right  has  he  to  say  that?  He  is
 unnecessarily  interfering.

 Shri  P.  Venkatasubbaiah:  I  would
 request  you  to  put  the  Member  in
 order.  (Interruption)  I  am  not  ad-
 dressing  him.  I  am  addressing  you,
 Sir.  I  have  to  take  instructions  from
 you  only  and  not  from  him.  I  would
 request  you,  Sir,  to  put  him  in  order.

 Shri  N.  Sreeckantan  Nairzs  Why
 should  he  address  you  when  there
 is  no  point  involved?

 Mr.  Deputy-Speaker:;  If  I  have
 understood  the  hon.  Member  aright,
 what  he  wanted  to  say  was  that  there
 ‘was  an  adjournment  motion  and  then,
 theer  was  a  calling-attention-notice.
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 Shri  N.  Sreckantan  Nair:  A  rul-

 dng  was  given  on  that  adjournment
 motion,  and  after  g  week,  a  calling-
 attention-notice  had  been  tabled.
 ‘That  is  my  point.

 Mr,  Deputy-Speaker:  The  hon.
 Member  is  giving  the  sequence,  I
 was  referring  to  what  was  said  yes-
 terday.  So  far  as  the  adjournment
 amotion  is  concerned,  consent  was  not
 given  by  the  Speaker  So  far  as  the
 calling-attention-ontice  is  concerned,
 since  there  were  so  many  names  on
 it,  it  would  have  take  a  long  time
 and  could  not  have  beer  finished  and
 everybody  could  not  have  been  pro-
 vided  with  an  oportunity;  therefore,
 taking  the  consensus  of  the  House  it
 was  decided  that  there  should  be  a
 food  debate  ang  the  Food  Minister
 should  come  forward  with  a  motion
 for  which  two  hours  wuld  be  provid-
 ed,  and  that  was  accepted  by  the
 House  yesterday.  So,  I  have  request-
 ed  the  hon.  Food  Minister  to  make
 his  motion.

 aft  wy  लिसये  (मुंगेर)  :  कल  यहां
 ब्यान  दिलाने  का  प्रस्ताव  था  हम  लोगों  के
 सामने  ।  इस  पर  चालीस  के  करीब  माननीय
 सदस्यों  के  हस्ताक्षर  हैं  ।  इस  पर  झब  बहस

 डोने  वाली  है  1  इस  बहस  में  मैं  चाहता  हूं  कि
 झधिक  से  भधिक  माननीय  सदस्यों  को  मौका
 दिया  जाये  ।  प्रगर  दूसरे  दलों  के  नेता  मानें
 तो  मैं  चाहूंगा कि  इस  पर  सम्बे  भाषण  न  हों
 और  चार  पांच  मिनट  बोलने  का  सब  को
 मौका  दिया  जाये  ।  यह  सात  धाठ  राज्यों

 का  सवाल  है  ।  भगर  यह  सुशाव  सब  को
 पसन्द  है  तो  इस  पर  चार  पांच  मिनट  का

 “एक  भाषण  हो  सकता  है  ।

 ६. ड  र्लथीर  सिह  (रोहतक)  :  मैं  चाहता
 हूँ  कि  एक  माननीय  सदस्म  इधर  से  बुजाया
 जायें  भौर  एक  उधर  से  ।

 Shri  D.  ह...  (Gopelgan):
 Every  State  toa  pol  2

 Mr.  Depnty-Speaker:  But  we  should
 bear  in  mind  that  there  are  certain
 scarcity  areas  where  the  scarcity  is
 acute,  and  there  are  also  areas  where

 —
 scarcity  is  not  to  that  degree  at

 ast.  .  .  «

 Shri  Kanwarlal  फिष्फफ,  (Delhi
 Sadar):  But  who  will  measure  the
 degree?

 st  एस०  एम०  जोशी  (पूना)  :
 उपाध्यक्ष  महोदय  माननीय  सदस्य  श्री

 श्रीकान्तन्‌  नायर  ने  जो  पायेट  झाफ़  झाडेर
 उठाया  है,  हम  भाप  से  उस  पर  रूलिंग  चाहते
 हैं  ।  उन्होंने  कहा  है  कि  एडजनेमेंट  मोशन
 पहले  था  बहू  मजूर  नही  हुआ  झौर  उस  को
 रर्ल  आउट  भी  नहीं  किया  ।  कया  यह  बात
 ठीक  है  ?  यह  एक  व्यवस्था  का  सवाल  है  1
 आप  पहले  इस  पर  रूलिग  दीजिये  और  उस  के
 बाद  ब्ागे  बढ़  सकते  है  ।

 Mr  Deputy-speaker:  When  he
 raised  the  point  of  order,  there  was
 nothing  be  06  the  House.  I  was  just
 calling  the  hon  Mumster

 Shri  N.  Sreekantan  Nair:  Under
 rule  376,  a  point  of  order  can  be  raised
 at  any  time  on  the  business  before
 the  House

 Mr,  Deputy-Speaker:  I  have  ac:  ept-
 ed  the  suggestion  that  as  far  as  possi-
 ble  those  who  have  signed  the  call
 attention  notice  would  be  accommo-
 dated  in  todav’s  debate  keeping  in
 view  the  other  aspects  as  well.

 Shri  Vasudevan  Nair  (Peermade):
 What  about  the  time?

 Mr.  Deputy-Speaker:  This  is  8
 problem  affecting  all  States  in  some
 degree  or  other.  A  suggestion  has
 been  made  that  five  to  seven  minittas

 a
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 @hri  Vasedovan  Nair:  I  may  remind
 ‘you  that  the  Speaker  had  suggested
 a  two-hour  debate  when  it  was  a
 motion  by  Shri  Hem  Barua.  But  now
 this  is  a  motion  by  Government  and
 it  is  a  regular  food  debate.  I  suggest
 that  one  full  day  of  5  hours  should  be
 allotted.

 Mr.  Deputy-Speaker:  We  will  watch
 and  if  necessary,  we  might  extend  it.

 Shri  Vasudevan  Nair:  Have  you  any
 doubt  that  it  is  necessary?

 Mr.  Deputy-Speaker:  Let  us  begin.
 Why  waste  time  on  this  procedural
 discussion?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  do  not  think  what  you
 say  will  regulate  the  proceedings  all
 right.  The  Speaker  has  always  the
 tight  to  extend  a  discussion  for  one
 hour.  If  it  is  5  hours,  we  can  have  a
 full  discussion;  but  if  it  is  only  two
 hours,  the  Speaker  can  extend  it  by
 one  hour.  I  do  not  think  that  will  be
 sufficient.  It  it  better  that  we  have
 a  tive  hour  discussion.

 Shrimati  Tarkeshwari  Sinha  (Barh):
 We  should  have  five  hours.

 Shri  P.  Venkatasabbaiah:  The  hon.
 Minister  is  moving  this  motion.  It  is
 a  regular  debate.  So  we  should  accept.
 Shri  Vasudevan  Nair’s  suggestion  ‘for
 a  full  day’s  debate.

 Several  hon.  Members:  Yes.

 Mr.  Deputy-Speaker:  As  there  is  a
 demand  from  all  sections  of  the  House,
 I  think  we  can  have  four  or  five
 fours.

 Some  hon,  Members:  Five  Hours.

 Mr,  Deputy-Speaker:  There  is  a
 half-hour  discussion.  So  the  remain-
 ing  time  will  be  taken  tomorrow.  Is

 ‘it  agreed?

 Some  hon.  Members:  Yes.

 Shri  D.  N.  Tiwary:  Let  us  sit  till
 8  p.m,  today  and  finish  with  this
 debate.

 Some  hon.  Members:  No,  no.

 aft  रणधौर  सिंह  :  यह  देश  का  सब  से

 बड़ा  मसला  है|  यह  पचास  करोड़  इन्सानों
 की  ज़िन्दगी  और  मौत  का  सवाल  है  1  इस
 डीबेट  के  लिए  कम  से  कम  एक  दिन  दिया
 जाना  चाहिए  |  भाष  एक  सदस्य  कांग्रेस  की
 तरफ़  से  और  एक  सदस्य  आपोड़्ीसन  की
 तरफ़  से  बुलायें  ।  श्राप  एक  ही  तरफ  से
 सब  सदस्यों  को  न  बुलाते  रहें  ।

 शी  wo  mo  तिवारी  (बेटिया)  :

 जैसा  कि  श्री  मधु  लिमये  ने  सुझाव  दिया  है
 सदस्यों  की  स्पीचिज़्  के  लिए  ठाइम  लिमिट

 मुकरर  कर  दी  जाये  ।

 शनी  विभूति  मिथ  (मोतिहारी)  :

 उपाध्यक्ष  महोदय,  जिन  क्षोत्रों  में  श्रकाल  की

 हालत  है  जहां  पर  स्केसिटी  भाफ़  फूड  है
 ाप  वहां  के  सदस्यों  को  भ्रधिक  झवसर
 दीजिये  ।  यह  सारे  हिन्दुस्तान  का  मसला

 नहीं  है  1  यह  मसला  बिहार  और  ईस्ट्रन
 qo  to  ure  क्षेत्रों  से  सम्बन्ध  रखता  है  1

 श्री  रणधीर  सिह  :  चूंकि  बहुत  ज्यादा
 सदस्य  इस  डोबेट  में  हिस्सा  लेंगे,  इस  लिए
 झाप  टाइम  लिमिट  मुकरंर  कर  दीजिये  t

 Shri  ्य,  B.  Deoghare  (Nagpur):  A
 Member  should  be  called  from  each
 State  and  in  the  second  round  addi-
 tional  members  might  be  called.

 भी  हरम  क  कवाय  (उज्जैन)  :
 उपाध्यक्ष  महोदय,  विरोधी  सदस्यों  को  पंद्रह
 मिनट  और  कांग्रेस  के  सदस्यों  को  पांच  मिनट
 दिये  जायें,  क्योंकि  इधर  से  ज्यादा  सदस्य
 बोलना  चाहते  हैं

 Mr.  Deputy-Speaker:  The  food
 problem  is  not  a  party  problem  end
 we  cannot  divide  the  time  on  party
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 aft  gen  ea  wee:  यह  समत््या
 बहुत  जटिल  है  पांच  मिवट  में  कोई  झपनी
 बात  कैसे  कह  सकता  है  ?  भाप  कम  से  कम

 पंद्रह  सिंगठ  तो  दीजिये,  ताकि  सदस्य  प्रपनी
 बात  कह  सकें  |

 Shri  Seshiyan  (Kumbakonem):  The
 motion  given  notice  of  by  the  Minister
 is  in  general  terms,  that  the  food
 situation  in  the  country  be  taken  into
 consideration.  I  want  to  know
 whether  we  can  move  substitute
 motions.

 Mr.  Deputy-Speaker:  How  can  it
 be?....  Anyway,  the  motion  is  going  to
 be  moved.  I  will  give  him  some  time.
 He  can  then  do  it.

 डाल  Surendranath  Dwivedy:  I  think
 this  is  a  very  bad  practice  prevailing
 in  this  House.  None  of  us  knew  what
 the  motion  would  be.  If  some  people
 anticipated  and  gave  substitue
 motions,  you  should  not  accept  them
 alone,  others  should  also  get  a  chance.
 There  was  no  notice  of  a  motion  be-
 fore  us.  It  only  came  in  today’s  Order
 Paper.  So,  we  can  also  give  substi-
 tute  motions  today,  and  they  should  be
 taken  up  tomorrow.

 Mr.  Deputy-Speaker:
 motions  are  submitted  up  to  5  p.m.  it
 would  be  all  right.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Jagjivan  Kam):  I  move:

 “That  the  food  situation  in  the
 country  be  taken  into  considera-
 tion.”

 You  know  how  this  motion  came.
 Yesterday  there  was  a  call  attention
 notice  and  Mr.  Speaker  suggested,  on
 the  suggestion  of  some  of  the  -
 bers,  that  many  areas  were  not  cover-
 ed  by  the  call  attention  notice  end
 therefore  this  motion  was  given  in

 We  have  placed  on  the  Table  of  the
 House  a  report  on  the  general
 situation  in  the  country,  end  also,  in

 If  substitute

 thy

 response  to  the  call  attention  notice,
 a  statement  has  beén  placed  on  the
 Table  of  the  House,

 At  this  stage  I  do  not  want  to  make:
 any  speech.  The  materials  are  before
 the  House  for  discussion,

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  the  food  situation  in  the

 country  be  taken  into  considera-
 tion.”

 Shri  S,  M,  Banerjee:  I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:-—

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the  Government
 the  following  steps:—

 (a)  state  trading  in  foodgrains;

 (b)  formation  of  price  stabiliza-
 tion  committees  at  Central,
 State  and  District  levels;

 (c)  fixation  of  remunerative  prices
 of  foodgrains  for  the  pea-
 sants;

 (d  Lo  formation  of  all-party  com-
 mittees  at  Central,  State  and
 District  levels  to  advise  on
 production,  procurement  and
 distribution  of  foodgrains;
 and  H

 (e)  intensive  drive  to  unearth
 illegal  grain  hoards  in  co-
 operation  with  popularly
 elected  committees.”  qd)

 Shri  Jagannathrao  Joshi  (Bhopal):
 I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  food  situation  in  the  country,
 is  of  opinion  that  the  serious  food
 crisis  arising  from  drought  should’
 be  faced  at  the  national  level  by
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 considered  as  one  single  unit
 for  food  purposes,

 (b)  the  State  Governments  be
 directed  to  arrange  the  pur-
 chase  at  reasonable  rates  of
 all  surplus  stores  of  food-
 grains  with  big  agriculturists
 end  wholesale  foodgrain
 dealers  leaving  with  them
 only  that  much  portion  which
 is  sufficient  for  their  own
 needs  and  for  this  purpose
 the  necessary  finances  and
 storage  be  arranged  by  the
 Centre,

 (c)  those  areas  in  Bihar  and  U.P.
 where  peop'e  are  facing  star-
 vation  be  declared  famine
 areas  anq  necessary  relief
 measures  adopted;  and

 (d)  an  all-party  delegation  of
 Members  of  Parliament  be
 sent  to  the  famine  areas  in
 Bihar  and  U.P,  to  see  on  the
 spot  the  public  and  private
 relief  measures  being  taken
 there  amd  present  report
 thereon  and  assure  the  affec-
 ted  people  of  the  concern  and
 assistance  of  the  whole
 country.”  (2)

 Shri  Yashpal  Singh  (Dehra  Dun):
 वे  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the  Government
 the  following  steps:—

 (a)  stress  should  be  laid  on  minor
 amd  small  irrigation  schemes;

 (b)  abolition  of  food  zones;
 {c)  abolition  of  compulsory  levy

 on  small  farmers;

 “(d)  green  manure,  as  against  che-
 mical,  fertilizers,  be  encoura-
 ged;  and

 Xe)  distribution  of  fertilizers  be
 entrusted  to  a  Central

 Agency.”  (8)

 Shri  Bibbuti  Mishra:  I  beg  to  move:
 That  for  the  original  motion,  the

 following  be  substituted  namely;
 “This  House,  having  considered

 the  food  situation  in  the  country,
 recommends  that

 (a)  adequate  arrangements  be
 Made  for  irrigation  facilities
 to  the  farmers,  irrigation  tax
 be  reduced  to  half,  and  there
 should  be  umformity  in  the
 rates  of  irrigation  through
 power,  throughout  the  coun-
 try;

 (b)  the  prices  of  agricultural  pro-
 duce  should  be  remunerative
 and  proper  arrangements  be
 made  for  fertilizers  and  seeds
 and  for  their  supply  to  far-
 mers  at  cheaper  rate;

 (c)  farmers  be  given  loans  at  the
 rate  of  2  per  cent  interest  and
 rural  banks  should  be  set  up;
 no  tax  be  levied  on  cash  crops
 and  land  reveune  be  dispen-
 sed  with;

 (d)  priority  be  given  for  the
 supply  of  iron,  timber  and
 cement  at  cheaper  rate;

 (e)  agriculture  be  made  a  Cen-
 tral  subject;  and

 (£)  only  formers  be  posted  in  the
 Mimstry  of  Agriculture.”

 Shri  George  Fernandes  (Bombay
 South):  I  beg  to  move:

 That  for  the  original  motion,  the
 following  be  substituted  namely:

 “This  House,  having  considered
 the  food  situation  in  the  country,
 recommends  to  the  Government
 that—

 (a)  Bihar  and  Uttar  Pradesh  be
 immediately  declared  as
 famine  areas,  and  the  neces-
 sary  relief  measures  to  meet
 famine  situation  be  adopted;

 (b)  food  zones  be  abolished  forth-
 with;
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 {Shri  George  Fernandes]
 (c)  the  wholesale  trade  in  food-

 grains  be  taken  over  by  the
 Government  immediately;

 (d)  a  crash  programme  of  sinking
 wells  and  small  irrigation

 projects  be  taken  in  hand  at
 once;

 {e)  a  crash  programme  of  sowing
 potatoes,  sweet  potatoes  and
 other  food  crops  that  grow
 in  qa  short  time  be  under-
 taken;  and

 (f)  an  a:l  party  committee  of
 members  of  Parliament  be
 formed  at  once  to  draw  up  a
 scheme  of  austere  living  by
 the  entire  country  till  the  food
 crisis  is  resolved”  (5)

 Shri  N,  Sreekantan  Nair:  I  beg  to
 move,

 That  for  the  original  motion,  the
 following  be  substituted,  namely:

 “This  House,  having  considered
 the  food  situation  in  the  country,
 is  of  opinion  that—

 (a)  uniform  food  levy  through-
 out  the  country  be  enforced;

 (b)  state  trading  in  foodgrains  be
 established;  and

 (ce)  the  fvod  subsidy  060  all  the
 States  be  restored.”  (6)

 Mr.  Deputy-Speaker:  The  motion
 and  the  substitute  motions  are  before
 the  House.

 Shri  Kaushik.  I  woulg  request
 Members  to  take  not  more  than  ten
 minutes  as  far  as  possible,  normally
 five  minutes,  as  [  have  to  accommodate
 many  members.

 Shri  Surendranath  Dwivedy:  What
 Mr.  Limaye  suggested  would  apply  if
 you  are  permitting  only  those  who  had
 given  notice  of  call  attention.  Then
 each  member  would  get  five  minutes,
 but  as  you  have  already  started  party-

 es  in  other  debates,  the  time-
 should  not  be  five  minutes.  It

 should  be  at  least  5  minutes,

 ‘
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 Shri  K,  N,  Tiwary:  The  time  has
 been  extended.  ह! ह  Mr,  Dwivedy
 suggests,  that  should  not  be  there,

 Mr,  Deputy-Speaker:  For  party
 leaders  or  spokesmen  38  minutes,  for
 others  40  minutes.

 Shri  S.  M.  Banerjee:  They  have
 created  the  food  situation,  we  should
 be  given  more  time.

 Shri  KE.  M.  Kaushik  (Chanda)  To
 recapitulate  the  deteriorated  and
 broken  food  situation  in  the  country,
 I  would  only  request  the  House  to
 recapitulate  certain  photographs
 which  appeared  in  almost  all  the
 papers,  big  photographs  about  the
 conditions  in  Bihar  where  people  have
 been  shown  to  have  been  living  by
 eating  barks  of  trees.  Secondly,  our
 Governor,  Mr,  Giri  was  here  and  he
 made  a  statement  about  two  months
 back  that  the  life  of  a  prisoner  in  this
 country  was  far  better  than  that  of
 &  common  man  because  the  prisoner
 was  assured  of  two  square  meals
 whereas  the  common  man  was  not.
 From  these,  it  will  be  pretty  clear
 that  the  food  position  in  this  country
 has  deteriorated  and  has  com-
 Pletely  broken  down.  The  Govern-
 ment’s  sheet-anchor  against  this  is
 the  drought.  I  could  see  that  the
 drought  could  have  contributed  to
 some  extent  but  that  is  not  all.  My
 major  charge  is  that  the  States  and
 the  Centre  have  bungled  the  food
 situation  and  it  is  this  bungling  that
 has  been  responsible  for  the  present
 bad  situation.  It  is  not  my  endeavour,
 now,  to  criticise  anybody.  I  want  the
 Food  Minister  to  avoid  the  pitfalls  of
 his  predecessors  and  evolve  a  food
 policy  which  would  retrieve  the
 position.  In  fact  it  is  my  contention
 that  for  the  last  20  years  when  Con-
 gress  was  in  full  control,  they  neglect-
 ed  agriculture:  in  their  anxiety  for
 steel  and  other  machinery  production,
 they  downgraded  agriculture  ang  gave
 it  much  smaller  allocation  than  what
 was  needed.  They  forgot  that  tndia
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 -  छ  agricultural  country  and  that
 maxty  per  cent  of  our  population’  live
 on  agriculture.  It  was  therefore
 incumbent  upon  the  Government  to
 have  invested  sufficient  amount  for
 agriculture;  that  was  not  done  in  all
 the  three  past  Plans.  Iam  glad  that
 there  is  at  least  a  State  Chief  Min-
 ister.  Mr.  त्  P.  Naik  of  Maharashtra,
 who  had  been  candid  enough  to  say
 about  two  months  back  that  they
 committed  a  mustake  in  not  laying
 proper  enfphasis  on  agriculture  and  to
 have  made  a  proper  investment.  He
 has  8.80  assured  us  that  in  the  Fourth
 Plan  which  is  on  the  anvil  now,  they
 have  made  sufficient  provision  for
 agriculture.  The  hon.  Foog  Minister
 here  should  not  commit  the  same
 mistake  that  had  been  committed  in
 the  three  Plans  and  I  request  him  to
 see  that  in  the  Fourth  Plan  agricul-
 ture  does  not  suffer.  In  fact,  I  re-
 collect  the  advice  of  a  German  expert
 who  was  requisitioned  to  come  to  our
 country  by  the  late  lamented  leader,
 Pandit  Nehru.  I  do  not  remember  his
 name  because  at  that  time  I  did  not
 think  that  I  would  be  e'ected  to  the
 Lok  Sabha  or  that  I  would  be  asked
 to  speak  by  the  leader  of  my  party.
 He  toureq  the  whole  country,  and  at
 the  end  of  his  tour  he  said:  you  have
 committed  a  grave  mistake  in  neglect-
 ing  agriculture;  agriculture  is  the
 basic  industry  of  India;  you  have
 given  undue  importance  to  steel  and
 other  industries,  more  importance
 than  they  deserved.  In  spite  of  that
 the  Government  did  not  take  the
 lesson  with  the  result  we  are  going
 today  with  g  begging  bowl  to  America
 and  other  countries.  I  am  glad  that
 men  of  calibre  who  are  manning  the
 department  of  agriculture  in  the  Cen-
 tre  and  the  States  have,  at  least,  after
 twenty  years  realised  their  mistake.
 It  requireg  full  20  years,  and  I  do  not
 know  how  many  years  we  will  take  to
 undo,  the  havoc  that  has-actually,  been
 done  by  these  serious  mistakes.
 Therefore,  I  request,  in  the  first  in-
 stance,  the  hon.  Food  Minister  fo  see
 that  proper  allocation  of  funds  is  made
 4x  the  fourth  Five  Year  Plan  so  that
 ‘we  may  be  able  to  recoup  as  early  as
 ponsibie.

 Secondly,  I  have  put  in  about  35
 yearr  service  at  the  Bar.  There  are
 several  Members  in  this  House  who
 have  put  in  much  more  practice  at
 the  Bar.  In  order  to  cater  to  the
 gallery,  every  legislature  including
 the  Centre  have  been  manufacturing
 laws.  There  has  been  a  mushroom
 growth  of  laws,  It  is  only  to  cater
 to  the  galleries,  Actually  not  much
 benefit  38  being  derived  out  of  these
 laws.  I  will  presently  give  aa  in-
 stance  to  show  what  type  of  laws  are
 passed,  ‘There  is  one  law  called  the
 Bombay  Tenancy  and  Agricultural
 Lands  Act,  in  which  if  a  man,  due  to
 certain  calamities,  has  mo  fund,  etc.
 leases  some  piece  of  land  to  another
 that  man  will  lose  the  land,  and  the
 man  who  is  the  lessee  gets  the  iand.
 I  am  not  in  favour  of  the  old  things.
 Certainly,  progressive  legislation  is-
 necessary.  The  soil  must  be  with  the
 tiller.  I  also  agree.  But  in  a  con-
 tingency  of  this  type,  when  we  are
 passing  through  difficult  times,  so  far
 as  the  food  situation  is  concerned,  I
 request  the  Munister  to  see  whether
 it  78  feasible  to  suspend  these  ‘laws
 till  we  actually  recoup  from  the  bad
 condition  in  which  we  are  placed,  and
 to  see  whether  it  can  really  help  us
 if  we  are  able  to  suspend  those  laws
 for  some  time.  Of  course,  progressive
 pieces  of  legislation  must  be  there;  I
 agree,  but  in  this  predicament,  I  want
 the  hon,  Minister  to  see  whether  it
 will  really  help  us.  This  is  the  posi-
 tion  which  he  should  get  examined
 and  see  whether  it  will  help  us  to  get
 out  of  this  predicament.  This  is  my
 second  submission.

 Thirdly,  what  is  the  incentive  that
 we  have  given  to  the  farmer?  Have
 we  given  any  impetus  to  him?  Have
 you  given  any  incentive  to  him?  He
 works  for  all  the  365  days  in  the
 year;  he  is  exposed  to  all  the  incla-
 mencies  of  the  weather  just  as  his
 crop  is  exposed,  After  doing  hard
 work  for  all  this  period,  and  uilti-
 mately,  when  his  crop  is  about  to  be
 harvested  the  crop  is  affected  ह...
 frost,  or  there  is  a  hailstorm  and  he
 thus  loses  all  his  crop.  Now,  in  this
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 situation,  has  the  Government  given
 thought  at  any  wme  as  to  what  snould
 be  done  to  saseguard  tne  position  of
 the  agriculturisis  who  have  been
 thrown  to  the  wail  by  a  calamity  of
 this  type?  38  it  not  necessary  that
 they  should  be  covered  by  mnsurance?
 There  is  accidemt  msurance,  Life  is
 aovered  by  insurance;  there  are  s0
 many  types  of  msurance.  Even  Jabour
 msurance  ig  there,  and  there  are  so
 @any  other  types  of  msurance,  js  it
 not  necessary,  or,  what  was  it  not  the
 duty  of  the  Government,  as  a  matter
 of  fact,  to  give  an  incentive  to  these
 farmers  to  see  that  im  case  of  matural
 calamities,  the  farmers  are  given,  pro-
 vided,  with  a  sort  of  crop  msurance
 and  say  to  the  farmers,  “we  will  give
 you  a  stand-by  for  q  period.”  Was
 it  not  necessary?  jf  the  farmers,
 wrthout  being  given  any  incentive,
 and  thrown  to  the  winds,  serve  to-
 morrow  a  notice  on  the  Government,
 a  notice  on  the  Ministers  who  are  at
 the  Centre  as  well  as  im  the  States,
 saying,  “Owing  to  calamities,  natural
 calamities,  we  are  done  up;  we  are
 .g0ing  to  strike,”,  what  will  happen?
 -Strike  is  the  normal  rule  of  the  day.
 Everybody  nowadays  resorts  to  stri-
 kes,  There  are  the  labour  strikes

 -day-in  and  day-out.  There  are  the
 tailway  strikes;  there  is  the  postal
 strike.  I  ask  you,  if  the  farmers  en
 bloc  serve  a  notice  on  the  Government
 and  the  State  Food  Minister,  saying
 that  “we  are  tired;  the  natural  cala-
 -mity  has  swindled  us,  and  therefore
 We  are  not  going  to  cultivate  the  land
 this  year,”  what  will  you  do?  Are
 we  going  to  eat  the  tables  and  the
 desks  around  which  we  are  sitting?

 “So,  ६  say,  unless  you  give  to  the  far-
 mers  an  impetus,  an  incentive,  and
 you  really  understand  the  difficulty

 ‘of  the  farmers,  you  will  not  be  able
 to  infuse  a  spirit  in  them  to  evince

 “more  interest  and  co-operate  with  you
 and  really  give  you  a  better  method

 ‘of  recouping  from  the  parlous  position
 ‘tn  which  we  were  previously,  so  fer
 as  food  is  concerned.
 “So  fur  the  Government  have  only  ९४०
 “tracted  the  farmers’  vote  for  their
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 brute  majority,  It  is  the  farmers’  vote
 with  which  the  Congress  has  been
 coming  all  the  while.  If  they  have
 lost  this  time  by  any  percentage,  it  is
 on  account  of  these  difficulties.  There-
 fore,  they  should  take  greater  interest
 and  see  that  some  impetus  and  incen-
 tive  is  given  to  the  farmer  so  that  he
 may  be  able  to  see  that  our  food  posi-
 tion  really  improves  in  this  country.

 Sir,  this  is  my  maiden  speech  and  T
 thank  the  Chair  and  the  members  for
 giving  me  a  patient  hearing.  If  there
 have  been  any  shortcomings,  I  crave
 their  indulgence.

 a  विभूति  मिथ :  डिप्टी  स्पीकर  साहब,
 मैं  अपने  फूड  एण्ड  एग्रीकल्थर  मिनिस्टर  साहब
 को  हादिक  धन्यवाद  देता  हूं  कि  जो  उन्होंने
 इस  बुक-लेट  को  हम  लोगो  को  दिया  है  ।

 उन्होने  इस  में  जो  लिखा  है,  वह  बिहार  के
 बारे  में  एक  दम  सही  है---

 “The  rabi  prospects  brightened
 the  some  extent  with  the  occu-
 rance  of  rains  over  large  areas  in
 Bihar  in  the  last  part  of  Novem-
 ber.  But  on  account  of  the  pro-
 longed  dry  spell  thereafter,  the
 rabi  crops  have  suffered  q  great
 deal  in  Bihar”.

 यही  सही  बात  है  कि  जो  नवम्बर  में  वर्षा  हुई
 उस  में  हम  लोगों  ने  धान  के  जो  थेत  सूख
 गये  थे,  वे  काट  कर  बड़े  लाज  स्केल  पर  रबी
 की  बुवाई  की  लेकिन  उस  के  बाद  से  जब  तक

 यह  रवी  को  फसल  नष्ट  नहीं  हो  यई,  एक

 बूंद  पानी  नहीं  बरसा  ।  खास  तौर  से  उत्तर

 बिहार  की  हालत  यही  है  t  हमारे  जिले  में
 करीब  ig  लाख  एकड़  जमीन  है,  उस  में  से
 सवा  लाख  एकड़  में  सिंचाई  का  इम्तजाम  है,
 जाकी  जमीन  में  सिंचाई  का  इस्तज़ाम  नहीं  है  t

 हारे  जिले  में  करीब  i25  ट्यूब-बेल्ज़  हैं
 शौर  जो  पानी  इत  दटूयूब-वेल्ड  से  मिलता  है
 उस  में  वानी  कर  चार्ज  23  पैसः  है,  जब  कि

 हि्दुस्तान  शौर  जगहों  में  6-१  वा  8  पैसा

 है।  इस  के  बाद  हमारे  यहां  कभी  पर  कोई
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 sara  नहीं  दिया  गया  ।  तीन  योजनायें  बोत

 थईं,  20  वर्ष  की  स्वाधीनता  के  बाद  भी  हम
 खोग--ताथे  बिहार  वाले  लेती  के  मामले  में
 वर्षा  पर  निर्भर  करते  हैं  ।  कोई  प्राजेक्ट

 mete...

 aft  जगजोबन  राम  :  गण्डक  प्राजेक्ट  है

 at  freien  fer:  गण्डक  प्राजेक्ट
 न  जाने  कब  तक  चालू  होगा,  न  जाने  कब
 तक  पूरा  होगा।  हमारे  जिले  में  एक  नहर
 है,  जिसे  तिवेणी  कनाल  बोलते  हैं,

 बहुत  जमाने  पहले  अंग्रेजी  राज्य  में  एक
 पगला  इनेजीनियर  झाया  था,  हमारे  यहां
 नदी  का  बहाव  उत्तर  से  दक्षिण  हैं,
 लेकिन  उस  ने  पूरब  से  पश्चिम  की  तरफ़

 नहर  निकाली  थी,  वह  नहर  सवा  लाख

 एकड़  के  लिये  बून  है,  नहीं  तो  हमारे
 यहां  कुछ  नही  है  ।  स्वाधीनता  के  बाद

 हमारे  जिले  का  कोई  विकास  नहीं  हुभा,
 एक  वही  पुरानी  शुगर  फैक्टरी  है,  झ्राउट-डेटेड
 फैक्टरी  है,  कोई  राहत  का  काम  वहां  पर  नहीं
 किया  गया  |  ब  हालत  यह  है  कि  जिस
 ब्लाक  में  मैं  रहता  हु,  जिस  ब्लाक  में  मेरा
 धर  है,  वहां  सात  ब्लाक  को  स्केञरसिटी

 एरिया  धोषित  किया  गया  है,  वहां  पर  स्थिति

 यह  रही  है  कि  जो  भी  डिस्ट्रिक्ट  मैजिस्ट्रेट  या
 अफसर  रहे  है  वे  मिनिस्टर  के  रुख  को  देख  कर

 स्केश्न  रतिटी  डिक्लेझर  करते  थे,  जहां  सिनिस्टर
 ने  कह  दिया  कि  करो  वहां  डिक्लेझ्र  कर  दिया,
 जहां  कह  दिया  कि  नही  करो,  वहां  नहीं  किया,
 ऐसा  नहीं  था  कि  स्वतन्त्रतापूर्वक  ईमानदारी
 के  बहू  इस  काम  को  करते  |

 मैंने  काल-एटेनशन  नोटिस  दिया  i  जिस

 शहर  से  मैं  श्ाता  हूं  उस  शहर  के  लड़कों  ने

 कहा  कि  गल्ले  को  तुम  ठीक  से  बेचो,  लेकिन
 व्यापारियों  ने  नहीं  बेचा,  नतीजा  यह  हुआ
 कि  सल्ले  को  लूटना  शुरू  कर  दिया,  वहां  पर
 दंगे  फिसाद  हुए।  मैं  झभी  घर  से  भा  रहा
 आ,  रास्ते  में  मैंने  सुना  कि  मंगलपुर  बाजार
 में  भी  लूठ-पाट  हो  गई  है,  गल्‍ले  की  दुकानें
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 लूट  ली  गई  हैं।  धान  हमारे  यहां  35  रुपया
 मन  बिकता  है  श्ौर  अब  इस  दास  में  भी
 मिलना  मुश्किल  हो  गया  हूँ।  रबी  की  फसल
 एकदम  चौपट  हो  गई  है।  जगजीवन  राम  जी
 ने  कहा  कि  25  र०  कूंए  के  लिये  दिया  है,  आप
 सोचिये  25  रु०  यदि  किसी  किसान  को  देंगे
 तो  25  २०  तो  बांस  में  ही लग  जायेगा,  3  रु०
 में  एक  बास  श्ाता  है,  भ्राठ-साढ़े  अाठ  बास
 वन  सकता  है,  इसमें  डोल  नहीं  बन  सकता

 है.

 शी  जगजीवम  राम  :  यह  रुपया  हि
 के  लिये  नहीं  है।

 शी  विभूति  मिश्र:  25  २०  में  कंपा
 कैसे  खुदेगा ?  हमारे  यहां  के  किसानों  ने
 पिछले  साल  गरौड़  शुगर  फेक्टरी  को  गन्ना
 दिया,  श्राज  तक  शुगर  फेक्टरी  ने  किसानों
 को  पैसा  नहीं  दिया  है,  दौड़ते-दोड़ते  किसान
 मर  गये,  जिस  एरिया  के  लोगों  ने  गन्ना  दिया,
 वहां  धान  जमा  नहीं  भौर  जो  जमा  हूँ  बह
 जल  गया,  ऐसी  हालत  है।

 हमारे  यहां  बिहार  में  576  ब्लाक  हैं,
 जिनमें  से  400  ब्लाकों  को  स्केअरसिठी

 एरिया  डिक्लेश्रर  किया  गया  है।  मैं  नहीं
 समझता  कि  सरकार  को  प्रकालक्षेत्र  घोषित
 करने  में  क्या  दिक्कत  है,  जब  वहां  ग्रन्न  नहीं
 मिलता  है  .  .  -

 ीं  जनजीवन  राम  :  फायदा  क्या  है  ?

 भरी  विभूति  मिथ :  फायदा  यह  है  कि
 सारे  हिन्दुस्तान  का  ध्यान  उस  तरफ़  जायेगा,
 दुनिया  भर  का  ध्यान  उस  तरफ  जायमगा,
 लेकिन  झाप  लोग  नहीं  चाहते  हैं-  इसलिये  कि
 झाप  लोगों  की  ज़िम्मेदारी  ज्यादा  बढ़  जायगी  ।
 इसलिये  मैं  चाहता  हूं  कि  उसको  भ्रकाल-केत
 घोषित  किया  जाय।

 दूसरी  बात  यह  है  कि  हमारे  यहां  जो
 फेभ्र  प्राइस  स्टाक  हैं  उसको  बांटने  की
 ज़िम्मेदारी  मुखिया  भौर  सरपंच  लोगों  को
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 दी  गई  है।  मैं  बताना  चाहता  हूं  कि  इस

 'चुवावदूकि  बाद  यहां  पर  हमारे  विरोधी  लोगों
 की  सरकार  हो  गई  है,  उनकी  झोर  के  मुखिया
 बौर  सरपच  केवल  उनहीं  को  गल्ला  देते  हैं,
 छिन्होन  उनको  बोट  दिया  है,  जो  काग्रेसमंन

 हैं  उनको  नहीं  देते  हैं  धगर  माष  चाहें  तो  मैं
 साबित करने  को  तैयार  हु  .  .  .  «  ७

 शी  भु  लिखे:  बिलकुल  गलत  |
 करिये  साबित  -  _(व्यवथान )

 ली  चिभति  मिथ  में  बताता  चाहता
 हू  कि  वहा  पर  गल्ले  का  जो  बटवारा

 होता  है,  वह  ठीक  से  नही  होता  है  t  मैं  चाहता
 हूं  कि  हमारे  फूड  मिनिस्टर  साहब  ऐसी  कमेटी
 बनावे  जिसमे  हम  लोग  भी  रहें  भ्रौर  ठीक  से
 बटवारा  हो  बिहार  में  एक  नान-भाफिशियल
 संगठन  बना  रखा  है,  न  मालूम  कौन  नेता  है,
 उसका  बटवारा  भी  ठीक  नही  होता  है,  जिस
 जिले  से  मैं  भ्राता  हु,  उस  ज़िले  की  तरफ  कोई
 ध्यान  नहीं  द्य  जाता  है।  हमारे  यहा  एक
 बन्द  पानी  नहीं  पड़ा  है,  मैं  कल  हवाई  जहाज
 से  झाया  हू,  वहा  पर  एक  बन्द  पानी  नही  पडा  |
 बोरिंग  के  बारे  में  मिनिस्टर  साहब  न  कहा,
 न  मालूम  कूए  खोदने  का  सामान,  दिय  भादि

 कहा  पड़ा  हुआ  है,  हमे  उसका  कुछ  पता  नहीं
 है।

 हमारे  जिले  में  श्राम  की  फसल  भी  होती
 है,  लेकिन  एक-भाध  जगह  पर  पत्थर  पड  गये,

 मधुझा  लग  गया  भौर  उसकी  वजह  से  भाम
 की  फसल  नष्ट  हो  गई  t  झ्ापके  यहा  से  दवा
 छिडकने  के  लिये  श्रादमी  नहीं  गये,  सरकारी
 लोग  खाली  भुलावा  देकर  बहकाते  है,  काम
 उनसे  होता  नही  है,  ...

 शी  धोक्वार  लाल  बेरा:  (कोटा)  हम  तो
 काम  कर  रहे  हैं।

 थी  जगजीधन  राम  :  काम  सीख  रहे  हैं

 ah  बिमति  लिय '  उपाध्यक्ष  महोदय,
 बिहार  सरकार  मांग  करती  है  कि  हीग  लाख
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 टन  फी  महीना दें दें  -  वहां  अगजीवस राम  जी
 ये  रिपोर्ट  में  ठोक  लिखा  है  कि  प्रगले  दो  भार

 महीने  बहुत  कष्टकर  है,  हमारे  यहां  रबी  की
 फसल  खत्म  हो  गई  है,  उस  से  काम  चलता
 था  लेकिन  भ्रव  वह  तो  है  नहीं  1  थोडा

 बहुत  जहा  कहीं  ट्यूब  बेल  हैं,  उस  से  काम  चलने
 वाला  नहीं  है,  इस  लिये  भ्रगले-तीन-चार  महीसों
 को  देखकर,  सोच-समझकर  गल्ला  इस  तरह
 से  सेन्टर  से  दें  कि  उसका  ठीक  से  बटवारा

 हो  ।  यदि  इन्ही  लोगो  पर  छोड  दिया  जायगा
 तो  जो  लोग  हम  लोगो  का  साथ  देते  हैं,  उन
 को  गल्‍ला  नहीं  देंगे  ।  इन  लोगो  को  मालूम
 है  कि  साल-दो साल  मे  ये  लोग  फेल  करेंगे
 झौर  फिर  से  दोबारा  चुनाव  होगा,  इसलिये
 झ्भी  से  वें  लोग  चुनाव  की  तैयारी  करेंगे,

 इस  लिये  जो  उन  को  वोट  दिये है,  उन  को  गल्ला
 मिलेगा  (व्यवधान)

 इसलिये  मैं  चाहता  ह्  कि  सेन्टर  जो  गल्‍्ला
 दे  उस  गल्ले  के  ऊपर  यहा  से  अपनी
 निगरानी  रखे,  भ्रपना  इतजाम  रखे ।
 झगर  आपने  ऐसा  नहीं  किया  तो  आप
 झपने  कतेंव्य  मे  फेल  करेंगे  7  इस  लिये  मेरा

 निवेदन है  कि  जो  गल्ला  सेन्टर  से  दे,  जो
 सामान  दें,  उस  के  ऊपर  पालियामेट  के  मेम्बरों

 का,  उस  क्षेत्र  के  मेम्बर  का  भी  रिप्रेजेन्टेशन

 हो  ताकि  उस  का  ठीक  से  बटवारा  हो
 सके  u

 wa  जो  अगले  तीन-चार  महीने  हैं,  उसके
 लिये  झापने  कहा  है  कि  सकरकन्द  लगाई  है
 यह  सही  है,  लेकिन  सकरकन्द  माथ  और

 फागुन  के  महीने  में  रोपी  गई  है,  इसलिये
 असाढ़  मे  जा कर  सकरकन्द  होगी,  चार  महीता
 सकरकन्द  को  चाहिये,  चार  महीने  तक  भाष
 क्या  खिलायेंगे,  इस  का  हिसाब  बताइमे  ।
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 लिये  ारा  इतना  कम  है,  पास-फुस  सब

 सूख  सया  है,  रण्बी  की  फसल  हुई  नहीं  है,  इस
 लिये  वारे  का  इन्तज़ाम  प्रापको  भच्छी  तरह
 से  करना  है  ताकि  वहा  पर  ठीक  तरह  से  पहुंच
 जाय  |

 आपने  क्रेडिट  का  ज़िक्र  किया  है,  हम  को
 जो  क्रेडिट  मिला  है,  उस  का  2  परसेंट

 सूद  हम  को  देना  पडेगा,  इस  से  हमारी  हालत
 शौर  भी  खराब  हो  गई  है  आपकी  कोश्माप-

 रेटिब्श  से  जो  रुपया  मिला  है,  या  कही और  से
 जो  रुपया  मिला  है  उसके  लिये  सूद  देना
 पडेगा  ।  सुनते  हैं  कि  बिहार  गवर्नमेट  ने  सव

 कर्जों  की  वसूली  लेना  बन्द  कर  दिया  है,  उसी

 तरह  से  आप  भी  जो  कर्जा  दीजिये,  उसका

 सूव  नहीं  लोजिये।  क्योंकि  सेन्ट्रल  गवर्नमेट
 को  इतना  तो  करना  चाहिये  कि  जो  हम  कर्जा
 दे  शौर  यहां  से  रिजव  बैक  ने  जो  दिया  है  उस
 का  सूद  माफ  कर  के  किसानों  को  दें  7  किसान
 कम  से  कम  जिंदा  रहेगा  तो  भ्रगले  साल  ले
 लीजियेगा  ।  इस  साल  तो  जो  रुपया  दिया  जाय
 उसका  सूद  न  लिया  जाय  ।  मेरे  कहने  का  मत-
 लब  यह  है  कि  जो  रिज  बैंक  से  श्राप  कर्ज
 देंगे  कोझ्रापरेटिब्म  को  उस  का  इंटरैस्ट  न
 लिया  जाय,  हम  वैसे  ही  भ्रकाल  व  सूखे  के
 कारण  मर  रहे  है  शोर  अगर  हमे  कर्ज  देकर

 सूद  लेंगे  तो  हमारे  ऊपर  और  भी  बोझा  बढता
 चला  जायगा  ।  इस  लिये  सेंटर  इतना  करे
 कि  जो  रुपया  बहू  कोप्रापरेटिवस के  द्वारा  दे
 उस  का  वह  सूद  न  ले  ।

 झागे  मुझे  यह  सुझाव  देना  हैं  कि  जो

 हमारे  पिछले  साल  का  गला  का  बकाया  है
 उसको  कम  से  कम  शूगर  फैक्टरीज़  से  दिलवा
 दिया  जाय  |  जिस  क्षेत्र  में  बकाया  है  वहा
 के  किसानों  की  हालत  देखिये  कि  इतनी  खराब
 भौर  सस्ता  है  ?  &  बेचारे  दौड़ते  दौडते  मर
 गये  भर  उनको  पैसा  नही  दिया  जा  रहा  है  1

 यह  जितने  सीड्स  वर्गरह  श्राप  के  स्टोरों
 में  पहुंचे  हैं  या  दूध  पहुंचा  है  बच्चों  में  तकसीम

 होने  के  बास्ते  मैंने  देखा  है  कि  स्कूलों  में  कहीं
 थोड़ा  बहुत  दूध  बच्चों  मे ंतकसीम  हो  जाता  है  1
 मैं  चाहूंगा  कि उन  का  बटवारा  उचित  ढंग  से
 किया  जाय  |

 इस  के  अलावा  जो  आपके  फटिलाइजसे

 सीड्स  वर्गरह  जाते  है  उसके  लिए  मेरा  कहना
 है  कि  बिहार  मे  7  जिले  हैं  श्रौर  सब॒  जिलों
 में  धूम  करके  भौर  वहा  की  जरूरियात  को
 देख  कर  के  एक  कोटा  बना  दिया  जाय  कि

 बिहार  प्रदेश  को  जो  सेंटर  से  मिलिगा  बह
 फी  जिले  में  इस  तरीक़े  पर  बांटा  जायगा  t
 झाज  जब  कि  वहा  पर  सूखा  व  भ्रकाल  है  खाद्य
 सकट  मौजूद  है  तब  इस  मिलने  वाली  इमदाद
 का  ईमानदारी  से  ज़रूरत  के  मुताबिक  बटवारा
 करने  की  जरूरत  है।  इसका  बटवारा  पोलिटि-
 कल  बेसिस  पर  नही  होना  चाहिए  जब  कि
 झादमी  भूख  से  मर  रहे  हैं  ।  किसी  के  माले
 पर  कोई  टीका  नही  लगा  है  कि  फला  शभ्रादमी
 सोशलिस्ट  है  कम्युनिस्ट  है  क्योंकि  आदमी
 झाखिर  भादमी  ही  तो  है।  झगर  वह  जिन्दा

 रहेगा  तो  किसी  को  वोट  देगा  लेकिन  झगर

 यह  मर  गया  तो  फिर  वह  किसी  को  वोट

 नही  देगा  ।  इसलिए  मुझे  भौर  भ्रधिक  न

 कहते  हुए  केवल  इतना  ही  निवेदन  करना  है
 कि  हम  लोगो  के  ऊपर  भ्रधिक  से  अधिक  ध्यान
 दिया  जाय  और  राहत  पहुंचाने  के  लिये  तत्काल
 सक्तिय  कदम  उठाये  जाये  1

 श्री  जगन्नाथ  शाब  जोशी  :  उपाध्यक्ष

 महोदय,  झाज  हम  लोग  यहां  पर  खाद्य  समस्या
 पर  विचार  कर  रहे  है।  यह  समस्या  कोई  नई
 नहीं  है  ।  पिछले  सोलह  साल  से
 लगातार  देश  के  सामने  समस्‍यायें  खड़ी  हैं  ।
 इस  बीच  में  कई  झन्न  मंत्री  झाये  कई  ह) 6
 मत्ती  गये  लेकिन  प्रश्न  की  समस्या  बैसी  की  बैसी

 ही  नहीं  अपितु  दिन  पर  दिन  बिगड़ती  चली
 जा  रही  है  a  मुझे  बड़े  दुख  के  साथ  कहना
 पढ़ता  है  कि
 Food  Ministers  may  come  and  Food
 Ministers  may  go  but  the  food
 problem  seems  to  go  on  forever.



 ३659  Food  sttuation  MARCH ६  BY  inthe  Country  (My  x6

 तो  बदलना  जाहिए।  भारत  जैसे  कृषि  प्रधान
 देश  के  झन्दर  खाद्य  का  सकट  भयंकर  रूप
 लेकर  दाज  जो  खड़ा  है  उसके  मूल  में  हमें
 जाता  होगा  ।  जो  भारत  हजारो  साल  से

 अन्नपूर्णा,  झन  भंडार  के  नाम  से  प्रसिद्ध  रहा
 हो  शौर  दुनिया  भर  के  लोग  देश  के  भ्रन्दर
 श्ाते  रहे  क्यो  यह  भाजादी  के  बाद  मे  हिन्दुस्तान
 के  अन्दर  भ्रन्न  की  समस्या  पैदा  हो  ?  उस  को
 हल  करने  मे  हम  झसफल  रहे  यह  तो  मैं  समझता

 हैं  कि  देश  की  बुद्धिमत्ता  पर  एक  बड़ा  भारी
 कलंक  रूप  में  रहेगा  |

 सन्‌  954  से  पहले  स्वर्गीय  प्रधान  मत्री
 पंडित  जवाहरलाल  नेहरू  ने  देश  को  झ्राश्वासन
 दिया  था  कि  पहली  पंचवर्षीय  योजना  के
 समाप्त  होने  के  बाद  न  केवल  देश  झन्न  की

 दृष्टि  से  आत्मनिर्भर  बनेगा  बल्कि  हम  भन्न
 बाहर  भेज  देगे  ।  उस  बात  के  लिए  कई
 बार  ऐश्योरेस  देने  के  बाद  भी  शर  उस  बात
 को  कई  साल  होने  के  बाद  और  कितने
 ऐश्योरेसैज्ञ  मिलने  के  बाद  भी  यह  देश  की
 खाद्याप्न  समस्या  जो  लगातार  बिगड़ती  चली
 जा  रही  है  उसका  मूल  समझने  की  हम  कोशिश,
 It  cannot  be  treated  in  isolation.
 इस  समस्या  के  साथ  राजनीजि  भी  जूडी
 हुई  है  ।  जब  तक  पहले  समस्त  कारणों  को
 समझ  कर  उन्हें  हम  हल  करने  की  कोशिश
 नही  करिगे  तब  तक  यह  समस्या  लगातार  दिन
 पर  दिन  और  भी  बिगडती  चलो  जायगी  t

 सरकार  के  कहने  के  प्रनुसार  जो  विभाजन

 सन्‌  947  में  श्राया  उसी  के  कारण  हिन्दुस्तान
 का  जो  बड़ा  उपजाऊ  हिस्सा  था  वह  पाकिस्तान
 के  रूप  मे  उधर  चला  गया,  अपने  पास  जो

 भूमि  थी  जह  चली  गई  लेकिन  उसके  बदले
 हमको  झपने  यहा  रैफ्यूजीज़  के  रूप  मे  लोगो
 को  लाना  पडा  झौर  भेजना  पडा  ।  मुझे  बडे

 दुःख  के  साथ  कहना  पडता  है  कि  उससे  हमने
 कोई  भी  सबक  नहीं  लिया  ।  पिछले  i8—79
 साल  से  लगातार  वह  लोग  जो  कि  बड़े  मजे
 के  साथ  और  सम्मान  के  साथ  बसे  हुए  थे  बहू

 लोग  लगातार  यहां  शाते  चले  जा  रहे  हैं  a

 वह  लोग  र्म  से  झाये  हैं  लंका से  प्राये  हैं
 दक्षिण  प्रफ्रीका  से  झाये  हैं  भौर  पूर्वी  प्रफोका
 से  आये  हैं  प्रौर जब  तक  भूमि  जाती  रहेगी  तब

 तक  लोग  इस  तरह  से  झाते  रहेंगे  भर  यह
 समस्या  फिर  बिगड़ती  चली  जायगी  ॥

 यह  सवाल  राजनीति  का  है  ।  भ्रपने  सम्बन्ध
 बर्मा  के  साथ,  भ्रपने  सम्बन्ध  लंका  के  साथ,
 अपने  सम्बन्ध  पाकिस्तान  के  साथ  कैसे  रहें
 इसी  पर  बहुत  मात्रा  मे  यह  विषय  निर्धारित

 रहता  है।  इसलिए  केवल  खाद्यान्न  की  शोर
 जब  हम  ध्यान  देंगे  तो  इस, राजनीति  की  भोर
 भी  झपने  को  ध्यान  देना  होगा  ।

 दूसरी  बात  यह  है  कि  यह  एक  राष्ट्रीय
 सवाल  है  ।  इसमे  कोई  दलगत  भावना  आकर
 खडी  नहीं  होती  ।  मुझे  बडा  दुख  होता  है
 कि  जब  खाद्यान्न  पर  बहस  होने  का  विचार
 झाया  तो  हर  एक  यहा  का  माननीय  सदस्य

 ऐसा  महसूस  करता  है  कि  कही  मेरा  प्रदेश

 छूट  न  जाय,  कही  मेरे  प्रदेश  के  बारे  में  यहा
 पर  विचार  न  हो  ।  वास्तव  में  काश्मीर  से
 लेकर  कन्याकुमारी  की  नेशनल  इटेग्रेशन
 की  बात  तो  हम  यहा  करते  है  लेकिन  जब

 ऐसा  कोई  सवाल  आकर  खड़ा  होता  है  तो
 पता  चलता  है  कि  एक  प्रदेश  भौर  दूसरे  प्रदेश
 की  स्थिति  में  झाज  तनाव  पैदा  हुआ  हैं,  एक
 महसूस  करता  है  कि  शायद  हम  अ्रमरीका  से,
 भर्जेटाइना  से,  आस्ट्रेलिया  से  गेहू  जल्दी
 मगवायेगे  किन्तु  पजाब  से  शायद  हम  नही  मगा
 सकते  न  धौर  ही  किसी  प्रान्त  से  हम  मगवा
 सकते  हैं,  यह  जो  भावना  है  एक  तनाव  झौर
 झलगाव  की  यह  उचित  नहीं  है।  हम  इस
 भावना  को  बदलना  होगा  भौर  ऐसा  सोच  कर
 चलना  होगा  कि  यह  एक  राष्ट्रीय  भवना  है
 आर  सब  को  एक  सहयोग  की  भावना  से  मिल कर
 इस  सवाल  को  हल  करने  की  कोशिश  करनी

 चाहिए  ।  इस  साल  के  झन्दर  महाराष्ट्र,
 मध्य  प्रदेश  और  मैसूर  नहीं  खडे  होते  कि
 कितना  मिला  इस  प्रदेशों  को  t  This  invi-
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 dious  distinction  of  a  surplus  state
 and  a  deficit  state  must  go,  भारत  में
 इतनी  विविधता  है  कि  हम  कह  तहीं  सकते
 कि  कहाँ  लावल  पैदा  होता  है,  कहा  मकई
 पैदा  होती  है,  कहां  बाजरा  पैदा  होता  है,  या

 कहां  चना  पैदा  होता  है  भ्रौर  वहा  के  लोग
 क्या  खाते  हैं  ?  श्ब  चना  राजस्थान  से  झन्दर
 पैदा  होता  है  या  गुलाबीवाला  चना  मध्य  प्रदेश
 में  पैदा  होता  है  तो  उसके  उपभोक्ता  बम्बई  मे

 रहते  हैं  ।  एक  प्रदेश  के  दूसरे  प्रदेश  मे  झाने
 जाने  पर  जो  निकासी  पर  रोक  है  उसके  कारण

 यह  समस्या  भौर  भी  जटिल  हुई  है।  कई  बार
 शाल  इंडिया  काग्रेस  कमेटी  के  सैशन  के  सामने
 यह  माग  उठी  कि  food  zones  mut  go;
 immediately  they  must  be  abolished

 इस  बारे  में  बहुत  बार  वायदे  करने
 झौर  ऐश्योरेस  देने  के  बाद  भी  आज
 तक  यह  फूड  जोस  चली  भ्रा  रही  है  ।
 जब  तक  अनाज  के  एक  जगह  से  दूसरी
 जगह  जाने  ले  जाने  पर  रोक  वैसी  की
 बैसी  ही  रहेगी  तब  तक  यह  पता  ही  नही  लगता,
 कि  देश  के  भ्न्दर  कितनी  अन्न  की  उपज  बढ़ी
 है  ।  फूड  कारपोरेशन  के  पुराने  चेझरमैन
 श्री  पाई  ने  स्यागपत्न  देने  के बाद  एक  लेख  मे
 इस  बात  को  स्वीकार  किया  कि  भारत  सरकार
 के  पास  देश  के  अ्रन्दर  पैदावार  कितनी  होती
 है  इसके  कोई  सही  अकड़े  नही  हैं।  जो  उनके
 पास  हैं  वह  सारी  कल्पना  है।  यह  कल्पना

 यहां  तक  चलती  है  कि  गोदामों  के  श्न्दर
 कितना  अ्रनाज  सडता  है  कितना  झनाज  चूहे
 खा  जाते  है  कितना  ट्रैजैक्शन  के  श्न्दर  खराब

 होता  है।  लेकिन  जैसा  मैंने  कहा  यहा  देश मे
 झनाज  कितना  पैदा  होता  है  इसका  कोई  हिसाब
 ही  नही  रहता  है।  श्री  लाल  बहादुर  शास्त्री
 के  जमाने  से लेकर  हम  तो  समझते  थे  कि
 देश  के  झन्दर  भन्न  का  झभाव  नहीं  है  40,
 50  या  60  साख  टन  का  झभाव  है।  यहाँ
 की  पैदावार  8  करोड  टन  से  लेकर  8  करोड
 80  लाख  टन  होने  की  बात  भी  यहा की  फुड
 टैकमोशाजी  रिसर्च  इंस्टीट्यूट  यह  स्वीकार

 करके  चसता  है  कि  १0  प्रतिशत जो  है  गुवामों

 के  झन्दर  खराब  होता  है।  इसलिए  भगर

 हम  उसके  स्टोरज़  का  माकूल  इतजाम  करे

 ध्रौर  वह  खराब  या  सडने  न  पाये  तो  मैं  झाज

 भी  यह  बात  दावे  के  साथ  कह  सकता  हूं
 कि  देश  के  अन्दर  जो  पैदावार  होती  है  यदि

 उसका  ठीक  ढंग  से  बटवारा  हो  तो  हिन्दु-
 स्तान  के  प्रन्दर  कोई  भी  श्रादमी  भूख
 से  नहीं  मरेगा  |

 यह  सरकार  की  ओर  से  हमेशा  बतलाया
 जाता  है  कि  देश  के  श्रन्दर  जो  खाद्याप्न  की
 समस्‍या  पैदा  हुई  वह  झाबादी  के  बढ़ने
 के  कारण  पैदा  हुई।  श्रब  आवादी  के  बढ़ने
 का  भी  कोई  एक  क्रम  होता  है।  इतना  ही
 नहीं  पिछले  40  साल  के  अन्दर  यदि

 हमे  देखेंगे  तो  पायेगे  कि  हिन्दुस्तान  की
 झ्राबादी  का  मह  मामला  मैं  यह  मान  कर  चलता

 हू  कि  दुगूनी  बढी  है,  किन्तु  40  साल  के
 पहले  हिन्दुस्तान  का  झाम  आदमी  जो  खाता  था
 The  quantum  of  food  he  consumed
 आज  वह  उस  का  एक  चौथाई
 भी  नहीं  खाता  है।  श्ब  इस  का  कारण
 अलग  है  जैसे  कि  श्राज  लोगो  को  चाय  पीने
 की  आदत  हो  गई  है।  मैंने  स्वयम्‌  अपनी
 आखो  से  देखा  है  कि  मेरे  पिताजी  मेरे
 सामने  बैठकटर  0-i2  रोटिया  खाते
 ये  हालाकि  में  केवल  दो  ही  रोटिया
 खाता  हु  (व्ययघान)  भाज  खाने
 का  क्वान्टम  कम  हो  गया  है  और  अगर  मेरा
 जैसा  फूड  मिनिस्टर  आ  गया  तो  झस  की
 कमी  की  यहा  कोई  समस्या  रहेगी  ही  नहीं
 wa  यह  बढ़ती  हई  झाबादी  की  समस्‍या
 उसको तो  है  ही  भौर  उस  को  कैसे  रोका  जाय
 तो  हम  देखेंगे  लेकिन  उस  को  धान  की
 समस्या  के  साथ  जोडना  मैं  उस  को
 ठीक  नहीं  समझता  इसलिये  कोई  भी
 नीति  निर्धारित  करते  समय,  मेरा  यह  आग्रह
 है,  सरकार  एक  राष्ट्रीय  स्तर  पर  नीति
 निर्धारित  करे  ।  किन्तु  दुख  से  साथ  कहना
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 पड़ता  है  कि  the  present  Government  is

 being  tossed  between  ‘right’  and  left.

 कोई  भी  नीति  निर्धारित  करते  समय  हम

 कोई  लेफ्ट  नीति  निर्धारित  करे  या  कोई  राइट

 नीति  निर्धारित  करें,  व्यापार  हाथ  में  लेंगे

 तो  क्या  होगा,  जमीन  को  हाथ  में  लगें

 तो  क्‍या  होगा,  इस  तरह  से  उस  का  मन
 अलता  है  उस  के  कारण,राईट  शौर  लेफ्ट  के

 चक्कर  के  कारण  सारा  काम  गडबड  हो  रहा  है।

 इस  (कारण,  मुझे  कहना  पडता  है  कि

 let  us  now  better  give  up  this  left
 and  night.  Let  us  now  do  about-
 turn  and  face  the  problem  straight.
 जो  असली  प्रान्लम  है  वह  राइट  और

 लेफ्ट  की  नहीं  है।  भ्सली  प्राग्लेम  यह  है

 कि  एक  देश  के  होने  के  नाते  श्ाज

 हर  ह्रादमी  को  कितना  मिले,  कैसे  मिले,

 कैसे  अच्छे  ढग  से  हम  दे  सकते  हैं,  इस

 को  दृष्टि  मे  रख  कर  हम  विचार  करे।

 तभी  मैं  समझता  ह्  कि  देश  की  समस्या

 हल  होगी  और  कुछ  मात्रा मे  हम  सफल

 हो  सकते है।  इस  दृष्टि से  मैं  ने  कुछ  सुझाव
 दिये थे।  एक  तो  यह  कि  हम  एक  राष्ट्रीय
 स्तर  पर  इस  वक्‍त  विचार  करे ।

 दूसरी  बात  यह  कि  सप्लंस  स्टेट  या  डेफि-

 सिट  स्टेट  के  विचार  को  छोड  कर  जनता

 को  जो  मिलना  चाहिए  वह  सही  मानों  मे

 सब  को  समान  रूप  से  मिले।  यह  नहीं

 होता  चाहिये  कि  केरल  में  उस  की

 मात्रा  कम,  भ्राप्त  में  उस  की  मात्रा  ज्यादा

 झौर  मद्रास में  औौर  ज्यादा,  इसलिये  कि

 मद्रास  में श्रावल  पैदा  होता  है,  अघ

 2664.

 आवबल  पैदा  होता है  भौर  पूतः में  100  बाम

 शवल के लिये के  लिये  लोग  लाइम  लगा  कर  खडे

 रहे।  इस  बात को  मैं  ठीक नही  समझता v

 राष्ट्रीय  स्तर  पर  एक  तीति  निर्धारित  करके

 देश  में  जितना  भी  उत्पादन  हो,  चाहे  बह
 कम्या  कुमारी  में  हो  मा  केरल  में  हो,  किसी

 भी  प्रदेश  में  हो,  सब  जगहो  पर  समान

 रूप  से  वितरित किया  जाये  ।  किसी  के  मन  में

 यह  भाव  पैदा  नहीं  होना  चाहिए  कि  केन्द्र

 हमारे  खिलाफ  प्रन्याय  करता  है,  हमारे  प्रान्त

 के  खिलाफ  झन्याय  होता  है।  एक  राष्ट्रीय

 नीति  हम  निर्धारित  करे  शौर  उस  को

 अमल  मे लाने के  लिये  पूरे  देश  में  जो  खट्यान्न

 जोन्स  बने  हुये  हैं  उन  को  हम  हटाये।

 तीसरी  बात  यह  भ्ाकर  खडी  होती  है
 कि  केन्द्र  श्राज  बेबसी  अनुभव  करने  लगा  है।
 झाज  यहा  चावल  की  शार्टेज  है,  उस  का

 झभान  है,  बाहर  से  चावल  मिलता  नहीं।

 चूकि  चावल  मिलेगा  थाईलैड  से  या  पूर्वी
 प्रदेश  से  ,  इस  लिये  उस  प्रदेश  से  सम्बन्ध

 रखना  चाहिए,  जब  सम्बन्ध  झच्छा  रहेगा
 तो  ज्यादा  मिलेगा  ।  भ्राज  केन्द्र  भ्रमूसव  करता

 है  कि झपने  पास  है  नही,  प्रान्त  मागते

 है  वो  प्रात  को  हम  क्‍या  देगे।  इस  के  लिये

 मैं  सुझाव  देना  चाहता  हू  कि  पिछले  कई

 सालो  से  हिन्दुस्तान  के  भ्रन्दर  नियोजन  की

 बात  चलती  है,  लेकिन  यदि  हम  देखेगे  झाकडों

 को  तो  पता  चलेगा  कि  जहा  पर  सिंचाई  का

 प्रबन्ध  होता है,  जहा  पानी  की  व्यवस्था  होती

 है,  बहा  कही  गन्ना  लगाया  जाता  है,  कहीं  सुपारी
 का  बाम  लगाया  जाता  है,  कहीं  अफीम  का
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 wer  सवाया  जाता  है  भौर  कहीं  जूट  होता है।
 अदि हम हम  देश  के  झन्दर  प्रमाज के  लिये  तरसें
 यो  इससे  ज्यादा  प्र्ण्छा  यह  है  कि  हम  झपनी

 भूमिका का  उपयोग  भ्रनाज के  लिये  करें  भौर
 शक्कर  सस्ती  बाहर  से  मंगायें,  सुपारी  सस्ती

 अर्मा  &  प्रा  सकती  है।  लैंड  सीलिंग  का  कानून

 सलायू  करके  सुपारी  के  बजाय  वहां  पर  भनाज

 की  खेती की  जाये।  जब  सुपारी  बाहर से
 सस्ती  मिल  सकती है,  चीनी  सस्ती  मिल
 सकती है  तब  देश के  झन्दर  शक्कर  क्‍यों

 ज्यादा  पैदा  करें  ।  देश  में  चावल  नही  है,

 गेहूं  नही  है।  अगर हम को हम  को  दूसरे  देशों  पर

 निर्भर  रहना  है.  तो  चावल  और  गेहूं  के  लिये

 नही,  शक्कर  झौर  सिगरेट  के  लिये  रह  सकते

 हैं।  यदि  बाहर  से  सिगरेट  और  शक्कर

 नही  प्रायेगी  तो  यहां  के  आदमी  मर  नहीं
 जायेंगे।  हम  भूमि  के  हिसाब  से  उसका

 उपयोग  करे।  बंगलोर  में  भ्रगूर  लगाया  गया  |

 इतना  ज्यादा  भगूर  हो  गया  झौर  हम  उस  की

 शराब  बनाये,  तो  इस  का  मतलब  यह  है
 कि  हमने  अपनी  भूमि  का  भ्रच्छे  ढंग  से  उपयोग

 नही  किया  1

 भूमि  का  झच्छे  ढंग  से  उपयोग  करने

 के  लिये  हमारी  जितनी  भूमि  है  उस  को

 हम  जोत  के  नीचे  लाने  की  कोशिश  करें।

 भूमि  सुधार  कानन  के  लिये  कई  प्रकार  के

 सुझाव  झाये  है,  भूदान  आया,  ग्रामदान

 झाया,  वन  महोत्सव  शाया ,  पेड़  लगाये

 गये,  सहकारी  थ्रेत्री  झाई  ौर  इन
 सब  के  बाद  झ्ाखिर  में  साल  बहादुर
 शास्त्री  ने  जय  जवान  जय  किसान कह  कर
 सोसवार  को  भोजन  छोड़ने का  विचार  किया  ।

 लेकिन  हमने  किसी  पर  भी  गम्भीरता  से

 विचार  करके  उस  को  कार्यान्कित  करने

 की  कोशिश  नहीं  की  ।  (व्यकषयात)  |  जाने

 बल  कर  झप  एक  राष्ट्रीय  नीति-झपना  कर

 खाद्यान्न  जोन  समाप्त कर  के  सब को  समान

 भाता  में  खाने  को  दें।  झाज  उत्तर  प्रदेश

 में  और  बिहार  में  बहुत  ज्यादा  भुखमरी

 है  उनको  भाप  भुखमरी  का  क्षेत्र  थोषित

 करे  ?  वहां  क्या-क्या  हो  रहा  है

 इस  को  देखने  के  लिये  संसद्‌  सदस्मों  का

 सर्वदलीय  दल  इन  सूखाग्रस्त  क्षेत्रों  का

 झमण  करे।  वह  झाकर  यहां  पर  पनी

 रिपोर्ट  दे  कि  बहां  क्‍या  चल  रहा  है  क्‍या

 नहीं।  साथ  ही  साथ  वहां  की  जनता को

 वह  बतलाये  कि  पूरे  देश  की  सहानुभूति

 तुम्हारे  साथ  होने  के  नाते  तुम्हारा  संकट

 हमारा  संकट  है  और  हम  उस  को  सुलझाने
 की  कोशिश  करेगे  I

 इन  शब्दों  के  साथ  मैं झापका  आभार

 मानता  हूं  श्रौर  अपना  वक्तव्य  समाप्त

 करता  हूं  ।

 डा०  राम  मनोहर  लोहिया  (कन्नौज)  :

 उपाध्यक्ष  महोदय,  यह  बयान  ऐसा  लगता

 है  कि  कानून  मंत्री का  बयान है,  श्री  जगजीवन

 राम  का  बयान  नही  है  क्योंकि  भूख  से

 मौतें  हुईं  या  नहीं  इस  का  मैं  भाप  को
 केवल  एक  दिल  दहलाने  वाला  झांकड़ा

 दे  देता  हु  जिस  के  प्रनुसार  बिहार  में  रोब

 एक  से  दो  हजार तक  झादमी  मर  रहे

 हैं  यातो  चेचक से या  भूख  से  पह  दोनों

 जुड़वां  चीजें  हैं।  चेचक  के  बारे  में  मुझे

 कहना  है  कि  विश्व  स्वास्थ्य  संगठन को
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 पूष  राम  मनोहर  लोहिया]
 फौरन  न्योता  दे  दिया जाय  कि  चेजक को
 खत्म  करने के  लिये  झामे ।

 अस् के बारे से के  बारे  से  मुझे  कहना है  कि  एक
 बहुंत  झजीव सी प्ली  बीज  लग  रही  है  कि  कीमतो
 शौर  पैदावार  का  सारा  ताता  ही  दूढ
 गया  है।  मुझे  प्राश्यमं  हो  रहा  है  कि  झाज
 कल  ब्याज  खास  तौर  से  बेको  की  धापस
 में  ब्याज  की  दर  2  शौर  5  सेकड़ा
 हो  गई  है।  एक  तरफ  बैको  के  ब्याज  की
 दर  12 भर  i5  deer  और  साधारण
 व्यापार  की  17,18  भौर  20  सँकड़ा
 तथा  दूसरी  तरफ  कहा  जाता  हैं  कि  रुपया

 बहुत  ज्यादा  है  कीमतें  बढ़  रही  हैं।  इस
 का  एक  झाशिक  उत्तर  मेरे  पास  भी  है,
 लेकिन  मैं चाहूंगा  कि  सरकार  इस  का
 उत्तर  पूरी  तरह  से  बढ़े  वर्ना  यहा  प्रलय

 होने  वाली  है,  धन्धे  बन्द  होने  वाले  हैं
 कारखाने  बन्द  होने  वाले  हे,  खेत  की
 पैदावार  जो  पहले  से  खराब  है,
 शौर  ज्यादा  खराब  होने  वाली  है  क्योकि
 एक  तरफ  ब्याज  की  दर  इतनी  ऊची
 झौर  दूसरी  तरफ  पैसा  इतना  ज्यादा
 कि  चीजों  की  कीमतें  बढती  चली

 ग्या  रहो  हैं।

 15  87  brs

 (Saar  C  K  Brarracnarya  tn  the
 Chair}

 we  परस्पर  विरोधी  बाते  हैं।  प्रगर  मैं
 किसी  सरकार  मे  होता  तो  इस  सवाल
 का  जवाब  देने  के  लिये  हो  किसी  को  प्रधान
 मंत्री  बना  देता  कि  भाई  इस  का  जवाब
 तो  दो।

 दूसरी  चीज  यह  कि  झाज  हस  देश
 हैं  श्रावश्यकता  है  कि  आप  पूरी  शक्ति
 गायें  शर  जिस  प्रकारसे  भी  हो  फसलें
 खगामें  भार  हफ्ते  वाली,  छ.  हफ्ते  वाली,
 चाठ  हफ्ते  वाली,  आलू,  शकरकन्द
 एक  मत  हो  कर,  एक  चित  हो  कर

 एकाप्  होकर  4  लेकिन  सुंझे  यह
 सम्भव  दिखाई  नहीं  पढ़ता  क्योंकि  केन्द्र
 मे  भी  धौर  प्रदेशों  मे  भी  ओर  यह  मैं
 बडे  दुःख  के  साथ  कह  रहा  हूं,  मंत्री सोग
 केवल  मंत्री  बनाये  जाने  मे  ही  इतने  खुश
 हो  जाया  करते  हैं.  कि  बाकी  काम  उन  के
 सामने  रह  नही  जाता  ।  जेसी  वर्तमान

 स्थिति  है  उसी  को  वह  चालू  रखते  हैं।
 जरूरत  है  कि  जबर्दस्त  ह  से  पुरानी
 हालत को  बिल्कुल  अलग  हटा  कर  के

 उस  को  तोड़  करके  एक  ऐसी  अवस्था
 लाये  जिस  से  कि  जो  कुछ  भी  हमारी
 ताकत  है  मशीनी  ताकत,  झ्ादमी  की  ताकत,
 झाकाशवाणी  की  ताकत,  विद्याथियो  की
 ताकत  या  चाहे  ताकत  पानी  की  हो
 सब  को  एक  बात  में  लगायें  भ्र्थात्‌  फसल
 उगाये  |  क्योकि  दो  तीन  महीनों  के  भ्रन्दर
 जैसा  अभी  मैं  ने  कहा  कि  बिहार  मे  रोज
 दो  हजार  भ्रादमी  के  हिसाब  से  मर  रहे
 हैं  भोर  पूर्वी  उत्तर  प्रदेश  मे  हजार
 डेढ़  हजार  भादमी  मर  रहे  होगे,  लाखो
 आरादमी  मरने  वाले  हैं।  इस  का  एक  मात्र
 उपाय  हैकि  चार  हफ्ते  की,  छः  हफ्ते
 की  शौर  झ्राठ  हफ्ते  की  फ़सले  पूरी  ताकत
 से  लगाई  जाये  लेकिन  यह  तभी  सम्भव

 हो  सकता  है  जब  केवल  मत्री  बन  जाने
 पर  ही  लोग  खुश  न  हो  जाया  करे  ।
 जब  एसे  झादमी  झाए  जिन  के  मन  में

 इस  देश  को  बिल्कुल  उलट  देने  वाली  बात

 हो--मालूम  होता  है  कि  प्रधान  मक्षी
 जी  को  मैंने  बहुत  ज्यादा  नाराज  कर
 दिया  है...  .

 थ्री  जगजोबत  रोम  :  फूड  मिनिस्टर
 बैठा  हुमा  है।

 Bo  राम  सगोहर  लोहिया:  यह
 सदन  की  प्रतिष्ठा  का  सवाल  है।  जब  कोई
 सदस्य  थोल  रहा  हो  तो  अधान  मत्रो  जी
 बोच में  इस  तरह  से  उठ  कर  चली  जायें
 यह  बहुत शर्म  की  बात है  ।  भाप  जरा
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 शूछिये  कि  बहू  क्यों  इस  तरह  से  बीच

 में  उठ  कर  चली  गईं।.  (ब्यबवान)
 यह  अदतमीज  लोग  हैं  ।  वह  क्‍यों  उठ

 कर  श्वली  गईं  ?  (  Interuption)

 Shri  Sheo  Narain  (Basti):  The  Food
 Minister  is  here.  What  is  he  saying?
 The  Food  Minister  is  here.

 Bro  शाम  मनोहर  लोहिया:  भरे  जाप्रो

 बाहियात  बातें  क  रते  हो।  पहले  भ्राप  बतलाइये
 कि  वह  क्‍यों  उठ  कर  चली  गईं।  प्ालीर  में

 जाती  या  पहले  चली  जातीं  बीच  में  क्यों
 उठ  कर  चली  गई  ?  (ब्यववात)

 Mr,  Chairman:  The  hon.  Member
 should  be  satisfied  that  the  Food
 Minister  is  here.

 डा०  राम  मनोहर  लोहिया  :  एक  मानतीय
 सदस्य  मैं  माननीय  न  सही  मामूली
 झादमी  हूं  लेकिन  इस  तरह  से  क्या  वह
 झपमान  करेंगी  ?  उन्हे  वापस  बुलाइये  |
 जब  सदस्य  खत्म  कर  ले  तब  जाना  चाहिये  t

 इस  तरह  से  बीच  मे  उठ  कर  नही  जाना

 चाहिये  t

 Shri  Randhir  Singh:  It  is  not  ne-
 cessary  that  the  Prime  Minister  must
 be  here.

 Shri  Chandra  Jeet  Yadav  (Azam-
 garh):  On  a  point  of  order.

 Shri  N.  Sreekantan  Nair:  He  must
 quote  the  rule.

 6  hrs,

 डा०  राम  सनोहर  लोहिया  :  मुझे  इससे

 कोई  मतलब  न  होता  झगर  वह  यहा  न  होती  ।

 तब  मैं  कुछ  नहीं  कहता  ।  लेकिन  यह  बैठी

 हुई  थीं  क्‍यों  चली  गई  ?

 Shri  Randhir  Singh:  It  is  not  ne-
 cessary  that  the  Prime  Minister  must
 be  here.

 की  बमाजीत  यादव  :  मेरा  एक  व्यवस्था

 का  प्रजन  है  .  ,  द
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 भी  ग्रॉकार लाल  बेरबा  :  कौन  सा
 नियम  है,  किस  नियत  के  अन्तर्गत  है  ?

 श्री  चल्रजीत  पादद  :  आप  को  अबल
 नही  है  |  श्राप  सुन  ले  कि  व्यवस्था  के  प्रश्न
 के  लिए  नियम  बताना  जरूरी  नही  है

 Shri  ्य,  Sreekantan  Nair:  The  pro-
 cedure  is  there  and  he  must  quote
 the  rule.

 mt  खरद्रओोत  यादव  :  में  व्यवस्था  का
 प्रश्न  उठा  रहा  हूं  ।  किस  धारा  के  झन्दर
 यह  बताने  की  जरूरत  नहीं  है।  इसलिए
 माननीय  सदस्यो  को  शोर  नही  क  रना  चाहिये  ।
 डा०  लोहिया  जब  अपना  भाषण  कर  रहे  थे
 तो  बीच  में  माननीय  प्रधान  मंत्री  ने सदन  का
 त्याग  किया  ।  उन्होंने  इसके  ऊपर  एतराज
 किया  कि  जब  कोई  सदस्य  बोल  रहा  हो  तो
 प्रधान  मंत्री  को  सदन  का  त्याग  नहीं  करना
 चाहिये  शौर  ईसके  ऊपर  गुस्से  मे  उन्होंने  जो
 बात  कही  उस  पर  इधर  से  प्रापत्ति  उठाई  गई
 उन्होंने  कहा  कि  ये  बदतमीज्ञ  लोग  हैं  जो
 इस  तरह  की  बात  करते  हैं  -  यह  शब्द  और
 इसका  इस्तेमाल  अ्रनपालिमेंटरी  है,  यह
 झसंसदीय  है  ।  इसलिए  मैं  प्रार्थना  कर्ता
 हूं  कि  कृपा  करके  डाक्टर  साहब  को  झाप
 या  तो  इन  शब्दों  को  वापिस  लेने  के  लिए  कहें
 और  अगर  वह  ऐसा  नही  करते  हैं  तो  भाष
 इनको  प्रोसिडिसज़  मे  स ेनिकाल  दें।  बदतमीज
 लोग  कहना  असंसदीय  है  ।  ये  सरादीय  शब्द
 नही  हैं  ।

 ग्बी  शिव  नारायण  :  किसी  भी  मेंम्बर
 का  यह  राहट  नहीं  है  कि  वह  दूसरे  को  वदतमीज
 कहे  ।

 डा०  राम  सनोहर  लोहिया  :  मैंने  किसी
 एक  झादमी  को  बदतमीज़  नहीं  कहा  हूँ  ।
 सब  को  मैंने  बदतमीज़  कहा  है  जो  बदतमीज़ी
 कर  रहे  हैं  1

 झभी  यह  हजरत  बोल  रहे  थे  तो  उन्हेंकि



 बहा

 द्धि  राम  मनोहर  तोहिया]
 कहा कि  ये  कम  प्क्स  वाले  लोग 1  हुए  हैं  1
 लेकिन  भाप  इतकी  |  को  देखिये  ।  मैं

 इस  कम  |  वाली  बात  में  इस  झंक्षट में
 महीं  फंसना  चाहता  हूं  a  प्राप  बताय  कि
 अधान  मंत्री  को  भाखिर  सदन  की  मर्यादा  तो

 रखनी  चाहिये  -  वह  बीच  में  उठ  कर  क्‍यों
 ली गई  गईं।  बह  कोई  साधारण  सदस्य  नहीं  हैं  |

 बह  प्रधान  मंत्री  हैं  7  इसलिए  उनको  यर

 रहना  भाहिये  था  !

 Shri  Randhir  Singh:  It  is  most
 sorrowful.  He  must  withdraw  the
 wemarks.

 aft  ora  लिखेये  :  यह  भौचित्य  की  बात  है
 मर्यादा  की  बात  है  (इंडरप्हांज)
 Shri  Randhir  Singh:  Even  now  we

 consider  him  to  be  a  good  leder.  He
 must  withdraw  the  remarks,  It  is
 ‘vey  bad  on  his  part  to  have  made
 those  remarks.

 Blo  राम  नोहर  लोहिया:  में  खाली
 आपको  बतलाये  देता  हूं  कि  प्रधान  मंत्री  जी
 को  या  तो  सदन  में  नही  भ्राना  चाहिये  था  और
 झगर  वह  इस  देश  की  प्रधान  मंत्री  बने  रहना
 चाहती  है  तो  किसी  भी  सदस्य  के  भाषण  के
 जीच  में  उठ  कर  नही  जाना  चाहिये  ।

 एक  माननीय  सदस्य  :  इनको  झपने  शब्द
 वापिस  लेने  चाहियें  t

 Bro  राम  भनोहर  लोहिया  :  मैं  कोई
 शब्द  वापिस  नही  ले  रहा  हूं।  मैंने  कह  दिया  है।

 Shri  Chengalraya  Naidu  (Chittoor):
 May  I  request  the  hon.  Member  that
 he  should  withdraw  those  remarks?
 Otherwise,  he  must  leave  the  House
 so  that  the  House  may  be  in  order.

 Mr.  Chairman:  The  question  raised
 by  the  hon.  Member  from  this  side  is
 ‘that  that  praticular  expression  should
 not  have  been  used  here.  So,  whether
 that  particular  expression  hag  been
 applied  to  a  particular  individual  or
 the  whole  of  them  is  not  a  point  at
 issue,  If  that  particular  expression  is
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 not  such  as  may  be  used  in  this  House,
 that  expression  should  be  withdrawa.
 so  far  as  the  Prime  Minister  ig  con-
 cerned,  I  believe  there  is  no  rule  whith

 compels  the  Prime  Minister  to  be  here
 whenever  a  Member  is  making  his
 speech.  The  Prime  Minister  is  under
 no  obligation  under  the  rules  to  con-
 tinue  to  sit  even  when  she  is  requir-
 ed  to  be  present  elsewhere  for  80
 many  other  preoccupations.  We  should

 also  remember  that  the  Prime  Minis-
 ter  has  so.  many  preoccupations  to
 attend  to.

 Bo  राम  मसोहर  लोहिया  :  मैंते  किसी
 के  लिए  नहीं  कहा  |  जो  बदतमीज़ी  करते  हैं
 उनको  मैंने  बदतमीज़  कहां  है  ।

 Mr.  Chairman:  So  long  as  the  Food
 Minister  is  here,  I  believe  the  hon.
 Member  should  be  stisfied  that  what
 he  is  saying  is  being  properly  attend-
 ed  to  on  behalf  of  Government

 Shri  Randhir  Singh:  He  should
 withdraw  those  remarks.

 डा०  राम  भनोहर  लोहिया:  मै

 यह  कह  रहा  था  कि  एक  चित्त  हो  कर,  एकांग्र
 हो  कर,  एक  मन  हो  कर

 Mr,  Chairman:  [  would  request  Dr.
 Ram  Manohar  Lohia  now  to  continue
 his  speech  on  the  subject.

 Shri  Chengalrayg  Naidu:  He  must
 withdraw  these  remarks  before  he
 continues  the  speech  Otherwise,  we
 are  not  going  to  allow  him.

 Shri  Randhir  Singh:  Before  he  is
 allowed  to  speak,  he  must  withdraw
 the  remarks

 Chengalraya  Naidu:  He  should
 apologise  to  the  House.

 An  hon,  Member:  You  have  given
 your  ruling  already,  and  let  Dr  Ram
 Manohar  Lohia  proceed.
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 a.  Chairman:  I  believe  Dr.  Rem
 Menohar  Lokia  agrees  with  me  that
 the  word  should  be  withdrawn.

 Shri  Chengairaya  Naidu:  Let  him
 say  20,

 डा०  राम  मनोहर  लोहिया  :  बंगला  में

 क्या  कहेंगे?  यही  तो  कहेंगे  न  (a  tew  words
 spoken  in  Bengali)

 मैं  यह  कह  रहा  था  कि

 Shri  Chengalraya  Naidu:  Unless  he
 withdraws  that  expression,  he  cannot
 be  allowed  to  proceed.

 aft  रणधघीर |...  :  लीडर  का  यह  हाल  है
 तो  चेलों  का  क्‍या  होगा  (इंडरप्हांस)

 श्री  कंबर  साल  गुप्ता
 :

 माननीय  सदस्यों
 को  चाहिए  कि  इनको  बोलने  दें  7  कितनी  अच्छी
 बात  बोले  हैं  ।

 Mr.  Chairman:  I  believe  from  what
 Dr.  Lohia  has  said  in  Bengali  in  this
 House  that  he  agrees  that  that  expres-
 sion  is  not  applied  to  anyone  here
 either  individually  or  collectively,

 Bo  रास  मनोहर  लोहिया
 (a  few  words  sopken  in  Bengali)
 केवल  केन्द्र  ही  नहीं  ऐसे  मंत्री  भी  प्रदेशों  में
 हैं  जिन  में  कि  मेरे  दल  के  भी  मंत्री  शामिल  हैं
 जिन  की  दो  इच्छायें  तो  मैं  देख  रहा  हूं।  एक
 तो  मंत्री  बने  रहने  की  उन्हें  खुशी  होती  है,
 गद्दी  पर

 बैठे  रहने  की  खुशी  होती  है  भौर  दूसरे
 श्रीज़ो  को  चलते  रखो,  थोड़ा  बहुत  इधर  उधर

 सुधार कर  दो,  इधर  उधर  |  लेकिन एक  तीसरी
 इच्छा  भी  है  कि  बीस  बरस  के  इस  नारकीय
 जीवन को  तोड़  कर,  खत्म  करके  एक  नया
 अध्याय  का  झारम्भ  करो  |  लेकिन  यह  जो

 शीसरी  इच्छा  है  मैं  मंत्रियों  में  नहीं  देख  रहा  हूं
 से  केन्द्र  के शौर  न  प्रदेशों  के  ।  इसलिए  मेरा

 यह  कहना  है  कि  जब  तक  मन  में  एकाग्रता,
 एक  चिता  और  एक  हमत  नहीं  होगी  भौर
 जब  तक  यह  आवना  तहीं  होगी  कि  फसल
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 खगाधो,  और  फसल  चगाधो  और  उगा  कर
 श्रच्छी  तरह  से  उसका  गितरण  करके  साधारण
 जनता  तक  पहुंचाशो  तब  तक  कुछ  नहीं  हो
 सकेगा  ।  प्रकाल  में  लोग  मर  रहे  हैं,  यह  मैं
 आपको  बता  चुका  हूं  ।  झ्रभी  दो  महीने  में
 लाखों  झादमी  मरने  वाले  हैं,  यह  भी  मैं  कह
 चुका  हूं  1  मैं  बार-बार कह  रहा  हूं इस  बात को  ।

 इस  वास्ते  जैसे  भी  हो  भौर  जैसी  भी  हो

 फसल  उगाझो  |
 झब  मैं  झापकों  थोड़ी  भविष्य  की  बात

 कहना  चाहता  हूं  भौर  इस  बात  को  कह  कर
 मैं  समाप्त  कर  दूगा  ।  मुझे  लगता  है  कि  यह
 नही  होने  वाला  है  मैं  बड़े  ्रफसोस  के  साथ

 कह  रहा  हूं  कि  यह  नही  होने  वाला  है  t  भभी
 मैं  ने  दो  वर्ष  की  बात  कही  है  |  साथ  ही  मैं  ने

 एक  चित्तता,  एकाग्रता  और  एक  ब्रह्मता
 की  बात  भी  कही है  ।  इस  वक्‍त  सब  लोगों  की
 एकाग्रता  यही  है  कि  किसी  तरह  गद्दी  पर  बैठे

 रहो  ।  लेकिन  एकाग्रता  होनी  चाहिए,  भ्रकाल
 खत्म  करो  ।  इसलिए  मेरा  कहना  है  कि  दो

 वर्ष  तो  प्रभी  लगेंगे  इस  तरह  क ेस्वार्थी मंत्रि-
 मंडलों  को  खत्म  करने  में  ।  दो  वर्ष  लगें,  एक  वर्ष
 लगे  लेकिन  इतना  समय  तो  लग्रेगा  ।  दो  वर्ष
 से  भ्रधिक  नही  लगेगा  t  फिर  मैं  समझता  हूं
 कि  गैर  काग्रेसी  मत्नी  मंडल  जो  चल  रहे  हैं  इस
 तरह  के  मंत्री  मडल  बनेंगे  ।  उनके  बारे  में  भी
 मैं  कह  देना  चाहता  हूं  कि  कभी  तो  हम  को

 भ्राहलाद  के  शिखर  पर  पहुंचायेंगे,  मालगुज़ारी
 झौर  लगान  खत्म  करेगे  या  ऐसा  कोई  बड़ा
 काम  करेंगे  जिससे  तबियत  उछल  उठेगी,
 आह्लाद  के  शिखर  पर  पहुंच  कर  t  या  फिर
 कभी-कभी  स्वार्थ  के,  वैभव  के  ,  फिजुलखर्ची
 के  वशीभत  होकर  ये  गैर-कांग्रेसी  मंत्री  मंडल
 भी  वही  काम  करेंगे जो  काग्रेसी  करते  र  हैं  ।
 शौर  इसलिए  ये  हम  को  निराशा  के  गत  में

 पहुचायेगे  ।  इसलिए  अगले  चार  पांच  बरस
 हमको  प्रतीक्षा  करनी  होगी,  दो  बरस  तो
 कांग्रेस  को  बिल्कुल  खत्म  करने  मे  लगेंगे  ।
 तीन-बार  बरस  लगेंगे  हमको  भ्राहलाद  के
 शिखर  भौर  निराशा  के  गत  में  झूलते  रहने  में
 झौर तब  कहीं छः &:  सात  बरस  के  बाद  शायद  यहू
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 हू  राम  भनोहर  लोहिया)
 देश  उस  थाटी  पर  पहुचेगा  जब  वह  एकाग्रता,
 एक  चित्तता  और  एक  ब्रहममता  भा  पायेगी,
 बह  स्थिति  घ्  पायेगी  कि  हम  कह  सके

 या  देवी  सर्वतेभ्षु  क्षुधा  रूपेण  सस्थिता

 इस  क्षुधा  को  खत्म  करने  के  लिए,  भन्न  ,  झन
 झन  को  ही  पैदा  करने  के  लिए  मशीन  हो,
 चाह  शौजार  हो,  चाहे  भादमी  हो,  चाहे  मत्ी  हो,
 चाह  सकल  हो,  चाह  जो  साधन  हो  प्रश्न  के  लिए
 हमे  उस  देवी  की  पूजा  में  लगाने  पडेंगे ,  इतना
 ही  मुझे  कहना  है  ।

 भरी  पप्नालाल  आरूपाल  (गगानगर)
 क्या  मैं  माननीय  सदस्य,  eto  लोहिया,  से
 एक  सवाल  पूछ  सकता  हू  ?

 शी  कंबरलाल  शगुप्ता :.  माननीय  सदस्य
 उन  के  घर  जा  कर  पूछ  सकते  है  ।

 Bo  रास  समोहर  लोहिया  :  पूछ  सकते
 हैं।  मैं  जवाब  देने  के  लिए  तैयार  हू  t

 aft  पश्मालाल  आरप्ल  :  [माननीय
 सदस्य,  डा०  लोहिया,  ने  कहा  है  कि  प्रधान
 मती  महोदया  किसी  सदस्य  के  भाषण  के  बीच
 में  सदन  से  उठ  कर  न  जाये,  मै  निवेदन  करना
 चाहता  हू  कि  सदन  की  कार्यवाही  तो  सुबह
 11 बजे  से  ले  कर  छ  घटे  तक  चलती  रहती  है
 प्रौर  इस  दौरान  मे  कोई  न  कोई  सदस्य  बोलता
 )  रहता  है--अगर  डा०  लोहिया  जैसा  कोई
 (डा  सदस्य  नही  बोलता  है,  तो  दूसरे  साधारण
 सदस्य  बोलते  हैं  ।  तो  क्या  डा०  लोहिया  यह
 चाहते  हैं  कि  प्रधान  मत्नरी  महोदया  छ  घटे
 इस  सदन  मे  रहे  और  किसी  भी  कार्यवश  बाहर
 न  जाये  ?  उन  का  यह  सुझाव  सैद्धान्तिक  या
 ब्यायद्वारिक  दुष्टि  से  उचित  नही  है  ।  उन्होने
 यह  कोई  समझदारी  की  बात  नही  कही  है  ।

 Sto  राभ  मनोहर  लोहिया  :  मैंने  प्रधान
 मंक्ी  के  लिए  कहा  है।  मैं  तो  प्रभी  जला  जाऊगा
 मैं  कोन  भत्ती  हूं  !

 Shri  Jagjivan  Ram:  4  have  just
 received  a  communication  from  the
 Prime  Minster  which  I  would  like
 to  convey  to  the  House  Aé  she  had
 an  appointment  with  the  Chief  Mims-
 ter  of  Kerala  at  4  pm  she  went  to
 see  him,  and  80  she  could  not  be
 present  in  the  House.

 डा०  राम  मनोहर  लोहिया  :  मतती  महोदय
 हमारा  सदेश  भी  उन  तक  पहुचा  दे  कि  वह  बीच
 में  उठ  कर  न  जाया  करे  t  वह  कुछ  मामली
 सभ्याये,  सीखे  -  (  Interruptions  )
 wat  महोदय  इन  लोगो  को  कुछ  तो  सिखायें
 और  समझाये  ।

 भी  देवराद  पाटिल  (यवतमाल)  :
 उपाध्यक्ष  महोदय  मैंने  भभी  माननीय  सदस्य
 डा०  लोहिया  का  भाषण  सुना  |  भ्राज  सदन  के
 सामने  चर्चा  का  विषय  है  देश  मे  भ्रनाज  की
 स्थिति  1  आज  देश  में  झनाज  की  स्थिति  क्‍या

 है  इस  पर  डा०  लोहिया  ने  कुछ  प्रकाश  नहीं
 डाला  है।  हा  उन्होंने  झनाज  के  बारे  मे  लाग-
 टर्म  पालिसी  के  बारे  मे  कहा  है  1  जैसी  कि  उन
 की  श्रादत  है  उन्होने  हाउस  मे  एक  विशेष
 प्रकार  का  वातावरण  पैदा  करने  की  कोशिश
 की।

 जिन  राज्यो  मे  भ्काल  की  स्थिति  है
 कालिंग  एटेन्शन  नोटिस  में  उनका  उल्लेख
 किया  गया  है  t  वे  है  बगाल,  बिहार,  उडीसा,
 मद्रास,  उत्तर  प्रदेश,  केरल  भौर  राजस्थान  |
 इन  के  अलावा  कई  शौर  भी  स्टेट्स  हैं,  जहा
 अनाज  की  स्थिति  बहुत  खराब  है  उन  स्टेट्स
 में  महाराष्ट्र  भी  शामिल  है  ।  चालू  वर्ष  में

 महाराष्ट्र  की  खाद्य  स्थिति  गत  वर्ष  की  तुलना
 में  भ्रधिक  गम्भीर  भौर  कठिन  हो  गई  है  ।  इस
 का  कारण  यह  है  कि  लगातार  दो  वर्ष  से  वहां
 पर  भ्रभूतपूर्व  सूखा  पड  रहा  है  तथा  केन्द्र  की
 ओर  से  उसको  उतनी  मात्रा  में  झनाज  नहीं
 दिया  जा  रहा  है  जितनी  मात्रा  में  पिछले  1. ड
 दिया  गया  था  1
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 केन्द्रीय  सरकार  जितना  प्रनाज  महाराष्ट्र
 को  दे  रही  है,  उस  से  उसकी  झावश्यकताशो
 की  पूति  मही  होगी  ।  राज्य  सरकार  के  द्वारा
 मानोपली  प्रोक्योरमेट  से  जो  भ्रधिकतर  ज्वार
 का  स्टाक  किया  जाता  है  उससे  वह  अपनी
 अनाज  की  प्रावश्यकता  की  पूर्ति  करती  है  ।
 लेकित  इस  साल  मौसम  शुरू  होने  से  पहले
 बर्षा  देर  से  होने  ले  चावल  की  क्राप  भौर
 आखिर  मे  वर्षा  न  होने  से  वहा  पर  प्रमुख
 अनाज,  भ्र्थात्‌  ज्वार  की  क्राप  उतनी  अच्छी

 नहीं  हुई  जितनी  श्रच्छी  होनी  चाहिए  ।  कई
 विभागों  में  गये  सप्ताह  में  श्रोले  और  वर्षा  से
 रबी  क्राप  का  भी  नुकसान  हुभा  है।

 महाराष्ट्र  को  मिलने  वाला  खाद्यान्न-
 कोटा  सितम्बर  i906  से  बहुत  कम  कर
 दिया  गया  है  श्रौर  इसलिए  वहा  की  राशनिग
 की  व्यवस्था  बहुत  बिगड़  गई  है  ।  महाराष्ट्र
 के  बम्बई,  पूता,  शोलापुर  श्रौर  नागपुर  शहरो
 मे  स्टैचुटरी  राशनिग  है  1  इस  लिए  उनकी
 ज़िम्मेदारी  खास  कर  के  केन्द्र  की  है,  क्योंकि
 केन्द्र  ने  ही  राज्यो  को  राशनिग  लागू  करने  के

 लिए  कम्पेल  किया  है  ।

 मैं  आपके  सामने  महाराष्ट्र  की  भ्रन्न  की
 रेक्वायरमेट्स  रखना  चाहता  हु  ।  महाराष्ट्र
 में  कठिनाई  मुख्यत  बम्बई  पूना,  शोलापुर
 और  नागपुर  के  साविधिक  राशनिंग  व्यवस्था
 वाले  क्षेत्रों  म ेतथा  समद्ी  चुलुधोगिक

 क्षेत्रो  में
 आवल  शौर  गेहू  को  सप्लाई  की  है  1

 महाराष्ट्र  के राशनिग  एरियाज  मे  बम्बई  का
 38  लाख  टन,  नागपुर  पूना  तथा  शोलापुर

 को  is  लाख  टन  भ्रौर  फ्लोर  मिल्ज  को  25
 लाख  टन  भ्रर्थात्‌  कुल  मिला  कर  78  लाख
 टन  नान-राइस  सीरियल्ज़  की  ज़रूरत  पड़ती
 है  ।  इसका  थे  यह  है  कि  अप्रैल  से  दिसम्बर
 967  तक  के  नौ  महीनों  के  लिए  महाराष्ट्र

 के  राशतिंग  एरियाज़  को  7  02  लाख  टन
 सान-राइस  की  सीरियल्ज  की  ज़रूरत  होती
 है।  जहा  तक  राशनिंग  एरियाज़  मे  राइस  की
 आवश्यकता  का  प्रश्न  हैं  अम्दई  को  5  लाख
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 za  और  पूना  तथा  शोलापुर  को  3  लाख
 टन  की  ज़रूरत  पडती  है  ।  नागपुर  की  डिमाड
 लोकल  राइस  की  प्रोक्यूरमेंट  से  पूरी  होती  है  ।
 इस  प्रकार  प्रप्रैल  से  दिसम्बर  967  तक
 के  नौ  महीनो  के  लिए  राशनिंग  एरियाज़  मे
 राइस  की  आवश्यकता  62  लाख  टन  की

 है  ।  इसका  भर्थ  यह  है  कि  महाराष्ट्र  के  राश-
 निंग  एरियाज़  मे  राइम  और  नान-सीरियल्ज
 की  टोटल  रेक्वायरमेट  8  64  लाख टन  है

 जहा  तक  नान-राशनिग  एरियाज  अर्थात्‌
 नगर  और  देहात  का  सम्बन्ध  है,  उनकी
 डिमाड  5  लाख  टन  प्रति  मास  है  यानी  नौ

 महीनों  के  लिए  उनकी  डिमाड  4  5  लाख
 टन  है  जिस  मे  चावल  25  लाख  टन  है  ।
 इस  प्रकार  महाराष्ट्र  क ेराणनिंग  और  नान-
 राशनिंग  एरियाज़  की  टोटल  रेक्वायरमेट
 3  40@  टन  है  1

 जहा  तक  सप्लाई  की  पोज्ञीशन  का
 सम्बन्ध  है  जनवरी  से  मार्च  इन  तीन  महीनों
 के  लिए  भारत  सरकार  ने  महाराष्ट्र  को
 2  80  लाख  टन  गेह  भ्रौर  माइलो  शौर  45

 लाख  टन  राइस  अर्थात्‌  कुल  मिला  कर  3  25
 लाख  टन  श्रनाज  दिया  है  जबकि  महाराष्ट्र
 की  डिमाड  5  लाख  टन  की  थी  ।  इससे  पता
 चलता  है  कि  केन्द्र  से  महाराष्ट्र  को जो  झनाज
 दिया  जा  रहा  है,  वह  बहुत  ही  कम  है।  965—
 66  मे  महाराष्ट्र  का  नेट  प्राइक्शन  35  37
 लाख  टन  था  और  गवनंमेट  झ्राफ  इण्डिया  में
 2)  74  लाख  टन  अनाज  दिया  था  ।  966
 67  में  नेट  प्राइक्शन  45  50  लाख  टन  था  1

 झौर  जनवरी  से  मार्च  तक  भारत  सरकार  ने
 जो  श्रनाज  दिया  है  वह  3  25  दिया  है  1  इस
 तरह  से  अगर  देखा  जाय  तो  ज्ञोनल  रेस्ट्रिक्शन
 है  पहले  यानी  3960  से  963  तक  केन्द्रीय
 सरकार  ने  महाराष्ट्र  सरकार  को  जो  झनाज
 दिया  है  वह  एवरेज  सालाना  6  लाख  टन  था  1
 सवा  लाख  टन  महीने  के  हिसाब  से  वह  पडा  ।
 और  वहा  की  आ्राज  की  जो  सप्लाई  की  पोजीशन

 है,बह  बहुत  कम  दे  रहे  हैं।  स्टेट  की  जो  गरज  है,
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 [aft  देवराव  पाटिल]
 रिकक्‍्वायरमेट  है  बह  झन्दाजन  4  लाख  टन

 है  |  जो  भ्रनाज  दिया  जा  रहा  है  उस  हिसाब  से
 उससे  8  लाख  टन  की  पूर्ति  कर  सकते  हैं  महा-
 राष्ट्र  में मोनोपली  प्रोक्‍्योरमेट  हो  रहा  है  ।
 इस  तरह  से  देहाती  लोन  जो  हैं  उनकी  तो  कुछ
 व्यवस्था  होती  है  लेकिन  जहा  राशरनिंग  है
 वहा  की  पोजीशन  प्राज  बहुत  कठिन  है  ।  बम्बई
 में  भी  यही  हाल  है।  मैं  एक  बात  बताना  चाहता

 हैं  लोहिया  साहब  को  कि  जहा-जहा  साम्यवादी
 व्यवस्था  हैं  रशिया  हो  या  कोई  भी  देश  हो,
 बहा  भ्रनाज  की  स्थिति  गम्भीर  है  ।  कृषि  की
 समस्या  वहा  भी  बहुत  बडी  है।  वहा  पर  स्टेट
 फार्मिग  हैं  लेकिन  झाज  लोग  वहा  इस  बात  पर
 शा  रहे  हैं  कि  खुद  की  खेती  जिस  को  कहते  हैं
 उसके  जरिए  भ्रनाज  तैयार  करने  की  बात  वहा
 पर  कही  जा  रही  है  t

 भ्रध्यक्ष  महोदय,  मैं  बताना  चाहता  हू
 कि  हमारी  पालिसी  मे  बहुत  सी  गलतिया,

 बहुत  से  डिफैक्ट्स  हैं  7  भारत  सरकार  की
 पालिसी  श्राज  तक  चीप  ग्रेन  पालिसी  रही  है
 प्रौर  चीप  ग्रेन  पालिसी  का  परिणाम  यह  है
 कि  भ्राज  भारत  झनाज  के  बारे  मे  इस  स्थिति
 पर  भा  गया  है  ।  जब  तक  किसान  किसान  को
 रीजनेबिल  प्राइस  जिसे  कहते  हैं  वह  नहीं
 मिलेगी,  कास्ट  झाफ  प्रोडक्शन  को  ध्यान  में
 रख  कर  उसकी  प्राइस  तय  नहीं  की  जायगी
 तब  तक  लोहिया  साहब  कितनी  भी  जोर  से
 बातें  कहे,  किसान  भ्नाज  पैदा  नही  कर  सकता
 है  भौर  इसलिए  भारत  सरकार  की  ओर  लोक
 सभा  की

 एक  माननीय  सदस्य  :  लोहिया  साहब
 यही  कह  रहे  हैं  ।

 शी  देवराव  पाठिल  :  लोहिया  साहब  ने

 एक  बात  भी  इसके  ऊपर  नहीं  कही  है  ee

 (sae)

 wy  मम  लिसये  हमेशा  कहते  हैं  ।

 sft  twee  पाटिल  दूसरी बात  जो

 डिस्ट्रीब्यूशन  की  है  उसमे  बहुत  गलतियां  हैं  ।

 मैं  कई  उदाहरण  ऐसे  दे  सकता  हु  कि  जहां
 गेहू  का  प्रोक्योरमेट  जैसे  पजाब  मे  होता  है
 तो  बहा  गेहूं  भौर  चना  जिस  भाव  में  लिया
 जाता  है  भगर  देखा  जाय  तो  दूसरी  जगह  ले
 जाने  पर  बहुत  ज्यादा  माजिन  आफ  प्राफिड
 उसमे  लेते  है  1  स्टेट  ट्रेडिंग  की  बात  यहा  कही
 जाती  है  लेकिन  ऐसी  कुछ  स्टेट्स  हैं  कि  जहां
 स्टेट  ट्रेडिंग  वह  शुरू  करना  नही  चाहते  ।  मैं
 झाप  के  द्वारा  मन्‍्त्री  महोदय  से  प्राथंना  करता

 हैं  कि  यहा  झनाज  के  बारे  में  एक  नेशनल
 पालिसी  होनी  चाहिए  ।  हर  एक  स्टेट्स  में  स्टेट

 ट्रेंडिंग  होनी  चाहिए  झौर  जैसा  मन्त्री  महोदय
 ने  कहा  कि  जिस  को  नेशनल  फूड  बजट  कहते  हैं
 बह  फूड  बजट  होना  चाहिए  ।  यह  बात  पहले
 निकली  थी  ।  6  महीने  पहले  यहा  एक  रेजो-

 ल्यूशन  ध्या  था  शौर  यह  बात  कही  गई  थी  कि
 देश  का  नेशनल  फूड  बजट  एक  रहेगा  शौर
 प्लानिंग  कमीशन  वह  फूड  बजट  तैयार  करेगा
 लेकिन  हस  पर  भी  जहा  तक  मैं  देखता  हू  कुछ
 भी  कार्यवाही  नही  हुई  है  ।

 दूसरी  बात  मोनोपली  प्रोक्‍्योरमेट  की

 है  इस  पर  भी  कई  हमारे  सदस्य  सहमत  नही
 होते  |  दुख  का  सवाल  इस  समय  देश  के  सामने

 हैं  ।  झन्न  की  समस्या  बडी  कठिन  है  भौर  दुख
 का  जब  तक  समान  तौर  से  बटवारा  न  हो  तब
 तक  दुख

 ्  ह
 1 ह  सकता  ।  तो  कमी  वाले

 प्रान्त  हो  प्राकयोरमेट  की  पालिसी

 रहनी  चाहिए  |  उस  फैमिली  की  जो  रिक्वायर-
 मेट  हो  उसको  छोड  कर  ज्यादा  जो  अभ्नाज

 रहता  है  वह  लेना  चाहिए  |  जब  तक  ऐसा  नहीं
 होता  है  तब  तक  झ्रापकी  नेशनल  पालिसी  जिस
 को  कहते  हैं  वह  सफल  नही  हो  सकती  |

 मैं  एक  बात  भौर  बताना  चाहता  हू  ।  कई
 ऐसे  उदाहरण  मुनाफालोरी  के  हमारे  सामने

 हैं।  नेशनल  कन्ण्यूमर्स  से  जो  हुमा  है  उसमे
 भौर  भरी  भिम्मा  रेड्डी  साहब  जो  है  श्ाग्ध  के

 उन्होने  प्रपना  स्टेटमेट दिया  है  उसमें  बताग्राः
 गया  है  कि  जो  परचेस  का  माला  है  राज्य  में
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 wet  20  2%  से  00  23  तक  माजिन  झाफ
 प्राफिट  बह  लेते  हैं  श्रीर  इस  को  खत्म  करने  के

 लिए  एक  ही  उपाय  हो  सकता  है।  वह  है  स्टेट

 ट्रेडिंग  का

 मैं  भर  कुछ  ज्यादा  न  कहते  हुए  एक  बात
 झाखीर  में  कहना  चाहता  हूं  क्राप  इन्श्योरेंस  के
 बारे  में  ।  राष्ट्रपति  का  भाषण  63-64  का

 देखें,  राष्ट्रपति  महोदय  ने  इस  बात  का  जिक्र
 किया  कि  क्राप  इन्श्योरेंस  शुरू  होना  चाहिए  |
 गये  साल  कभी  उन्होंने  झपने  भाषण  मे  इसका
 जिक्र  किया  और  इस  बार  भी  इसके  बारे  में

 कुछ  निर्देश  है।  लेकिन  दुख  के  साथ  मुझे  कहना
 पड़ता  है  कि  इस  में  आज  तक  सरकार  ने  कोई
 भी  कदम  नहीं  उठाया  या  जैसा  जोशी  साहब
 कहते  हैं  उस  तरह  का  कदम  ह"! ल  तक  नही  उठाया
 गया  ।

 अन्त  में  मैं  यह  कहना  चाहता  हैं  यह  मेरे

 खुद  के  कुछ  सुझाव  है  :

 The  present  zonal  system  should  be
 immediately  abolished.  A  uniform
 policy  of  compulsory  levy  and  pro-
 curement  should  be  introduced
 throughout  the  country.  Equitable
 distribution  of  foodgrains  and  other
 cereals  should  be  made  to  all  the
 citizens  of  the  country  irrespective
 of  the  State  or  Union  Territory  they
 belong  to.  The  business  of  foodgrains
 sitould  be  immediately  taken  over  by
 Government  and  necessary  arrange-
 ments  for  proper  distribution  prefe-
 rably  through  cooperative  societies
 should  be  made.

 shri  A,  K.  Gopolan  (Kasargod):
 Sir,  there  is  this  statement  made  by
 the  Food  Minister.  One  thought  that
 after  the  statement,  people  in  deficit
 areas  like  Kerala  would  be  assured
 that  though  the  situation  is  very  bad
 now,  after  one  month  at  least,  they
 would  get  something.  That  hope  also
 is  removed  by  the  statement.  It  says
 in  ७0  many  words,  now  you  have  no
 food;  in  the  second  half  of  the  year
 also  it  is  uncertain  and  this  will  conti-
 Bue  for  ever.  If  there  is  successive
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 drought  as  in  Bihar,  then  the  situation
 will  be  very  bad.

 The  reasons  given  are,  during  the
 present  year  there  was  a  difficult
 situation  because  of  the  unpreceden-
 ted  drought  for  the  second  successive
 year.  Is  the  Food  Minister  sure  that
 there  will  be  no  drought  in  4967  or
 968  or  19697  If  there  is  drought  in
 successive  years  what  are  the  steps
 that  should  be  taken  by  the  Govern-
 ment?  The  most  important  thing  is
 that  whatever  is  produced  must  be
 saved.  So  far  as  Bihar  is  concerned,
 there  is  underground  water  there.
 When  there  are  successive  droughts
 every  year,  it  is  the  duty  of  the  Gov-
 ernment  to  see  that  more  money  is
 allotted  for  tapping  the  underground
 water  and  not  merely  blame  the
 drought.

 Coming  to  tube-wells,  40  per  cent
 of  the  tube-wells  are  out  of  order.  60
 per  cent  of  the  tube-wells  that  are
 not  out  of  order  they  are  not  getting
 electricity.  Therefore,  drought  cannot
 be  put  forward  as  an  excuse,  it  is  the
 policy  followed  by  this  Government
 that  has  resulted  in  this  qifficult  situa-
 tion.  If  I  get  time  I  will  speak  about
 the  policy  of  production,  procurement
 and  distribution.

 In  the  same  statement  it  is  said  that
 whatever  quantity  of  foodgrains  is
 procured  internally  on  Central  Gov-
 ernment  account  and  whatever  is  be-
 ing  imported  all  that  is  being  distri-
 buted  to  all  the  States  on  a  board
 assessment  of  their  needs.  It  is  not
 correct  at  least  as  far  as  Kerala  is
 concerned.  It  is  not  done  on  a  board
 assessment  of  the  needs  of  Kerala.
 With  regarg  to  Kerala  the  Central
 Government  cannot  say  that  they  are
 procuring  something  and  they  are
 distributing  on  a  broad  assessment  of
 the  needs  of  Kerala.  Why  is  it  that
 in  certain  deficit  and  drought  affected
 areas  four  ounces  per  head  is  given
 whereas  in  certain  other  areas  ter
 ounces  and  twelve  ounces  are  given?
 Is  there  a  national  policy  for  procure-
 ment  and  distribution  or  is  it  that  to
 a  few  places  you  give  two  ounces, or
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 three  ounces  per  head  and  to  certain
 other  States  you  give  ten  or  twelve
 ounces  per  head?  Therefore,  it  is
 never  done  on  g  broad  assessment  of
 the  needs  of  the  States.  I  ७०  not  want
 to  go  into  other  questions  with  regard
 to  this  point,  because  I  have  no  time
 now.

 About  Kerala  the  statement  says
 that  there  had  been  no  difficulty  in
 maintaining  an  adequate  supply  of
 wheat  and  the  required  supply  of
 about  70,000  tong  of  rice  and  20,000

 tons  of  wheat  per  month.  According
 to  this  the  supply  of  rice  from  Andhra
 Pradesh  to  Kerala  has  so  far  been
 regular  and  is  of  the  order  of  1,500
 tons  per  day.  As  J  said,  in  the  state-
 ment  it  is  said  that  70,000  tons  of  rice
 and  20,000  tons  of  wheat  per  month
 are  necessary  for  Kerala.  Supposing
 3,500  tons  of  rice  is  moving  per  day
 from  Andhra  to  Kerala,  as  is  men-

 tioned  here,  it  will  come  to  only
 45,000  tons  in  a  month.  What  about
 the  remaining  25,000  tons  of  rice?

 Shri  Jagjivan  Ram:  There  78  also
 imported  rice.

 Shri  A.  K.  Gopalan:  It  may  be  that
 during  the  last  two  or  three  days  rice
 May  be  moving  at  the  rate  of  1,500,
 tons  per  day.  For  calculations  Kerala
 is  tagged  on  with  Andhra  and  Tamil-
 nad.  The  Central  Government  has
 got  an  assessment  and  the  govern-
 ments  of  Andhra,  Mysore  and  Tamil-
 nad  have  got  their  own  assessments.
 There  is  a  lot  of  difference  between
 these  assessments  You  are  not  sup-
 plying  food,  you  are  only  supplying
 figures  and  there  is  quarrel  about  the
 figures  that  you  supply  According
 to  the  assessment  made  by  the  Centre,
 Andhra  has  about  nine  to  ten  lakh
 tons.  But  the  Government  of  Andhra,
 their  Chief  Minister,  has  definitely
 said,  when  the  Chief  Minister  of
 Kerala  went  there,  that  the  Central
 Government's  assessment  is  wrong,
 fn  a  very  goog  year  they  get  five  to
 six  lakh  tons  and  this  year  they  got
 only  four  lakh  tons.  The  Centre
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 shows,  according  to  the  assessment
 made  at  the  Centre,  that  Andhra  has
 nine  to  ten  lakh  tons  and  asks  the
 Government  of  Kerala  to  go  to
 Andhra.  The  Chief  Minister  of  Kera-
 la  has  gone  from  State  to  State,  to
 Tamilnad,  to  Mysore  and  to  Andhra.
 One  said  that  it  was  a  deficit  State,
 the  other  said..-.....

 Shri  Jagjivan  Ram:
 ask  him  to  go.

 Shri  A,  K.  Gopalan:  You  did  not
 ask  him  to  go  because  you  have  no
 difficulties.  As  the  Chief  Munister  of
 Kerala  he  wanted  to  see  whether  he
 could  get  some  foodgrains  from
 outside.  You  did  not  want  him  to
 go  and  when  he  goes—I  do  not  mean
 you  personally—the  Government  will
 say  something  else  also.  That  is  ano-
 ther  question.  Anyhow,  the  assess-
 ment  of  the  Centre  is  that  Andhra
 has  nine  to  ten  lakh  tons.  The  Gov-
 ernment  of  Andhra  definitely  says
 that  that  assessment  is  wrong.  Oa
 the  basis  of  a  wrong  assessment  of
 production  in  Andhra,  the  Govern-
 ment  of  Andhra  is  asked  to  supply
 foodgrains  to  Kerala  As  far  as
 Tamilnad  is  concerned,  according  to
 the  assessment  made  by  the  Centre
 Tamulnad  is  not  a  deficit  area,  Tamil-
 nad  is  balancing  itself.  But  the  Chief
 Minister  of  Tamilnad  says  that  it  is
 not  balancing,  it  has  a  deficit  of  one
 lakh  tons  and  they  also  will  have  to
 get  their  supplies  from  Andhra  or
 some  other  place.  So  far  as
 Mysore  is  concerned,  the  assessment
 of  the  Centre  is  that  it  has  a  deficit
 of  l  lakh  tons  while  Mysore  says  that
 it  has  got  a  deficit  of  2  lakh  tons,  So,
 what  a  big  difference  is  there  between
 the  assessment  of  the  Centre  on  the
 One  hang  and  the  assessment  of  the
 State  Governments  on  the  other.  The
 Centre  says  that  Andhra  has  a  sur-
 plus  of  9  lakh  tons  while  the  State
 Government  says  that  it  is  only  6
 jJakh  tons.  The  Centre  says  that  Mad-
 ras  has  no  deficit  while  Madras
 says  that  it  has  a  deficit  of  १  lakh
 tons,  Mysore  says  that  it  has  a  defi-
 cit  of  2  lakh  tons  while  according  to

 We  did  not
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 the  Centre  the  deficit  is  only  4  lakh
 tons.  Yet,  it  is  on  the  basis  of  the
 assessment  of  the  Centre,  which  has
 mot  been  accepted  by  the  States,  that
 Kerala  is  tagged  on  to  Mysore,  Andhra
 and  Tamilnad  and  askeg  to  get  rice
 from  those  States,  Then,  Kerala  is
 cordoned  off.  If  a  State  which  is
 deficit  is  cordoned  off,  it  is  the  respon-
 sibility  of  the  Centre  to  feed  that
 State.  It  38  not  a  question  of  a  dis-
 pute  between  Kerala  and  Tamilnad
 When  a  State  which  is  deficit  is  cor-
 doned  off  and  it  is  not  able  to  go  and
 purchase  outside,  30  is  the  responsi-
 bility  of  the  Centre  to  look  aftér  its
 requirements  because  the  Centre  alone
 can  do  it,  Of  course,  it  is  true  that
 you  did  not  ask  Shri  Namboodiripad
 to  go  from  one  State  to  another  to  get
 food.  He  went  to  those  States  beca-
 use  the  Centre  did  not  help  him  when
 he  wanted  immediate  help.  In  Cali-
 cut  and  Cannanore  for  the  last  weeks
 there  has  been  no  supply  of  ration.
 In  the  other  districts  of  Kerala  ration
 is  given  twice  a  week.  When  people
 who  arc  working  in  the  fields  and
 factories  have  to  go  to  the  ration
 shops  twice  a  week,  sometimes  even
 thrice  a  week,  and  wait  there  to  get
 six  ounces  of  rice,  sometimes  even  fore-
 g0ing  their  work  and  wages,  you  can
 jmagme  the  difficulties  facing  the
 people  of  Kerala.  When  Shri  C.
 Subramaniam  was  the  Food  Minister
 he  definitely  agreed  that  since  Kerala
 js  a  deficit  State  and  it  is  cordoned
 off  the  responsibility  of  feeding  the
 people  of  Kerala,  the  biggest  deficit
 State  in  India,  rests  upon  the  Centre.
 So,  the  Centre  maust  earry  out  its  res-
 ponsibility.

 Even  though  it  is  a  deficit  State,  so
 far  as  increase  in  production  78  con-
 cerned  there  is  nothing  much  which
 ean  be  done  by  Kerala.  There  is
 absolutely  mo  scope  for  extension  of
 the  area  of  cultivation  because  all  the
 cultivable  area  has  been  cultivated.
 Of  course,  if  some  of  the  irrigation
 projects  are  taken  up  the  production
 ean  be  increased  a  little,  For  instance.
 the  Thannirmukkam  project  is  there
 besides  some  other  projects.  For  the
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 last  five  years  they  have  mot  been
 completed.  When  they  are  comple-
 ted,  the  production  would  increase
 to  some  extent.  May  be,  by  good
 manure,  improved  seeds  and  better
 methods  of  cultivation  a  little  more
 can  be  produced.  All  the  same,  there
 is  no  question  of  Kerala  becoming
 self-sufficient  in  the  matter  of  food
 production  and  so  the  Centre  will  have
 to  continue  to  supply  the  require-
 ments  of  Kerala  in  the  years  to  come.

 Kerala  is  a  State  which  is  giving
 foreign  exchange  to  the  tune  of  Rs.  00
 crores  per  year.  That  foreign  ex-
 change  is  earned  by  having  cash  crops
 in  areas  where  food  crops  cannot  be
 grown  because  of  soi]  and  climatic
 conditions.  Because  of  this  special
 condition,  Kerala  continues  to  be  the
 biggest  deficit  State.  When  it  is
 cordoned  off,  since  the  State  Govern-
 ment  has  no  possibility  of  getting  rice
 from  outside  the  country,  the  respon-
 sibility  of  feeding  that  State  has  to
 be  taken  up  by  the  Centre.  If  the
 Centre  is  not  in  a  position  to  take  up
 that  responsibility,  let  at  least  half
 of  the  foreign  exchange  earned  from
 the  cash  crops  of  Kerala  be  given  to
 Kerala.  Then,  they  will  get  rice  from
 wherever  they  can.  Or  else,  let  the
 Centre  supply  the  food  requirements
 of  Kerala.

 Crores  and  crores  of  rupees  worth
 of  foreign  exchange  are  earned  from
 the  rich  tea  estates,  rubber  and  carda-
 mom  estates  because  of  the  hard  work
 of  the  labour  there.  After  making
 the  labour  work  so  hard  in  order  to
 enable  you  to  earn  foreign  exchange,
 can  we  tell  them  that  “as  far  as  food
 is  concerned,  we  have  procured  only
 a  small  quantity  of  rice,  so  we  will
 give  you  only  4  ounces”?  That  would
 be  doing  a  very  big  injustice  to  the
 people  of  Kerala.

 I  am  very  proud  to  say  that  Kerala
 is  giving  so  many  crores  of  foreign
 exchange  for  the  development  of
 India  as  a  whole  That  foreign  ex-
 change  is  used  by  all  the  States  in
 India  and  I  am  proud  of  it.  But  while
 taking  away  the  foreign  exchange,  the



 2687

 {Shri  A.  K.  Gopalan]
 whole  of  it,  you  are  not  prepared  to
 feed  those  people  who  have  earned
 you  that  foreign  exchange.  Here  I
 am  not  going  into  the  other  question,
 namely,  that  out  of  the  foreign  ex-
 change  earned  we  are  not  getting
 even  a  little  portion  of  it,

 Even  for  the  ship-building  yard  and
 ether  things  the  reason  given  was
 that  there  was  no  foreign  exchange.
 We  do  not  grudge  about  it.  But  as
 far  as  food  is  concerned,  when  Kerala
 is  cordoned  off  and  we  are  not  allow-
 ed  to  get  it  from  outside—there  is  no
 possibility—when  other  States  that
 had  been  asked  to  give  us  food  say,
 “No,  the  assessment  of  the  Centre  is
 wrong;  we  are  not  getting  so  much
 surplus”—one  State  says  that  they
 are  deficit;  another  State  says  that  it
 is  not  9  lakh  tonnes—is  it  not  the
 responsibility  of  the  Government  to
 see  that  whatever  YWration  is  there  is
 maintained?  Though  the  ration  now
 is  very  low—it  is  the  lowest  in  India—
 we  are  satisfied  even  with  that.  The
 Government  gave  four  ounces  of  rice
 to  Kerala.  I  am  sure,  no  other  State
 has  been  given  four  ounces.  The
 people  were  satisfied  for  some  time
 and  then  only  requested  that  these
 four  ounces  be  increased  to  six  ounces.

 As  far  as  the  position  in  Kerala  is
 concerned,  the  food  difficulty  for  the
 last  one  week  is  there.  There  is  no
 question  of  saying  that  Andhra  will
 give.  Andhra  said  that  they  cannot
 give  now.  Andhra  has  said  not  only
 about  assessment  but  also  that  what-
 ever  they  wanted  to  give  us  has  been
 diverted  to  other  States  as  desired  by
 the  Centre;  so,  they  are  not  able  to
 give.  I  do  not  grudge  when  the  rice
 that  is  there  is  being  diverted  to
 other  States.  But  it  is  the  responsi-
 bility  of  the  Centre.  The  Centre  can-
 not  say  that  they  do  not  know.  Either
 the  Centre  must  take  the  responsi-
 bility  and  get  it  from  here—for  that
 the  procurement  policy  has  to  be
 changed—or,  if  the  Government  is
 not  doing  that,  get  it  from  outside.
 The  responsibility  of  feeding  the
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 people  of  Kerala  in  the  special  situa-
 tion  that  I  have  explained  rests  upon.
 the  Centre.  It  should  take  that  res-
 ponsibility  and  see  that  it  is  done.

 As  far  as  prices  are  concerned,  the
 subsidy  had  been  withdrawn.  I  want
 to  know  why  the  subsidy  was  with-
 drawn  when  the  new  non-Congress
 Government  came  into  power.  The
 day  they  came  into  power  a  notice
 was  given  to  them  saying  that  they
 must  increase  the  price  of  rice  and
 the  subsidy  is  withdrawn.  I  do  not
 know  why  it  was  done.  It  is  not  the
 first  time  that  the  price  has  been
 increased.  In  the  last  two  years  four
 times  the  prices  have  been  raised.  On
 3lst  December,  1964,  that  is,  at  the
 end  of  ‘1964,  the  price  was  Rs.  42.87
 per  quintal.  It  was  increased  on  3rd
 January,  965  to  Rs.  63,  on  l4th  Nov-
 ember,  1965,  to  Rs.  66,  on  4407
 January,  1966,  io  Rs  69  and  on  l5th
 February,  1966,  to  Rs.  80  per  quintal.
 In  two  years  the  price  has  been
 doubled,  from  Hs.  42  it  was  raised  to
 Rs.  80.  It  is  not  that  the  price  had
 been  raised  somewhat;  no,  in  the  last
 two  years  from  Rs  42  it  has  gone  to
 Rs.  80.  That  is  the  reason  why  the
 Kerala  Government  said  that  they
 were  not  able  to  increase  the  price.
 Within  the  last  two  years  four  times
 the  prices  have  been  raised  and  the
 price  has  become  double.  y  do  not
 know  if  in  any  other  State  of
 India  prices  have  been  increased  in
 such  a  way,  that  is,  doubled.  And
 even  if  it  is  so,  as  far  as  the  Kerala
 Government  is  concerned,  they  have
 said  that  it  is  impossible  for  the  people
 to  pay  this  amount.  If  they  are  told
 to  increase  the  price,  they  will  not
 be  able  to  do  so  because  even  in  this
 price  there  had  been  increment  twice
 ot  thrice  and  this  is  the  fourth  incre-
 ment.  So,  at  least  as  far  as  the  price
 is  concerned,  reduce  the  price  or  do
 not  stop  the  subsidy.  If  the  price
 goes  up,  one  thing  may  happen,  that
 is,  they  may  not  be  able  to  buy  the
 ration  that  is  there.  By  that,  I  do
 not  Know  whether  some  ration  wil?
 remain.  If  you  want  to  see  that  at
 least  this  six  ounces  of  rice  that  they
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 are  getting  people  are  able  to  buy,
 @o  not  increase  the  price  because  then
 they  will  never  be  able  to  buy  it.

 You  know  the  situation  in  Kerala.
 They  are  poor.  Unemployment  is  the
 largest  in  Kerala.  Under-employment
 is  there.  Industries  are  not  there.
 Lakhs  of  people  are  unemployed.  In
 the  handloom  industry  there  is  com-
 plete  unemployment.  In  the  cashew-
 nut  industry  there  is  unemployment.
 If  prices  are  raised  lke  this  it  may
 not  be  possible  for  people  to  buy  this
 six  ounces  of  rice.  So,  do  not  stop
 the  subsidy,  reduce  the  price  and  see
 that  at  least,  if  the  price  cannot  be
 reduced,  the  price  is  not  raised.

 The  most  important  question  is:  the
 Central  Government  must  bear  the
 responsibility  of  feeding  the  deficit
 State  of  Kerala.  It  is  cordoned  off
 and  you  say,  “Andhra  will  give  you
 so  much;  Tamilnad  will  give  you  so
 much”,  Tamilnad  has  definitely  said,
 “We  cannot  give  more.  We  ourselves
 are  deficit;  we  are  trying  to  procure
 from  others”.  As  far  as  Mysore  is
 concerned,  they  have  also  said  so.
 Then,  about  the  quality  of  rice  that
 is  given  for  these  80  p.,  I  need  not  say
 anything  about  it.  The  people  of
 Kerala  know  it.  It  is  the  worst
 quality  of  rice  that  is  given  which
 the  people  are  not  able  to  eat.  If  you
 look  at  the  face  of  the  present  Law
 Minister—whatever  political  differ-
 ences  there  may  be—I  think  he  will
 also  agree.  When  he  went  for  the
 election  campaign,  he  may  have
 understood  it.  The  people  were  com-
 plaining  that  not  only  the  price  is
 more  but  it  is  like  gum,  when  it  is
 boiled,  and  the  people  would  not  eat
 it.  That  is  the  position.

 As  far  as  this  food  problem  is  con-
 cerned,  I  want  only  to  say—don't
 think  it  is  threatening—that  the
 people  of  Kerala  cannot  starve  and
 die.  They  will  fight  and  die  to  change
 this  food  policy  and  will  also  see  that
 you  take  responsibility.  We  have
 waited  for  years.  Now,  because  there
 is  a  non-Congress  Government  in
 Kerala,  if  you  think  that  you  can  also
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 use  this  method  in  dismissing  it  as
 you  did  in  ‘1956,  you  will  not  succeed.
 You  say,  “You  get  food  from  there;
 we  have  told  them  to  give  you  food.
 If  they  are  not  giving,  we  are  not
 responsible.  What  can  we  give  you”?
 Everyday,  you  are  saying,  ‘“Centre-
 State  relations  must  be  good”.  That
 is  the  mantra  you  chant.  You  say,
 “No  food.  The  Centre-State  relations
 must  be  good.”  I  say,  give  us  food  and
 take  the  responsibility.  When  there  is
 no  food,  how  can  the  relations  bet-
 ween,  not  on'y  Centre  and  States,  man
 and  man  even  in  the  family  streng-
 then?”

 I  only  want  to  say  that  the  situation
 is  very  serious  and  when  the  situation
 develops  and  something  happens,
 don’t  blame  us_  It  is  said.  Why  does
 Shri  Namboodripad  go  to  Bengal?
 Why  does  he  go  to  Tamilnad?  Why
 does  he  go  to  other  places?  It  is  said
 that  he  is  having  a  combination  of  all
 these  non-Congress  Governments  to
 see  that  they  fight  against  the  Centre.
 If  it  is  necessary,  we  will  certainly
 Zo  to  the  States  and  arouse  the  people
 ang  tell  them  that  we  have  to  unite
 now  and  fight  against  the  policy  of
 the  Government.  We  will  do  that.
 But  as  far  as  the  present  thing  is
 concerned,  We  think  the  responsibility
 that  has  been  taken—Mr.  Subraman-
 iam,  the  Food  Minister,  definitely  said
 that—should  not  be  washed  off  your
 hands  saying,  “Whatever  we  have  got,
 you  take  it.”  You  must  take  respon-
 sibility.  Otherwise,  the  consequences
 will  be  very  serious  for  the  Govern-
 ment,  for  the  people  and  for  every-
 body.

 Shri  Randhir  Singh:  Mr.  Chairman,
 Sir...

 it  gen  न्  कछवाय  :  हिन्दी  में
 बोलिये  ।

 श्री  रणधीर  सिंह  :  प्रच्छी  बात  है

 सबसे  अहम  मसला  हमारे  सामने  खुराक
 का  है  |  अगर  यह  मसला  हल  नहीं  हुभा
 तो  मुझे  ऐसा  दिश्लाई  नहीं  देता  है  कि  देश  में
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 झच्छे  हालात  पैदा  हो  सकते  हैं  a  खुद
 मिनिस्टर  साहब  ने  जो  स्टेटमेट  दिया  है  उसमे

 उन्होंने  इस  बात  को  माना  है  कि  तीन  महीने
 का  बन्दोबस्त  ही  उनके  पास  है  जून  के  भाधिर
 तक  का  ही  बन्दोबस्त  उनके  पास  है  1  तीन
 लाख  टन  झनाज  हमारे  पास  है।  उसके  बाद

 उन्होने  बताया  है  कि  हमारे  पास  कोई  हल
 है  ही  नही  i  इसके  साथ  साथ  उन्होने  फरमाया

 है  कि  तीन  महीने  के  बाद  छ  सात  लाख  टन
 भनाज  हमे  शौर  चाहिये  ।  यह  भी  उन्होने
 माना  है  कि  प्रोक्योरमेट  जो  3]  जनवरी  तक
 का  हुआ  है  देश  मे  सेटर  ने  और  स्टैट्स  ने
 जो  प्रोक्योरमेट  किया  है--वहू  कुल  8  लाख
 टन  का  किया  है  जब  कि  हर  महीने  हमे  श्राठ
 लाख  टन  भ्रनाज  तो  मुख्तलिफ  स्टेट्स  में
 बाटना  पडता  है  ।  हम  इकट्ठा  करते  है
 झाठ  लाख  टन  भौर  हर  महीने  मे  हमे  चाहिए
 श्राठ  लाख  टन  tv  कम  से  कम  सात  या  आठ
 मिलियन  टन  हमे  बाहर  से  लाना  है।  भ्रमरीौका

 कहता  है  कि  वह  ज्यादा  से  ज्यादा  3  या  4
 मिलियन  टन  दे  सकेगा  ।  इस  हालत  में  इस
 देश  के  खुराक  के  मसले  का  क्‍या  होगा  ?

 जहा  तक  चावल  का  सम्बन्ध  है  हम  ने  इस
 स्टेटमेट  मे  देखा  है  कि  चावल  के  लिए  लाल
 झडी  दिखा  दी  गई  है  --कहा  गया  है  कि  चावल

 बाहर  से  नही  मिलता  है  उस  पर  फारेन  एक्सचेज
 बहुत  लगता  है  क्‍या  करे  ?

 भरी  भृजेसा  सिह  (भरतपुर)  भरतपुर
 में  चावल  सरप्लस  है  ।  हम  केरल  को  देने  के

 लिए  तैयार  है।  हमारी  रिश्तेदारी  है  केरल  मे  ।

 हम  देने  के  लिए  तैयार  है

 Shri  Nambiar  =  (Tiruchirapalli)
 From  Bharatpur,  we  wil  get  for
 Kerala

 aft  रणघीर  सिह  मैं  महसूस  करता  हू
 कि  इस  मसले  का  हल  एक  ही  है  कि  इस  सिल-
 सिले  में  जो  सब  से  ज्यादा  अहम  ग्रादमी  है--
 किसान  उसको  ज्यादा  से  ज्यादा  खुश  किया
 जाये  ताकि  बहू  किसी  तरह  से  हिम्मत  करे
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 और  हमारे  यहां  झगाज  की  पैदावार  में  इजाफा
 हो  ।  मिनिस्टर  साहब  के  स्टेटमेट  से  हमारे
 दोस्तो  के  या  हमारे  भाषणों  से  बाहर  होने
 वाली  बड़ी  बड़ी  काफरेसों  से  या  गवर्नेमेट
 और  भपोज़ीशन  या  सब  पार्टी  के  को-
 झ्रापरेशन  से  यह  मसला  हल  नहीं  होगा  4
 जो  बाहिद  भ्रादमी  इस  मसले  को  हल  कर
 सकता  है  वह  किसान  है।  झगर  इस  देश  के
 तीस  करोड  किसान  यह  महसूस  क  रे  कि  यह  देश
 उनका  है  और  उन्होने  इस  देश  से  लोगो  को

 भूख  से  बचाना  है  तो  वे  इस  मसभे  को  हल
 कर  सकते  है।  लेकिन  किसान  ऐसा  तब  करेगे,
 जब  उनको  इस  देश  में  कोई  स्टेटस  मिले
 उनके  साथ  सौतेली  मा  का  सलूक  न  हो  वे

 महसूस  करे  कि  वे  यहां  के  राज  पाट  के  मालिक

 हैं  इस  हुकूमत  में  उनका  हिस्सा  है  और
 उनको  उनकी  झ्ाबादी  के  मुताबिक  बराबर

 हिस्सा  दिया  जाये  ।

 मैं  महसूस  करता  हू  कि  किसान  को
 सब्ज़  बाग  तो  बहुत  दिखाये  जाते  हैं  लेकिन
 उसको  भ्रपनी  पैदावार  बढाने  के  लिए  ज्यादा
 से  ज्यादा  सहूलियते  श्रौर  फैसिलिटीज़  नहीं
 दी  जाती  है  t  दूसरे  देश  मे  किसान  की  एक
 बडी  पोजीशन  मानी  गई  है।  वहा  पर  किसानों
 को  जमीन  के  रिक्लेमेशन  के  लिए  ग्रान्ट्स
 दी  जाती  हैं  ।  इगलैड  झौर  दूसरे  देशो  मे

 एग्रीकल्चर  टैक्स  लगाया  जाता  है  ताकि
 किसानो  को  एक  एकड  ज़मीन  की  रिक्‍्लेमेशन
 पर  बजरश्गिफी  पर  दस  पन्द्रह  रुपये  दिये
 जा  सके  |  इसके  मुकाबले  में  क्या  हिन्दुस्तान
 मे  ऐसा  किया  जाता  है?

 जहा  इडस्ट्रीज़  के लिए  इडस्ट्रियल  फिनांस
 कारपोरेशन  कायम  की  गई  हैं  वहां  ज़राझत
 के  लिए  ऐसा  कोई  कदम  नहीं  उठाया  गया  है  t

 इंडस्ट्री  की  डेवेलपमेट  के  लिए  करोड़ो  रुपये
 दिये  जाते  हैं,  धौर  वे  भी  बहुत  मामूली  इन्द्रेस्ट
 पर  ।  मैं  तजवबोज़  करता  हू  कि  कराधत
 के  लिए,  लेती  के  लिए  भी  एक  एग्रीकल्यरल
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 forte  कारपोरेशन  कायम  की  जाये
 झौर,  जैसा  कि  एक  भअमेंडमेंट  में  कहा  गया  है
 किसामों  को  कम  से  कम  इन्ट्रेस्ट  पर,  दो  परसेंट

 ड्ट्रस्ट  पर,  लोन  दिया  जायें,  जो  कि  भ्रासान
 किस्तों  में  बीस  तीस  सालों  में  उन  से  वापस
 लिये  जायें  ।  प्रगर  किसानों  को  ज्यादा  से
 ज्यादा  रुपया  दिया  जायेगा  तो  वे  उस  को
 खेती  की  उपज  बढ़ाने  के  लिये  लगायेंगे  ।

 हम  सब  लोग  झभी  ज्रभी  इलेक्शन  लड़
 कर  शाए  हैं।  मेरे  फ़ाज़िल  दोस्त  यह  मानेंगे
 कि  जिस  किसी  हलके  मे  हम  लोग  गए  हम  से

 एक  ही  सवाल  किया  गया  कि  क्‍या  हम  काश्त-
 कारों  को  पानी  देगे  बिजली  देंगे  ।  झाज
 किसान  कुछ  नहीं  चाहता  है--बह  सिर्फ़  पानी
 धौर  बिजली  चाहता  हैं  ।  श्रगर  किसान  को
 बिजली  शौर  पानी  दे  दिये  जायें  तो  हम
 अमरीका  जैसे  हजार  मुल्कों  को  खिला  सकते

 हैं  सारी  दुनिया  को  हम  खिला  सकते  हैं  ।
 लेकिन  भ्रफसोस  की  बात  यह  है  कि  हम  वादे
 तो  बहुत  करते  हैं  लेकिन  उनको  पूरा  नहीं
 करते  हैं  ।

 मेरी  स्टेट,  हरियाणा,  की  दो-तिहाई
 जमीन  या  तो  बंजर  है  और  या  सेमज़दा  है,
 पानी  से  मारी  हुई  है  1  वहां  की  सिर्फ़  एक-
 तिहाई  ज़मीन  पर  काश्त  होती  है  1  अ्रगर  वहां
 की  बंजर  और  सेमज़दा,  वाट  रल  ग्ड  ज़मीन,
 को  ठीक  किया  जाये,  तो  मैं  दावे  वे.  थ  कहता  हूं
 कि  झभकेला  हरियाणा  सारे  हिन्दुस्तान  को  खिला
 सकता  है  |  पंजाब  से  झलग  होने  के  बाद  हमारा
 एक  छोटा  सा  प्रान्त  रह  गया  है|  पहले  पंजाब
 की  इरिग्रेशन  फ़ैसिलिटीज़  का  ज्यादा  से  ज्यादा

 हिस्सा  हमारे  पंजाबी  भाई  ले  लेते  थे।  मैं  गवनेमेंट
 से  कहना  चाहता  हूं  कि  हरियाणा  स्टेट  में  कोई
 बड़ी  नहर  नहीं  है  1  वहां  पर  जो  एक  नहर  है,
 उसके  बारे  में  डा०  के०  एल०  राव  ने  पिछले
 साल  मेरे  साथ  वहां  जा  कर  यह  वादा  किया  था

 चग  नद  को  पक्का  कर  देंगे  ।  उस
 ₹  के  दोनों  तरफ़  की  दस  दस  मील  की

 चीहाग (१  भा:  बल्कुल  सारी  गई  है  ।

 वहां  पर  एक  दाना  भी  पैदा  नहीं  होता  है  ।
 मिनिस्टर  साहबान  मौके  पर  जा  कर  जो  वादे
 करते  हैं,  भ्गर  वे  कम  से  कम  उन  को  पूरा  कर
 दें,  तो  किसानो  को  बहुत  प्रोत्साहन  मिलेगा  ।
 मैं  डा०  राव  को  याद  दिलाना  चाहता  हूं  कि
 एक  साल  पहले  मेरे  हल्के  में  जा  कर  उन्होने
 यह  वादा  किया  था  कि  उस  नहर  के  तीस  मील
 लम्बे  टुकड़े  को  पक्का  किया  जायेगा  ।  अगर
 उस  वादे  को  पूरा  किया  जाये,  तो  मैं  यकीन
 दिलाना  चाहता  हूं  कि  अकेला  मेरा  हल्का--
 रोहतक  जिला-  अपना  बहुतसा  सरप्लस
 अनाज,  गहूं  शर  चावल,  केरल  और  बंगाल  को
 भेज  सकेगा  ।

 जहां  तक  किसान  को  खुश  करने  का
 सवाल  है,  कई  जगह  यह  बहुत  अच्छी  मृव  चली
 है  कि  मालगुज़ारी  को  माफ  किया  जाये  ।
 मैं  इस  बात  के  हक  में  हूं  कि  मालगुजारी  भी
 इनकम  टैक्‍स  के  बैसिस  पर  ली  जाये,  पांच
 दस  एकड़  के  छोटे  छोटे  किसानों  की  माल-

 गुजारी  माफ़  की  जाये  और  मालगुज़ारी  के

 मौजूदा  बैसिस  को  हटा  दिया  जाये  ।

 जैसा  कि  मै  ने  कहा,  ज़मीन  की  रिक
 लेमेशन  के  लिए  सबसिडी  की  शक्ल  में  ज्यादा
 से  ज्यादा  रुपया  मन्जूर  किया  जाये  ।  जो  किसात
 ज्यादा  से  ज्यादा  बंजर  ज़मीन  तोड़ें  भौर
 सेमज़दा  ज़मीन  को  ठीक  करे,  उन  को  ग्रांट  की
 शक्ल  में  स्पेशल  सिबसिडी  दी  जाये  |  जब

 इंडस्ट्री  को  ग्रांट  दी  जा  सकती  है,  तो  किसानों
 को  भी  ग्रांद्स  क्यों  न  दी  जायें  ,  जो  कि  देश  के
 लोगों  का  पेट  भरते  है,  जो  प्रन्नदात  कहलाते
 हैं?

 झगर  “जय  किसान,  जय  जवान  का  नारा
 कभी  ठीक  बैठता  है,  तो  वह  भ्राज  ठीक  बैश्ता

 है  ।  हम  किसान  की  जय  बोलें,  वर्ना  हम  मर
 जायेंगे  ।  अगर  इस  देश  को  भुखमरी  से  बचाना

 है,  तो  हमें  किसानों  की  जय  बोलनी  होगी,
 जिस  का  मतलब  सिफ़  यही  है  कि  किसान  की
 जरूरियात  को  पूरा  किया  जागे,  उस  को

 आंद्स,  बिजली  झौर  पानी  दिया  जाये  ।
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 जहां  तक  कीमतों  का  सवाल  है,  सभी
 माननीय  सदस्य  जानते  हैं  कि  ब  किसान
 भी  जमीन  को  छोड  कर  भागने  लग  गये  हैं
 किसी  ने  एक  गैर-किसान  से  पूछा  कि  वह  खेती
 क्यों  नही  करता  ।  उसने  कहा  कि  मैं  बावला
 जाट  थोड़ा  ही  हूं  कि  खेती  करू  |  “जाट”  से  मेरा
 सतलब  किसी  कौम  से  नहीं  है,  बल्कि  खेती
 करने  वाले  से  है  ।  इस  का  मतलब  यही  है  कि
 खेती  सब  से  कम  प्राडक्टिव  है,  उस  में  कोई
 फ़ायदा  नहीं  है।  किसान  की  भ्रपनी  जरूरत
 की  चीजें  बहुत  महंगे  भाव  पर  खरीदनी  पडती

 है।  किसान  की  अपनी  जिन्स  तो  फसल  के  मौके
 पर  कौड़ियो  के  भाव  बिकती  है,  लेकिन  सारा
 साल  उस  की  अपनी  ज़रूरत  को  चीजे  बहुत
 महंगे  दामो  खरीदनी  पडती  है  ।  मैं  लेफ्टिस्ट
 पार्टीज़  के  इस  स्‍लोगन  से  सहमत  हूं  कि  जहा
 किसान  को  उसकी  पैदावार  की  रीम्युनरेटिव
 प्राइस  मिले,  वहा  उस  को  सीमेंट,  चीनी  और

 लोहा  बगैरह  भपनी  ज़रूरत  की  चीजे  भी  ठीक
 भाव  पर  मिले  |  इस  सिलसिले  में  एक  प्राइस
 स्टैबिलाइज्ेशन  बोर्ड  मुकरंर  किया  जाये  ।
 खेती  में  एक  बीघे  पर  किसान  का  कितना
 खर्च  होता  है,  उस  का  हिसाब  लगा  कर  उसके

 लिए  कम  से  कम  पद्रह  बीस  परसेट  मुनाफा
 रखा  जाये  1  जब  दुनिया  की  दूसरी  ट्रेडज़
 में  दो  सौ,  तीन  सौ  परसेट  और  चार  पाच  गुना
 फायदा  उठाया  जाता  है,  तो  किसान  की  कम
 से  कम  पद्रह  बीस  परसेट  का  फायदा  तो  मिलना

 चाहिए,  ताकि  वह  देश  का  पेट  भरे  ।  उस  को

 रीम्युनरेटिव  प्राइसिज  मिलनी  चाहिए  1
 सिर्फ  उस  को  दी  जाय  बल्कि  50  परसेट  कम
 प्राइस  पर  उस  को  दी  जाय  |  अगर  आप  यह
 कर  रेगे  तो  श्राप  दखेंगे  कि  प्रोडक्शन  में  भर
 ज्यादा  से  ज्यादा  फायदा  आप  को  मिलता  है।

 सार्केटिंग  के  बारे  में  मैं  यह  कहना  चाहूंगा
 कि  सार्कटिग  फैसिलिटीश  जो  ्य  हैं  उस  में
 सिडिल  मैन  जो  बीच  में  शा  गया  है  बह  दुनिया

 भर  के  पैसे  कमाता  है।  बेचारा  किसान  मंडी
 में  जुटता  रहता  है  1  तो  इस  की  तरफ  खाल
 तौर  से  ध्यान  करके  स्टेट  ट्रेंडिंग  था  भर  कोई
 इस  किस्म  की  झच्छी  प्रोग्रेसिव  मेजर  हमें
 झ्रसत्यार  करनी  याहिए  t

 एक  बात  जिस  का  किसान  बहुत  बुरा
 मानता  है  वह  है  बैटरमेंट  टैक्स  ।  हमारा
 भाखरा  डैम  जब  चला  था  तो  जगह  जगह  यह
 खुशहैसियती  टैक्स  लगा  था  ।  किसान  झगर
 किसी  बात  का  सब  सें  ज्यादा  बुरा  मानता  है  तो
 इस  का  मानता  है  कि  पैदा  भी  वह  करता  है,
 शौर  टैक्स  भी  उस  से  ज्यादा  लिया  जाता  है  t

 कही  कुंए  का  टैक्स,  कही  नहर  का  टैक्स,
 कही  बिजली  का  सरचाजं,  कही  टैक्स  के
 ऊपर  टैक्स  हो  जाता  है,  सूद  के  ऊपर  सूद
 हो  जाता  है,  कही  बैटरमेंट  लेवी  है  ।  कई  जगह
 ऐसा  भी  है  कि  पानी  पुराना  है  श्लौर  उस  का
 नाम  बैटरमेंट  लेवी  करके  उन  की  खाल  उधडी
 जाती  है  ।  हरियाना  में  करोडो  रुपया  बै  टरमेंट
 लेवी  की  शकल  में  लिया  जाता  है  झौर  अगर  वह
 नही  दे  सकते  तो  उन  के  घर  श्रौर  बैल  तक  नीलाम
 कर  लिए  जाते  है  1  मैं  यह  कहना  चाहता  हू
 कि  अ्रगर  श्राप  आज  ज्यादा  पैदावार  बढाना

 चाहते  है  बैटरमेट  लेवी  की  या  तो  बिल्कुल
 पोस्टपोन  कर  दे  वरना  यह  मेजर  ऐसा  है  कि
 बैटरमेट  लेवी  ली  न  जाय,  उस  को  एकदम  मसूख
 किया  जाय  |

 एक  बात  और  जो  नुकसान  करती  है
 फसलो  को  बहू  यह  है  कि  फससो  में  बीमारी

 बहुत हो  गई  है  ।  सुगर  केन  की  बडी  बीमारी
 कपास  की  बड़ी  बीमारी,  दूसरे  क्राप  को  है
 व्हीट  वगैरह  उन  की  बीमारी,  यह  तमाम
 बीमारिया  फसल  को  बरबाद  करती  हैं  ।

 अफसर  ऐसे  झाप ने ने  बना  दिए  है  की  टाई  हैट  समा
 लेते  है  और  देहात में  चले  जाते  हैं।  उन  की  पता

 नही  होता  कि  बीमारी  क्‍या  है  ?  इस  के  लिए
 खासतौर  से  इस  के  एक्सपर्ट्स  जो  हैं  वह

 क्लड  कंट्रोल  की  बाबत  में  गवर्नेमेंट को  प्
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 करना  चाहता  हूं  कि  हमारे  देश  में  बहुत  सी
 नक्सलें  इस  बास्ते  बरबाद  हो  जाती  हैं  कि  जो
 फ्लड  कंट्रोल  मेजर्स  हैं  वह  बड़  इनएंडीकेट  हैं  |

 ड्रेन  नहीं  हैं  ।  झगर  कही  डन्स  हैं  तो  वह  खुदी
 हुई  नहीं  हैं।  मैं  भ्रपने  स्टेट्स  की,  अपनी  पालिया-

 मेंद्री  सीट  की  बात  करता  हूं  कि  जगह  जगह  या
 तो  डन्स  हैं  नहीं  या  श्रगर  कहीं  हैं  तो  खुदी  हुई
 नहीं  हैं,  भोर  खुदी  हुई  हैं  वो  गहरी  नहीं  खुदी
 हुई  हैं  ।  वह  टूट  टूट  कर  बरसात  के  दिनों  में
 भीलों  मील  की  एरिया  को  बरबाद  कर  देती  हैं
 मेरे  हलके  में  कांग्रेस  प्रेसीडेंट  गए  थे  तो  जिस  दिन

 गए  उसी  दिन  वह  ड्रेन  चल  रही  थी  ।  उसे  देख
 कर  वह  कहने  लगे  कि  यह  ड्रेन  है  या  समुद्र  है  ।

 चणक  जगह  भी  टूट  जाती  है  तो  दसियों  मील
 चारों  तरफ  का  इलाका  उजाड  देती  है  बल्कि
 श्राप  को  याद  होगा  कि  रोहतक  शहर  भी
 सारा  का  सारा  एक  बार  ड्रेन  के  टूटने  से  गर्क

 हो  गया  था  ।  तो  मेरा  कहने  का  मतलब  यह
 कि  ढेन न  खोदने  से  या  ठीक  जगह  से  न
 खोदने  से  या  गहरी  न  करने  से  जो  फथल
 बोयी  हुई  होती  है  मीलों  मील  के  फासले  में  वह
 बरबाद  हो  जाती  है  |  उससे  किसान  को  भी

 नुकसान  होता  है,  भौर  देश  को  भी  नुकसान
 होता  है।  तो  मैं  भ्राप  के  द्वारा  दरख्वास्त  करता
 ट्रैजरी  बेचेज  से  कि  फ्लड  कन्‍्ट्रोल
 मेज  वहां  पर  ज्यादा  से  ज्यादा  एडीकेट  किये
 जाय  |

 एक  और  वात  मै  श्रर्ज  करना  चाहता  हूं
 मिनिस्टर  महोदय  से  शरीर  वह  है  बेदखली  की
 बाबत  |  जगह  जगह  हम  देखते  है  बेदखली  भ्रव
 भी  जारी  है  -  जगह  जगह  कही  40  स्टैड
 एकड़  सीलिंग  रखी  है,  कही  पचास  रखी  है  ।
 मेरी  स्ट्ट्स  में  40  है,  पंजाबी  भाइयों  के  लिए
 और  वहां  के  लोकल  भाइयो  के  लिए  30  एकड़
 है  मैं  यह  अर्जे  करना  चाहूंगा  कि  सारे  देश
 में  एक  सीलिंग  मुकरंर  कर  दें  झौर  उस  सीलिग
 के  बाद  किसान  की  बेदखली  ने  हो,  जो  टेनेंट
 जिस  जगह  बैठा  हुआ  है  वहां  से  एजैक्ट  न  हो
 योंकि  एक  जगह  जहां  टेनेंट  बैठा  हुभा  होता
 है  भहां  से बार  बार  बेदखल  करते  हैं  तो उसका

 इस्टरेस्ट  नहीं  रहता  ।  भ्रगर  ाप  यह  बेदखली
 बन्द  कर  देंगे  तो  श्राप  महसूस  करेंगे  कि  ज्यादा
 से  ज्यादा  श्राप  को  प्रोडक्शन  बढ़ाने  में  उससे
 मदद  मिलेगी  |

 फिर  एलेक्ट्रिसिटी  के  बाबत  थोड़ा  सा
 मैं  कहना  चाहता  हूं  ।  झ्राज  किसान  हर  जगह
 मांग  करता  है  कि  उसको  एलेक्ट्रिसिटी  दी  जाय  ।
 तो  वह  न  देहातों  में  जायं  ।  नयी  नयी  बीमारिया
 आये  साल  पैदा  होती  जा  रही  हैं।  जिस  तरह  से
 श्रादमियों  की  बीमारियां  बढ़ती  जा  रही  हैं
 उसी  तरह  से  फसलों  की  बीमारी  भी  ज्यादा
 बढती  जाती  हैँ  ।  मैं  इस  तरफ  खास  तौर  से
 ध्यान  दिलाऊंगा  कि  इसके  ऊपर  रिसर्च  पूसा
 में  हो  या  बाहर  हो  ।  यहां  बैठ  कर  बात  न  की
 जाय,  जो  बीमारियां  कि  खत्म  हो  गई  उन्हीं
 के  ऊपर  रिसर्च  न  चलता  रहे,  जो  नयी
 बीमारिया  चली  है  कपास  में,  मक्के  में,
 गन्न  में,  गेहूं  में ,उन  के  ऊपर  रिसर्च
 की  जाय  ।कई  बिल्कुल  नयी  बीमारियां
 चल  पड़ी  हैं  ।  एक  कीड़ा  ऐसा  है  जिसको  एक
 साल  तक  बन्द  रखा  गया,  वह  कुछ  खाता  नही,
 पीता  नही  और  मरता  भी  नहीं  ।  तो  ऐसे  ऐसे
 कीड  है  जो  फसल  को  बरबाद  कर  देते  हैं
 झगर  इन  के  लिए  कोई  इनसेक्टिसाइड्स  या

 दूसरे[को्  केमिकल्स  का  इन्तजाम  कर  सकें  तो
 प्रोडक्शन  बढ़ाने  के  लिए  बहू  एक  बहुत  बड़ी
 चीज  होगी  !

 बस,  मैं  दो  मिनट  में  खत्म  करता  हूं  ।  मैं

 खुद  इस  बात  के  हक  में  हुं  कि जरायत  का  जो

 महकमा  हैं  उसमें  बडी  यूनिफा्भिटी  होनी
 चाहिए  ।  एक  मिनिस्टर  साहब  शुमाल  की
 तरफ  खीचें,  एक  जनूब  की  तरफ  खीचें,  एक
 मशरिक  की  तरफ  खींच  रहे  हैं,  एक  मग़रिब  की
 तरफ  खोब  रहे  है  और  यहां  मन्त्री  महोदय
 की  पोजीशन  एसी  हो  जाती  है  कि  वहू  उनको
 मनाने  में  लगे  रहते  हैं  1  मुझे  तो  बड़ी  थुशी  है
 कई  जगह  भपोजीशन  की  भी  गवनेमेंट  बनी  है,
 मैं  समझता  हूं  कि  यह  झच्छा  ही  है,  मैं  चाहता
 हूं  कि  इस  मामले  में  एक  यूनिफार्म  पालिसी

 हो।  मैं  बढ़ा  एप्रीशियेट  करता  हूं,  एक  अरमेंडमेंट
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 {eft  रणधीर  सिंह]
 के  लिए  मोशन  मूव  किया  गया  है  कि  झनाज
 का  मुहकमा  सेटल  सबजैक्ट  होना  चाहिए  भर
 वह  न  हो  तो  ज्यादा  से  ज्यादा  पावर  सेंटर  में
 बैस्ट  होना  चाहिए  ताकि  उनकी  नकेल  सारे

 स्टेट्स  की  फूड  मिनिस्टर  साहब  खीच  सके  ।
 यह  सबजैक्ट  ऐसा  है  कि  जिस  को  मैं  डिफेंस  से
 भी  ज्यादा  इम्पाटेंट  समझता  हू  ।  उसमे  तो
 जार  पाच  हजार  झादमी  मर  सकते  हैं  लेकिन
 यहा  तो  भ्रगर  इसमे  फंल  हुए  तो  सभी  मरने  लग
 जायेंगे  ।  डाक्टर  तोहिया  साहब  ने  एक  बात
 बडी  सही  कही  थी  i  मैं  उनसे  इत्तिफाक  करता
 हू  कि  तीन  चार  महीने  भ्राग  श्राप  सोच  नहीं
 सकते  कि  क्या  हालत  होने  वाली  है  ?  मैं  खास
 तौर  से  यह  बात  कहना  चाहता  हु  कि

 They  should  not  sleep  over  this  mat-
 ter  It  is  a  very  very  serous  thing

 फूड  ज़ोन  जो  हैं  वह्‌  एबालिश  किये  जाय  1
 देश  एक  है  |  देश  भर  मे  बैरियर  लगा  देना  कि
 यहा  का  श्रनाज  वहा  न  जाय,  वहा  का  यहा  न
 आये,  एक  गल्‍ला  एक  जगह  72  रुपये  मन  बिके
 शौर  वही  दूसरी  जगह  यू०  पी०  में  जाय  तो
 30  रुपये  मन  बिके  यह  अखलाकी  तौर  पर

 भी  गलत  बात  है  श्र  भुखमरी  भी  पैदा  करता
 है

 मैं  चेयरमैन  साहब,  भापका  बडा  मशक्र
 हैं  7  मैं  सिर्फ  यह  चाहता  हू  कि  जितनी  बाते
 मैंने  कही  है  इनके  ऊपर  मन्बी  जी  गोर  करे
 शौर  खास  तौर  से  किसान  को  नम्बर  वन
 सिटिज़न  समझा  जाय,  उसे  न  सिर्फ  पैद्रिझट
 बल्कि  देश  का  सबसे  बडा  श्रन्नदाता  समझा
 जाय  ।  नम्बर  वन  प्रायरिटी  किसान  को  दी
 जाय  ।  झगर  किसान  खुशहाल  है  तो  देश

 खुशहाल  है,  किसान  जिन्दा  है  तो  देश  जिन्दा

 हैं,  किसान  मर  गया  तो  देश  भी  मर  गया  ।

 की  लखन  लाल  कपूर  (किशनगज)
 सभापति  महोदय,  इस  विषय  पर  खाद्य  भन्ती

 का  जो  वक्‍तव्य  था  उसे  ध्यान  से  देखते  का  मौका
 ह...  मिला  (उन्होने  विहार  के  सम्बन्ध  में  कोई
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 ऐसी  चर्चा  नहीं  की  जिसमें  उसकी  चिन्ता
 जाहिर  हो  जबकि  हा,  बिहार  की  स्थिति

 नाजुक  है  t

 37  08  hrs
 (Sarr  MANoHARAN  tn  the  Chair.}

 कमोबश  सारे  हिन्दुस्तान  के  बहुत  सारे
 प्रान्तो  में  जो  स्थिति  है  वह  सब  को  मालूम  है
 लेकिन  खास  कर  बिहार  की  हालत  ऐसी
 भयकर  है  कि  जहा  न  तो  इस  वक्‍त  मनुष्य  को
 भोजन  मिल  रहा  है  न  पानी  का  ठिकाना  है।
 उसके  साथ  साथ  मवेशियों  को  भी  चारा  भौर
 पानी  नही  भिल  रहा  है।  हजार  और  दस  हजार
 को  कौन  पूछे  लाखो  की  तादाद  में  लोगो  की
 लाश  निकलेगी  श्र  बदक्स्मिती  से  या  खुश-
 किस्मती  से  हमारे  खाद्य  मन्त्री  भी  उसी  राज्य
 से  भाते  हैं  श्रौर  उन  के  भी  अचल  मे,  उनके  क्षेत्र
 में  भी  जब  वह  कुछ  दिनों  के  बाद  लौट  कर
 जायेगे  तो  मुझे  ऐसा  एहसास  होता  है  कि  शायद

 उन्हें  जिन्दा  आदमी  बहुत  कम  नजर  झायेगे  ।
 लाश  पर  उनकी  गाडी  चलेगी  a  इस  बकत  लोगो
 के  सामने  जो  सर्कट  है  वह  सकट  यह  है  कि
 लोगो  के  पास  ताज  तो  नही  है  ओर  अगर
 कसी  तरह  प्रनाज  बाजार  में  पाया  भी  जाता  है
 तो  खरीदने  की  उनके  पास  ताकत  नही  है  इस
 लिए  कि  वह  बेकार  है  ।  हाई  मैन्यभ्नल  लेबर
 स्कीम  यदा  कदा  झगर  चल  भी  रही  हू  तो
 उसमे  उन्हे  उतने  पैसे  नही  मिलते  हैं  ।  जितने
 पैसे  मिलते  है  उससे  एक  शाम  का  भर  पेट
 भोजन  भी  वह  खरीद  नही  पाते  जिसके  कारण

 वह  इतने  कमजोर  हो  रहे  हैं  कि  दूसरे  दिन  वह
 मिट्टी  काट  नहीं  सकते  क्योकि  उनको
 ताकत  नहीं  होती।  यहा  तक  कि
 गाव  के  बच्छे  एक  गाव  से  दूसरे
 गाव  से  कटोरा  लेकर  माड  मागते  फिरते  हैं
 जौर  बह  भी  नहीं  मिलता  है,  जगली  जडो  को
 खोद  कर  खाते  हैं,  वह  भी  समाप्त  हो  रही  है,

 च्े  मार  कर  छाते  हैं,  बह  भी  नही  मिल  पह़

 रहे  हैं  -  भो  कीड़े,  मकौडे,  धोने  आदि  ऐसी
 चीजे  हैं,  जो  झक  पदार्थ  हैं,  उन  को  खाकर
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 लोग  बीमार  पड़ते  हैं  ।  प्राज  सारे  राज्य  में
 जो  भयंकर  स्थिति  है,  मैं  समझता  हूं  कि  इस  में
 सिर्फ  आन्तीय  सरकार  की  ही  ज़िम्मेदारी

 नहीं  है।  इस  वक्त  प्रान्त  में  गैर-कांग्रेसी  सरकार
 बनती  है,  लेकिन  इस  गैेर-कांग्रेसी  सरकार  के
 आने  से  पहले  ही  स्थिति  इतनी  बिगड़  चुकी
 थी,  इतना  नुकसान  हो  चुका  था  कि  चन्द  दिनों
 के झन्दर  यह  मौजूदा  सरकार  उस  को  नहीं
 सम्भाल  सकती  है,  सभी  बुद्धिमान  झ्ादमी

 इस  बात  की  मानने  के  लिये  तैयार  हैं  कि
 केन्द्रीय  सरकार  तत्क्षण  बिहार  को  प्रकाल-

 पीड़ित  राज्य  धोषित  करे,  इस  लिये  कि  वहां
 पर  इस  वक्‍त  करीब  करीब  50  हजार  वर्ग
 मील  भूमि  में  यह  भ्रकाल  व्याप्त  है।  63  हजार
 गाँव  इस  से  पीड़ित  हैं,  करीब  करीब  508
 ब्लाक  इस  के  श्न्दर  श्राते  है  और  5  करोड़
 6  लाख  की  आबादी  में  से  दो-तिहाई  आबादी

 इस  वक्‍त  इस  से  ग्रभावग्रस्त  है,  भुखमरी  के
 कगार  पर  खड़ो  है,  ऐसी  अवस्था  में  अगर
 खाद्य  मंत्री  यह  कह  कर  अपनी  जवाबदेही
 से  बरी  हो  जाना  चाहते  है  कि  अ्रकाल-पीडित
 क्षेत्र  धोषित  करने  पर  लोग  घबरा  जायेंगे,
 भगदड़  मच  जायगी,  तो  मैं  नहीं  समझता  कि
 श्राज  जो  भुखमरी  है,  जिसके  कारण  गांव  के
 गांव  खाली  हो  रहे  हैं,  राज्य  से  लोग  भाग

 रहे  हैं--कही  बंगाल  की  तरफ,  नैपाल  की
 तरफ  जा  रहे  हैं,  कया  यह  घबराहट  नहीं  है,
 क्या  यह  भगदड़  नहीं  है,  क्या  यह  घबराहट
 नहीं  है  in  जिनको  आज  खाना  नहीं  मिल

 रहा  है,  दाता  नहीं  मिल  रहा  है,  पानी  नहीं
 मिल  रहा  है,  जिनके  बच्चे  भौर  मवेशी
 उनकी  श्ांखों  के  सामने  तड़प  तड़प  कर  मर

 रहे  हैं  क्योंकि  उन  के  लिये  खाना  भौर  चारा

 नहीं  मिल  रहा  है,  वे  कोलियरी  और  माइका
 माइन्ज  में  खोदे  हुए  गड्ढों  का  पानी  पीते  हैं  t

 जिस  से  लोगों  को  डायरिया  होता  है,  वे  लोग
 बोमार  पड़  रहे  हैं  श्रौर  मर  रहे  हैं,  जब  वह
 मरते  हैं  तो  मंत्री  महोदय  कहते  हैं  कि बीमारी
 से  भर  गया  हैं,  डायरिमा  से  मर  गया  है,
 डाइसेस्ट्री  से  मर  गया  है  i

 मैं  भाप  से  कहना  चाहता  हूं  कि  मैं  उस

 इलाके  से  भ्राता  हूं,  उस  राज्य  से  प्राता  हूं
 जहां  के  लोग  खाना  न  मिलने  से,  पाती  न
 मिलने,  चारा  न  मिलने  से  हताश  भौर  निराश
 ही  कर  मौत  का  इन्तज़ार  कर  रहे  हैं  शर  कोई
 उपाय  उनके  पास  नहों  है,  तरह  तरह  की
 बीमारियों  में  मुबतला  है  ।  भ्रगर  उन्हें  पोषक
 पदार्थ  नहीं  मिलेगा,  तो  बीमारी  नहीं  होगी
 तो  क्‍या  होगा,  डाइसेन्द्री  नहीं  होगी  तो  क्‍या

 होगा,  डायरिया  नहीं  होगा  तो  क्या  होगा  ?
 क्या  उन्हें  टी०  बी०  होनी  चाहिये  ?  क्‍या

 उन्हें  प्लेग  होना  चाहिये  तभी  आप  सोचेगे  कि

 भुखमरी  है  |  इस  लिये  मैं  आप  से  कहना
 चाहता  हुं---सभापति  महोदय,  श्राप  के  माध्यम
 से  कि  सरकार  को  उस  राज्य  को  बचाने  के
 लिये,  उत्तर  प्रदेश  के  उस  अ्रकाल  पीड़ित
 इलाके  को  बचाने  के  लिये,  यदि  कोई  उपाय

 तुरन्त  करना  है  तो  सब  से  पहले  जो  सरप्लस

 एरियाज़  हैं,  जो  सरप्लस  राज्य  है,  जैसे  पंजाब,
 राजस्थान,  हरियाणा,  आन्ध्र  प्रदेश,  जहां  पर
 मोटा  अनाज  आज  गोदामों  में  पड़ा  सड  रहा
 है,  चना  सड़  रहा  है,  मक्का  सड़  रहा  है,  ज्वार
 और  बाजरा  सड़  रहा  है,  वहा  के  किसान
 उसको  नहीं  बेच  पा  रहे  है,  क्योंकि  आप  ने
 जोनल  मिस्टम  लागू  किया  ह्भा  है,  वहा  का
 अनाज  बिहार  नहीं  जा  सकता  है,  वहां  के
 व्यापारी  उस  अ्रनाज  को  बिहार  नहीं  भेज
 सकते  हैं,  वहां  उस  अनाज  में  कीड़ा  लग  रहा  है,

 चहे  खा  रहे  हैं।  एक  तरफ़  लाखों  भादमी

 भूख  के  कगार  पर  खड़े  हैं,  उनकी  लाशें  निकल

 रही  हैं,  तड़प  तड़प  कर  मर  रहे  हैं,  दूसरी  तरफ
 आप  ने  इतना  बड़ा  क्रिमनल  एक्ट  किया  है
 कि  झाज  गोदामो  में  श्रनाज  सड़  रहा  है  और
 उसके  लिये  झापके  सामने  कानून  बाधा  बन

 रहा  हैं।  मैं  कहना  चाहता हूं, सभापति  महोदय,
 इन्सान  कानून  के  लिये  पैदा  नहीं  होता,  इन्सान
 के  लिये  कानून  बनता  है,  इस  लिये  झाज  करोड़ों
 इन्सानों  का  जान  का  प्रश्न  है,  कब  तक  इन  के
 जीवन  से  माप  खिलवाड़  करते  रहेंगे  ?

 कब  तक  इनके  जीवन  से  खेलेंगे  ।  कामून
 कौन  बनाता  है,  हम  भौर  झाप  बनाते  हैं  भौर

 इन्सान  को  मलाई  के  लिये  बनाते  हैं।  इसलियेः
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 जोनल  सिस्टम  को  तोड  कर  बिहार  शौर
 उत्तरप्रदेश  को  या  ध्लौर  जो  प्रभावग्रस्त  क्षेत्र  हैं,
 उन  को  अभ्रधिकार  दीजिये  कि  वे  सरकारे

 वहा  से  नाज  खरीद  सकें,  पजाब  से,  राजस्थान
 के,  हरियाणा  से,  झान्प्र  से  जो  भी  अनाज  मिले
 उसको  अपने  यहा  ला  सकें  1  भ्राज  वहा  पर
 70  So  क्विटल  के  भाव  में  चना  सड  रहा  है,

 कोई  उसको  नही  पूछ  रहा  है  ।  श्राप  के
 राजस्थान  मे  72  २०  क्विटल  घने  और
 मक्के  का  भाव  है,  इसी  तरह  से  पजाब  मे
 पड़ा  सड  रहा  है,  लेकिन  वही  चीज़  झाज  बिहार
 में  65  रु०  क्विटल  है,  उत्तर  प्रदेश  में
 20  रु०  क्विटल  है  1  इसलिये  मैं  कहना

 चाहता  हूं  कि  इस  प्राबलम  का  यदि  श्राप  कोई
 फौरी  इलाज  निकालना  चाहते  हैं  तो  सब  से

 पहले  जोनल  सिस्टम  हटा  कर  वहा  से  भ्रनाज
 'पिजवाने  की  व्यवस्था  कीजिये  ।

 दूसरी  तरफ  जहा  तक  होरड्डर्स  (ज़खीरे-
 बाज़)  लोगो  का  सवाल  है,  उन्होने  बैको  के
 जरिये  पैसा  लेकर  भ्रनाज  खरीद  कर  गोदामो
 में  बन्द  किया  हुमा है  1  उस  पर  कन्‍्ट्रोल
 किया  जाय,  उस  के  लिये  एक्ट  बनाया  जाय
 बैंको  को,  स्टेट  बैक  को,  रिजर्व  बैक  को,
 इस  बात  का  आदेश  दिया  जाय  कि  नाज
 खरीदने  के  लिये  वे  इन  जखीरेबाजों  को  कोई
 रुपया  न  दे,  इस  पर  रोक  लगाई  जानी  चाहिये
 और  सरकार  को  खुद  भ्रनाज  खरीद  कर  स्टेट

 ट्रेडिंग  कारपोरेशन  के  माध्यम  से  उस  अनाज
 को  जल्द  से  जल्द  भश्रभावग्रस्त  क्षेत्रों  में भेजा
 जाय  |

 तीसरी  बात  मै  यह  कहना  चाहता  हू  कि

 यहा  पर  बायदे  पर  वायदे  होते  रहे,  20  वर्षों
 में  तीन  योजनाये  खत्म  हो  गईं,  कि  फूल  के
 गमलों  मे  भ्रनाज  लगाये  गये,  किचन  गाडन
 लगाये  गये,  इस  पर  एक्सपैरिमेन्ट  होता  रहा,
 किसी  के  शोक  का  माहौल  बनता  रहा,  लेकिन

 कुछ  नहीं  हुआ  ।  मैं  कहना  चाहता  हूं  कि
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 देश  की  जनता  के  जीवन  से  जिनको  प्यार  है,
 उनके  साथ  इस  तरह  से  मजाक  नहीं  किया
 जाना  चाहिये  ।  इतने  धर्से  में  झापने  कुछ
 नही  किया,  ज़मीन  का  रिक्लेमेशन  शौर
 रिफोर्मेशन  नहीं  किया  गया,  कन्सोलिडेशन
 नही  किया  गया,  जो  भी  खर्चा  इस  सिलसिले
 में  हुआ,  उससे  जो  पैदावार  बढ़नी  भाहिये,
 वह  नही  बढ़  सकी  झौर  झझाज  कही  पर  पानी
 न  होने  के  कारण,  बारिश  न  होने  के  कारण
 फसल  नही  हो  रही  है  |  भ्राज  बिहार  भर
 उत्तर  प्रदेश  की  यह  हालत  है,  पिछले  तीन
 सालो  से  यह  हालत  है,  फिर  भी  केन्द्रीय  सरकार
 की  श्राख  नही  खलती  हैं,  एक  दिन  यह  सारी

 मुसीबत  हिन्दुस्तान  की  जनता  की  मुखीबत
 बनने  वाली  है  |  फिर  भी  पता  नहीं  इस

 मुसीबत  को  राष्ट्रीय  सकट  के  झाधार
 पर  क्यो  नहीं  लिया  जा  रहा  है।  इस  लिये
 मैं  कहना  चाहता  ह  कि  अगर  श्राप  चाहते  हैं
 कि  इसका  कोई  इलाज  निकले  तो  इस  के  लिये
 तीन  महीने  शर  दो  महीने  मे  फसल  निकालने
 के  लिये  आपको  पानी  का  इन्तजाम  करना
 पडेगा  ।  श्राज  वहा  पर  कुझो  में  पानी  नही
 है,  पानी  का  लेबल  बहुत  नीचे  चला  गया  है,
 हमारे  पास  पूरी  मशीने  नही  हैं  हमारे  पास
 साधन  नहीं  है  कि  हम  पानी  निकाल  कर

 मवेशियो  को  पिला  सक्रे,  किसानों  को  पिला
 सकें  ,  खेती  मे  पानी  देने  की  बात  तो  बहुत
 दूर  है।  इसलिये  इस  सवाल  को  हल  करने
 के  लिये  भ्रार्मी  वे  इजीनियरिग  सैक्शन

 को,  सेना  के  इन्जीनियरिंग  विभाग  को  वहा
 पर  भेजना  चाहिए  और  वहा  पर  उनकी

 सहायता  से  बोरिंग  करवाया  जाय।  पानी
 निकालने  की  मशीनों  के  लिये  हमे  प्रार्मी
 के  झलावा  प्राइवेट  फर्मों  से भी  मदद  लेनी

 चाहिये,  उन  से  सामान  लिया  जाय,
 डी०  बी०  सी०,  एन०  सी०,  डी०  सी०

 कोसी-प्रोजेक्ट  से  सामान  लिया  जाय,

 बुल-डोजर्स  लिये  जाय,  मशीनें  ली  जाय,
 सब  यह  प्रावल्म  हल  हो  सकती  है।  जहां  पर
 रोक  के  कारण  पानी  निकालने  की  दिक्कत
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 है,  1... ड  पर  ओरिंग  के  हारा!  पानी  निकाल
 सकते  हैं,  लेकिन  हस  काम  के  लिये  रिगूस
 की  महीनों  की  ज़रूरत  है।  पूरे  राज्य  में
 केबल  दो  रिग्स  की  मशीनें  हैं,  उन  से  काम

 नहीं  चलेगा,  जहां  पर  पचास  हजार  कुझों
 की  बोरिंग  करनी  है,  वहां  पर  इन  दो  मशीनों
 से  काम  नहीं  चलेगा  t  इसलिये  इन
 मशीनों  के  मंगाने  की  शीक्र  व्यवस्था  की
 जाय  तथा  इसके  लिये  फारेन-एक्सचेंज  की
 व्यवस्था  की  जाय।  पानी  की  व्यवस्था

 जो  पैमाना  रखा  गया  था  वह  ध्ाज  को
 स्थिति  में  सही  नहीं  है।  इस  बास्‍्ते  फैमिन
 कोड  को  श्रमेंड  करना  भी  बहुत  जरूरी  है

 श्री  पहाड़िया  (हिंडौन)  :  फैमिन  रिटर-
 कन  एरिया  बिहार  को  घोषित  करने  से

 बिहार  गवर्नमेंट  को  किसने  रोका  है  ?
 से  बिहार  के  मरते  हुए  लोगों  को  झौर
 मवेशियों  को  बचाया  जा  सकता  हैं।  झाज
 हमारे  चौथाई  मव  शी  मर  चुके  हैं  a

 aft  लखन  लाल  कप्र:  बिहार  में
 लोग  भूखो  मर  रहे  हैं,  भूख  से  उनकी
 मौतें  हो  रही  है,  उनकी  लाशे  निकल  रही
 हैं,  चारों  तरफ  हाहाकार  मरा  हुआा  है।
 इतना  होने  पर  भी  इस  सदन  में  बैठ  कर

 हमारे  खाद्य  मंत्री  हंस  रहे  हैं।  उधर  तो

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Co-operation  (Shri
 Annasahib  Shinde):  We  have  suppli-
 ed  more  rigs  to  the  Bihar  Government
 than  the  Bihar  Government  asked
 for.

 श्री  लखन  साल  कपूर:  पानी  शौर
 चारा  के  बिना  मबेशी  मर  रहे  हैं।  एक
 करोड़  ig  लाख  भवेशियों  मे  एक  चोथाई
 मर  चुके  है।  उनको  रिप्लेस करने  के  लिये
 सीन  चार  बरस  लगेंगे  ।  यह  बहुत  बड़ा
 संकट  है  भी  हमारे  सामने  विद्यमान  है।
 इससे  आप  उनकी  हिफ़ाज़त  करें

 मैं  चाहता  हूं  कि  सब  से  पहले  झाप

 बिहार  को  पअ्रकालग्रस्त  क्षेत्र  घोषित  करें।
 इसके  साथ  साथ  शाप  फूड  कारपोरेशन
 के  माध्यम  से  अनाज  वहा  पर  भिजवायें
 झौर  लोगों  में  वितरित  करवायें।  प्रकाल-
 अस्त  क्षेत्र  बिहार  को  घोषित  करने  के  साथ
 साथ  जो  आपका  फैमिन  कोड  है  भोर  जो

 ३30  04  में  बना  था,  उसको  भाप  भर्मेंड
 करें;  तब  हालात  दूसरे  थे  भोर  थ्र्य  दूसरे
 हैं।  हालात  बहुत  बदल  चुके  हैं।  उस  बचत

 जिन्दगी  शौर  मौत  का  सवाल  खड़ा  हैं
 झौर  इधर  ये  हंस  रहे  हैं।  बीस  बरस  तक
 आप  यही  करते  बाये  है,  यही  रवैया  झापने
 अखत्यार  किया  है  और  इसी  का  यह  नतीजा

 है  कि  हिन्दुस्तान  के  नक्शे  पर  से  आप
 मिट  रहे  है  और  मैं  आपको  बतलाना  चाहता
 हू  कि  वह  दिन  दूर  नहीं  है  कि  इस  महल
 से  श्री  श्राप  को  निकाल  कर  कही  दूर
 भगा  दिया  जायगा।  यह  मैं  झ्राप  को
 वानिंग  दे  रहा  हूं  ।  मैं  चाहता  हूं  कि  इसको
 झाप  समझें  t  जो  गम्भीर  स्थिति  बहा
 पैदा  हो  गई  है  उसका  सामना  करने  के  लिये
 झाप  जितना  अनाज  बिहार  को  चाहिये
 के  की  व्यवस्था  करे  t  भ्रकाल  को  रोकते
 की  झाज  तक  व्यवस्था  आपने  नहीं  की  है  ।
 अगर  आप  शब  भी  नही  जागे  तो  मैं  श्रापको
 बतलाना  चाहता  हूं  कि  वह  दिन  दूर  नहीं
 किं  बिहार  से,  पटना  से  गाड़ियां  खाली

 नहीं,  जिन्दा  स्‍झ्ादमियों  से  भर  कर  नहीं,
 बल्कि  लाशों  से  भरकर  दिल्ली  प्रायेंगी  भौर
 इस  तब्त के  नीचे  लाय  ही  लायें  1: |.

 जाएंती  ।
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 Shri  Yogendra  Sharma  (Beguserai):

 On  a  point  of  information,  Sir.  The
 hon.  Minister  said  that  the  require-

 ‘ments  of  rigs  have  been  fully  met.
 My  information  is  that  they  are  de-
 manding  50  boring  plants,  but  at  the
 moment  they  have  only  5  and  even
 these  45  are  not  in  full  operational
 capacity.  This  is  a  wrong  statement
 by  the  Minister  that  the  demands  of
 Bihar  have  been  fully  met.

 Shri  Annasahib  Shinde:
 pared  to  prove  my
 facts,

 Shri  Krishna  Kumar  Chatterji
 (Howrah):  Sir,  I  have  carefully  per-
 used  the  Review  of  the  food  and
 scarcity  situation  in  India  and  the
 statement  of  the  hon.  Minister  which
 has  been  circulated  to  us.  The  hon.
 Food  Minister  seems  to  have  been  a
 bit  perplexed  to  find  himself  perilously
 facing  the  devil  and  the  deep  sea—
 the  devil  of  continuous  droughts  de-
 vastating  all  attempts  on  the  part  of
 the  hard-working  peasants  to  produce
 food  in  the  fields  cultivated  by  them
 and  the  deep  sea  of  human  conspiracy
 to  deprive  the  society  of  whatever
 foodgrains  are  available  in  the  country
 by  hampering  all  procurement  efforts.
 I  want  to  save  him  from  this  dilemma
 by  suggesting  certain  concrete  pro-
 posals.

 I  have  been  listening  to  the  speeches
 delivered  by  my  hon.  friends  from  the
 other  side  and  J  was  finding  it  difficult
 to  persuade  myself  that  this  Govern-
 ment  hag  been  failing  in  its  onerous
 duties  to  feed  the  people  of  India.
 here  is  no  gainsaying  the  fact  that
 there  is  scarcity  of  food,  but  when
 our  Deputy  Prime  Minister  accounted
 for  all  the  economic  ills  because  of
 drought,  I  could  not  accept  him  fully.
 The  reason  is  that  a  drought  is  not  an
 abnormal  condition  in,  India.  Droughts
 have  occurred  in  the  past.  Our  plan-
 ners  might  have  been  really  lacking  in
 some  wisdom  when  they  did  not  guard
 against  droughts  and  80004  in  this
 country.

 It  is  a  known  fact  that  all  our
 attempts  to  grow  more  food  have  been

 I  am  pre-
 statement  with

 frustrated  by  our  inefficient  admiinis-
 tration.  I  come  from  a  State  where
 there  is  chronic  scarcity  at  different
 places—the  State  of  West  Bengal.
 Even  in  that  State  I  have  found  that
 most  of  the  arrangements  made  by
 Government  for  supply  of  seeds  and
 water  to  the  peasants  have  falled
 because  the  Administration  had  miser-
 ably  failed  in  the’  implementation  of
 such  arrangements,  Seeds  come  at  2
 time  when  there  is  no  need  for  such
 seeds  for  cultivation  purposes,  Water,
 even  in  spite  of  the  fact  that  Damodar
 water  is  there,  is  not  made  available
 to  the  peasants  in  time  and  it  is  given
 when  harvesting  is  done.  These  are
 things  which  are  to  be  looked  into  if
 we  really  want  to  improve  on  the  food
 front.

 Who  will  deny  the  fact  that  mil-
 lions  of  people  in  this  country  are
 on  the  border  line  of  starvation?  I
 am  in  agreement  with  hon.  Members
 on  the  other  side  that  millions  of  our
 people  are  on  the  border  line  of  star-
 vation.  Half-starvation  has  set  in  in
 most  parts  of  certain  States,  which  at
 one  time  had  seen  enough  of  food  and
 enough  of  cultivated  products.  But  I
 have  to  point  out  that  if  we  want  to
 improve  the  food  front,  we  have  to
 consider  also  one  fundamental]  fact
 that  in  certain  drought  conditions  we
 have  to  build  up  a  buffer  stock  for
 feeding  the  people.  We  have  not  so
 far  made  any  attempt  to  build  up  2
 buffer  stock  to  meet  the  exigencies
 of  a  situation  when  food  will  be  scarce
 in  the  country.  That  has  been  a  great
 blunder  on  the  part  of  our  planners.

 Even  the  demon  of  devaluation  has
 caused  immense  injury  to  our  food
 front,  because  import  cost  has  risen
 very  high  with  the  result  that  prices
 have  gone  up.  Along  with  the  rise
 in  food  prices  the  prices  of  other
 things  have  also  gone  up  with  the
 result  that  the  poor  peasants  are
 suffering.  The  common  man  has  not
 the  money  to  purchase  food  from  the
 market.  Some  hon.  ~”.nbers  on  the
 other  side  have  sug  -‘:d  that  sub-
 sidy  should  be  stopped  ]-  those  States.
 I  fully  agree  with  the:  Unless  the
 subsidy  is  stopped  the  price.  of  rice
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 will  go  up  and  with  the  price  of  rice
 going  up  the  prices  of  essential  com-
 modities  are  bound  to  go  up.  There-
 fore,  I  believe,  in  order  to  bring  relief
 to  the  people  it  is  essential  we  should
 consider  the  question  of  bringing
 down  the  price  of  rice  so  that  it  may
 be  possible  for  all  people,  for  the
 poverty-stricken  people,  who  have  no
 means,  to  purchase  food  in  the  open
 market.

 We  have  also  found  that  in  those
 areas  where  statutory  rationing  is
 there,  the  rice  supplied  is  of  such  poor
 quality  that  the  people  can  hardly
 consume  the  rice  supplied  to  them.
 The  quality  is  below  the  level  of
 human  consumption  at  times.  That
 has  also  to  be  taken  into  account.  It
 has  also  to  be  remembered  that  if  we
 want  to  really  safeguard  against  such
 conditions  in  the  future,  then  the
 Government  will  have  to  think  about
 making  the  Fourth  Plan  agriculture-
 oriented,  Unless  the  past  mistakes  are
 rectified  we  cannot  progress.  I  am
 one  of  those  who  feel  that  big  mis-
 takes  have  been  committed  in  the  past
 in  the  matter  of  planning.  In  plan-
 ning  for  heavy  industries  and  big  steel
 plants  we  have  forgotten  the  need  of
 food  production  in  this  country  with
 the  result  that  millions  of  our  people
 are  facing  starvation  today.  It  may
 be  due  to  the  mistake  in  our  initial
 stages  of  planning  but  if  the  Fourth
 Plan  is  agricultural-oriented  probably
 we  can  remedy  the  situation.  Even
 though  it  is  late,  it  is  better  late  than
 never.

 If  you  permit  me,  Sir,  to  say  this
 without  offending  the  Members  of  the
 other  side,  may  I  say  that  after  the
 general  elections  when  the  non-
 Congress  Government  came  _  into
 power  in  West  Bengal  we  found  a
 peculiar  phenomenon.

 7.30  hrs.

 (Mr.  Dzputy-SPeaker  in  the  Chair]

 Though  statutory  rationing  was  pre-
 vailing  in  Bengal,  in  the  streets  of

 (H.  A.  H.  Dis.)
 Calcutta,  rice  was  being  sold  without
 any  hindrance.  People  were  surprised
 how  such  stocks  of  rice  could  come
 out  when  rationing  is  there.  Some
 people  were  saying  that  probably  the
 hoarders  had  some  connection  with
 the  Government  that  has  come  to
 power,  so  the  hoarded  rice  is  coming out  without  fear  of  being  caught  by
 the  police  or  any  other  measures  being
 taken  against  the  hoarders.  This  is  a
 peculiar  phenomenon  that  we  are  wit-
 nessing  in  West  Bengal  in  the  matter
 of  food.

 T  am  very  sorry  to  say  that  in  the
 review  of  the  scarcity  situation  in
 India  the  Food  Minister  has  only
 briefly  referred  to  the  needs  of  West
 Bengal.  In  fact,  he  has  not  suggested
 in  what  way  he  is  going  to  meet  the
 requirements  of  Bengal.

 Mr.  Deputy-Speaker:  As  it  is  half
 past  five,  we  have  to  take  up  the  half
 an  hour  discussion.  The  hon.  Member
 may  continue  his  speech  tomorrow.

 7.32  hrs.

 INDO-.CEYLON  AGREEMENT*

 Shri  Umanath  (Pudukkottai):  Mr.
 Deputy-Speaker,  Sir,  this  question  of
 the  implementation  of  the  Indo-
 Ceylon  Agreement  of  964  has  been
 hanging  fire  ever  since  1964.  This
 House  expressed  its  concern  on  the
 question  of  delay  in  implementing  this
 agreement  for  the  past  three  years,
 andi  this  was  expressed  in  a  half-an-
 hour  discussion  on  the  floor  of  this
 very  House  in  July  1966.  After  three
 years,  a  Bill  has  been  introduced  in
 the  Parliament  of  Ceylon,  which  has
 gone  through  fhe  first  stage  and  is
 now  before  a  Select  Committee.

 At  the  very  outset  I  want  to  make
 it  clear  that  by  this  discussion  I  do
 not  mean  any  offence  to  the  Govern-
 ment  or  Parliament  of  Ceylon.  But

 *Half-an-hour  Discussion.
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 since  the  Bill  before  the  Ceylon  Parlia-
 ment  is  supposed  to  be  in  pursuance
 of  the  implementation  of  this  pact,  to
 which  we  are  also  a  party,  I  only  wish
 that  our  voice,  the  expression  of  our
 views,  may  be  taken  into  considera-
 tion.  Because  we  are  a  party  to  the
 agreement,  if  there  are  any  provisions
 in  the  Bill  which  are  not  in  conson-
 ance  with  the  spirit  of  agreement,
 naturally  we  are  entitled  to  express
 our  views,  I  am  doing  this  so  that  these
 views  on  those  questions  may  be
 taken  note  of  by  the  hon.  Minister  of
 External  Affairs,  Shri  Chagla.  I  would
 first  make  a  request  that  he  makes  a
 visit  to  Ceylon  as  early  as  possible.
 Instead  of  merely  depending  on  cor-
 respondence,  let  him  meet  the  Govern-
 ment  representatives  there  and  discuss
 with  them  and  pursue  the  matters  or
 points  which  I  am  going  to  raise  here.

 While  going  through  the  provision
 in  the  Bill  YTegarding  the  grant  of
 Ceylon  citizenship  on  the  so-called
 Stateless  in  Ceylon  I  find  that  no  stan-
 dards  or  criteria  have  been  laid  down,
 or  provided,  in  the  Bill  which  is
 before  the  Select  Committee  of  the
 Ceylon  Parliament.  That  provision
 says  that  the  final  decision  on  any
 such  application  rests  with  the  Minis-
 ter  concerned.  If  such  an  application
 is  rejected,  the  applicant  cannot  have
 recourse  to  a  Court  of  law.  It  is  speci-
 fically  provided  in  the  Bill  that  no
 applicant  can  go  to  a  court  of  law  if
 he  feels  that  his  application  for
 citizenship  is  unjustly  rejected.  In  my
 view,  this  denial  of  right  to  appeal  to
 a  court  has  dangerous  implications.  I
 am  saying  this  because  of  past  experi-
 ence.  In  the  past  a  large  number  of
 citizenship  applications  were  rejected
 and  when  the  applicants  went  in
 appeal  to  the  Ceylon  court  and  the
 Privy  Council,  thousands  of  rejections
 made  by  the  Government  of  Ceylon
 were  quashed  not  only  by  the  Ceylon
 courts  but  also  by  the  Privy  Council.

 Referring  to  these  judicial  pro-
 nouncements  in  the  past  the  Hindu
 dated  the  8th  December,  1966,  in  its
 editorial  has  written
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 "Those  judicial  pronouncements:
 had.  unmistakably  exposed  bias
 and  unfairness  in  the  Govern-
 ment’s  dealings  with  citizenship
 applications  of  people  who  had
 spent  generations  in  the  island
 toiling  and  building  up  _  its
 wealth.”

 This  is  the  remark  made  by  the  Hindu
 in  its  editorial.

 So,  we  must  prevail  on  the  Ceylon
 Government  that.the  manner  and  the
 proportion  in  which  different  age
 groups  must  be  accorded  citizenship
 must  be  carefully  settled  by  mutual
 negotiations.  During  such  talks,  I
 submit,  we  must  insist  on  providing
 for  appeal  to  courts  on  such  applica-
 tions.

 Then,  I  come  to  the  question  of
 minor  children.  If  an  applicant's
 application  is  accepted  and  he  is  regis-
 tered  as  a  Ceylonese  citizen,  if  he  has
 got  minor  children,  a  similar  applica-
 tion  has  got  to  be  made  on  behalf  of
 the  minor  after  he  attains  the  age.
 Then  again  it  is  left  to  the  Minister
 concerned  to  accept  that  or  not  to
 accept  that.  This  provision  will  bring
 about  very  inhuman  situations  because
 after  the  child  attains  the  age  an
 application  is  made  and  it  being
 entirely  discretionary  if  the  Minister
 thinks  that  he  is  not  fit  for  accept-
 ance,  if  it  is  rejected,  the  child  will
 be  separated  from  the  parents.  All
 sorts  of  unhappy  results  will  ensue.
 So  my  suggestion  in  this  matter  will
 be  that  our  Government  must  pursue
 and  see  that  the  Ceylon  Government
 accept  the  position  that  with  regard
 to  minor  children,  citizenship  confer-
 ment  will  be  automatic  on  their  attain-
 ing  the  age.  There  should  not  be  any
 separate  application  procedure  so  far
 as  they  are  concerned.

 Then,  there  is  a  provision  for  &
 separate  register.  In  the  latest  Bill
 the  provision  says  that  those  granted
 citizenship  will  be  entered  in  a  special
 register,  called  the  Indo-Ceylon  Agree-
 ment  Citizenship  Register.  The  Ceylon
 Government  may  say  how  it  is  mate-
 rial  whether  they  are  on  this  register
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 or  on  another  register  so  long  as  their
 voting  rights  are  given  to  them  and
 they  get  all  the  voting  rights  as  any
 other  citizen.  They  may  assure  us,
 but  I  have  got  an  apprehension.  My
 apprehension  is  whether  this  separate
 Citizenship  register  is  meant  for  the
 purpose  of  separate  electorates  being
 constituted  in  future;  whether  for  this
 purpose  this  separate  register  is  being
 thought  of.  That  is  my  apprehension.
 T  make  it  plain.  Let  us  not  forget  a
 bit  of  history  in  this  respect.

 Till  948  there  were  no  Stateless
 people  in  Ceylon.  All  those  people
 who  are  called  Stateless  now  till  948
 were  citizens  on  a  par  with  Sinhalese,
 with  Ceylon  Tamils  and  with  the
 Muslims.  These  very  people  who  are
 now  called  Stateless  were  equal
 citizens.  They  were  British  citizens
 on  a  par  with  all  other  sections  of  the
 people  with  the  right  to  vote  also.
 There  was  absolutely  no  distinction.
 There  were  no  Stateless  people  in
 Ceylon  till  1948,  In  fact,  in  1947,  if
 I  may  bring  to  your  mind,  the  elec-
 tions  were  conducted  under  the  new
 Constitution  with  some  restrictions
 and  these  people  who  are  now  called
 Stateless  had  franchise  and  they  voted.
 So  till  1948,  when  full  independence
 was  declared  in  Ceylon,  this  category
 of  Stateless  people  was  not  there  in
 Ceylon  and  they  we-e  equal  citizens.
 Now  they  are  singled  out  and  deciti-
 zenised  after  Ceylon  was  granted
 independence.  This  is  the  position.
 That  is  why,  in  this  background  my
 apprehension  is,  whether  it  is  intended
 or  not,  this  maintenance  of  a  separate
 citizenship  register  for  these  people  is
 meant  to  politically  quarantine  them.
 This  is  my  apprehension.  I  express  it
 Plainly.  Is  it  meant  to  politically
 quarantine  them  so  that  later  on  sepa-
 rate  electorates  may  be  constituted?
 Is  this  register  now  being  provided
 for  for  this  purpose?  They  must  be
 placed  on  a  common  citizenship  list,
 a  common  electoral  roll,  and  there
 should  not  be  any  separate  electorates.
 This  is  an  important  question  on
 which  our  Government  must  nego-
 tiate  with  the  Ceylon  Government.

 CHAITRA  &  2809  ‘SAK  4)  Agreement  (H.A.H.  Dis.)i  7  €

 Then,  with  regard  to  repatriation,  I
 find  from  the  provisions  of  the  Bill
 that  there  are  compulsions.  Our
 understanding  so  far  about  repatria-
 tion  in  pursuance  of  the  agreement,
 whether  to  opt  for  Indian  citizenship
 or  subsequent  repatriation,  was  that
 it  shall  be  voluntary.  That  is  our
 understanding  so  far  as  the  agreement
 that  has  been  signed  is  concerned.  But
 in  the  Bill,  it  is  stated  that  imme-
 diately,  on  conferring  of  Indian  citi-
 zenship,  if  a  person  belonging  to  the
 Stateless  category  is  given  Indian
 citizenship,  he  becomes  liable  to  re-
 patriation  and  he  becomes  liable  to
 arrest  and  deportation  at  any  moment.
 They  may  argue  that  they  can  give
 them  resident  permit.  But  resident
 permit  is  a  thing  which  is  entirely
 discretionary  on  the  part  of  the  Gov-
 ernment.  So,  in  pursuance  of  that,  if
 the  Ceylon  Government  says  to  the
 Master  of  the  ship  or  the  Captain  of
 the  aeroplane  that  these  people  must
 be  taken  there,  they  must  obey  and,
 if  they  do  not  obey,  under  the  new
 Bill,  they  can  be  fined  or  they  can  be
 detained.  If  the  fine  is  not  paid  by
 the  Master  of  the  ship  or  the  Captain
 of  the  aeroplane,  then  the  ship  or  the
 aeroplane  can  be  sold  and  the  fine
 recovered  that  way.  That  is  why  I
 say,  the  manner  in  which  the  repatria-
 tion  is  to  be  undertaken,  the  essence
 of  it  is  force,  compulsion,  which  is
 contrary  to  the  agreement  which  says
 that  it  must  be  voluntary.  So,  I  sub-
 mit  that  such  forcible  repatriation
 should  not  be  there.  We  must  also-
 prevail  on  the  Ceylon  Government
 that  the  manner  and  the  proportion
 of  age  groups  for  repatriation  must
 be  mutually  settled.

 Further,  I  submit  that  the  number
 of  people  we  take  must  be  subject  to
 a  similar  conduct  on  the  part  of  the
 Ceylon  Government.  As  far  as  confer-
 ment  of  Ceylon  citizenship  is  con-
 cerned,  they  must  take  a  certain  num-
 ber  on  whom  they  will  give  Ceylon
 citizenship.  Then  also,  it  must  be
 subject  to  their  similar  conduct,
 Otherwise,  it  will  be  one-sided.  But,
 I  understand,  about  9000  so-called"
 Stateless  people  have  already  beer
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 iven  Indian  citizenship  even  before

 any  legislation  has  been  passed  for
 giving  Ceylon  citizenship  on  the  State-
 jess  people.  So,  we  are  doing  it  one-

 -sided.  The  hon.  Minister  must  take
 into  consideration  this  point  also.

 Then,  I  understand,  they  are  bring-
 ing  another  legislation  to  provide  for
 identity  cards  for  al]  the  citizens  in
 Ceylon,  both  Indian  citizens  and

 Ceylon  citizens.  I  do  not  know
 ~whether  it  is  contemplated  or  intro-
 duced  but  they  are  bringing  another
 legislation  to  provide  for  identity

 ecards  for  all  the  citizens.  If  this
 legislation  is  passed,  the  disadvantage
 will  be  that  about  1,50,000,  so-called
 Stateless  people  who  are  outside  the
 purview  of  this  pact  will  suffer  Their
 future  is  yet  to  be  discussed  and
 negotiated.  They  are  neither  Indian
 citizens  nor  Ceylon  citizens.  What
 will  be  their  position?  What  will  be
 the  position  of  those  who  do  not  come
 forward  to  apply  for  Ceylon’  citizen-

 ‘ship  or  Indian  citizenship?  This  is  a
 serious  matter.  If  this  legislation  pro-
 viding  for  identity  cards  is  passed,  a
 big  section  of  people  will  be  left  over
 and  nobody  will  be  responsible  for
 them  and  very  bad  things  and  un-
 happy  things  will  occur.

 Now,  I  come  to  the  question  of
 ‘rehabilitation.  The  question  of  re-
 habilitation  is  going  to  be  a  huge
 affair.  I  would  like  to  know  what

 has  been  done  because  lakhs  of  people
 are  involved  in  that.  It  is  a  huge

 ‘mass  of  humanity  that  is  going  to  be
 uprooted  and  mostly  they  are  planta-
 tion  workers  coming  mostly  from
 Ramnad  district  and  Tiruchirappalli
 district  with  a  few  from  other  dis-
 tricts.  In  regard  to  Burma  refugees,
 some  provisions  about  loans  and  other
 things  were  made.  This  sort  of  loan
 scheme  and  other  things  will  not  help,

 -a  huge  mass  of  humanity  who  were
 living  there  for  generations  if  they
 are  to  be  uprooted  and  brought  over
 here.  This  sort  of  loan  scheme  and
 ther  things  will  not  do,  I  under-
 -stand  from  the  papers  that  Mr.  Thon-
 diaman,  the  President  of  the  Ceylon
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 Indian  Workers  Congress,  approached
 our  Prime  Minister  in  Jaly  last  year;
 he  came  here  and  met  ‘our  Prime
 Minister.  His  submission  was  that
 50,000  acres  of  cultivable  land  must
 be  immediately  arranged  for  these
 people  if  these  people  are  to  be  taken
 over  here,  if  nothing  serious  should
 happen  to  them.  I  would  like  to  know
 from  the  hon.  Minister  what  their
 proposals  are  and  what  arrangements
 have  been  made  and  what  schemes
 have  been  formulated  with  regard  to
 this  huge  mass  of  humanity.

 In  conclusion  I  would  like  to  know
 from  the  hon.  Minister  his  reaction
 to  some  of  the  provisions  which  are
 the  key  provisions;  I  have  not  gone
 into  all  the  things,  but  on  the  crucial
 things  which  I  have  stated  here,  I
 would  like  to  know  his  reactions.

 Then  I  would  hke  to  submit  that
 the  Bill  was  introduced  only  just
 now,  but  it  was  published  long  before.
 I  would  like  to  know  from  the  Goy-
 ernment  whether  the  Government
 have  gone  through  this  Bill  which
 was  published  long  before,  whether
 we  had  approached  the  representa-
 tives  of  the  Ceylon  Government  even
 before  it  was  introduced  in  the  Ceylon
 Parligment  and  made  our  submissions
 and  given  our  reactions  and  proposals
 If  any  contact  was  made,  if  any
 negotiation  was  made,  I  would  like  to
 know  what  proposals  were  made  on
 these  provisions  by  our  Government
 and  what  were  the  reactions  of  the
 Ceylon  Government  and  all  that.
 Answers  to  these  questions  are  very
 important  because  a  news  item  that
 appeared  recently  gives  the  impres-
 sion  that  these  provisions  have  the
 consent  of  the  Government  of  India.
 I  am  quoting  from  The  Hindu  dated
 9th  October,  1966"

 “The  Prime  Minister,  Dudley
 Senanayake,  is  understood  to  have
 informed  his  Cabinet  colleagues
 yesterday....”

 That  is,  ‘1%th  October,  1966,
 “,.,.that  negotiations  between

 India  and  Ceylon  which  lasted  for
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 over  an  year  and  a  half  had
 regulteq  in  complete  accord....”

 in  complete  accord....

 «  over  the  manner  in  which
 the  2984  Indo-Ceylon  Agreement
 on  granting  of  Ceylon  citizenship
 to  people  of  Indian  origin  shouid’
 be  enforced.”

 Kindly  note  the  words  ‘complete
 accord  over  the  manner’  in  which  this
 agreement  has  got  to  be  implemented.
 It  meang  that  the  manner  of  imple-
 mentation  envisaged  in  the  Bill  has
 our  Government's  consent  because
 previously  it  is  said,  “over  the  manner
 in  which  the  Agreement....  should
 be  enforced”.  Folluwing  that  sews
 item,  this  Bill  comes.  This  gives  the
 impression—in  Tamilnad  lakhs  of
 people  think—that  all  the  provisions
 in  that  Bill  have  got  the  consent  of
 our  Governnient  ang  it  has  brought
 about  serious  reactions,  I  would  hke
 to  know  from  the  Government  not
 only  the  reactions  of  the  Government
 on  these  provisions,  but  also  their
 plans  of  rehabilitation,  and  their  re-
 action  On  the  above  news  item  which
 says,  which  implies,  that  our  Govern-
 ment  has  given  consent  to  the  main
 provision  of  the  Bill.  H.otlly,  I
 would  request  the  hon.  Minister  for
 External  Affairs,  Mr.  Chagla,  not  to
 resort  to  mere  correspondence  and
 would  make  an  appeal  to  him  to  take
 the  earliest  occasion  that  he  can  find
 to  visit  Ceylon,  meet  the  Prime  Minis-
 ter  there—because  now  it  is  in  the
 Select  Committee  stage—and  have
 negotiations  on  the  basis  of  some  of
 the  important  things  which  will  affect
 lakhs  ang  lakhs  of  people  there  and
 which  will  have  its  own  repercussions
 in  our  own  country.  I  hope  the  hon.
 Minister  will  respond  to  my  appeal.

 Mr.  Deputy?Speaker:  Mr.  C.  C.
 Desai,  Normally  we  allow  only  ques-
 tions,  but  I  am  making  an  exception
 in  the  case  of  Mr.  Desai  because  he
 was  formerly  the  High  Commissioner
 for  India  in  Ceylon.  He  would  like
 to  make  a  few  observations.
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 Shri  0,  C.  Desai  (Sabarkaniha):  1
 am  very  grateful  to  you  and  to  the
 House  tor  giving  this  indulgence  to
 me.  I  am  Speaking  on  the  subject
 because  I  happened  to  be  the  High
 Commissioner  for  India  in  Ceylon
 during  the  first  Indo-Ceylon  Agree-
 ment  of  ‘1954.  After  that,  this  ques-
 tion  of  Statelessness  arose.  We  had
 negotiations  with  the  Ceylon  Guvern-
 ment.  The  Ceylon  Government  did
 not  accept  our  proposals  for  division
 of  the  people  of  Indian  origin  im
 Ceylon  between  what  we  call  the
 Ceylon  nationals  and  Indian  nationals.
 Thereuiter,  we  declared  that  all  these
 people  were  not  Indian  nationals,  but
 they  were  people  of  Indian  origin
 resident  in  Ceylon  and,  therefore,
 were  the  responsibility  of  the  Ceylon
 Government.  This  is  how  this  condi-
 tion  of  Statelessness  came  into  exist-
 ence.  After  that,  I  do  not  see  any
 reason  why  the  Government  should
 have  gone  ahead  and  entered  into  an
 agreement  dividing  these  people  and
 forcing  Indian  nationality  on  550,000
 peuple  because  if  we  did  not  make
 this  agreement,  the  result  would
 have  been  that  all  these  people
 would  have  remained  in  Ceylon.
 They  could  not  leave  Ceylon  be-
 cause  they  were  Stateless  people  and
 no  person  can  leave  the  shores  of
 Ceylon  without  travel  documents
 issued  by  the  Government  of  that
 country.  If  they  issued  the  travel
 documents,  they  woulg  become  Cey-
 lon  nationals  either  by  implication  or
 otherwise  and  if  they  did  not  issue
 the  travel  documents,  they  could  not
 leave  Ceylon  and  sooner  or  later  the
 entire  million  people  would  have  re-
 mained  in  Ceylon  ang  would  have
 been  the  responsibility  of  Ceylon  and
 woulq  have  been  absorbed  as  Ceylon
 nationals.  By  this  particular  agree-
 ment,  Government  have  now  taken  the
 onus  or  the  responsibility  of  forcing
 Indian  nationality  at  least  on  about
 5,50,000°  people.  Supposing  many  of
 these  people  do  not  wish  to  be  Indian
 nationals,  how  are  you  going  to  sake
 these  550,000  people?  On  what  basis
 are  you  going  to  force  this  nationality
 on  these  people—I  would  not  call
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 them  Indians,  but  people  of  indian
 Origin  resident  in  Ceylon?  ‘That  is
 where  the  agreement  has  gone  wrong
 and  that  is  going  to  create  trouble.  It
 ig  all  right  tor  the  Ceylon  Government
 because  they  have  got  the  nationality
 law,  and  they  have  got  the  citizenship
 law.  They  can  relax  the  citizenship
 law  and  take  additional  people  as
 Ceylon  nationals,  for  instance,  about
 3,50,000  people  under  the  agreement.
 But  how  are  the  Indian  Government
 to  enforce  or  to  impose  Indian
 nationality  on  unwilling  people  resi-
 dent  in  Ceylon?  That  is  what  I  would
 like  to  know.  How  is  this  agreement
 going  to  be  worked  on  those  people?
 They  want  to  live  in  Ceylon.  They
 are  essential  to  the  economy  of  Cey-
 jon.  They  have  been  there  for  over
 a  hundred  years  and  they  are  not
 Ceylon  nationals  because  of  the  strict
 operation  of  the  Ceylon  nationality
 law.  But  sooner  or  later  they  will
 have  to  be  recognised  and  adopted  as
 Ceylon  citizens.  So  if  we  did  not
 make  this  agreement,  it  seems  to
 me  that  the  entire  one  million  people
 would  have  remained  in  Ceylon  and
 would  have  been  absorbed  in  Ceylon
 and  would  have  received  Ceylon  citi-
 zenship  sooner  or  later.

 That  is  why  this  agreement  is  really
 faulty  and  it  has  now  imposed  on  the
 Indian  Government  the  responsibility
 of  imposing,  Indian  nationality  on  un-
 willing  people  who  have  made  their
 life  and  who  have  made  their  entire
 livelihood  in  Ceylon.

 Shri  Seshiyan  (Kumbakonam):  The
 Jate  Prime  Minister  Shri  Jawaharlal
 Nehru  was  very  pointed  and  correct
 in  one  thing  when  he  s@id:

 “There  is  a  history  behind  the
 settlement  of  Indians  in  Ceylon,
 which  goes  far  back.  It  is  not  3
 new  law  and  because  of  that  the
 Government  of  Ceylon  cannot  dis-
 pose  of  it  merely  by  saying  it  is
 just  their  lookout  and  nobody
 else’s.”

 In  view  of  the  latest  pact  that  has
 been  entered  into  between  India  and
 Ceylon,  whereunder  India  has  accept-
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 ed  to  repatriate  about  8,23,000  people,
 3  would  like  to  know  from  the  hon.
 Minister  of  External  Affairs  how  this
 number  ig  going  to  be  arrived  at
 namely  5,25,000.  If  it  falis  short  by
 One  lakh  or  two  lakhs,  are  they  yoing
 to  compel  the  people  to  come  out  irom
 there?  Would  there  be  an  element
 of  compulsion  in  the  matter  of  re-
 Patriation?  I  want  a  categorical  and
 clear  answer  to  this  question  from  the
 hon.  Minister  about  how  these  5,25,000
 People  are  going  to  be  repatriated,
 and  whether  there  would  be  any  ele-
 ment  of  compulsion  or  whether  it
 would  be  on  a  voluntary  basis.

 Shri  S.  Kandappan  (Mettur):  The
 Gevernment  of  India  who  have  always
 concerned  themselves  more  with  the
 implementation  of  the  will  of  the
 majority  than  with  the  protection  of
 the  rights  of  the  minority  have  com-
 mitted  the  same  blunder  in  dealing
 with  the  question  of  citizenship  of
 the  Indians  in  Ceylon.  They  have
 neither  understood  the  history  of  it
 nor  the  present  predicament  of  the
 people  living  there.

 I  would  like  to  have  two  clarifica-
 tions  from  the  hon.  Minister.  Firstly,
 I  would  hke  to  know  whether  the
 repatriation  would  be  voluntary  or
 compulsory.  This  is  q  very  vital  thing
 to  which  the  preceding  speakers  have
 all  referred.

 In  this  connection,  I  would  like  to
 bring  to  the  notice  of  the  hon,  Minis-
 ter  that  the  policy  of  Government  as
 stated  on  the  floor  or  this  House  be-
 fore  wag  that  it  was  going  to  be
 voluntary  and  not  compulsory.  If  I
 remember  aright,  in  December,  ‘1964,
 when  Shri  C.  S.  Jha,  the  Common-
 wealth  Secretary  was  dealing  with
 this  matter  he  had  a  talk  yith  the
 Officials  of  the  Ceylon  Government,
 and  he  made  it  clear  to  that  Govern-
 ment  that  it  should  be  en  a  voluntary
 basis.  Later  on,  when  we  put  ques-
 tions  on  the  floor  of  this  House,  Shri
 Lal  Bahadur  Shastri  and  the  other
 Ministers  concerned  had  made  it  clear
 that  it  would  be  on  a  voluntary  dasis
 and  not  on  a  compulsory  basis.
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 In  this  respect,  I  would  like  to  read

 out  what  had  appeared  in  The  Hindu-
 stan  Times  dated  the  25th  April,  1965.
 The  extract  relates  to  what  Mr.
 Senanayake  had  said  on  the  floor  of
 the  Ceylon  Parliament.  This  is  how
 it  reads:

 “The  decision  was  to  get  the
 people  to  decide  on  a  voluntary
 basis  and  if  it  was  difficult  to  reach
 the  numbers  specified  in  the  Pact,
 then  the  Government  were  to  de-
 vise  ways  and  means  to  reach  the
 required  figures.”

 This  means  that  if  the  number  could
 not  be  reached  on  a  voluntary  basis,
 they  had  to  devise  ways  and  means  to
 reach  the  required  figures.  I  do  not
 know  what  the  ways  and  means  are.
 So,  I  wish  that  Government  make
 their  policy  clear  as  to  what  these
 ways  and  means  are  and  I  hope  that
 they  would  see  to  it  that  those  ways
 and  means  are  not  compulsory  Then
 to  my  second  point...

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  only  put  a  question
 or  two.

 Shri  हैं,  Kandappan:  I  am  asking
 for  a  second  clarification.

 Shri  Nambiar  =  (Tiruchirappalli):
 The  first  was  a  question,  and  now  it
 is  seeking  clarification.

 Shri  हि.  Kandappan:  There  should
 net  be  any  separate  register  kept
 there  for  those  who  remain  as
 nationals  of  Ceylon.  If  there  is  a
 separate  register  for  such  people,  then
 actually  they  will  be  different
 fram  the  citizen  of  Ceylon  and  treated
 as  second-grade  or  third-grade  citi-
 zens  or  whatever  it  is.  This  is  a  posi-
 tion  we  should  not  accept.

 I  am  asking  for  these  clarifications
 because  it  was  the  policy  of  the  Gov-
 ernment  of  India  before  that  repa-
 triation  should  be  on  a  voluntary  basis
 and  there  should  not  be  any  separate
 register  kept  for  persons  of  Indian
 origin  who  would  be  accepted  as  Cey-

 lon  citizens  hereafter.  I  would  like
 to  know  whether  our  Government  are
 sticking  to  these  two  principles,  or
 they  are  going  to  yield  on  these.

 hri  P,  Ramamurti  (Madurai):  In
 view  of  the  fact  that  it  was  stated
 that  only  the  broad  principles  were
 laid  down  in  the  agreement  and  the
 manner  in  which  the  agreement  was
 to  be  implemented  was  subject  to
 negotiations  between  the  two  Govern-
 ments,  and  in  view  also  of  the  fact
 that  the  Ceylon  Government  has  actu-
 ally  come  forward  with  this  Bill  as
 early  as  October  1966,  will  Govern-
 ment  explain  why  it  is  that  thev  did
 not  come  before  Parliament  and  tel!
 us  what  exactly  has  been  the  course
 of  negotiations  and  if  any  agreement
 had  been  reached,  what  were  the
 terms  of  that  agreement  with  regard
 to  the  manner  in  which  the  original
 agreement  was  to  be  implemented?
 It  is  now  more  than  six  months  since
 this  Bill  has  been  on  the  anvil  and
 therefore.  why  is  it  that  the  Govern-
 ment  have  not  placed  before  Parlia-
 ment  their  reactions  to  this  Bill?  Also
 hereaf‘er  at  least  will  Government
 come  forward  and  report  to  Parlia-
 ment  their  reactions  and  also  the
 progress  of  the  negotiations  from
 time  to  time?

 Shri  G.  Viswanathan  (Wandiwash):
 Are  Government  aware  of  the  fact
 that  the  Government  of  Ceylon  wants
 to  reduce  the  numerical  strength  of
 the  Tamils  so  that  it  can  implement
 the  ‘Sinhala  only’  policy  without  much
 resistance  and  that  many  lakhs  of
 people  have  been  dubbed  Stateless  in
 pursuance  of  this:  policy?  If  so,  what
 pasitive  steps  are  thev  going  to  take
 to  remedy  the  situation?

 Shri  ्,  Krishnamoorthi  (Cudda- lore):  This  is  a  problem  coneerning
 the  lives  of  several  Jakhs  of  people
 of  Indian  origin  in  Ceylon,  Anyway,
 an  agreement  has  been  reached.  I  am
 not  entering  into  the  bona  fides  or
 correctness  of  the  agreement.  But  we
 have  to  implement  it  in  the  correct
 way,  ह...)  this  agreement  is  being
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 violated  by  one  of  its  authors,  Mrs.
 Bandaranaike.  We  feel  extremely
 sorry  about  it.  {  understand  the  hon.
 Minister  is  likely  to  visit  Ceylon.  Will
 he  take  up  the  matter  and  see  that
 the  agreement  is  implemented  in  its
 spirit  without  taking  any  vengeance  on
 individuals  while  considering  applica-
 tions?  Also  will  the  Minister—apart
 from  this  agreement—utilise  his  good
 offices  to  register  all  others  left  in
 order  to  strengthen  the  economy  of
 Ceylon?

 Shri  8.  K.  Sambandhan  (Tirutan))-
 In  the  most  unfortunate  part  of  this
 agreement  there  is  the  clause  relating
 to  150,000  people  It  has  been  men-
 tioned  that  the  fate  of  these  people
 will  be  the  subject  matter  of  a  sepa-
 rate  agreement  The  Ceylon  Govern-
 ment  is  not  implementing  the  present
 agreement  itself  either  in  spirit  or
 even  in  letter  Will  this  Government
 pevail  upon  the  Ceylon  Government
 to  grant  citizenship  to  these  450  000
 people  also  along  with  the  other
 300,000  people?

 Shri  Bal  Raj  Madhok  (South  Delh:):
 While  endorsing  the  observations  and
 suggestions  that  have  been  made  just
 now  about  this  agreement,  I  would
 like  to  know  from  the  hon  Minister
 whether  this  is  going  to  be  the  model
 of  our  agreements  about  overseas
 Indians  or  persons  of  Indian  origin
 hving  in  other  countries  I  ask  this
 auestion  because  durirs  my  recent
 tour  of  Sou‘h  East  Asian  countries,
 a  number  of  people  expressed  to  me
 their  fear  ‘this  is  the  treatment  vou
 are  going  to  mete  out  to  people  of
 Tndian  origin  in  Lanka’  “Is  the  same
 fate  going  to  be  given  to  us?”  So  a
 specific  assurance  should  be  given  that
 one  of  the  objectives  of  our  foreign
 nolicy  is  to  protect  the  rights  of  over-
 seas  Indians  and  the  people  of  Indian
 origin  Will  that  be  kept  in  mind
 while  dealing  with  the  other  coun-
 tries?
 28  hrs.

 Shri  Nambiar  (Tiruchirapalli):  May
 I  know  whether  the  Government  of
 India  had  drawn  the  attention  of  the
 Ceylon  Government  to  the  fact  that
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 the  Bill  that  they  had  introduced  in
 the  Ceylon  Parliament  did  contain
 provisions  contrary  to  the  agreement
 reached  between  the  two  Govern-
 ments  on  this  issue,  and  if  so:  (a)
 what  were  the  specific  points  raised
 by  the  Government  of  India,  (b)
 what  are  the  pots  still  left  unre-
 solved,  (c)  whether  the  Govern-
 ment  ot  India  did  not  at  least  request
 the  Ceylon  Government  to  wait  for
 implementation  of  the  provisions  of
 their  legislation  till  the  outstanding
 issues  are  seitled  by  both  parties
 through  further  negotiations,  and  (d)
 that  a  large  number  of  Indians  in
 Ceylon  would  not  be  repatriated  till
 then?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagla):  The  question
 we  afre  discussing  i8  a  difficult  and  a
 complicated  one  It  is  a  very  human
 question,  where  hundreds  of  thousands
 of  people  are  affec‘ed,  and  J  am  very
 flad  that  the  debate  has  been  carried
 on  with  great  restraint.

 Another  important  factor  is  that  we
 are  dealing  with  a  legislation  which
 is  pending  before  2  covercign  legis-
 lature  of  a  friondly  country,  and  J]  am
 flad  that  my  hon  friend  who  wac
 responsible  for  this  motion  showed
 consider  ible  restraint  in  drawing  my
 attention  to  what  he  thinks  are  certain
 flaws  in  this  legislation  But  we
 should  make  it  clear  to  the  Ceylon
 Government,  and  this  will  receive
 nubheity,  that  we  have  no  intention
 iy  any  way  to  interfere  with  the
 sovereign  iights  of  the  Jegislature  of  a
 friendly  country.

 Shri  Umanath:  That  is  why  I  said
 that  in  my  introduction.

 Shri  M.  C.  Chagla:  That  is  what  I
 am  saying.  My  hon.  friend  showed  a
 good  deal  of  restraint  because  this  is
 a  very  difficult  and  delicate  matter,
 and  I  do  not  want  the  interests  of  our
 fellow-Indian  citizens,  those  who  are
 of  the  same  origin  as  ourselves,  should
 be  affected  by  anything  that  is  said  on
 the  floor  of  the  House.

 Now  I  shall  deal  with  certain  speci-
 fic  questions,  Let  me  first  say  this,
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 A  comment  was  made  ‘by  my  hon.
 friend  who  was  once  the  High  Com-
 missioner  in  Ceylon  that  we  have
 made  a  mistake  in  entering  into  this
 agreement.  4  demur  to  that.  I  think
 this  is  the  best  agreement  that  could
 have  been  arrived  at,  and  I  think  we
 should  pay  our  homage  to  Shastriji
 for  having  made  this  agreement  possi-
 ble.  It  was  a  difficult  subject,  a  large
 number  of  people  were  involved,  and
 T  do  not  think  my  hon.  friend  is  right
 in  raising  a  doubt  as  to  how  we  are
 going  to  force  Indian  citizenship  on
 §00-odd  thousard  people  whom  we
 have  agreed  to  take.

 If  J  may  read  the  specific  provision
 of  the  agrcemcnt,  it  is  not  a  question
 of  forcing  citizenship  This  is  what
 the  agreement  says  The  total  num-
 ber  is  975,000;  300000  of  these  per-
 sons,  together  with  the  natural  in-
 crease  in,  their  number,  will  be  grant-
 ed  Ceylon  citizenship  by  the  Govern-
 ment  of  Ceylon;  the  Government  of
 Indix  accept  repatriation  to  India  of
 525,000  of  these  persons,  to  get  or  with
 the  natural  increase  in  their  number;
 the  Government  of  India  will  confer
 citizenship  on  these  persons.

 ह क  has  been  understood  so  far  that
 rep  {  iation  will  not  be  compulsory,  it
 will  be  voluntary.  We  will  try  and
 nersunids  these  people  that  if  they  do
 not  came  back  to  India;  they  will  not

 “get  citizenshiv  jn  India,  and  if  they
 do  not  also  get  Ceylon  citizenship  they
 will  be  stateless  without  rights  of  any
 citizership.  If  people  come  to  India,  I
 am  sure  they  will  want  to  acquire
 citizenship  of  this  country.  There-
 fore,  I  do  not  envisage  any  difficulty
 in  regard  to  this.

 Shri  Manoharan  (Madras  North):
 May  I  ask  for  a  clarification  with  your
 permission?  According  to  the  agree-
 ment.  525,000  people  are  to  be
 repatriated  and  300,000  people  wil)  be
 given  citizenship  rights.  but  in  im-
 plementing  that  I  want  to  know  whe-
 ther  the  Government  of  India  has
 carefully  considered  this,  that  if  those
 people  who  are  not  willing  to  come
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 to  India  are  included  in  the  $25,000
 and  if  those  people  who  somehow  or
 other  want  to  come  away  to  India  are
 included  in  325,000  and  if  that
 happened  it  will  ultimately  result  in
 their  driving  away  of  the  entire  Tamil
 population.  What  are  we  going  to  do
 about  it?

 A

 Shri  M.  0,  Chogia;  Let  us  not  go
 too  far.  The  agrecment  also  provides
 that  the  Government  will  accept  re-
 patriation,  of  persons  within  a  period
 of  fifteen  years;  it  is  not  as  if  this
 number  will  be  repatriated  tomorrow
 or  within  one  or  two  years;  it  would
 be  spread  over  5  yeacs.

 I  was  asked:  what  about  the  imple-
 mentation?  The  Ceylon  authorities
 have  been  co-operating  with  India;  a
 joint  committee  consisting  a  repre-
 sentatives  of  both  India  and  Ceylon
 had  been  set  up  with  Headquarters  at
 Colombo  for  the  implementation  of
 the  agreement.  The  Committee  has
 ‘been  meeting  and  discussions  have
 taken  place  regarding  calling  of  appli-
 cations  for  the  Indo-Ceylonese  citizen-
 ship  and  other  connected  issues  like
 transfer  of  assets,  travel  facilities,  etc.
 The  Bill  is  still  before  the  Select
 Committee.  There  is  this  joint  cnm-
 mittee  I  am  sure  representations
 w'll  be  made  by  the  High  Commis-
 sioner  and  by  us  as  to  proper  provi-
 sions  to  be  included  in  this  Bill,  I
 want  to  tell  this  House  that  the  pre-
 sert  Ceylon  Government  is  very
 sympathetic  to  this  question  and  I
 have  no  doubt  in  my  mind  that  the
 Government  there  w.ll  do  eve-vthing
 possible  to  help  solve  this  problem.

 On  the  question  of  rehabilitation.  I
 want  to  make  this  clear.  We  consider
 the  prob'em  of  rehabilitation  of  these
 people  who  are  being  unrooted
 in  a  sense  ond  who  have  lived  there
 for  a  long  time  and  returning  to  thei:
 mother  country  as  a  national  nrablem
 It  will  not  be  the  problem  of  Madras
 or  of  Kerala  but  it  wil’  he  a  national
 problem.  Our  High  Commissioner  has
 already  issued  a  notification  informing
 the  people  there  as  to  what  facilities
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 {Shri  M.  C.  Chagla].
 we  will  try  to  give,  I  want  to  assure
 the  House  that  we  will  see  to  it  that
 they  do  not  suffer  in  any  way  by
 leaving  Ceylon  and  coming  over  to
 india.  If  anything  we  wil  try  to
 see  that  their  lot  is  improved  and,
 not  made  worse.  As  I  said  earlier,  it
 will  be  a  national  problem  and  it  will
 be  the  duty  of  the  Government  of
 India  to  see  that  they  are  properly
 rehabilitated  in  this  country.

 A  point  was  made  by  my  _  hon.
 friend—it  is  a  valid  point  and  we  will
 consider  it  about  the  citizenship  pro-
 vison.  ‘I  have  looked  at  the  provi-
 sion  of  the  Bill  which  gives  absolute
 discretion  to  the  Minister  and  the
 jurisdiction  of  the  court  has  been
 ousted.  I  made  a  note  of  this  and  we
 will  see  what  we  can  do  about  this
 matter.  Another  point  made  by  him
 was  about  the  mutual]  agreement  about
 the  ages  and  groups,  how  they  should
 be  repatriated  There  is  the  joint
 board  sitting  there;  they  will  consider
 this  question  As  righty  pointed  out
 by  the  hon  Member,  the  present  posi-
 tion  is  that  a  decision  has  been  taken
 to  repatriate  9000  Indians  and  they
 will  accept  ‘Indian  citizenship.  All  of
 them  have  not  yet  come;  some  of  them
 have  come  back  to  India  We  asked
 the  Ceylon  Government  to  confer  Cey-
 lonese  citizenship  in  their  turn  on  an
 equal  number  or  a  p-oportionate  num-
 ber.  The  answer  given  was  that
 whereas  we  in  India  can  confer  citi-
 zenship  under  our  Constitution,  they
 cannot  do  it  under  their  law.  That
 is  precisely  because  of  that  they  intro-
 duced  this  legislation  so  that  as  soon
 as  the  Bil!  was  passed,  they  would
 be  in  a  position  to  confer  Ceylonese
 citizenship  on  an  equivalent  number
 o~  proportionate  number  as  laid  down
 in  the  agreement

 As  regards  minor  children,  I  again
 see  the  validity  of  this  point.  If  once
 a  person  is  declared  a  Ceylonese  citi-
 zen,  his  minor  children  should  also  be
 automatical’y  Ceylonese  citizens,  as  in
 India.  Tf  I  am  an  Indian.  my  minor
 children  should  also  be  Indian  citi-
 zens.  I  see  the  force  of  that  point.

 As  regards  separate  register,  we  in
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 this  country  know  the  terrible  effect
 of  separate  electorates.  ह “अ  one  thing
 was  responsible  for  the  partition  of
 this  country  it  was  separate  electo-
 rates.  It  was  the  Machiavellian  device
 that  was  introduced  by  the  British
 Gevernment  to  separate  the  two  com-
 munities.  In  the  correspondence
 between  Shastriji  an¢  Mrs.  Bandare-
 naike,  Shastriji  made  it  perfectly  clear
 that  it  is  understood  that  the  Indian
 citizens  will  not  be  put  in  a  separate
 electorate.  After  all,  the  idea  is  that
 there  should  be  integration  and  you
 cannot  have  integration  if  you  treat
 the  citizens  as  second  class  citizens
 or  you  put  them  in  separate  water-
 tight  compartments  This  point  of
 view  has  been  fully  pressed  upon  the
 Ceylon  Government.

 I  may  point  out,  and  I  am_  very
 happy  to  inform  the  House  that  es  far
 as  the  965  elections  were  concerned,
 the  election  was  held  on  a  common
 electora’  register.  The  last  election  in
 Ceylon  in  1965,  was  held  on  8  common
 electoral  register  and  not  on  a  sepa-
 rate  register.

 Shri  Umansth:  These  stateless  peo-
 ple  have  not  been  conferred  Ceylonese
 citizenship  yet  The  question  will
 come  only  after  conferment  of  Ceylo-
 nese  citizenship  under  the  pact.

 ते  M.  C.  Chagia:  I  will  look  intd
 it.  In  the  965  election,  during  the  last
 election,  all  the  citizens  were  on  &
 common  electoral  register;  where  they
 ‘were  of  Indian  origin  they  were  all
 on  a  common  register.  There  are  today
 Ceylonese  citizens  who  hail]  from  India,
 from  Tami]  Nad  and  from  Kera'a.  But
 ir,  the  last  election,  there  was  a  com-
 mon  electoral  register  We  hope.  we
 sincerely  hope,  that  this  will  continue
 for  the  future  elections  and  there  will
 not  be  a  separate  electorate  set  up  for
 peop'e  of  Indian  origin.

 Shri  0.  C.  Desai:  What  is  the  pre-
 sent  thinking  of  the  present  Ceylon
 Government  on  this  particular  issue?

 Shri  हैं,  ©.  Ohagia:  Discussions  are
 going  on.  As  I  said,  I  de  not.  want  to
 say  wnything  which  would  embarrass
 the  Ceylon  Government  which  is.  very
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 friendly,  which  has  got  8  strong  op-
 position  to  face;  a  Bill  ic  in  the  Select
 Committe¢,  So,  the  less  we  say,  the
 better  it  will  be  for  the  Indian  case.
 I  was  really  trying  to  persuade  my  hon
 friend  not  to  press  this  discussion,  but
 he  said  there  were  important  matters
 which  he  wanted  to  discuss  and  I  bow-
 ed  to  his  wish  and  to  the  wish  of  the
 hon.  Speaker  who  has  admitted  the
 discussion.

 Shri  Nambiar:  It  is  done  in  a  very
 cordial  atmosphere,

 Shri  M.  C,  Chagla:  I  agree:  J  want
 that  atmogphere  to  be  kept  up.  Now,  3
 think  my  hon  friend  said  something
 about  which  I  do  not  know  frankly:  he
 said  they  were  contemplating  legisla-
 tion  under  which  every  citizen  will  be
 compelled  to  have  an  identity  card.  I
 will  enquire  into  this;  this  is  the  first
 time  I  hear  of  it.  I  do  not  think  it  is
 likely,  because  no  country  likes  to
 compel  its  citizens  to  produce  an
 identity  card  unless  it  is  a  completely
 police  state  which  Ceylon  is  not.

 Shri  C,  C.  Desai:  It  was  contem-
 plated  even  in  954  by  the  then  Ceylon
 Government;  identity  card  for  every-
 body.

 Shri  M.  C.  Chagla:  My  hon.  friend
 Shri  Madhok  said  that  he  is  very  wor-
 ried  about  the  effect  this  agreement
 and  this  legislation  may  have  on  peo-
 ple  of  Indian  origin  in  other  countries,
 on  Indians  overseas.  This  agreement
 was  signed  to  meet  a  specific  problem
 that  arose  in  Ceylon  where  a  large
 number  of  people  were  from  India,  as
 my  hon.  frieng  knows,  who  -  settled
 down  and  worked  on  the  tea_  estates
 and  so  on.  Their  number  increased.
 Ceylon  is  a  small  country  and  we  have
 to  solve  this  problem.  As  J  said,  on  the
 whole,  the  solution  has  been  very
 good,

 As  regards  Indiang  overseas,  they
 fall  in  two  categories;  there  are  Indians
 who  have  taken  citizenship  of  the
 country  to  which  they  belong.  And
 our  principle  is  that  having  become
 citizens  they  should  owe  loyalty  to
 their  own  country  although  they
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 should  not  forget  the  culture  of  their
 motherland.  For  those  who  have  not
 taken  that  citizenship  and  who  still
 remain  Indian  citizens,  surely  the  res-
 ponsibility  is  ours,  [  can  assure  the
 House  that  we  will  not  be  wanting  in
 giving  a  sense  of  security  and  protec-
 tion  to  those  Indians  who  still  retain
 the  Indian  citizenship.  We  have  a  right
 to  tell  the  Government  of  any  parti-
 cular  country  that  these  are  Indian
 citizens  and  their  security  shou'd  be
 looked  after.

 Coming  to  my  friend  who  had  a  long
 list  of  points  (a),  (b),  (०),  (१)  etc.  he
 will  excuse  me  if  I  do  not  answer  all
 of  them.  But  the  substance  of  the
 matter  is,  have  we  drawn  the  attention
 of  the  Ceylon  Government  to  the  de-
 fects  in  the  legislation?  Suppose  the
 Ceylon  Government  were  to  draw  our
 attention  to  the  defects  70  a  Bill  pend-
 ing  before  this  House;  we  will  certain-
 ly  resent  it,

 Shri  Umanath:  But  if  it  is  in  pursu-
 ance  of  an  agreement  with  the  Ceylon
 Government,  they  can  point  out

 hri  M.  0.  Chagla:  This  has  to  be
 done  tactfully  and  diplomatically.  We
 cannot  publicly  announce  it  in  Parlia-
 ment  that  we  are  protesting  against  it.

 Shri  Umanath:  We  also  do  not  want
 that  to  be  done.

 Shri  M.  0.  Chagia:  As  I  said,  we  have
 our  High  Commissioner  in  Ceylon  and
 we  have  this  Joint  Committee  there.
 They  are  constantly  in  touch  with
 the  Ceylon  Government.  They  are
 watching  the  progress  of  the  Bill.  Na-
 turally  we  are  putting  forward  our
 point  of  view  and  trying  to  see  that  the
 agreement  is  implemented  in  the
 spirit  in  which  it  was  signed.

 Shri  Umanath:  There  is  complete
 accord  on  the  manner  in  which  it  is  to
 be  implemented.  But  the  question  is
 whether  the  Bill  is  in  complete  accord
 with  it.

 Shri  M.  C,  Chagla:  Where  the  Bill  is
 in  accord  with  it,  we  agree.  To  the
 extent  that  it  is  not  in  accord  with  it,
 we  will  certainly  draw  their  attention.
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 Shri  P.  Ramamurti:  Why  not  in-
 form  Parliament  about  the  accord  on
 the  manner  of  implementation?  We
 are  entitled  to  know  it  Are  we  to  de-
 fend  on  press  reports  which  may  or
 may  not  be  authentic?

 Shri  M.  C.  Chagla:  He  will  realise
 that  the  Bull  is  still  pending.  We  can~
 not  have  a  discussion  on  it

 Shri  P.  Ramamurti:  Not  a  discus-
 sion  We  want  information  only

 Shri  M.  C.  Chagla:  Even  the  infor-
 mation  will  affect  the  fate  of  the  Bill
 We  have  seen  in  the  papers  that  there
 is  a  Jot  of  opposition  to  this  Bull  there
 and  the  Ceylon  Government  is  doing
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 its  best.  Let  us  try  to  strengthen  the
 hands  of  the  Ceylon  Government,
 which  5  sympathetic  to  us.

 The  hon.  member  suggested  that  I
 should  go  to  Ceylon  myself  I  will  try
 to  see  if  I  can  go  as  s00n  as  possible

 Certainly  when  I  go  there,  I  will
 convey  to  the  proper  authorities  the
 feelings  expressed  n  this  House

 88  hrs.

 The  Lok  Sabha  then  adojourned  till
 Eleven  of  the  Clock  on  Thursday,
 March  30,  967/Chattra  9,  889  (Saka)
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